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INTRODUCTION

I, the Chairman, Committee on Public Accounts, having been
authorised by the Committee to present this Report, on their behalf
present the 28™ Report on Paragraphs contained in the Report of the
Comptroller and Auditor General of India for the year ended 31%
March, 2015 (State Finances).

The Report of the Comptroller and Auditor General of India for
the year ended 31 March, 2015 (State Finances) was laid on the Table
of the House on 17" February, 2016.

The Committee considered and finalised this Report at the

meeting held on 4™ January, 2023

The Committee place on record their appreciation of the
assistance rendered to them by the Accountant General in the

examination of the Audit Report.

SUNNY JOSEPH
Thiruvananthapuram Chairman,

% february 2023. Committee on Public Accounts.
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REPORT

STATE FINANCES

[Paragraphs 1.1 to 1.2.2 contained in the report of the

Comptroller and Auditor General of India for the year ended
31* March 2015 (State Finances)]
Introduction (1.1)

This chapter is based on the audit of Finance Accounts and
makes an assessment of the fiscal position of the Government of
Kerala as on 31 March 2015. It provides a broad perspective of the
finances of the State during 2014-15 along with analysis of the
critical changes in the major fiscal aggregates relative to the
previous year, keeping in view of the overall trends during the last
five years. The structure and form of Government Accounts have
been explained in Appendix III and the layout of the Finance
Accounts is shown in Appendix III. The methodology adopted for
the assessment of the fiscal position of the State and norms
prescribed by the Kerala Fiscal Responsibility Act, 2003" are given
in Appendix III. As prescribed in the Act, the Government submitted
its Medium Term Fiscal Policy and Strategy Statement with
Medium Term Fiscal Plan for 2014-15 to 2016-17 in the State
Legislature in January 2014.

Summary of Fiscal Transactions during the current year (1.1.1)

The Table presents the summary of the State Government’s
fiscal transactions during the current year (2014-15) vis-a-vis the
previous year (2013-14). Appendix III provides details of receipts
and disbursements as well as the overall fiscal position during the

current year.

1 Amended Act, Kerala Fiscal Responsibility (Amendment) Act, 2011 came into force on 8
November 2011.



Table : Summary of fiscal operations in 2014-15

(T in crore)

Receipts 2013-14 | 2014-15 | Disburse | 2013-14 2014-15
ments
Section —A:Revenue Non-plan| Plan Total
Revenue 49176.93 | 57950.47 Revenue 60485.50 | 61463.84 | 10282.59 | 71746.43
Receipts Expendit
ure
Tax Revenue 31995.01 | 35232.50 |General 26605.09 | 31298.99 | 133.76 | 31432.75
Services
Non-tax 5575.03 7283.69 |Social 20979.88 | 17825.01 | 5893.10 | 23718.11
Revenue Services
Share of Union| 7468.68 7926.29 |Economic | 7929.06 | 5941.84 | 4255.73 | 10197.57
Taxes/Duties Services
Grants from 4138.21 7507.99 |Grants-in- | 4971.47 | 6398.00 6398.00
Government of aid and
India Contributi
on
Section-B : Capital and Others
Miscellaneous 19.19 28.17 | Capital 4294.33 374.05 | 3880.54 | 4254.59
Capital Outlay
Receipts
Recoveries of 103.75 123.74 |Loans 1464.17 743.09
Loans and
and Advances Advances
Disbursed
Public Debt 14461.18 | 18509.17 | Repayme | 3244.81 5842.77
Receipts nt of
Public
Debt
Contingency 67.39 |Contingen| 67.39
Fund cy Fund
Public 124374.44 | 141521.17 | Public 120992.20 136242.59
Account Accounts
Receipts Disburse
ments
Opening Cash | 4692.73 2279.82 | Closing 2279.82 1651.00
Balance Cash
Balance
Total 192828.22 | 220480.47 | Total 192828.22 220480.47

Source : Finance Accounts for 2013-14 and 2014-15
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Following are the significant changes noticed during 2014-15 compared to
the previous year.

« Revenue receipt grew by 17.8 per cent (increase of ¥8,773.54 crore)

and revenue expenditure grew by 18.6 per cent (increase of

311,260.93 crore) over the previous year. Reduced growth of
revenue receipt compared to revenue expenditure led to the increase
in revenue deficit by ¥2487.39 crore, during the year.

« Though, the debt receipts of the State increased from ¥14,461.18

crore in 2013-14 to ¥18,509.17 crore in 2014-15, capital expenditure

of the State decreased from %4294.33 crore in 2013-14 to 3I4254.59

crore in 2014-15. This shows that additional borrowings were not

utilised for capital purposes. Expenditure on Loans and Advances

was also I721.08 crore less than the previous year.

« Cash balance of the State also decreased over the previous year by

%628.82 crore, mainly due to reduction in investment under treasury

bills.

Review of fiscal situation (1.1.2)

The State Government enacted the Kerala Fiscal Responsibility Act,
2003 to ensure prudence in fiscal management and fiscal stability by
progressive elimination of revenue deficit and sustainable debt management
consistent with fiscal stability, greater transparency in fiscal operations of
the Government and conduct of fiscal policy in a medium term framework
and for matters connected therewith, came into force on 5 December 2003.
Based on the recommendations of Thirteenth Finance Commission, the
State had amended Kerala Fiscal Responsibility Act and Kerala Fiscal

Responsibility (Amendment) Act, 2011 came into force from 8 November
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2011 with revised fiscal targets. Comparison of the fiscal targets envisaged

in the Act vis-a-vis its achievements are given in Table.

Table : Comparison of fiscal variable targets

Year Revenue Deficit/GSDP Fiscal Deficit/GSDP Debt liability/GSDP
Target |Achievement | Target |Achievement | Target | Achievement
2011-12 1.4 2.6 3.5 4.1 32.3 29.8
2012-13 0.9 2.7 3.5 4.3 31.7 31.2
2013-14 0.5 2.9 3.0 4.3 30.7 31.3
2014-15 0.0 3.1 3.0 4.1 29.8 31.4

Source : Budget documents of respective years

The above table shows that the State had not achieved the
fiscal targets fixed in the Kerala Fiscal Responsibility (Amendment) Act,
2011 except for Debt-GSDP ratio for the years 2011-12 and 2012-13. Non-
achievement of the fiscal targets needs to be attended to by the State

Government.

Accuracy of estimation in Budget documents (1.1.3)

The estimated statement of receipts and expenditure for a financial
year mentioned in the Constitution as the ‘Annual Financial Statement’,
commonly known as ‘Budget’, is prepared according to Article 202 of the
Constitution of India and placed before the House of the Legislature by the
Government. The budget is Government’s most important economic policy
tool, that translates Government’s policies, commitments, goals into
decisions on plans to raise the estimated revenue and how to use these funds
to meet the State’s competing needs. A budget system that functions well is
crucial in developing sustainable fiscal policies and economic growth.

Comparison of State’s budget estimates vis-a-vis actuals for the year

2014-15 is detailed in Table.
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Table: Budget estimates and actuals for 2014-15

(% in crore)

Particulars Budget Revised Actual
Estimate Estimate

Revenue Receipts 64842.34 63588.32 57950.47
Revenue Expenditure 71974.04 73852.30 71746.43
Revenue Deficit 7131.70 10263.98 13795.96
Capital Expenditure 6636.38 5062.76 4254.59
Loans and Advances (Net) 655.43 697.32 619.35
Public Debt (Net) 13721.86 13721.86 12666.40
Public Account (Net) 821.16 2266.70 5283.41

Source : Budget in brief for 2015-16 and Finance Accounts for 2014-15

The revised estimation needs to be more accurate than the original
budget estimation as it was done after analysing the receipts and
expenditure of the first six months of the financial year. However, the above

table reveals that actual revenue receipt of the State was less than the
revised estimate and consequently, revenue deficit was over 3,500 crore

more than the revised estimate. The situation was the same in all the three

previous years as shown in Chart 1.1.

Chart 1.1 : Comparison of budget estimates and actuals

Revenue Receipts ( T in crore) Revenue Expenditure (  in crore)
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Short realisation of revenue receipts was analysed in Audit and observed the
following;
(I) Revenue Receipts

State Government estimated a revenue of I64,842.34 crore in its

original budget and subsequently reduced to 63,588.32 crore while
presenting the revised estimate. However, State could realise only

%57,950.47 crore, resulting in a shortfall of ¥5,637.85 crore. Head-wise

shortfall is given in Table.

Table: Budget estimates and actual for 2014-15
(Z in crore)

Revenue source Budget Revised Actuals Percentage
Estimate Estimate

Taxes on Sales, Trade, 31913.47 29135.41 27908.33 96
etc.

State Excise 3208.36 1977.11 1777.42 90
Motor Vehicles 2799.82 2742.20 2364.95 86
Stamps and 3733.67 3788.75 2659.02 70
Registration

Other Taxes 812.17 641.24 522.78 82
Tax Revenue 42467.49 38284.71 35232.50 92
Non-Tax Revenue 6337.47 7883.45 7283.69 92
Share of Central taxes 9365.36 7926.29 7926.29 100
Grant-in-aid from Gol 6672.02 9493.87 7507.99 79
Total Revenue Receipt | 64842.34 63588.32 57950.47 91

Source: Budget documents for 2014-15 and 2015-16 and Finance Accounts for 2014-15
The above table shows that major shortfall was under Grant-in-aid
from Government of India and it was ¥1,985.88 crore less than the amount

anticipated by the State Government. Though the tax-revenue realisation

was more than 90 per cent, realisation under stamps and registration was

only 70 per cent of the estimation. Out of the shortfall of ¥3,052.21 crore

/home/so-pac-a/Desktop/report new/State Finances report 28 .0dt/07.01.2023



noticed under tax revenue, the major shortfalls were ¥1,227.08 crore in

respect of Taxes on Sales, Trade, etc., and ¥1,129.73 crore in respect of

Stamps and Registration.
(ii) Plan proposals and achievements

The estimated plan outlay of the State Government submitted before

Planning Commission for the year 2014-15 was 320,000 crore, which
included schemes for 315,300 crore implemented through various
departments and 4,700 crore implemented through Local Self Government
Institutions (LSGIs). Against the target of 315,300 crore, the plan utilisation
was 14,407 crore through various departments.

Resources of the State (1.2)

Resources of the State as per the Annual Finance Accounts (1.2.1)
Revenue and capital are the two streams of receipts that constitute the
resources of the State Government. Revenue receipts consist of Tax
revenues, non-tax revenues, State’s share of union taxes and duties and
grants-in-aid from the Government of India (Gol). Capital receipts comprise
miscellaneous capital receipts such as proceeds from disinvestments,
recoveries of loans and advances, debt receipts from internal sources
(market loans, borrowings from other financial institutions/commercial
banks) and loans and advances from Gol. The funds available in the Public
Accounts after disbursement are also utilised by the Government to finance
its deficit. Charts 1.2, 1.3 and 1.4 depict the composition of resources of the

State during the current year.
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Chart 1.2 : Composition of Receipts (Tin crore)
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Chart 1.3 :Composition of Chart 1.4 : Composition of
Revenue Receipts (Tin crore) Capital Receipts (Tin crore)
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®Tax Revenue B Non-Tax Revenue
% Share of Union Taxes B Grants-in-aid from Gol

® Debt Receipts B Non-debt Receipts

Note: Under Capital Receipts, transactions under ‘Ways and Means advances’ are excluded and under Public
Accounts only net receipts are considered.

Total receipts® of the State Government increased from 341,471 crore

in 2010-11 to 79,306 crore in 2014-15, showing an increase of 91.2 per

cent during the last five years. Trend in total receipts and its components

during the last five years is given in Chart 1.5.

2 Consists of Revenue receipts, Capital receipts (including Debt receipts but excluding Ways and Means

advances) and Public Account receipts.
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Chart 1.5: Trend in total receipts during the last five years (% in crore)
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Receipt and utilisation of Government of India flagship programmes
(1.2.2)

Sizeable amounts were received by State level implementing
agencies for implementing flagship programmes of Government of India.
The State level implementing agencies were receiving funds directly from
Gol till March 2014 and from 2014-15, the system has been changed and
the funds have been received as Grant-in-aid to the State Government from
Gol and the State Government releases these funds to the implementing
agencies through State Budget. The implementing agencies in respect of 12

flagship programmes of Gol received <3,058.80 crore (Gol share:

%2,646.51 crore and State share: 3412.29 crore) and unutilised balance of

%461.53 crore was noticed at the end of the financial year as given in

Appendix III. The major portion of the unutilised balance belong to Indira

Awas Yojana (I74.57 crore), Sarva Shiksha Abhiyan (%133.62 crore) and
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National Rural Health Mission (391.92 crore).

[Note received from the Government on the above audit paragraph is
included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

1. While considering the above audit para, the Committee enquired about
the non-utilisation of fund alloted under the flagship programmes of India
including that of S.S.A, LAY and NRHM. The Additional Chief Secretary
Finance Department replied that though they could not utilise the fund
completely at the time of audit, that amount had been carried over to the
next year as spillover amount and has been fully expended. Thus it can be
seen that the fund allotted for the flagship programmes mentioned had been
utilised completely, the witness added.

2. The Additional Chief Secretary, Finance Department deposed that as
the implementing agencies, due to various reasons, usually weren't able to
complete the centrally sponsored schemes, within a particular financial year
except the schemes such as installation of biogas plant and solar plant etc,
the fund allotted for the schemes could not be utilised completely. The
Committee pointed out that the Central Government would not release
additional funds to the implementing department if the utilisation certificate
was not submitted on time, which in turn would hamper the proper
implementation of schemes. The Committee directed the department to

submit a report showing the present status of the unutilised balance of
3461.53 crore available with the implementing agencies for the
implementation of flagship programmes during the year 2014-15.

[The Finance Department had submitted the report regarding the

present status of the unutilised balance of ¥ 461.50 crore available with
the implementing agencies for the implementation of flagship programmes

during the year 2014-15 and that report was included as Appendix Il
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Conclusion/Recommendation

3.No Comments
[Paragraphs 1.3 to 1.3.1.1 contained in the report of the Comptroller
and Auditor General of India for the year ended 31* March 2015 (State

Finances)]

Revenue Receipts (1.3)

Statement No. 14 of the Finance Accounts details the revenue receipts
of the Government. The revenue receipts consist of the State’s own tax and
non-tax revenues, share of central tax transfers and grants-in-aid from Gol.

Revenue receipts of the State recorded an increase of 87 per cent and
State’s own receipts, the major component of the revenue receipts, also
recorded an increase of 80 per cent during the period from 2010-11 to 2014-
15. Other components, Central Tax receipts and grants-in-aid from Gol had
54 per cent and 242 per cent growth rate respectively and high growth rate
shown in respect of Grant-in-aid from Gol was mainly due to increase of
3,370 crore during 2014-15 on account of transfer of funds for flagship
programmes of Gol through State Budget. The trends of revenue receipts
over the period 2010-15 are presented in Appendix III and also depicted in
Chart.
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It is worth to note that the Compounded Annual Growth Rate

(CAGR) in respect of revenue receipts of the State for the period from

2005-06 to 2013-14 was slightly lower (15.72 per cent) than that of General

Category States (15.76 per cent) and it was higher (17.84 per cent) than the

growth rate of other General Category States (16.10 per cent) for the period
from 2013-14 to 2014-15 (Appendix III).

The trends in revenue receipts relative to GSDP are presented in Table.

Table: Trends in revenue receipts relative to GSDP during 2010-2015

Particulars 2010-11 2011-12 2012-13 2013-14 2014-15
Revenue Receipts (RR) (X in 30,991 38,010 44,137 49,177 57,950
crore)

Rate of growth of RR (per cent) 18.7 22.6 16.1 11.4 17.8
State’s own tax revenue (X in 21,722 25,719 30,077 31,995 35,232
crore)

Rate of growth of own tax 23.2 18.4 16.9 6.4 10.1
revenue (per cent)
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RR/GSDP (per cent) 11.7 12.2 12.7 12.4 12.8
Revenue buoyancy w.r.t GSDP* 1.4 1.2 1.4 0.8 1.3
State’s Own Tax Buoyancy w.r.t 1.7 1.0 1.5 0.5 0.7

GSDP*

Source: Finance Accounts and information furnished by the Economics and Statistics

Department.

*Change in ratio with respect to the previous Report was due to adoption of revised

GSDP figures

The above table shows that the State had better growth in revenue

receipts (17.8 per cent) and in State’s own taxes (10.1 per cent) when
compared with the previous year.

During last four years, share of revenue receipt in GSDP was above

12 per cent, indicating consistent growth of revenue receipt with

respect to GSDP.

Buoyancy of revenue receipts with respect to GSDP indicates the
growth of revenue receipts with respect to growth of GSDP. A ratio
above one indicates that State’s revenue receipts has better growth
rate than that of GSDP. However, buoyancy ratio of State’s own tax
with respect to GSDP (0.7) shows that State’s own tax is not growing
compared to the growth of GSDP. Table also shows a deteriorating
trend in the growth rate of State’s own tax during the last five years,

though the position was slightly better during 2014-15.

Own resources of the State (1.3.1)

As the State’s share in central taxes and grants-in-aid is determined

on the basis of recommendations of the Finance Commission, the State’s

performance in mobilization of resources was assessed in terms of its own

resources comprising own tax and non-tax sources.

Taxes collected and grant-in-aid received from Gol during the last

five years are given in Table.
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Table: Resources of the State during last five years
(Xin crore)

Particulars 2010-11 2011-12 2012-13 2013-14 2014-15
Tax Revenue 21722 25719 30077 31995 35232
Non-tax Revenue 1931 2592 4198 5575 7284
Grant-in-aid from 2196 3709 3021 4138 7508
Government of India

Share of union 5142 5990 6841 7469 7926
taxes /Duties

Total Revenue 30991 38010 44137 49177 57950
Receipt

Source : Finance Accounts of respective years

The State’s non-tax revenue collection and grant-in-aid from Gol

have increased substantially during the last five years. Increase in non-tax

revenue was due to increase in receipts under State Lotteries during the last

five years. Though, the tax revenue was the main source of revenue of the

State, its increase was only 62 per cent as against an increase of 87 per cent

in revenue receipts during the last five years period.

Tax Revenue (1.3.1.1)

The State’s own tax revenue increased from 31,995 crore in 2013-14 to

35,232 crore in 2014-15. This increase was 10 per cent as compared with

six per cent growth shown during 2013-14 and details are given in Table.

Table: Components of own tax revenue

Revenue Head Actuals | BE for | Actuals | Percentage  Percentage Share in
for 2014-15 for decrease increase | total tax
2013-14 2014-15 w.r.t BE w.r.t last | revenue
year
in crore)
Taxes on Sales, 24885 31913 27908 13 12 79
Trade etc.
Stamps and 2593 3734 2659 29 3 8
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Registration fees

State Excise 1942 3208 1777 45 (-)8 5
Taxes on Vehicles 2161 2800 2365 16 9 7
Land Revenue 89 170 139 18 56 *)
Taxes on 22 26 9 65 (-)59 *)
Agricultural

income

Other Taxes 303 616 375 39 24 1
Total 31995 42467 35232 17 10 100

Source: Finance Accounts of respective years and Budget documents for 2014-15
(*)insignificant

In the previous year ‘Taxes on Sales, Trade etc.” was the major
source of the State’s own tax revenue. Compared to 2013-14, increase in
this tax revenue during 2014-15 was 3,023 crore and this increase was

mainly under ‘Receipts under State Sales Tax Act’ (31,716 crore) and
under ‘Value Added Tax receipts’ (31,092 crore).

Decrease in tax receipt was noticed under State Excise consecutively
for the past two years. As in the previous year, the decrease in revenue was
mainly under ‘Foreign Liquors and Spirits’ (X106 crore) and ‘Malt Liquor’
(X62 crore).

[Note received from the Government on the above audit paragraph is
included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

4. The Committee accepted the reply furnished by the department about the
shortfall in collection of taxes from Rubber Sector, Jewellery and Bar

Hotels.

5. The Committee enquired about the reasons for the shortfall in collection
of tax from Motor Vehicles and from live chicken during 2014-15 even
though there was an increase in sales. The Commissioner, Taxes

Department replied that they would examine whether the shortfall in
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collection of tax from live chicken was due to the reduction of advance tax
for that period. To a query about the shortfall in the collection of Motor
Vehicle Tax, the Additional Chief Secretary, Finance Department informed
that now-a-days there is no considerable increase in tax revenue from motor
vehicle tax and actually there is a decrease of 1.25% in revenue when
compared to the last year. He added that there was a reduction in revenue
from tax collection from motor vehicles all over India during the last year.
He further added that as the Motor Vehicle Tax is very high in Kerala
compared to other States, the tendency of registering commercial vehicles
to be used in Kerala in other States has increased, resulting in shortfall in

the collection of Motor Vehicle Tax.

6. The Committee pointed out that there was a decrease of 16%, in Motor
Vehicle Tax revenue with respect to Budget Estimates during 2014-15. The
Committee enquired whether the Department had done any detailed study
about the possibility of higher tax rates resulting in lesser collection and
whether the 16% decrease of Motor Vehicle Tax revenue in 2014-15 was
compensated by the higher tax structure.

7.The Committee directed the Department to furnish, as early as possible a
detailed report regarding the reasons for the shortfall of collection of Tax
from Motor Vehicles and from Live Chicken during 2014-15.
Conclusion/Recommendation

8.The Committee urges the department to furnish a detailed report
regarding the reasons for the shortfall in the collection of Tax from
Motor Vehicles and from Live Chicken during 2014-15 as early as
possible.

[Paragraphs 1.3.1.2, 1.3.2 and 1.3.3 contained in the report of the
Comptroller and Auditor General of India for the year ended 31*
March 2015 (State Finances)].
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Non-tax Revenue (1.3.1.2)

17

Receipt under ‘State Lotteries’ has been major source (75 per cent) of

non-tax revenue of the State. Overall 31 per cent increase was noticed in

non-tax revenue as detailed in Table.

Table: Components of non-tax revenue

(Xin crore)

Revenue Head 2013-14 2014-15 Percentage | Share in total
Increase Non-tax
during the year| Revenue
Interest receipts 149 102 (-) 32 1
Dividends and profits 101 74 (-) 27 1
State Lotteries 3796 5445 43 75
Forestry and Wildlife 330 300 M9 4
Other non-tax receipts 1199 1363 14 19
Total 5575 7284 31 100

Source: Finance Accounts of respective years

The net yield from State lotteries was only Y960 crore as there was

an equally high expenditure (34,485 crore) due to distribution of prizes,

agent commission, etc., during the year.

Grants-in-aid from Government of India (1.3.2)

Grants-in-aid from the Government of India increased by 3,370

crore (81 per cent) from 4,138 crore in 2013-14 to 7,508 crore in 2014-15 as

detailed in Table. The increase was mainly under ‘Grants for State plan

schemes’ (3,775 crore), ‘Non-plan grants’ (X305 crore) and ‘Grants for

Central plan schemes’ (X71 crore). This increase was partly offset by

decrease in receipt under ‘Grants for Centrally sponsored schemes’ (X781

crore).
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Table: Status of Grants-in-aid received from Government of India
(Xin crore)

Increase | Percentage Share in
. during increase total grant-in-
Particulars 2013-14 2014-15 the year | during the ~id
year

Non-plan grants 1679 1984 305 18 26
Grants for State plan 1154 4929 3775 327 66
schemes
Grants for central 87 158 71 82 2
plan schemes
Grants for Centrally 1218 437 (-)781 (-)64 6
sponsored schemes
Total 4138 7508 3370 81 100

Source : Finance Accounts of respective years

Substantial increase of 3,775 crore noticed under 'Grants for State

Plan Schemes' was due to release of central funds through State budget
from 2014-15, which was released directly to State implementing agencies

till 2013-14.
Efficiency in Tax collection (1.3.3)

The expenditure on tax collection in respect of four major revenue
sources of the State compared with all India average, during the last five
years, is given in Appendix III. It shows that during the period from 2010-
11 to 2013-14 (except during 2011-12), expenditure of the State on
collection of tax on Sales, Trade, etc., and taxes on vehicles was less than
that of all India average. In the case of Stamps (Non-judicial) and
Registration and State Excise, expenditure of tax collection was higher than

that of all India average.
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[Notes received from the Government on the above audit paragraphs are
included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

9. While considering the audit paragraph, AG intervened and explained
the basis for the audit remarks. The net yield from State Lotteries was only
960 crores as there was high expenditure to the tune of 34485 crores due
to distribution of prizes, agent commission, etc during the year. Major
expenditure component as pointed out by the department was payment of
tax on lotteries. The tax payment in this regard was 198 crores for
2014-15. The department argued that the inclusion of tax in the expenditure
portion leads to a doubling of tax amount, an increase in expenditure, and a
corresponding decrease in profit. She further added that though the
department demanded to include the amount of X198 crore paid as tax
during 2014-15 in the net yield, as this was a part of profit derived from
lotteries, there was no clarity regarding the head of account and subhead in
which the same amount was paid. Then the Additional Chief Secretary,
Finance Department replied that the amount of X198 crore was paid as
Service Tax. The Finance Officer, State Lotteries supplemented that the tax
payment in lotteries for 2014-15 was 198 Crores and the same was
included in the actual total expenditure for 2014-15. AG not only excluded
it as State Revenue but also added the tax amount to total expenditure,
thereby doubling the tax amount and raising the expenditure amount, which
led to the shortfall of profit by the same amount.

10. The Officer from AG's office pointed out that in order to verify the
expenditure amount based on the points raised by the Department regarding
tax paid, the head of accounts into which the amount was remitted should
be known clearly. The Finance Officer, Kerala State Lotteries replied that
the tax payment was done as Service Tax and they agreed to check the head

of account in which the amount was paid.
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11.  The Committee pointed out that only after reconciliation of records
with that of AG, the amount of X198 Crores could be properly booked.
Proper accounting and reconciliation measures were to be undertaken
periodically to avoid such an accounting error. Committee asked why the
department did not reconcile the ended figures of the department with those
entered in the books of AG as stipulated in para 74 of KBM and urged them
to report the reasons for the delay urgently. The Committee directed the
department to urgently furnish a detailed reply regarding service tax paid on
State Lotteries during 2014-15 including the details of head of accounts in
which tax was paid and the head of account in which that tax should be
paid.

12.  To the query of the Committee regarding the expenditure on State
Lotteries, the Finance Officer, Kerala State Lotteries Department replied
that there is a notable increase in expenditure. The Additional Chief
Secretary, Finance Department added that the major expenditure
components are prize money, commission to agents and payment on tax on
lotteries and as of now out of the total amount collected from the lotteries
only 15-16% is returned to the State as revenue.

13.  The Joint Director of Kerala State Lotteries informed that in order to
make the lottery more attractive, the prize money has been increased to 52
percent from the present 40 percent. He further added that only if
commission and discount allowed to the agents were increased would the
sales of lottery tickets increase, eventhough it would cause an increase in
expenditure on running the lottery.

14. The Committee are of the view that substantial increase in revenue
from the sale of lottery tickets can only be achieved by increasing the number of
prizes so that more ticket takers are benefited along with increasing agent
commission. The Committee recommended that a new realistic strategy should
be devised to revise the prize structure (viz prize money, number of prizes, etc) as
well as agent's commission, so that it was beneficial to all stake holders.
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Conclusion/Recommendation

15. The committee directs the department to furnish a detailed
report regarding service tax paid on State Lotteries during 2014-15
including the details of head of accounts in which tax was paid and the
head of account in which the same should be paid.

16. The Committee observes that it is indispensable to develop a new
strategy for the growth of State's revenue from the sale of lottery
tickets. So the Committee recommends that a new realistic method
should be adopted to revise the prize structure, price money and
agent's commission so that all the stakeholders can reap the benefits.

[Paragraphs 1.4 to 1.4.2 contained in the report of the Comptroller and
Auditor General of India for the year ended 31* March 2015 (State
Finances)]

Capital Receipts(1.4)

Capital receipts comprise miscellaneous capital receipts, recovery of
loans and advances released to institutions/organizations and public debt
receipts. Trends in receipts under capital sector are detailed in Table.

Table: Trends in growth and composition of capital receipts

(Xin crore)

Sources of Receipts 2013-14 2014-15
Capital Receipts (CR)
Miscellaneous Capital Receipts 19 28
Recovery of Loans and Advances 104 124
Public Debt Receipts® 14342 15858
Internal Debt Receipts 13950 15106
Loans and Advances from Gol 392 752
Total CR 14465 16010
Rate of growth of debt capital receipts (per cent) 8.2 10.6

3 Transactions under ‘Ways and Means Advances’ are excluded as they are not actual capital receipts.
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Rate of Growth of GSDP(per cent) 13.93(*) 13.93
Rate of growth of CR (per cent) 8.4 10.7
Buoyancy of Debt receipts w.r.t GSDP 0.6(*) 0.8

Source : Finance Accounts of respective years
(*) change in figures with respect to previous Report is due to adoption of revised

GSDP figures

Internal Debt mainly comprised Open Market Borrowings of the
State and growth rate shown by debt capital receipts was mainly due to
increase in open market borrowings (3400 crore) and Special securities
issued to National Small Savings Fund (X567 crore). The growth rate of
debt capital receipt and capital receipts increased when compared to the
previous year mainly due to the increase in internal debt receipt of the State
Government. Buoyancy* of debt receipts with respect to GSDP also has
shown an increase when compared to 2013-14 but it remains less than one
(0.8) which is a good indicator as the Government’s borrowing pace was

less than that of GSDP.

Proceeds from disinvestment (1.4.1)

As of March 2015, the State Government had invested X6,085.13
crore in Statutory Corporations, Government Companies, Joint Stock
companies and Co-operatives and received I28.17 crore from retirement of
capital/disinvestment of shares of co-operative societies/banks and
accounted for under Miscellaneous Capital Receipts.

Recoveries of loans and advances (1.4.2)

During the year, the State Government had released an amount of

743.09 crore as loans and advances to various institutions and at the end of

March 2015, an amount of X12,332.50 crore was outstanding under this

4 Buoyancy ratio is the comparison of growth rates of two parameters. Ratio equal to one indicates both
parameters are growing at same pace and less than one indicates first parameter growing with less pace
than the other and vice versa.
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head. Against this balance, principal amount recovered was I123.74 crore,
which was only one percent of the outstanding balance under loans and
advances.

[Notes received from the Government on the above audit paragraphs are
included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

17. While considering the Recoveries of Loans and Advances the
Committee enquired about the head of account through which the loans and
advances were released to various institutions. The Additional Chief
Secretary, Finance Department detailed that the loans and advances had
been included in the head of account of P.S.U. under which the institution
comes. He further added that the Government releases the amount as a loan
in the first phase and if it becomes outstanding it is converted into 'equity’
after five years which helps the institutions to take loan from any other
banks and also to maintain a clear balance sheet. The Committee asked
whether any steps had been taken to recover the arrears from loanee. The
Additional Chief Secretary replied in the negative and clarified that the
Government under social obligation, lends more loans to PSUs to keep
them afloat and refrains from recovering the loan amount since such a step
will adversely affect the functioning of the PSUs. He further added that
only Primary Agricultural Credit Societies (PACS) and Matsyafed Co-
operative Societies repays their loans with interest and other Co-operative
institutions are way behind in the repayment of loans. He also pointed out
that even in cases where co-operative societies were issued loans through
NCDC, the repayment would be done by Government and not the Co-
operative societies.

18. The Committee asked whether the loan amount could be given as

grant to Co-operative societies. The Additional Chief Secretary replied that
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in case of Co-operative institutions which are working in profit, tax has to
be paid for the amount given as grant and it could not be shown as capital
expenditure and so the amount is sanctioned as either loan or equity.

Conclusion/Recommendation
19. No comments.
[Paragraphs 1.4.3 to 1.5 contained in the report of the Comptroller and

Auditor General of India for the year ended 31* March 2015 (State
Finances)]

Debt receipts from internal sources (1.4.3)
Public Debt receipts of the State Government increased by 1,516

crore (10.6 percent) from 14,342 crore in 2013-14 to 15,858 crore in
2014-15. This includes, Open Market Borrowing (13,200 crore), Special
Securities issued to National Small Savings Fund (1,132 crore), Loans
from Financial Institutions (X551 crore) and Loans and Advances from
Government of India (X752 crore).

Public Accounts Receipts (1.5)

Receipts and disbursements in respect of certain transactions such as
small savings, provident funds, reserve funds, deposits, suspense,
remittances, etc., which do not form part of the Consolidated Fund, are kept
in the Public Account set up under Article 266(2) of the Constitution. Here,
the Government acts as banker. The balance after disbursement is the fund
available with the Government for use for various activities.

Table: Net receipts under Public Account heads

(Xin crore)

Resources under 2010-11 | 2011-12 2012-13 2013-14 2014-15
various heads

Public Account receipts

a. Small Savings, 2489.94 | 3839.05 | 3685.54 | 4231.86 3764.77
Provident Fund etc.

b. Reserve Fund 407.21 146.93 -145.58 78.02 66.00
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c. Deposits and 468.89 -51.47 | 1140.93 187.43 1364.50

Advances

d. Suspense and -197.30 | 852.37 | 712.44 -946.60 57.90

Miscellaneous

e. Remittances 26.92 -157.40 30.49 -168.48 25.95
Total 3195.66 | 4629.48 | 5423.82 | 3382.23 | 5279.12

Source : Finance Accounts of respective years

The above table shows that during 2014-15 an amount of I5,279.12
crore has been added to the existing balance of the Public Account. This
was X1,896.89 crore more than additions (33,382.23 crore) during 2013-14.
As in the previous year net additions to the sector ‘Small Savings, Provident
Fund, etc.’, was the major addition to the Public Account followed by
‘Deposits and Advances’ amounting to X1,364.50 crore. These funds are
utilised by the State Government for covering their fiscal deficit.
[Notes received from the Government on the above audit paragraphs are
included as Appendix II]
Excerpts from the discussion of Committee with officials concerned.
20.The Committee accepted the reply furnished by the Government for the
above paragraphs.
Conclusion/Recommendation
21. No Comments.
[Paragraphs 1.6.1, 1.6.2 and 1.6.3 contained in the report of the
Comptroller and Auditor General of India for the year ended 31*
March 2015 (State Finances)]
Receipt and Utilisation of Thirteenth Finance Commission Award (1.6)
Introduction (1.6.1)

The Thirteenth Finance Commission (ThFC) was constituted by the
President of India under Article 280 of the Constitution to make

recommendations for release of funds to the States for the period 2010-15.
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The Commission has the mandate to recommend the principles which
should govern the release of grants-in-aid to revenues of the States out of
the Consolidated Fund of India and the sums to be paid to the States which
are in need of assistance under Article 275 of the Constitution of India.
Release of Award amount by Government of India (1.6.2)

The Commission had recommended an amount of X6700.72 crore for
the award period 2010-11 to 2014-15 which included 6371.50 crore
towards grants-in-aid and 329.22 crore towards interest relief for the loan
taken from National Small Savings Fund. Against the grant-in-aid of
X6371.50 crore recommended for the implementation of 21 approved
schemes under 7 sectors, Government of India (Gol) had released an
amount of 35235.04 crore (82 per cent) during the period 2010-2015. In
addition, the State had received I241.26 crore® resulting in a total central
release of 5476.30 crore during the award period. Out of the above, the
State received 792.06 crore towards performance grant as it fulfilled the
nine conditions stipulated for the release of the performance grant to local
bodies.
A review of the receipt and utilisation of ThFC award was conducted to
assess:-
* whether the entire award amount has actually been received, if not,
reasons for the shortfall and
* whether the amount received has been utilised in full and for the intended
purposes.
Audit observations

Audit  scrutinised the records of the implementing

departments/agencies of ThFC award amount and observed short release of

5 Local bodies performance grant (forfeited share of non-performing states) - X167.07 crore, local bodies
basic grant (over and above the award amount) - X23.31 crore, incentive grant for renewable energy
capacity addition - X12.50 crore, incentive for reduction of infant mortality rate -X38.38 crore.

/home/so-pac-a/Desktop/report new/State Finances report 28 .0dt/07.01.2023



27

funds by Gol, under-utilisation of funds received, non-achievement of
objectives etc., by the State Government departments as detailed in the
following paragraphs:

Short release of Award amount by Gol (1.6.3)

ThFC had recommended grants for 21 schemes under seven sectors
and the grants were to be released in installments subject to fulfilment of
the conditions attached to each grant. There were short releases in respect of
20 schemes amounting to X1136.46 crore (18 per cent of the total award)
and the short releases ranged between eight and 90 per cent as detailed in
Appendix III. Substantial (around X100 crore) short releases from Gol were
noticed in the following three schemes, due to non-adherence to various
conditions attached with release of grants.

(i) Maintenance of roads and bridges
(ii) Water sector management

(iii) Improvement of justice delivery

[Notes received from the Government on the above audit paragraphs are
included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

22. Upon considering the para (noting that only Fisheries and
Agriculture department has put forward a reply to audit para) short release
of Award amount of GOI, the Committee enquired about the number of
departments which received grant-in-aid. The Additional Chief Secretary,
Finance Department replied that the Grant-in-aid had been awarded for the
centralised schemes in 22 Departments. He further added that the failure on
the part of the departments in implementing the schemes within time has
resulted in the delay in furnishing the utilisation certificate which has led to

reduction of the central share.

/home/so-pac-a/Desktop/report new/State Finances report 28 .0dt/07.01.2023



28

23. The Committee pointed out that there was a great failure on the part
of Departments in not utilising fully the amount awarded by 13" Finance
Commission. The Committee enquired whether the accountability has been
fixed by conducting reviews in the Department level.

24. The Additional Chief Secretary, Finance Department admitted that
some lapses had occurred in the utilisation of funds. Citing RIDF
Schemes, schemes for which financial assistance was provided by
NABARD to State Governments from RIDF, he stated that if the funds
allotted by the RIDF in the plan of 5 years were not fully utilised, the
Central Government would not release remaining funds and the proposed
scheme would have to be completed by utilising the State fund. He added
that earlier the proposal related to schemes involving land acquisition had
been sent for administrative sanction without an estimate and after getting
the administrative sanction a detailed estimate is prepared for getting
technical sanction and the land acquisition process gets started only after
getting T.S, which in turn lead to a lag in implementing the scheme. He
further appraised that several changes in the system has now been effected.
The witness clarified that at present, the proposals are sent to NABARD
without a detailed estimate and AS too is issued for state schemes without
the backup of a detailed estimate to prevent lagging of work. The
Additional Chief Secretary further added that now only those proposals in
which land acquisition process has been completed under state scheme is
being sent to the NABARD. Also NABARD has increased the minimum
limit of projects to be monitored from twenty/thirty lakhs to 5 crores. The
witness clarified that the above major changes has brought about

considerable improvement in timely implementation of the schemes.

25. The Committee enquired whether any responsibility had been fixed

or any explanation had been asked for non-submission of utilisation
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certificate (UC) in time or non-compliance of conditions attached to grants
resulting in non-receipt of fund from the centre. The Additional Chief
Secretary, Finance Department clarified that most of the schemes related to
Agriculture such as minor irrigation schemes, PMKSY, PMFBY etc could
not be implemented in the State due to lack of willingness on the part of
farmers and non availability of agricultural land. The Committee observed
that though the Government agreed with the conditions of Central Schemes
in the beginning it is seen that the Government itself withdraws from most
of the schemes later. The Additional Chief Secretary replied that the Central
Government would not release the funds if the Government failed to
comply with the conditions of the schemes. Even if the government finds
most of the conditions difficult to implement in the State, it is forced to
accept the Schemes. Otherwise the Centre would not release the funds.

26. The Committee observed that delay in getting AS and TS was the
major hindrance in grounding of projects under RIDF. Going in for a
detailed survey after getting NABARD sanction leads to cost/time over run
and, in some cases, change of basic design too. Also, constraints in fund
flow too results in time and cost overruns. Proper quality control
mechanism is also seen as lacking.

27. The Committee made the following recommendations for smooth

and speedy implementation of RIDF projects.

1.  Administrative Sanction to be issued only after submission of
detailed estimate.

2. In schemes where land acquisition is involved, the acquisition
process is to be completed first by availing state fund. There after
the scheme is to be presented before GOI for Central assistance.

3.  Review of the progress of projects under Central assistance should
be done every 3 months by the Finance and implementing
department officials.

4.  Check whether Utilisation Certificate are submitted in time for
ensuring further grant and also whether compliance with conditions
attached to grants are scrupulously followed.
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28.  The Committee directed the Finance department to submit a detailed
report including the steps already taken by the Department to rectify the
mistakes which led to the short release of award amount from GOI and also the
steps to improve the system in future.

29.  Noting that only the Fisheries and Agriculture departments had put forward
a reply to audit para, the Committee directed the Finance Department to take steps
to collect the replies from the remaining departments which had not submitted the
details with regard to the utilisation of funds. The Additional Chief Secretary,
Finance Department replied in the affirmative.

Conclusion/Recommendation

30. The committee observes that the delay in getting Administrative
Sanction and Technical Sanction is a major hindrance in grounding of
projects under RIDF. So the committee suggests that Administrative
Sanction should be issued only after the submission of detailed
estimate.

31. For the smooth and speedy implementation of RIDF projects, the
committee suggests that in schemes where land acquisition is involved
the acquisition process is to be completed by availing State fund.
Request for central assistance to the scheme may be made only after
the acquisition of land has been completed.

32. The committee also recommends that a review of the progress of
projects under Central assistance should be done in every three

months by the Finance and implementing department officials.

33. The Committee directs that utilization certificates be submitted
on time in order to receive additional grants and that grant conditions

be strictly followed for RIDF projects to run smoothly.
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34. The Committee directs the Finance department to submit a
detailed report including the steps already taken by the Department to
rectify the mistakes that led to the short release of the award amount from

GOI and also the steps to improve the system in future.

35. The committee directs the Finance department to take concerted
steps to collect the replies from the departments which did not give the

details of the utilisation of funds.

[Paragraph 1.6.4 contained in the report of the Comptroller and
Auditor General of India for the year ended 31* March 2015 (State
Finances)]

Additional burden on State budget (1.6.4)

The annual installments of ThFC award were provided through State
budget every year to the concerned Departments/agencies for implementing
programmes/schemes approved under perspective plan and annual action
plans. In anticipation of releases by Gol, State provided additional funds to
the extent of 462.98 crore (Appendix III) for the implementation of 14
schemes. In respect of 5 schemes (3300.48 crore) no recorded reasons were
available for the non-release of funds by Gol though utilisation certificates
were submitted in time by the implementing departments. In respect of the
remaining nine schemes, implementing departments failed to receive
162.5 crore (out of 462.98 crore) due to non-compliance of the
conditions attached to the grants/non-submission of UCs in time. Further,
Gol confirmed (7 July 2015) that no further release would be made under
ThFC award.

Excerpts from the discussion of Committee with officials concerned.

36. The Department did not submit the Remedial Measures on the above
paragraph. The Committee directed the department to submit a report

explaining the present situation.
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[Reply furnished by Government on the above audit paragraph after
meeting is included as Appendix II]

Conclusion/Recommendation

37. No Comments.

[Paragraph 1.6.5 contained in the report of the Comptroller and
Auditor General of India for the year ended 31" March 2015 (State
Finances)]

Utilisation of grants (1.6.5)

During the five year period (2010-2015), the State Government had
budgeted all the amount received from Gol as ThFC grant and released® to
Departments/implementing agencies for utilisation. Audit observed that
against the Gol release of I5476.30 crore, X377.96 crore remained blocked
up with Government (389.39 crore) and implementing agencies (3288.57
crore), under 17 schemes, at the end of the award period without being
utilised for the intended purposes. Non/under-utilisation of funds due to
procedural delay, defective planning, delay in implementation etc., resulted
in blockage/surrender of funds with/by implementing agencies as detailed
in Appendix III.

[Note received from the Government on the above audit paragraph is
included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

38. While considering the audit para about utilisation of grants, the
Committee urged the Finance Department to furnish the present status of
the utilisation of funds amounting to X377.96 crores blocked up with
Government implementing agencies regarding 17 projects mentioned in the

audit paragraph.

6 Except X12.50 crore received (March 2015) from Gol as incentive for ‘Renewable Energy’ has not
been released so far.
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[Additional information furnished by Government on the above audit
paragraph is included as Appendix II]

Conclusion/Recommendation

39. No Comments.

[Paragraph 1.6.6 contained in the report of the Comptroller and
Auditor General of India for the year ended 31* March 2015 (State
Finances)]

Status of implementation of envisaged schemes (1.6.6)

Release of Finance Commission grants were linked with specific
objectives like improving service delivery, maintenance and upkeep of
capital assets, etc. For claiming the annual installments, conditions attached
to the grants were to be fulfilled. The schemes were implemented as per the
perspective plan for the entire award period as well as the annual action
plans approved by the State Level Empowered Committee. Audit scrutiny

revealed non-achievement of objectives in the following five schemes:-

Table: Achievement of objectives of ThFC award

Scheme and objectives Audit observation

1. Incentive grant for issuing UID-
Intended to enroll 49.6 lakh’ BPL
beneficiaries into the UID programme.

The first installment of X4.96 crore
out of the total grant of 49.60 crore
released to Kerala State Information
Technology Mission, Trivandrum
remained unutilised due to inability
to link UID data with BPL data. In
May 2014, X2.64 crore out of the
above was transferred to District
Collectors to disburse the funds
through Local Self Government
Institutions and this also remained
unsuccessful.Consequently, further
installments (344.64 crore) of

central assistance were not received.

7  Planning Commission data (2004-05).
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2. Database of Employees and
pensioners - Preparation of a database
of all employees, pensioners and
family pensioners in the State.

The work was entrusted to Finance
(IT-SF) Department and the first
installment (32.50 crore out of 10
crore) was released in September
2010 with a condition to complete
the work in three years. Department
failed to complete it within the
award period, which resulted in non-
release of X7.50 crore.

Finance Department stated (October 2015) that data of pensioners drawing
pension from treasuries is almost complete and those drawing through
banks are in progress. The delay in rolling out the software is due to the
complexities involved and the unorganized nature of the present system.

3. Improvement of justice delivery —
a) Setting up of Morning/Evening/

Shift/Weekend/Special =~ Magistrate
Courts — To clear the backlog of
cases by increasing the court

working hours using the existing
infrastructure by holding morning/
evening courts and to relieve
pressure on judicial time.

Government of Kerala accorded
(February 2010 and January 2012)
sanction for establishment of 74
evening courts. The High Court of
Kerala found that the scheme was
not practical as the Judicial Officers
were already overburdened and
hence only five evening courts were
established. In view of the slow/no
progress in establishment of evening
courts Gol provided (January 2012)
flexibility to include other types of
Temporary Special Courts and hence
27 Special Temporary First Class
Magistrate Courts were established
(June 2014). However, delay in
establishment of courts led to non-
achievement of objectives as well as
non-receipt of  balance  Gol
assistance amounting to I47.2 crore.

b) Conservation of Heritage Court
Buildings - Restoration and conservation
of Heritage Court Buildings in the
State.

Out of ten works identified, four
works were entrusted (February
2011) to Archaeology Department
and the works were not completed
till the end of the award period.
Remaining works proposed for
awarding to Hindustan Pre Fab
Limited were also not completed.
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Hence Gol assistance of <8.49
crore, earmarked for conserving
heritage building under ThFC was
not received.

c) Establishment of  District
Alternate Dispute Resolution
Centres - Award amount given to
Kerala Legal Services Authority
(KELSA) to set up (for constructing
physical infrastructure) Alternate
Dispute Resolution Centres (ADR)
for speedy settlement of cases
outside court through mediation,

conciliation, arbitration, etc.

KELSA/Government identified 10
out of 17 sites targeted and
completed only six ADRs. One
work

was in progress and the remaining

three  works  were  pending
commencement due to higher
estimate/pending  sanction from
Archaeological Survey of
India/Government. For the
remaining seven sites, Government
has not identified land and

consequently central assistance of
11.42 crore was not received and
intended benefit was not derived
during the award period.

State Specific Schemes

4. Upgradation of Police Department
- Award amount (X100 crore) was to
be utilised for enhancing the efficiency,
effectiveness and capacity of the
department by establishing centres

for Senior Citizen Protection,
Foreigners  Facilitation, = Tourist
Protection, Community  Police

Resource Centres and Dormitories.

Work was entrusted to Kerala Police
Housing Construction Corporation.
Delay in  awarding  works,
identifying sites, non-adherence to
the time schedule, etc., resulted in
completion of 135 works (53 per
cent) out of 254 civil works by
spending 50.08 crore (out of
X78.40 crore released to the agency)

Construction of  State  Senior
Citizens Service Bureau (X 0.20
crore) completed in October 2013
was given to Kerala Police
Pensioners’ Welfare Association in
March 2015 instead of utilising it
for the intended purpose.
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Four out of the ten buildings
completed for District Senior
Citizen Bureaux (X 0.35 crore) have
not been put to use for want of lift
facility, electricity connection, etc.
An expenditure of 1.50 crore
incurred (March 2013) on the
implementation of electronic beat
system also did not materialise till
the end of award period. This was
due to the failure on the part of the
department to ensure successful
installation before releasing full
amount of the contract.

5. Ecosan toilets (Kuttanad
Development) - Scheme to provide
individual high level household
toilets at Kuttanad area for
sanitation coverage in the area

An amount of X three crore out of

X5.93 crore was released to
Suchitwa Mission (the
implementing agency) in two

instalments during 2011-2013. After
conducting a pilot study, the scheme
was abandoned due to delay in
identifying a suitable technology. In

August 2014 the amount was
transferred to Central
Warehousing Corporation for

construction of a godown (for
storage of paddy) and the same also
remained unutilised till date
(December 2015).

[Note received from the Government on the above audit paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

40.While considering the scheme ecosan toilets (Kuttanad development)

mentioned in the audit paragraph the committee noticed that an amount of

X3 crore was released to Suchitwa Mission but the scheme was abandoned

due to delay in identifying suitable technology and the amount was later

transferred to Central Warehousing Corporation for construction of Paddy
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Godown. The Committee enquired whether the transfer of the fund under
one scheme to another was possible. The Additional Chief Secretary,
Finance Department replied that the fund was allotted under Kuttanad
Package Scheme and it was decided to transfer the amount for the
construction of Paddy Godown instead of ecosan toilets as per the
guidelines.

41.The Committee observed that though the fund was transferred,
permission was not granted to construct the Paddy Godown as it was a
marshy land and the fund had remained unutilised. The Committee advised
the department to prepare a comprehensive report about the steps taken to
avoid breach of conditions attached to the grants which halt further Central
assistance and thus lead to incomplete implementation of the schemes.
42.The Committee directed the Department to furnish the current status of
the schemes mentioned in the audit para and also to furnish a
comprehensive report about the steps taken to complete those schemes.
[Additional information furnished by Government on the above audit
paragraph is included as Appendix II}

Conclusion/Recommendation

43.No Comments.

[Paragraph 1.6.7 contained in the report of the Comptroller and
Auditor General of India for the year ended 31* March 2015 (State
Finances)]

Submission of Utilisation Certificate and Monitoring mechanism
(1.6.7)
The State had constituted State Level Empowered Committee/High

Level Monitoring Committee/State Executive Committee headed by the
Chief Secretary to the State Government and the Secretaries of the
departments concerned as members for effective monitoring of the

implementation of schemes under ThFC award. The committees met on a
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quarterly basis and monitored both physical and financial targets as
stipulated. However, Audit noticed the following deficiencies.

Sarva Shiksha Abhiyan, the implementing agency of the scheme
‘Elementary Education’ had not complied with the instructions of Gol to
maintain separate accounts for expenditure incurred under ThFC award to
track the utilisation in accordance with the norms. Non-maintenance of
separate accounts for ThFC grant made it difficult to ensure proper
utilisation of funds for intended purposes.

Utilisation Certificates were to be forwarded to Gol after the
utilisation of the funds for the intended purposes. However, in the
following cases, UCs were forwarded without utilising funds for intended
purposes.

e Director, Dairy Development Department reported (6 January 2015)
that 74.90 crore received for the scheme Animal Husbandry was
fully utilised. Audit noticed that an amount of X9.47 crore out of the
above remained unutilised with the implementing departments/
implementing agency at the end of the award period.

e Director General of Prisons and Correctional Services reported (21
March 2015) that 115.50 crore received for Upgradation of Prisons
was reported as fully utilised. Audit noticed that an amount of
15.63 crore out of this was remaining blocked up with
PWD/implementing department.

[Note received from the Government on the above audit paragraph is
included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

44. Government failed to furnish the remedial measures taken on the audit
para and Committee directed the department to immediately furnish the

ATS/ remedial measures taken.
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Conclusion/Recommendation

45. The Committee criticises the lackadaisical attitude of the officers
in submitting the remedial measures taken statement on the audit para
in time and directs the Department to immediately furnish the
remedial measures taken statement regarding the audit para 1.6.7.
[Paragraph 1.7, 1.7.1 and 1.7.2 contained in the report of the
comptroller and Auditor General of India for the year ended 31*
March 2015 (State Finances).]

Application of Resources (1.7)

Analysis of the allocation of expenditure at the State Government
level assumes significance since major expenditure responsibilities are
entrusted with them. Within the framework of fiscal responsibility
legislations, there are budgetary constraints in raising public expenditure
financed by deficit or borrowings. It is, therefore, important to ensure that
the ongoing fiscal correction and consolidation process at the State level is
not at the cost of expenditure, especially the expenditure directed towards
development of social sector.

Growth and Composition of Expenditure (1.7.1)

The trends in total expenditure (aggregate of revenue, capital and
loans and advances expenditure) and various components of total
expenditure-Plan and Non-Plan revenue expenditure, committed
expenditure such as salaries and wages, interest payments, pension
payments and subsidies, financial assistance to local bodies, etc., are
discussed in the succeeding paragraphs. Chart 1.7 presents the trends in
total expenditure of the State Government over a period of five years

(2010-2015).
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Chart 1.7: Total expenditure: trends and composition
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The total expenditure of the State recorded an increase of 98 per cent

during the last five years from I38,791 crore in 2010-11 to 76,744 crore

in 2014-15. Its increase during the last one year was 10,500 crore (16 per

cent). The total expenditure, its annual growth rate, the ratio of expenditure

to the State GSDP and to revenue receipts and its buoyancy with respect to

GSDP and revenue receipts are given in Table.

Table: Total expenditure — basic parameters

Particulars 2010-11 2011-12 2012-13 2013-14 2014-15
Total expenditure (TE) 38791 50896 59228 66244 76744
(X in crore)
Rate of growth (per cent) 13.9 31.2 16.4 11.8 15.9
TE/GSDP ratio (per cent) | 14.7 (*) | 163 (%) | 17.0 (%) 16.7 17.0
RR/TE ratio (per cent) 79.9 74.7 74.5 74.2 75.5
Buoyancy of TE with reference to:
GSDP (ratio) 1.00 1.70 150 0.8 1.1
RR (ratio) 0.7 1.4 1.0 1.0 0.9

(*) change in figures with respect to previous Report is due to adoption of revised GSDP figures
Out of the three components of total expenditure, the increase in

revenue expenditure was 11,260 crore (18.6 per cent) and the other two

components (Capital expenditure and expenditure on loans and advances)
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showed a decreasing trend indicating that the expenditure on development
activities of the State was poor. Also, during 2010-2015, the inadequate
growth rate of capital expenditure (26 per cent) and expenditure on loans
and advances (negative growth) indicated Government’s low priority
towards development activities.

* During the period from 2010-11 to 2013-14, ratio between revenue receipt
and total expenditure showed a declining trend, indicating the widening gap
between receipt and expenditure of the State. However, the position slightly
improved during 2014-15 and revenue receipts was sufficient to meet three
fourth of the total expenditure of the State.

» The Buoyancy of the total expenditure with respect to GSDP was more
than one during the last five years except during 2013-14 which is not a
good indicator.

* Buoyancy of total expenditure with revenue receipt was also less than one
during 2014-15 indicating that the growth of revenue receipt was not
keeping pace with total expenditure.

Trend of share of various components of total expenditure is given in Chart 1.8

Chart 1.8: Share of various expenditure in total expenditure
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During 2005-06 to 2013-14, State’s compounded annual

growth rate of total expenditure (16.50 per cent) was more than the growth

rate of other General Category States (15.23 per cent). However, it (15.85

per cent) was less than General Category States (19.32 per cent) during 2013-
14 to 2014-15. (Details are in Appendix III).

Trends in total expenditure in terms of activities (1.7.2)
In terms of the activities, total expenditure could be considered as

being composed of expenditure on General Services including interest

payments, Social and Economic Services, grants-in-aid and loans and

advances. Relative shares of different components of total expenditure are

given in Table.

Table: Components of expenditure — relative shares

(in per cent)

Particulars 2010-11 2011-12 2012-13 2013-14 2014-15
General Services 40.0 40.2 38.7 40.4 41.1
of which, Interest 14.7 12.4 12.2 12.5 12.7
Payments
Social Services 32.4 33.0 32.8 32.6 32.0
Economic Services 18.4 18.1 19.8 17.3 17.5
Grants-in-aid 7.2 6.7 6.8 7.5 8.4
Loans and Advances 2.0 2.0 1.9 2.2 1.0

Table reveals that:

* Relative shares of three components in total expenditure showed that

expenditure on General services has been increasing steadily during

the last three years whereas its expenditure on Social and Economic

services has been decreasing. This shows increasing commitment on

running Government machinery at the expense of development

services.

e Share of interest payments in total expenditure also increased during

the last three years indicating burden on payment of interest due to

increase in borrowings.
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e There was an increasing trend in State’s devolution of funds (Grant-

in-aid) to Panchayati Raj institutions since 2011-12 and it was the

highest during 2014-15.

[Notes received from the Government on the above audit paragraphs are
included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

46. The Committee accepted the replies/ATS furnished by the
Government on the above mentioned audit paragraphs.
Conclusion/Recommendations

47.  No comments

[Paragraphs 1.7.3, 1.7.3.1, 1.7.3.2, 1.7.4, 1.7.5, 1.8, 1.8.1 and 1.8.2
contained in the report of the Comptroller and Auditor General of
India for the year ended 31* March 2015 (State Finances)]

Revenue Expenditure (1.7.3)
Revenue expenditure increased by 18.6 per cent (11,260 crore)

during 2014-15 when compared to previous year. The increase in revenue
expenditure was mainly due to increase in expenditure under the major
heads ‘Rural Employment’ (1,600 crore), ‘Interest Payments’ (31,504
crore), ‘Compensation and Assignments to Local Bodies and Panchayati
Raj Institutions’ (31,427 crore), ‘Miscellaneous General Services® (31,321
crore), ‘Pension and Other Retirement Benefits’ (31,281 crore), ‘General
Education’ (31,026 crore), etc.

Incidence of revenue expenditure (1.7.3.1)

During the last five years, the share of Revenue expenditure to
maintain the current level of services and payment for past obligations
increased from 89.4 per cent in 2010-11 to 93.5 per cent in 2014-15. The
overall revenue expenditure, its rate of growth, ratio of revenue expenditure

to GSDP and to revenue receipts and its buoyancy are indicated in Table.

8 Includes 1,283 crore towards expenditure under ‘State Lotteries’
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Table: Revenue expenditure — basic parameters
(X in crore)

Particulars 2010-11 | 2011-12 | 2012-13 | 2013-14  2014-15
Revenue expenditure 34665 46045 53489 60486 71746
(RE)

Non-plan revenue 30469 40718 46640 53412 61464
expenditure (NPRE)

Plan revenue expenditure 4196 5327 6849 7074 10282
(PRE)

Rate of Growth of

RE (per cent) 11.3 32.8 16.2 13.1 18.6
NPRE (per cent) 13.0 33.6 14.5 14.5 15.1
PRE (per cent) 0.4 27.0 28.6 3.3 45.3
Revenue expenditure as 89.4 90.5 90.3 91.3 93.5
percentage to TE

NPRE/GSDP (per cent) (*) 11.6 13.0 13.4 13.5 13.6
NPRE as percentage of TE 78.5 80.0 78.7 80.6 80.1
NPRE as percentage of RR|  98.3 107.1 105.7 108.6 106.1
Buoyancy of revenue expenditure with

GSDP (ratio) (*) 0.8 1.8 1.4 0.9 1.3
Revenue receipts (ratio) 0.6 1.4 1.0 1.1 1.0

Source : Finance Accounts

(*) change in figures with respect to previous Report is due to adoption of revised

GSDP figures

Table reveals the following;
* During the last five years, RE and NPRE have shown 100 per cent

growth. NPRE showed a steady growth of around 15 per cent and

the average growth rate of RE was around 16 per cent during the last

three years. Substantial increase (33,208 crore) noticed in PRE

during 2014-15 was due to release of plan funds meant for Gol

flagship schemes through State Budget.

« The buoyancy of RE with GSDP and RR was more than one which is

not a good indicator since the increased growth rate of RE would

force the State Government to depend on other sources to meet its RE.

* Though, NPRE as percentage of GSDP and TE were steady during
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* NPRE as percentage of RR was more than 100 since 2011-12,

indicating insufficiency of State’s RR to meet NPRE during the last

four years.

Expenditure on salaries, wages, interest payments, pension, etc. (1.7.3.2)

The trends of the committed expenditure of the State Government

during 2010-2015 is given in Table.

Table : Components of committed expenditure
(X in crore)
Components of 2010-11 | 2011-12 | 2012-13 | 2013-14 2014-15
comm}tted BE Actuals
expenditureS

Salaries* and Wages, 11178 16229 | 17505 | 19554 | 23399 21621
Non-plan head 10815 15681 16939 | 18954 | 22513 20977
Plan heads** 363 548 566 600 886 644
Interest payments (MH | 5690 6294 7205 8265 9598 9770
2049)
Expenditure on 5767 8700 8867 9971 11370 11253
pensions (MH 2071)
Subsidies 627 1014 1268 1279 977 1252
Total 23262 32237 | 34845 | 39069 | 45344 43896
Revenue Expenditure 34665 46045 53489 60486 71974 71746
Revenue Receipts 30991 38010 | 44137 | 49177 | 64842 57950
Percentage of committed 67 70 65 65 63 61
expenditure to Revenue
expenditure
Percentage of committed 75 85 79 79 70 76
expenditure to Revenue
receipts

* Salaries include teaching grant paid to aided educational institutions like schools and

colleges to meet the salaries of their teaching and non-teaching staff.

**The plan heads also include the salaries and wages paid under Centrally Sponsored

schemes

Source : Finance Accounts of respective years

The share of committed expenditure in Revenue expenditure and

percentage of committed expenditure with respect to Revenue Receipt have

decreased when compared with 2013-14 which is a good indicator.
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During 2014-15, expenditure on salaries and pensions showed
growth rate of 10.6 per cent and 12.9 per cent respectively and this was less
than the growth rate shown by revenue expenditure (18.6 per cent).
However, expenditure growth on interest payments (18.2 per cent) was
higher than growth rate shown during 2013-14 (14.7 per cent) due to

increase in interest liability on mounting open market borrowings.

Though, the expenditure on pension was less than the projections
made in the Medium Term Fiscal Plan (311,370 crore), it was more than
the projections (38,054 crore) made before Thirteenth Finance Commission
(ThFC) by 3,199 crore. Expenditure on interest payments exceeded the
projections in Medium Term Fiscal Plan and that made before ThFC by
172 crore and 646 crore respectively.

Subsidies (1.7.4)

The subsidy of 1,252 crore given during 2014-15 was almost the
same as in the previous year (31,279 crore). It mainly includes amount
given to Food Corporation of India in respect of reimbursement of price
difference of ration rice and wheat (X742 crore), for Paddy procurement
through Kerala State Civil Supplies Corporation (215 crore), grant to
Kerala State Civil Supplies Corporation Limited for market intervention
(X70 crore) and subsidy to the Kerala State Electricity Board towards

Power Tariff Concessions (50 crore).
Financial assistance to Local Bodies and Other Institutions (1.7.5)

The assistance provided by the Government as grants and loans to
local bodies, educational institutions, Government companies, Welfare Fund
Boards, etc., during the current year relative to the previous years is presented
in Table.
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Table: Financial assistance to local bodies, educational institutions, etc.
(X in crore)

Financial Assistance to 2010-11 2011-12 2012-13 | 2013-14| 2014-15
Institutions

Educational Institutions (Aided | 4087.83 5605.77 6204.36 | 6934.56 | 7769.01
Schools, Aided Colleges,
Universities, etc.)
Municipal Corporations and 901.87 1073.78 1177.77 | 1358.09 | 1836.39
Municipalities
Zilla Parishads and Other 3411.65 4203.98 5279.31 | 6421.60 | 8423.74
Panchayati Raj Institutions
Development Agencies 5.25 5.50 5.15 6.42 6.23
Hospitals and Other Charitable 139.02 144.46 153.33 94.19 305.76
Institutions
Financial Assistance to 2010-11 2011-12 2012-13 | 2013-14 | 2014-15
Institutions
Other Institutions’ 1252.58 1065.96 896.42 1323.46 | 1602.60
Total 9798.20 | 12099.45 | 13716.34 |16138.32 | 19943.73
Assistance as percentage of 28 26 26 27 28
revenue expenditure

Source: Finance Accounts and information received from the State Government
The financial assistance to local bodies and other institutions

increased (104 percent) from I9,798.20 crore in 2010-11 to X19,943.73
crore in 2014-15. During 2014-15, financial assistance to all categories
except Development agencies increased over the previous year and it
shows a steady increase of one percent every year since 2012-13 as a
percentage of revenue expenditure.
Quality of Expenditure (1.8)

The availability of better social and physical infrastructure in the
State generally reflects the quality of its expenditure. Improvement in the

quality of expenditure involves whether adequate funds were provided for

9 Other institutions, inter alia, include Kerala Water Authority (3414.13 crore), Loans to Kerala State
Road Transport Corporation (X266.42 crore), Infopark-Technopark-Land acquisition (X113.77 crore),
State Council for Science, Technology & Environment (397.96 crore), Vegetable and Fruit Promotion
Council of Kerala (59.34 crore), Kerala Sports Council (344.98 crore), Contribution to fishermen
welfare fund (X43.23 crore), Welfare fund for Cashew workers (41.66 crore), Kerala State Information
Technology Mission (326.79 crore), Loans to Urban Development Finance Corporation (X25.00 crore),
etc.
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public expenditure (i.e. adequate provisions for providing public services)
and whether the fund spent efficiently and effectively to achieve the
intended objectives.

Adequacy of public expenditure (1.8.1)

The responsibilities relating to expenditure on the social sector and
the economic infrastructure assigned to the State Governments are largely
State subjects. Enhancing human development levels requires the States to
step up their expenditure on key social services like education, health, etc.
Low fiscal priority (ratio of expenditure under a category to total
expenditure) is attached to a particular sector, if it is below the respective
national average. Table analyses the fiscal priority of the State Government
with regard to development expenditure, social expenditure and capital
expenditure during 2011-12 and 2014-15.

Table: Fiscal priority of the State in 2011-12 and 2014-15

(in per cent)

Fiscal Priority by the State* | TE/ DE#/ | SSE/ CE/ |Education/| Health/TE
GSDP TE TE TE TE

General Category States’ 15.98 65.39 36.63 13.23 17.10 4.68
Average, 2011-12

Kerala’s Average, 2011-12 16.28 52.85 34.06 9.53 18.31 5.69
General Category States’ 16.49@ | 69.12 | 36.50 14.01 16.23 5.04
Average, 2014-15

Kerala’s Average, 2014-15 17.00 50.26 32.16 6.51 16.42 5.51

* As per cent to GSDP
TE: Total Expenditure DE: Development Expenditure
SSE: Social Sector Expenditure CE: Capital Expenditure.
# Development expenditure includes Development Revenue Expenditure,
Development Capital
Expenditure and Loans and Advances disbursed (Social and Economic sector).
(@) Based on 17 States except Goa and Puducherry

Share of expenditure of Kerala on Education and Health in Total
Expenditure was better than the General Category States during 2011-12
and 2014-15, indicating State Government’s priority in these services.

However, the share of State’s Development expenditure, Capital
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Expenditure and Social Sector Expenditure in Total Expenditure decreased
and it was also less than that of General Category States during 2011-12
and 2014-15. There was improvement in Capital Expenditure of General
Category States but, the share of Capital Expenditure of Kerala decreased
from 9.53 per cent to 6.51 per cent in three year’s time. This drop needs to
be attended to. Similarly, the General Category States improved their share
of Development Expenditure in Total Expenditure but Kerala failed to
achieve any improvement in Development Expenditure.

Efficiency of expenditure (1.8.2)
It is important for the State to take appropriate expenditure

rationalisation measures and incur public expenditure on development
heads from the point of view of social and economic development.
Development expenditure comprised of revenue, capital expenditure and
loans and advances in socio-economic services. Table presents the trends in
development expenditure relative to the total expenditure of the State
during last five years. Chart 1.9 presents component-wise development
expenditure during 2010-2015.

Table: Development expenditure
(X in crore)

Components of Development [2010-11 | 2011-12| 2012-13 2013-14 2014-15
Expenditure
Development Expenditure (a to c)
a. Revenue expenditure 16469 | 22356 26686 28909 33916
(42.5) | (43.9) (45.1) (43.6) (44.2)
b. Capital expenditure 3245 3691 4456 4146 4120
(8.4) (7.3) (7.5) (6.3) (5.4)
c. Loans and advances 708 854 982 1256 534
(1.8) (1.7) (1.7) (1.9) (0.7)
Total Development 20422 | 26901 32124 34311 38570
Expenditure (52.6) | (52.9) (54.2) (51.8) (50.3)
Total Expenditure 38791 | 50896 59228 66244 76744

Source: Finance Accounts of respective years
Figures in parenthesis are its share in total expenditure
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While total expenditure showed a growth rate of 15.8 per cent, the
growth rate of development expenditure was only 12.4 per cent. Though
50.3 per cent of the share of total expenditure was utilised for development
expenditure, 44.2 per cent was for development revenue expenditure,
which indicated that bulk of the development expenditure was incurred on
revenue expenditure items. Also, Table shows that share of development
expenditure in total expenditure decreased during the last three years and
this was due to decrease in expenditure under development capital
expenditure.

Chart 1.9 : Components of development expenditure (X in crore)
Chart 1.9 : Components of development expenditure (% in crore)
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Development expenditure increased by 89 per cent (318,148 crore)
from 20,422 crore in 2010-11 to 38,570 crore in 2014-15. However, in
2014-15, 88 per cent of the development expenditure was incurred on
revenue expenditure, which was four per cent more than last year.

Revenue expenditure on development increased by 17 per cent (35,007
crore) from 28,909 crore in 2013-14 to 33,916 crore in 2014-15. The

increase was due to increase in expenditure under Social Services (2,738
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crore) and Economic Services (2,269 crore). In Social Services, this
increase was mainly under the sub-sectors ‘Education, Sports, Art and
Culture’ (31080 crore), Social Welfare and Nutrition(X719 crore) and
‘Health and Family Welfare’ (X528 crore). In Economic Services, increase
was mainly under Rural Development (Y1664 crore) and Agriculture and
Allied Activities (3429 crore).

Capital expenditure on development showed a declining trend since
2012-13. In 2014-15, capital expenditure on development was 26 crore
less than the previous year.

[Notes received from the Government on the above audit paragraphs are
included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

48. To a query of the Committee, Additional Chief Secretary, Finance
department informed that, the Government of India insists on 3% of GDP
as the borrowing limit to all States and that provision is applicable to a
State with low revenue deficit too. He added that since the revenue
expenditure is very high in our State and hence high revenue deficit, the
borrowing limit fixed in par with States of low revenue deficit is not
sufficient to meet the needs of this State. Comparing fiscal status with
other States, he further added that in most of the States salary expenditure
is lesser than our State and here the Government spend huge amount on
salaries in which salary expenditure on schools forms a major portion. He
also added that our GDP rate is lower and per capita income is higher
compared to other States. The Committee pointed out that most of our
revenue expenditure is in development sector, which includes sectors like
education, health etc in 2014-15. This expenditure did not show any
increase from the previous year and inflation rate has now decreased to 3%.

The Committee enquired whether the lower rate of inflation would
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eventually lead to a decrease in revenue and a price hike. The Additional
Chief Secretary, replied that while a lower inflation rate will not result in
price increase, it will have a negative impact on tax collections.

49. The Committee opined that while revenue expenditure in Kerala is
higher than other States, it should be noted that the major sectors of
expenditure are health and education and any cut in those sectors will have
negative impact on development activities and the welfare of the State.

Conclusion/Recommendation
50. No Comments.
[Paragraph 1.8.3 contained in the report of the Comptroller and

Auditor General of India for the year ended 31* March 2015 (State
Finances)]

Incomplete projects/works (1.8.3)
Department-wise information pertaining  to incomplete

projects/works (each costing above X one crore) as on 31 March 2015 is
given in Table.

Table: Status of incomplete projects in the State
(X in crore)

Sl Name of the No. of Initial Cumulative actual

No | department/project incomplete | budgeted | expenditure as on 31
projects/works cost March 2015

1. |Irrigation Department — 15 167.61 114.40

(Irrigation and
Minor Irrigation Works)

2. |Public Works Department 90 566.43 360.21
— (Roads)

3. | Public Works 49 327.20 199.75
Department — (Bridges)

4, | Public Works 69 339.55 218.87
Department — (Buildings)

5. |Harbour Engineering 6 59.49 65.77
Department
Total 229 1460.28 959.00

Source: Appendix IX of Finance Accounts 2014-15
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As per the Finance Accounts 2014-15, there was a delay in
completion of the 229 projects/works and this would result in time overrun
and cost overrun, besides denying the desired benefit to the beneficiaries.
[Note received from the Government on the above audit paragraph is
included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

51. While considering the audit paragraph the Committee expressed its
strong displeasure over the fact that PWD and Irrigation departments had
not furnished the ATS on audit observation. The Additional Chief Secretary,
Finance Department speaking about the audit remarks explained that
majority of the projects were not completed within time either due to non-
availability of land or due to the absence of detailed investigation including
soil test. The Committee while stating that the preparation of the estimates
forms a crucial part of the implementation of a project, observed that in
most cases, serious lapse occur on the part of department while preparing
the project estimate. The Committee pointed out that some departments
had neither an idea nor the expertise to prepare an estimate based on the
project. Most of the estimates prepared are so unrealistic that either the
amount was not enough to complete the project or it may be higher, which
sometimes lead to project being dropped.

52. The Committee citing Harbour Engineering Department in particular
stated that since the projects undertaken by the Department is exceptional
and unique in nature, extra attention is to be given for the preparation of its
estimate. The Committee further added that the project undertaken by the
Departments requires expertise and meticulous supervision for its
successful implementation.

53. The Committee noticed that many projects necessary for the

development of a region was inorbitantly delayed or dropped half way
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through because of administrative and technical reasons, thus denying the
desired benefit to the beneficiaries. The Committee observed that the main
reason for delay in completion of projects/works is the delay in acquisition
of land for the project. Also lack of detailed investigation including soil
testing before implementation of project leads to time over run and cost
overrun. Therefore, the committee decided to recommend that AS should
not be given to any project until the detailed investigation, including soil
testing and land acquisition, was completed, and that in the case of civil
works, land acquisition should be completed first followed by AS for civil
works in the next phase.

54.  The Committee also directed to submit a detailed report regarding
the present status of incomplete projects detailed in audit para.
Conclusion/Recommendation

55. The Committee observes that the main reason for delay in
completion of projects/works was due to delay in acquisition of land or
lack of detailed investigation including soil test. The Committee
recommends that no administrative sanction should be given to these
kind of projects until the detailed investigation, including soil tests and
feasibility studies are completed. The administrative sanction followed
by land acquisition should be carried out primarily in the case of civil
works.

56. The Committee directs the department to submit a detailed report
regarding the present status of incomplete projects mentioned in audit
para 1.8.3.

[Paragraphs 1.9, 1.9.1 and 1.9.2 contained in the report of the
Comptroller and Auditor General of India for the year ended 31*
March 2015 (State Finances)]
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Financial Analysis of Government Investments, Loans and advances (1.9)
In the post-Fiscal Responsibility and Budget Management

framework, the State is expected to keep its fiscal deficit (and borrowings)
not only at low levels but also meet its capital expenditure/investment
(including loans and advances) requirements from its own sources of
revenue. In addition, in a transition to complete dependence on market-
based resources, the State Government is required to initiate measures to
earn adequate returns on its investments and recover its cost of borrowed
funds rather than bearing the same on its budget in the form of implicit
subsidies. This section presents the broad financial analysis of investments
and other capital expenditure undertaken by the Government during the
current year vis-a-vis previous years.

Investment and returns (1.9.1)
As of 31 March 2015, the State Government had invested X6,085.13

crore in Statutory Corporations, Government Companies, Joint Stock
Companies and Co-operatives (Table). The average return on these
investments was 1.5 per cent in the last five years while the Government
paid an average interest rate ranging from 7.1 per cent to 7.3 per cent on its
borrowings during 2010-2015.

Table: Return on investments

Investment/Return/Cost of | 2010-11 | 2011-12 | 2012-13 | 2013-14| 2014-15
Borrowings

Investment at the end of the | 3807.52 | 4206.43 | 4511.03 | 5623.61 | 6085.13
year (X in crore)

Return (X in crore) 75.46 67.44 48.15 100.58 74.18
Return (per cent) 2.0 1.6 1.1 1.8 1.2
Average rate of interest on 7.3 7.2 7.1 7.1 7.3
Government borrowing (per

cent)

Difference between interest 5.3 5.6 6.0 5.3 6.1
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rate and return (per cent)

Source: Finance Accounts of the State Government
During 2014-15, the State Government invested I65.35 crore in

Statutory Corporations, X 241.57 crore in Government Companies,
165.79 crore in Co-operative Banks and Societies and X4.20 crore in

other Joint Stock Companies.

Loans and advances by the State (1.9.2)

In addition to investments in Co-operative Societies, Statutory
Corporations and Government Companies, the Government has also been
providing loans and advances to many institutions. Table presents the
outstanding loans and advances as on 31 March 2015 and interest receipts
during the last five years.

Table: Average interest received on loans advanced by the State
(X in crore)

Quantum of Loans/Interest 2010-11 | 2011-12 | 2012-13 | 2013-14 | 2014-15
Receipts/Cost of Borrowings

Opening balance 7749 8461° 939410 10360" | 11713%
Amount advanced during the year 762 998 1136 1464 743
Amount repaid during the year 44 55 74 103 124
Closing balance 8467 9404 10456 11721 12332
Net addition 718 943 1062 1361 619
Interest receipts 44 23 19 21 27

Source: Finance Accounts of the State Government.

The total outstanding loans and advances as on 31 March 2015
increased by X619 crore compared to those of the previous year. The major

disbursement of loans during the current year was given to the Kerala State

9. Difference of X six crore with reference to previous year’s closing balance was on account of pro forma
adjustments vide footnote (Z) of Statement no.16 of Finance Accounts 2011-12.

10. Difference of 10 crore with reference to previous year’s closing balance was on account of pro
forma adjustments vide footnote (q) of Statement no.16 of Finance Accounts 2012-13.

11. Difference of 96 crore with reference to previous year’s closing balance was on account of pro
forma adjustments vide footnote (p) of Statement no.16 of Finance Accounts 2013-14.

12. Difference of Xeight crore with reference to previous year’s closing balance was on account of
proforma adjustments vide footnote (o) of Statement no.18 of Finance Accounts 2014-15.
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Road Transport Corporation (3266 crore), Kerala Water Authority for
implementing the Water Supply Project assisted by the Japan International
Co-operation Agency (53 crore) and Kerala Urban and Rural
Development Finance Corporation (I25 crore). Interest received against
these loans remained less than one per cent during the period 2010-11 to
2014-15 and was 0.2 per cent during 2014-15 as against the cost of
borrowing of 7.3 per cent during the year.

[Note received from the Government on the above audit paragraph is
included as Appendix II]

Excerpts from the discussion of Committee with officials concerned
57.The Committee accepted the ATS/reply furnished by the Government.
Conclusion/Recommendation

58. No comments.

[Paragraphs 1.9.2.1, 1.9.3 and 1.9.3.1 contained in the report of the
Comptroller and Auditor General of India for the year ended 31*
March 2015 (State Finances)]

Defaulters on loan repayment (1.9.2.1)

Government has been providing loan assistance to Statutory
Corporations, Government Companies, Autonomous Bodies and
Authorities etc., and the same was treated as assets in the Government
accounts. As per Finance Accounts, an amount of 312,332.50 crore was
outstanding as loan at the end of March 2015. Also, at the end of March
2015, 71 institutions defaulted in repayment of loans advanced to them and
arrears in respect of this was X8,794.71 crore (Principal: X5,276.61 crore
and Interest: 3,518.10 crore). About 86 per cent of the above arrears
pertain to five institutions viz., Kerala Water Authority (33,613.30 crore),
Kerala State Electricity Board (X1,747.64 crore), Kerala State Road
Transport Corporation (3925.45 crore), Kerala State Housing Board
(X915.23 crore) and Kerala State Cashew Development Corporation
(X367.24 crore).
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It was also observed that State Government released 101 loans to 29
institutions amounting to X150.80 crore, during the period from 1991-92 to
2013-14, without specifying the terms and conditions for repayment. In
order to provide a true and fair status to the balance sheet of the State
Government, Government needs to take effective steps to reduce these non-
performing assets.

Review on maintenance of loan accounts by the Administrative
Departments (1.9.3)

State Government has been sanctioning loans to various Public
Sector Undertakings, Autonomous bodies, Co-operative Societies, etc., and
loan account details of some'* of these institutions are maintained in the
office of the Principal Accountant General (A&E) (PAG) and the rest are
maintained by departmental officers. At the end of March 2015, an amount
of 12,332.50 crore was outstanding as loan of which detailed accounts of
38,832.57 crore is maintained by PAG and the balance amounting to
X3,499.93 crore is maintained by departmental officers.

Objective of the audit was to assess whether the departmental
officers are maintaining detailed accounts of all the loans released to
institutions and bodies under their administrative control and the
consolidated details of these loans match with the loan account details
given in the Finance Accounts prepared every year.

Industries and Co-operation are the two major departments releasing
loans to various institutions under them and an amount of X2,515.65 crore
(out of 3,499.93 crore) is outstanding as loan against these two
departments in the Finance Accounts for 2014-15. Hence, the audit was

focused on the efficiency in maintenance of loan accounts in these two

14. Mainly Kerala Water Authority, Kerala State Road Transport Corporation, Kerala State Housing
Board and Kerala State Electricity Board.
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departments.
Audit observations
Industries Department (1.9.3.1)

Director of Industries and Commerce is disbursing loans to various
PSUs under Industries Department as well as to small industrial units for
promoting small scale industries. The outstanding balance of loan released

by Industries Department stands at X2,020.91 crore.

The audit of maintenance of loan account in industries department revealed
the following:
 PSUs receive substantial amount of loan every year and the
conditions for repayment of loan vary from loan to loan and have to
be repaid with effect from the first anniversary of its disbursement.
During the period 2011- 2013, loan amounting to X297.61 crore was
disbursed to 21 PSUs and it was seen that conditions for repayment
were not fixed by the department in respect of the loan of 103.79
crore given to five' institutions. The principal and interest amounts
due for the remaining X193.82 crore at the end of March 2015 was
96.60 crore (363.47 crore and X33.13 crore). Against this, the
repayment was only 6.30 crore (including interest amount of
398.64 lakh) as on 31 March 2015. It was also seen that sanctioning
of loan without specifying repayment condition is being continued
indicating that the department paid I21.50 crore out of I239.92
crore loans during 2013-14 without specifying the conditions for
repayment.
e Article 237 of Kerala Financial Code Volume-I stipulates that

departmental officers should keep up-to-date records of loans

15. Autokast Limited, Kerala State Electronics Development Corporation Limited, Kottayam Integrated
Powerloom Industrial Co-operative Society, Kerala Industrial Infrastructure Development Corporation
and Kerala State Cashew Development Corporation.
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disbursed by them. However, loans disbursed to a few PSUs through
a common head of account (eg. head of account for ‘Rehabilitation
of sick PSUs’, ‘Loans to PSUs for clearing VR liabilities’) were not
segregated correctly while recording it in the registers of department
resulting differences in the loan balances maintained by the
department and in Finance Accounts. The department did not initiate
any steps to reconcile the same. Article 266 of KFC Volume-I and
Government instructions issued from time to time stipulate that the
departmental officers concerned should furnish annually a reconciled
loan balance with figures in the books of PAG and furnish a
certificate to that effect in respect of each year’s account to the PAG.
This was not done by the Directors'® which resulted in difference in
departmental figures and figures booked in Finance Accounts. The
Director of Industries stated that action would be taken to reconcile the figures.
 Land in industrial estates was assigned to entrepreneurs and the
value of the land was treated as loan to these entrepreneurs. Though
the repayment was accounted for in PAG’s books, non-accounting of
principal loan amount in Government accounts resulted in adverse

balance of X27.88 crore in the Finance Accounts.

e Article 265 of Kerala Financial Code Volume-I stipulates that it is
the duty of the departmental authorities concerned to take the
necessary steps to write off the accounts under the sanction of the
competent authority and to advise the PAG to make necessary
adjustment in the accounts when any advance is ascertained to be
irrecoverable. Irrecoverable advances written off will be registered
by the departmental authorities concerned in a separate record so that

any recovery eventually found to be possible may be made. Out of

16. Director of Industries and Commerce, Director of Handloom and Textiles and Director of Coir
Development.
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the outstanding loan amount of X 1593.19 crore (as per Finance
Accounts) with PSUs, X 90.99 crore (as on March 2015) pertains to
15 non-working PSUs. Though liabilities of eight non-working PSUs
were transferred to other working PSUs (as per Government orders)
and orders were issued to write off interest and penal interest of
loans outstanding, no adjustment was made in the Finance Accounts
or in the departmental records.

e Under Coir Development Sector, Government had issued orders to
convert loan balance amounting to X57.91 crore'” (including interest
and penal interest) into share capital. However, no adjustment in
accounts was made in Finance Accounts for want of budget
provision and required information from the department, though the
orders were issued in September 2007 and March 2010.

Audit also observed the following deficiencies in monitoring loan account
by departmental officers:

* The software developed in 2004-05 and upgraded to web based loan
monitoring system in 2010-11 by Industries Department to monitor
the loans granted by the department was ineffective and the
department continued to follow manual system. The department uses
the software for generation of demand notices but Audit noticed that
the demand notices generated using the software were not correct.
The department did not take any action to rectify the deficiencies and
to use the computerised loan management system. The department
stated that action is being taken to rectify the mistakes.

* Loans released to small scale industrial units under Industries and
Commerce and Handloom and Textile sectors and their recovery are

to be monitored by respective Directors of the sector. This was not

17. GO (MS) No.55/2010/ID dated 12.03.2010, GO (MS) No0.124/2007/ID dated 17.09.2007 and GO
(MS) No.125/2007/ID dated 17.09.2007.
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done as they were not maintaining data relating to the release and
recovery of loans made by the head of the departments.

« As per the instructions issued by Government, further loans should
not be granted to the institutions who are in default of repayment of
earlier loan installment/interest of the loan availed. However, this
provision was violated and loans amounting to I257.11 crore was
released to six'® institutions continuously from 2012-13 to 2014-15.

[Note received from the Government on the above audit paragraph is
included as Appendix II]

Excerpts from the discussion of Committee with officials concerned
59.While considering the audit para, 1.9.3.1, the Additional Chief
Secretary, Finance Department replied that the department had decided to
develop software for maintaining and monitoring data related to loan
accounts and all issues related to loans, including generating demand
notices, release and recovery of loans, etc would be expected to be solved
after the introduction of software.

60. The Committee directed the Department to furnish a comprehensive
report on the audit para as soon as possible. The Committee further directed
to clear the long pending arrears in respect of repayment of loan amount.
Conclusion/Recommendation

61. The Committee urges the Finance Department to furnish a
comprehensive report on the audit para 1.9.3.1 as soon as possible.
The Committee directs the department to clear the long pending
arrears in respect of repayment of the loan amount.

[Paragraph 1.9.3.2 contained in the report of the Comptroller and
Auditor General of India for the year ended 31* March 2015 (State

18. Travancore Cements Limited Kottayam, Kerala Automobiles, Autokast Limited, United Electrical
Industries Limited, Kerala Electrical and Allied Engineering Company Limited and Kerala Industrial
Infrastructure Development Corporation.
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Finances)]

Co-operation Department (1.9.3.2)
Registrar of Co-operative Societies is the head of the Department and

disburses loans to apex societies, federal societies and primary societies.
There are around 15 apex and federal societies and more than 10,000
primary societies in the State, concentrated in sectors like banking,
agriculture, housing, education, health, etc. The Registrar is drawing and
disbursing financial assistance to these societies in the form of grant, share
capital and loan. Different kinds of loans are being disbursed through the
Registrar with varying conditions of repayment.

Audit observed that departmental loan balance (3293.06 crore) was
201.68 crore less than the figure appeared (494.74 crore) in the Finance
Accounts. Reasons for the discrepancies were analysed in audit and certain
deficiencies noticed in the maintenance of loan account by department are
given below:

e An amount of I125.53 crore was sanctioned as interest free loan to
Kerala State Co-operative Agricultural and Rural Development Bank
Limited during 2010-11 to clear the guarantee commission due from
the bank to Government. Subsequently, vide GO dated 30 March
2013, Government permitted to write off this loan in two equal
installments in the years 2012- 13 and 2013-14. But the State
Government did not provide necessary budget allocation to adjust the
amount and clear the loan account. Registrar of Co-operative
Societies stated that the matter was referred to Government for
regularisation.

« In order to have a proper record of assistance given to apex and

federal societies, the detailed accounts are to be maintained by the
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Registrar/Joint Registrar (General)”. As and when a loan amount is
sanctioned to a society, the details such as the name of society, the
amount of loan sanctioned, the head of account from which the
amount was drawn, the terms and conditions of loan, installments of
principal and interest amount due to be paid by the loanee entity up
to the last installment, etc., are to be entered in the register. But such
a register is not being maintained in the Registrar’s Office/Joint
Registrar (General) to monitor payment of loan amount by the
loanees. Due to non-maintenance of individual account, scrutiny of
apex/federal society-wise loan details was not possible in Audit. The
Registrar of Co-operative Societies stated that the certified
statements from concurrent auditors were collected from respective
institutions for ensuring the correctness of the Demand Collection

Balance statements in respect of Apex/federal societies.

The reply of the Registrar is not acceptable as he is not keeping any
records to verify the correctness of the statements furnished by the co-
operative institutions.

* Wrong classification of accounts was noticed in two instances
(390,000) of repayment made by primary societies under the control
of Assistant Registrar (General) and it was yet to be reconciled.

[Note received from the Government on the above audit paragraphs is
included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

62. To a query of the Committee, whether the detailed account of loans
sanctioned to apex societies and primary societies are maintained by
Registrar and Joint Registrar of Co-operative Societies, the Additional

Chief Secretary, Finance Department refers to the irresponsible attitude of

19. At district level
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office of the Registrar of Co-operative societies, and replies that the
department has not yet furnished the details of loans sanctioned to
apex/federal societies under any scheme. The Committee enquired whether
Government directly sanctions loans to Co-operative Societies. The
Additional Chief Secretary replied that loans are given through Registrar of
Co-operative Societies, the controlling authority of Co-operative Societies.
The Additional Secretary, Finance department pointed to the highly
irresponsible attitude and functioning of the office of the Registrar in the
non-maintenance of proper record of loans given to Apex and Federal
Societies. The Committee asked what action could be taken for the loan
sanctioned to apex societies. The Additional Chief Secretary replied that it
could be written off by including it in some scheme.

63. The Committee expressed its strong displeasure over the
irresponsible attitude of the Registrar of Co-operative Societies in
maintaining the loan accounts properly. The Committee directed the
Department to take strong action against the office of the Registrar of Co-
operative Societies for the total irresponsibility shown in maintaining the
records/register regarding the details of loans sanctioned to the societies

and report urgently the remedial measures taken to maintain loan accounts.

Conclusion/Recommendation

64. The Committee expresses its strong displeasure over the
irresponsible attitude of the Registrar of Co-operative Societies in
maintaining the loan accounts properly. The Committee directs the
Department to take stringent action against the office of the Registrar
of Co-operative Societies for its lackadaisical attitude in the
maintenance of records and registers pertaining loans sanctioned to
the societies and to submit the remedial measures taken to preserve the

loan account details.
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[Paragraph 1.9.3.3 contained in the report of the Comptroller and
Auditor General of India for the year ended 31* March 2015 (State
Finances)]

Impact of the improper maintenance of loan account (1.9.3.3)

Improper maintenance of loan account by departmental officers
would give following adverse impact to the financial status of the
Government;

Non-reconciliation of departmental figures with booked figures in
Finance Accounts would hinder the assessment of exact financial position
of the State. In the absence of accurate loan details, departments could not
calculate principal loan amount and interest thereon. Consequently, amount
due to the Department/State could not be assessed accurately and thereby
financial status of the State could not be projected accurately. Loans
released by the Government are treated as assets in the financial statements
for the year. Non-maintenance of proper records would weaken the system
of loan recovery in departments and assets of the Government will remain
as non-performing.

Excerpts from the discussion of Committee with officials concerned

65. The Committee expressed its dissatisfaction on the failure of the
department to furnish the reply on audit para.
Conclusion/Recommendation

66. The Committee expresses its dissatisfaction over the delay in
submitting the statement on Remedial measures taken. The
Committee views such lapse very seriously and suggests that the

department should take necessary steps to avoid such lapses in future

[Paragraphs 1.94 and 1.9.4.1 contained in the report of the

Comptroller and Auditor General of India for the year ended 31*

March 2015 (State Finances)]
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Cash balances and investment of cash balances (1.9.4)
The cash balances and investments made by the State Government

out of the cash balances during the year are shown in Table.

Table: Cash balances and investment of cash balances
(X in crore)

Particulars As on 31 As on 31 Decrease
March 2014 | March 2015

Cash balances 2279.82 1651.00 628.82

Investments from cash balances (a + b) 764.31 147.05 617.26

a. Gol Treasury Bills 757.08 141.90 615.18

b. Gol Securities 7.23 5.15 2.08

Fund-wise break-up of investments 1511.72 1507.44 4.28

from earmarked balances (a to d)

a. Reserve funds bearing interest
b. Reserve funds not bearing interest 1511.72 1507.44 4.28

c. Deposit bearing interest

d. Deposit not bearing interest

Interest realised during the year on 78.39 44.16 34.23
investment of cash balances

Source: Finance Accounts of the State Government

Table shows substantial reduction in State’s cash reserve during 2014-15

and decrease in investment in Gol Treasury bills and securities.
Outstanding balances under the head ‘Cheques and Bills’(1.9.4.1)

This head is an intermediary accounting head for initial recording of
transactions which are to be cleared eventually. As per accounting rules,
when a cheque is issued, the functional head is debited and the Major
Head-8670-Cheques and Bills is credited. On clearance of the cheque by
the bank, the minus credit is given to Major Head 8670-Cheques and Bills
by crediting the Major Head- 8675-Deposits with Reserve Bank and
thereby reducing the cash balance of the Government. Thus, the
outstanding balance under the Major Head 8670-Cheques and Bills

represents the amount of un-encashed cheques.
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As on 31 March 2015, there was an outstanding balance (cumulative)
of X1,501.60 crore. This represents expenditure originally booked under
different major heads of Consolidated Fund, which has not resulted in any
cash outflow till the end of March 2015.

[Note received from the Government on the above audit paragraph is
included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

67. The Committee accepted the replies furnished by the Government.
Conclusion/Recommendation

68. No Comments.

[Paragraphs 1.10.1 and 1.10.2 contained in the report of the
Comptroller and Auditor General of India for the year ended 31*
March 2015 (State Finances)]

Assets and Liabilities (1.10)

Growth and composition of assets and liabilities (1.10.1)

In the existing Government accounting system, comprehensive
accounting of fixed assets like land and buildings owned by the
Government is not done. However, the Government accounts do capture
the financial liabilities of the Government and the assets created out of the
expenditure incurred. Appendix III gives an abstract of such liabilities and
assets as on 31 March 2015, compared with the corresponding position as
on 31 March 2014. While the liabilities in this Appendix consist mainly of
internal borrowings, loans and advances from Gol, receipts from the Public
Account and Reserve Funds, the assets mainly comprise of the capital
outlay and loans and advances given by the State Government and its cash
balances.

Fiscal liabilities (1.10.2)
The trends of outstanding fiscal liabilities of the State are presented in
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Appendix III. The composition of fiscal liabilities during the last five years
are presented in Chart 1.10.

Chart 1.10 : Composition of Fiscal Liabilities (Jin crore)
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Internal Debt of the State ™ Loans and Advances from Gol ™ Public Account liabilities

The overall fiscal liabilities of the State increased from 82,420
crore in 2010-11 to X1,41,947 crore in 2014-15, thus recorded an increase
of 72 per cent during the five year period. During the last two years, fiscal
liabilities of the State increased by 14.4 per cent, which was higher than the
growth rate of GSDP (13.9 per cent) of these years. Fiscal liabilities of the
State comprised Consolidated Fund liabilities and Public Account
liabilities. At the end of March 2015, the Consolidated Fund liabilities
(396,133 crore) comprised Market Loans (371,960 crore), Loans from the
Government of India (X7,065 crore) and Other Loans (317,108 crore). The
Public Account liabilities (45,814 crore) comprised of Small Savings,
Provident Funds, etc., (339,307 crore)”, interest bearing obligations (322
crore) and non-interest bearing obligations like Deposits and other

earmarked funds (36,485 crore). During the year, fiscal liabilities as a

20. This includes liabilities from the Treasury Savings Bank Account (38,378 crore ) and Treasury Fixed
Deposits (X7,520 crore).
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percentage of GSDP was 31.4 per cent against 31.3°' per cent in the
previous year. This is higher than the target fixed (29.8 per cent) in the
Kerala Fiscal Responsibility (Amendment) Act, 2011. As in the previous
year, fiscal liabilities stood at 2.5 times of the revenue receipts. However,
Finance Department informed (December 2015) that considering the
updated GSDP figure (34,96,886 crore), Debt-GSDP ratio is 28.6 per cent
and it is well within the target.

The overall liabilities of the State include balance under Reserve
Funds amounting to X1947.16 crore (as on 31 March 2015). The details in
respect of two of the reserve funds are given in succeeding paragraphs:

(a) State Disaster Response Fund

The State Disaster Response Fund (SDRF) was set up on 1 April
2010 replacing the existing Calamity Relief Fund. At the beginning of the
year, there was X77.73 crore as opening balance in the Fund. The size of
the Fund for Kerala for the year 2014-15 fixed by the ThFC was I159.33
crore, 75 per cent (X119.50 crore) of which was to be contributed by the
Central Government and 25 per cent (339.83 crore) by the State
Government. During the year, the State Government credited X159.33 crore
to the Fund. After setting off the expenditure for disaster relief operations
to the extent of X215.15 crore, the balance in SDRF as on 31 March 2015
was 21.91 crore.

According to the guidelines issued by the Government of India, the
accretions to SDRF were to be invested in Central Government dated
securities and/or Auctioned Treasury Bills and/or interest earning deposits
and Certificates of deposits with Scheduled Commercial Banks. However,
no such investments were made by the State Government so far (October

2015).

21. Change in figure is due to adoption of new series of GSDP figures.
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(b)Consolidated Sinking Fund

The State Government had set up a Consolidated Sinking Fund with
effect from the financial year 2007-08, according to which the Fund was to
be utilised as an Amortisation Fund for redemption of all outstanding
liabilities of the Government commencing from the financial year 2012-13.
The Fund was to be credited with contributions from revenue at the
prescribed rate and interest accrued on investments made out of the Fund.
Only the interest accrued and credited in the Fund was to be utilised for
redemption of the outstanding liabilities of the Government. As per
paragraph 5 of revised model scheme for the constitution and
administration of Consolidated Sinking Fund of Kerala, the rate of
contribution to the Consolidated Sinking Fund was 0.5 per cent of the
outstanding liabilities at the end of the previous year. According to this, the
State Government had to contribute X620.40 crore during 2014-15 to the
Consolidated Sinking Fund. However, the State Government did not

contribute any amount to the Fund, during the current year.

As per the guidelines of the fund, the balance at credit of the Fund is
required to be invested in the Government of India Securities. During the
year, an amount of X113.21 crore was received as interest from the
investment made out of the fund. At the beginning of the year 31,497.16
crore was available and with the interest received on investment, the
outstanding balance at the end of year was I1,610.37 crore. Out of this,
X1,492.88 crore was re-invested in Government securities, leaving an un-
invested balance of X117.49 crore in the Fund.

[Note received from the Government on the above audit paragraphs is
included as Appendix II]
Excerpts from the discussion of Committee with officials concerned

69. To a query of the Committee regarding State Disaster Response Fund
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the Additional Chief Secretary, Finance department informed that the
amount that Central Government transfers to State consolidated fund is
directly given to the beneficiaries and is not kept in TSB or any other Bank
Accounts. The Committee enquired whether SDRF replaces Calamity
Relief Fund and Calamities Contingency Fund. The witness replied that
the State Disaster Response Fund was set up during the Fifteenth Finance
Commission replacing the existing Calamity Relief Fund and that the fund
would come from NDRF to SDRF in the ratio of 75:25 and State could
spend that amount directly. The Additional Secretary, Finance Department
informed that SDRF receives fund for unforseen expenditure and is also
allocated a permanent fund which is based on population of the State. The
permanent fund fixed for the State is X160 crores, which is received in 2
installments of I80 crore each.

70.  The Additional Chief Secretary informed that since the guidelines for
expending SDREF is very stringent, only small amounts are allocated and it
is very difficult to expend if huge amount is allotted. The Additional Chief
Secretary replied that the amount allotted from SDRF is not sufficient for
major works and the works are being done utilising State fund along with
SDRF. He further added that the amount received from SDRF can be used
only for emergency distress relief.

71.  The Committee opined that the payment from SDRF is not done in a
proper manner. The Committee pointed out that it was difficult to arrange
the works through SDRF as the fund lapses, if the work is not completed
within 6 months after obtaining Administrative Sanction. The Additional
Chief Secretary, Finance department informed that there was no treasury
ban on SDRF and there was no delay in payment of fund. He further added
that as per the procedure of SDRF the fund is transferred directly from

treasury accounts. He added that the revenue department provides
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concerned collectors with guidance they need to do their tasks and the
concerned collector in turn directs implementing agency and block
panchayats to execute the work. The Committee viewed that though the
Department says that there is no delay in the payment of funds actually
there is reluctance to take up works executed through SDRF because of the
delay in payment. The Additional Chief Secretary replied that there are no
restrictions imposed by finance Department for fund allocations in SDRF.
He agreed to conduct joint meeting with revenue officials to evolve
guidelines for speedy implementation of works under SDRF and to avoid
delay in the payments.
72.  The Committee directed the department to submit a detailed report
on why the department did not reconcile figures of SDRF with those of AG
and, if reconciled, the present stage of the reconciliation process.
Conclusion/Recommendation
73. The Committee directs the Finance Department to furnish a
detailed report on the reasons for the non-reconciliation of figures of
SDRF with those of AG and if reconciled, the present status of
reconciliation.
[Paragraph 1.10.3 contained in the report of the Comptroller and
Auditor General of India for the year ended 31* March 2015 (State
Finances)]
Status of guarantees — contingent liabilities (1.10.3)

Guarantees are liabilities contingent on the Consolidated Fund of the
State in cases of default by borrowers for whom the guarantees have been
extended. Section 3 of the Kerala Ceiling on Government Guarantees Act,
2003 which came into effect on 5 December 2003 stipulates that the total
outstanding Government Guarantees as on the first day of April every year

shall not exceed 14,000 crore. As per Section 6 of the Act, the
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Government has to constitute a Guarantee Redemption Fund. The
guarantee commission charged under Section 5 of the Act was to form the
corpus of the Fund. However, the Fund had not been constituted and
consequently, guarantee commission of I663.95 crore collected during
2003-04 to 2014-15 had not been credited to the Fund but was treated as
non-tax revenue in the relevant years and used for meeting the revenue
expenditure of the Government.

The maximum amount for which guarantees were given by the State
and outstanding guarantees at the end of the year since 2010-11 are given in
Table.

Table: Guarantees given by the Government of Kerala

(X in crore)

Guarantees

2010-11

2011-12

2012-13

2013-14

2014-15

Maximum amount
guaranteed

12,625.07

11,332.11

11,482.25

12,275.21

13,123.30

Outstanding amount
of guarantees

7,425.79

8,277.44

9,099.50

9,763.36

11,126.87

Percentage of

41

30

26

25

23

maximum amount
guaranteed to total
revenue receipts

Criteria as per Kerala 14,000 14,000 14,000 14,000 14,000
Ceiling on
Government
Guarantees Act, 2003
(Outstanding amount
of guarantees

as on the first day of
April)

Source: Finance Accounts of the State Government

The outstanding guarantees at the end of the past five years i.e. 2010-2015
ranged between 7,426 crore and 11,127 crore, which were well within
the ceiling prescribed by the Kerala Ceiling on Government Guarantees

Act, 2003.
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During the year, an amount of 80.83 crore was received as
guarantee commission and as of March 2015, X237.37 crore was due as
arrears in this regard.

[Note received from the Government on the above audit paragraphs are
included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

74.  While considering the audit para, status of guarantees — contingent
liabilities, the Committee enquired about the current status of Guarantee
Redemption Fund Rules. The Additional Secretary, Finance Department
replied that the draft rules had been sent to Law Department for vetting and
after receiving from Law Department, necessary action would be taken.
The Committee accepted the reply.

Conclusion/Recommendation

75. No Comments.

[Paragraphs 1.11, 1.12, 1.12.1, 1.12.2, 1.12.3, 1.13 and 1.14 contained in
the report of the Comptroller and Auditor General of India for the year
ended 31* March 2015 (State Finances)]

Debt Sustainability (1.11)

Apart from the magnitude of debt of the State Government, it is
important to analyse various indicators that determine the debt
sustainability of the State. The sustainability of debt of the State
Government in terms of sufficiency of non-debt receipts®*; net availability
of borrowed funds®; burden of interest payments (measured by interest

payments to revenue receipts ratio) and the maturity profile of State

22. Adequacy of incremental non-debt receipts of the State is to cover the incremental interest liabilities
and incremental primary expenditure. The debt sustainability could be significantly facilitated if the
incremental non-debt receipts could meet the incremental interest burden and the incremental primary
expenditure.

23. Defined as the ratio of debt redemption (Principal + Interest Payments) to total debt receipts and
indicates the extent to which the debt receipts are used in debt redemption indicating the net availability
of borrowed funds.
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Government securities for the period of five years beginning from 2010-11

is analysed and given in Table.

Table: Debt sustainability: indicators and trends
(X in crore)

Indicators of Debt 2010-11 | 2011-12 | 2012-13 | 2013-14 | 2014-15
Sustainability

Sufficiency of Non-debt 141 (-)5084 (-)2187 (-)1942 (-)1698

Receipts (Resource Gap)

Net Availability of Borrowed 2507 4426 8154 7350 8110

Funds

Burden of Interest Payments 18 17 16 17 17

(Interest Payment/Revenue

Receipts percent)

Maturity Profile of debt

Up to one year 2566.98 | 2154.64 | 2569.25 | 2674.90 | 3289.26
4.7) (3.5) (3.6) (3.2) (3.4)

One to three years 5205.33 | 8401.13 | 5791.05 | 6829.83 | 9139.85
(9.5) (13.6) (8.0) (8.2) (9.5)

Three to five years 6260.17 | 9100.09 | 9100.72 | 12058.34 | 13265.26
(11.4) (14.7) (12.6) (14.4) (13.8)

Five to seven years 9314.78 | 13156.00 | 13181.39 | 13165.08 | 16667.64
(17.0) (21.3) (18.2) (15.8) (17.4)

Seven years and above 28162.37| 24240.81 | 36932.83 | 44048.78| 48958.69
(51.3) (39.2) (51.1) (52.8) (50.9)

Maturity profile details not 3377.55 | 4740.42 | 4674.95 | 4689.63 | 4812.26

furnished by State Government | (6.1) (7.7) (6.5) (5.6) (5.0)

Figures in parenthesis indicate the percentage to total State debt
Source: Finance Accounts of the State Government

The resource gap (gap between incremental non-debt receipts and

incremental total expenditure) was positive only in 2010-11 and since then

it was negative, which indicated that incremental non-debt receipts were

inadequate to finance incremental primary expenditure and incremental

interest burden. However, the positive aspect in respect of the resource gap
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was that it has been coming down from 5,084 crore in 2011-12 to 31,698

crore in 2014-15.

During 2014-15, total borrowed funds under ‘Public Debt’ was
18,509 crore (including open market borrowings of 13,200 crore). After
providing for interest and repayment of principal, the net availability was
onlyX5,365 crore. Similarly, the accumulations in ‘Public Account’ (Small
savings, Provident Fund, Reserve Fund, Deposit Account, etc., which were
used by the State for bridging the fiscal resource gap), were 46,979 crore
during the year. Under this sector, net availability of funds after
disbursement with interest was only 2,745 crore. As the non-debt receipt
of the State was insufficient, some portion of this borrowing was also used
for bridging revenue deficit. Consequently, State Government was left with
8,110 crore for developmental activities from the total borrowings and
this was only 12.4 per cent of the fiscal liability accumulated during
2014-15.

The debt maturity profile of the State given in the Table shows that
26.7 percent of the debt amounting to 25,694.37 crore has to be repaid
within five years. Also 44.1 per cent (342,362.01 crore) of the debt has to
be repaid within seven years. Steep increase in State Government’s open
market borrowings have started from 2007-08 onwards and this will have
adverse impact on State finances from 2017-18 onwards. State Government
has to ensure additional revenue resources to meet this debt burden.

Fiscal Imbalances (1.12)

Three key fiscal parameters - revenue, fiscal and primary deficits -
indicate the extent of overall fiscal imbalances in the finances of the State
Government during a specified period. The deficit in the Government
accounts represents the gap between its receipts and expenditure. The

nature of deficit is an indicator of the prudence of fiscal management of the
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Government. Further, the ways in which the deficit is financed and the
resources are raised and applied are important pointers to its fiscal health.
This section presents the trends, nature, magnitude and the manner of
financing these deficits and also the assessment of actual levels of revenue
and fiscal deficits vis-a-vis targets set under the Fiscal Responsibility

Act/Rules for the financial year 2014-15.

Trends in deficits (1.12.1)
Charts 1.11 and 1.12 present the trends in deficit indicators over the period

2010-2015.

Chart 1.11 : Trends in deficit indicators ( Tin crore)
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Chart 1.12: Trends in deficit indicators relative to GSDP
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The revenue deficit of the State which indicates the excess of its
revenue expenditure over revenue receipts, increased steadily since 2010-11

indicating disproportionate growth of revenue expenditure or low growth

rate of revenue receipts. Revenue deficit increased from 3,674 crore in

2010-11 to X13,796 crore in 2014-15, contrary to State’s targets (reduce
revenue deficit to ‘Nil’ by 2014-15) envisaged in Fiscal Responsibility
(Amendment) Act, 2011. The fiscal deficit, which represents the total
borrowings of the Government and its total resource gap also increased
steadily during the last five years. It has been worsening each year from

7,731 crore in 2010-11 to 18,642 crore in 2014-15.

More than four times increase was also noticed in primary deficit,
since 2010-11 and it increased from 2,041 crore in 2010-11 to 8,872
crore in 2014-15. Increase in revenue deficit, fiscal deficit and primary
deficit indicate the disproportionate growth of expenditure with regard to
revenue receipts.

As a proportion of GSDP, the revenue deficit (1.4 per cent) and fiscal
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deficit (2.9 per cent) in 2010-11 were the lowest during the last five year
period. These percentages increased to 3.1 per cent and 4.1 per cent
respectively in 2014-15. These were more than the targets fixed (‘Nil’ and
3 per cent) in the Kerala Fiscal Responsibility (Amendment) Act, 2011 and
(1.53 per cent and 3.1 per cent) in the Medium Term Fiscal Plan for 2014-15 to
2016-17.

Components of fiscal deficit and its financing pattern (1.12.2)

The financing pattern of the fiscal deficit has undergone a
compositional shift as reflected in the Table 1.27. Receipts and
disbursements under the components of financing the fiscal deficit during
2014-15 are given in Table 1.28.

Table 1.27: Components of fiscal deficit and its financing pattern

(Xin crore)

Particulars 2010-11 | 2011-12 2012-13 | 2013-14 2014-15

Decomposition of fiscal deficit

1. |Revenue deficit 3674 8035 9352 11309 13796
2. | Net capital expenditure 3339 3837 4588 4275 4227
3. |Net loans and advances 718 943 1062 1360 619

Total fiscal deficit 7731 12815 15002 16944 1864

Financing pattern of fiscal deficit*

1. |Market borrowings 4770 7496 10571 11373 11777

2. |Loans from Government of 54 36 226 40 402
India

3. | Special Securities Issued to 42 (-)491 32 (-)42 525
National Small Savings
Fund

4. |Loans from  Financial 348 )7 (-)118 ()77 (-)69
Institutions

5. | Small Savings, PF, etc. 2490 3839 3686 4231 3765
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6. | Deposits and Advances 469 (-)52 1141 188 1365
Suspense and (-) 197 852 712 (-)946 58
Miscellaneous

8. |Remittances 27 (-)157 31 (-)168 26

9. |Others 399 32 (-)379 (-)68 164

10. |Total (1 to 9) 8402 11548 15902 14531 18013

11. |Increase (-)/Decrease (+) in| (-) 671 1267 (-)900 2413 629
Cash Balance

12. | Overall deficit 7731 12815 15002 16944 18642

*All these figures are net of disbursements/outflows during the year.

Source: Finance Accounts of the State Government

Table 1.28: Receipts and disbursements under components financing
the fiscal deficit during 2014-15

(Xin crore)

I\SIL Particulars Receipt Disbursement Net

0.

1. |Market borrowings 13200 1423 11777

2. |Loans from Government of 752 350 402
India

3. |Special Securities Issued to 1132 607 525
National Small Savings Fund

4. |Loans from Financial 551 620 (-)69
Institutions

5 Small Savings, PF, etc. 35108 31343 3765

6 Deposits and Advances 11248 9883 1365

7. |Suspense and Miscellaneous 86167 86109 58

8 Remittances 8708 8682 26

9 Others 580 416 164

10. |Total (1t09) 157446 139433 18013

11. |Increase (-)/Decrease (+) in 2280 1651 629
Cash Balance

12. |Overall deficit 18642

Source: Finance Accounts of the State Government
Table 1.27 reveals that during the last five years, market borrowings
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and net accretions in Public Account (especially in Small Savings, PF, etc.)
are the main source of the State Government to finance the fiscal deficit.
During 2014-15, 83 per cent of the fiscal deficit was financed through net
Market borrowings (311,777 crore) and accretions in the Small Savings,
PF, etc. (33,765 crore).

During 2014-15, the State Government raised 13,200 crore as
market loans at an average interest rate of 8.78 per cent, loans amounting to
551.37 crore from NABARD at an interest rate of 7 per cent to 7.5 per
cent, X1132.10 crore from National Small Savings Fund at an interest rate
of 9.5 per cent and X222.16 crore from NCDC at an interest rate of 12.47
per cent. The State Government also received loans amounting to X752.47
crore from the Government of India during the year for which the details of
interest rate on all loans were not available.

The State Government has been mobilising deposits from its
employees, pensioners, institutions and general public through treasuries.
During 2014-15, the State Government received 24,553.04 crore as
deposits through Treasury Saving Bank accounts at an average interest rate
of five per cent and I3,920.06 crore as Treasury Fixed Deposits at interest
rates ranging between 7.25 per cent and 9.25 per cent. The balance of such
deposits as on 31 March 2015 was 15,899.66 crore. This is 31,199.01
crore more than the previous year’s balance.

Quality of deficit (1.12.3)

The ratio of revenue deficit to fiscal deficit and the decomposition of
primary deficit into primary revenue deficit and capital expenditure
(including loans and advances) would indicate the quality of deficit in the
States’ finances. The ratio of revenue deficit to fiscal deficit indicates the
extent to which borrowed funds were used for current consumption.

Further, persistently high ratios of revenue deficit to fiscal deficit also
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indicate that the asset base of the State was continuously shrinking and a
part of the borrowings (fiscal liabilities) did not have any asset backup. The
bifurcation of the primary deficit (Table) indicates the extent to which the
deficit has been on account of enhancement in capital expenditure which
may be desirable to improve the productive capacity of the State’s
economy.

Table: Primary deficit/surplus — bifurcation of factors
(Xin crore)

Year | Non-debt Primary Capital Loans Primary |Primary| Primary
receipts revenue |expenditure; and |expenditure | revenue | deficit
(NDR) |expenditure advances deficit | (-)/surplu
(-)/surpl s (+)
us (+)

1 2 3 4 5 6 (3+4+5) | 7(2-3) | 8(2-6)
2010-11| 31060 28975 3364 762 33101 (+) 2085 | (-) 2041
2011-12 | 38081 39751 3853 998 44602 (-) 1670 | (-) 6521
2012-13| 44226 46284 4603 1,136 52023 (-) 2058 | (-) 7797
2013-14 | 49300 52221 4294 1,464 57979 (-) 2921 | (-) 8679
2014-15| 58102 61976 4255 743 66974 (-) 3874 | (-) 8872

Source: Finance Accounts of the State Government

The bifurcation of the factors leading to primary deficit of the
State reveals that since 2011-12, non-debt receipts (NDR) of the State were
not enough to meet the primary revenue expenditure** of the State. This
indicates that even for meeting primary expenditure, Government has to
depend on borrowed funds since 2011-12.
Conclusion (1.13)
Fiscal status of the State: Revenue receipts of the State increased (17.8
percent) from 49,177 crore in 2013-14 to 57,950 crore in 2014-15. But,
slightly higher increase (18.6 per cent) in revenue expenditure (from

60,486 crore in 2013-14 to 71,746 crore in 2014-15) has resulted in

24. Primary revenue expenditure represents revenue expenditure less expenditure on interest.
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increase of revenue deficit during the year. During the year, revenue
receipts had better growth rate than GSDP (13.93 per cent), but growth rate
of State’s own tax revenue (10.1 per cent) was less than GSDP. Hence,
State could not control revenue deficit as anticipated in the budget
estimates.

Total expenditure (aggregate of revenue, capital and loans and
advances expenditure) of the State doubled during the last five years. But
the increase in expenditure on Capital projects during the five year period
was not encouraging. Substantial portion of the total expenditure continued
to be on revenue expenditure and its share increased from 89.4 per cent in
2010-11 to 93.5 percent in 2014-15, which is also not an encouraging
factor. In revenue expenditure, more than 85 per cent was spent on non-
plan revenue expenditure and during the last four years, revenue receipt of

the State was not even sufficient to meet non-plan revenue expenditure.

Expenditure comparison with General Category States: Share of State’s
expenditure in total expenditure in respect of Education and Health was
better than General Category States during 2011-12 and 2014-15. But the
State’s performance was poor in other areas like Capital Expenditure,
Development Expenditure and Social Sector Expenditure when compared
to General Category States. The General Category States improved their
expenditure in Capital Expenditure and Development Expenditure, but the
expenditure of the State in both these areas dropped considerably.

Quality of Expenditure: The Development expenditure recorded an
increase of 89 per cent during the five year period, but more than 85 per
cent of it was incurred on development revenue expenditure which is not a

good indicator.
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Financial analysis of Government investment, loans and advances:
Return on investments in Government companies/Statutory Corporations
continued to be poor and current level of recovery on Loans and Advances
disbursed was also very low. A review conducted on maintenance of loan
account details by departmental officers revealed absence of proper record
maintenance with departmental loan disbursing authorities and this would
weaken the system of loan recovery in departments.

Debt position: As in the previous year, debt liability recorded an increase
of 14.4 per cent and increased from <1,24,081 crore in 2013-14 to
1,41,947 crore in 2014-15. This liability as a percentage of GSDP was
31.4 per cent which is higher than the target (29.8 per cent) fixed in the
Kerala Fiscal Responsibility (Amendment) Act, 2011. Since 2011-12, the
resource gap (gap between incremental non-debt receipts and incremental
total expenditure) was negative, which indicated that the incremental non-
debt receipts were inadequate to finance incremental primary expenditure
and incremental interest burden of the State.

Recommendations (1.14)

» Efforts should be made to enhance the State’s own tax revenue in
coming years as the revenue resources are insufficient to meet the
primary revenue expenditure of the State. Government may review
the reasons for non-realisation of revenue estimated in budget
documents and ensure anticipated tax revenue to meet its increasing
revenue expenditure.

 Loan account maintenance system in the departments may be
reviewed and appropriate steps may be taken to safeguard the loss of

State’s revenue by way of repayment of loan and its interest.
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[Note received from the Government on the above audit paragraph is
included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

76. The Committee accepted the replies furnished by the Government.
Conclusion/Recommendation

77. No Comments.

CHAPTER 11
Financial Management and Budgetary Control

[Paragraphs 2.1 and 2.2 contained in the report of the Comptroller and
Auditor General of India for the year ended 31* March 2015 (State

Finances)]
Introduction (2.1)

The Appropriation Accounts are accounts of the expenditure, voted
and charged, of the Government for each financial year, compared with the
amounts of voted Grants and charged Appropriations for different purposes,
as specified in the schedules appended to the Appropriation Acts. These
accounts list the original budget estimates, supplementary grants,
surrenders and re-appropriations distinctly and indicate actual capital and
revenue expenditure on various specified services vis-a-vis those
authorised by the Appropriation Act in respect of both charged and voted
items of the budget. Appropriation Accounts, thus, facilitate the
management of finances and monitoring of budgetary provisions and are,
therefore, complementary to the Finance Accounts.

Audit of appropriations by the Comptroller and Auditor General of
India seeks to ascertain whether the expenditure actually incurred under
various Grants is within the authorisation given under the Appropriation
Act and that the expenditure required to be charged under the provisions of

the Constitution is so charged. It also seeks to ascertain whether the
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expenditure so incurred is in conformity with the law, relevant rules,
regulations and instructions on the subject.

As per the Kerala Budget Manual, the Finance Department is
responsible for the preparation of the annual budget by obtaining estimates
from various departments. The departmental estimates of receipts and
expenditure are prepared by the Heads of Departments and other
Estimating Officers and submitted to the Finance Department on prescribed
dates. The Finance Department consolidates the estimates and prepares the
Detailed Estimates called ‘Demands for Grants’. In the preparation of the
budget, the aim should be to achieve as close an approximation to the
actuals as possible. This demands foresight in anticipating revenue and
expenditure. An avoidable extra provision in an estimate is as much a
budgetary irregularity as an excess in the sanctioned expenditure. The
budget procedure envisages that the sum provided in an estimate of
expenditure on a particular item must be that sum which can be expended
in the year and it should not be over or under expenditure. A saving in an
estimate constitutes as much of a financial irregularity as an excess in it.
The budget estimates of receipts should be based on the existing rates of
taxes, duties, fees, etc.

Deficiencies in the management of budget and expenditure and
violation of the provisions of Budget Manual noticed in audit have been
discussed in the subsequent paragraphs.

Summary of Appropriation Accounts (2.2)
The summarised position of actual expenditure during 2014-15

against 48 Grants/Appropriations is given in Table.
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Table: Summarised position of actual expenditure vis-a-vis original/
supplementary provisions

(Xin crore)

Nature of Original |Supplemen| Total Actual Saving(-)/ | Savings/
Expenditure Grant/ tary Expenditure| Excess(+) & Excess in
Appropria| Grant/ percentage
tion Appropriat
ion
Voted
I Revenue 62630.99 | 7564.13 | 70195.12 | 62418.42 (-)7776.70 11.1
IT Capital 6625.94 1733.96 8359.90 4324.70 (-)4035.20 48.3
III Loans and 803.59 86.20 889.79 743.09 (-)146.70 16.5
Advances
Total Voted 70060.52 | 9384.29 | 79444.81 | 67486.21 | (-)11958.60 15.1
Charged
IV Revenue 9917.87 12.43 9930.30 | 10084.86 (+)154.56 1.6
V Capital 31.32 5.53 36.85 32.51 (-)4.34 11.8
VI Public Debt | 14192.36 0.00 14192.36 5842.77 (-)8349.59 58.8
Repayment
Total Charged | 24141.55 17.96 24159.51 | 15960.14 | (-)8199.37 33.9
Appropriation Nil Nil Nil Nil Nil -
to Contingency
Fund (if any)
Grand Total 94202.07 | 9402.25 103604.32| 83446.35 | (-)20157.97 19.5

Source: Appropriation Accounts 2014-15 and Appropriation Acts

The overall savings of X20,157.97 crore was the result of savings of

20,349.97 crore in 44 Grants and 21 Appropriations under the Revenue

Section and 30 Grants and six Appropriations under the Capital Section

(Appendix III), offset by excess of X192.00 crore in one Appropriation

under the Revenue Section. Overall savings increased from 18.2 per cent

in the last year to 19.5 per cent in 2014-15 indicating increasing deficiency

in the budgetary process.
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Further, Audit analysed savings exceeding X100 crore in plan and
non-plan category under voted section and observed that budget allocation
of 10,133.86 crore remained unutilised under voted section as detailed in
Appendix III.

- In Revenue section, savings (36,605.21 crore) were mainly under
plan schemes (35,097.87 crore) of 13 Grants and under non-plan
schemes (X1,507.34 crore) of four Grants.

- In the Capital section savings (33,528.65 crore) was under plan
schemes (32,979.11 crore) of eight Grants and under non-plan
schemes (3549.54 crore) of three Grants.

[Note received from the Government on the above audit paragraphs are
included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

78. The Committee asked whether Finance Department considered the
status of utilisation of previous years while preparing budget for ensuing
year. The Additional Chief Secretary, Finance Department explained that
Budget is prepared in January and at that time complete details about fund
utilisation won't be available. He continued by saying that most problems
with utilisation are in the Plan heads and that the Planning Board, not the
Finance Department, is in charge of overseeing all items pertaining to the
plan including utilisation. The Additional Chief Secretary, Finance
Department agreed with the audit observation that there is an increase in
overall savings in 2014-15 compared to previous year indicating under
utilisation of funds and opined that at the time of plan preparation planning
board should examine the status of expenditure of the previous years and
also anticipate the amount needed for the scheme to be implemented in the

current year.
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79. The Committee enquired about the role of Finance Department
related to civil works. The Additional Chief Secretary replied that after
giving administrative sanction, the whole process of work including
expenditure, rests with the implementing Department, and the Finance
Department has no role in the progress/status of work or expenditure
incurred until they get a bill through Letter of Credit (L.C). He
supplemented that all Heads of Departments should consider the
expenditure incurred in the previous year before submitting new plan and
scheme proposals. The balance amount required for completion of work
inorder to fix a near accurate amount in the budget for the following year,
and then suitable provision or allocation should also be made in plan for
smooth implementation of schemes, making budget estimates realistic.

80. The Committee opined that it is essential to develop systematic
method for formulating the budget estimates so that it become realistic.

81. To a query from the Committee regarding details of bills related to
civil works pending payments and the balance amount to be released, the
Additional Chief Secretary, Finance Department informed the committee
that PWD was preparing a complete register regarding the status of works
in the Department and when it was completed details of pending works
would be available. He further added that Finance Department has joined
with NIC to introduce a new software system to monitor the works of
PW.D and once implemented, the process of according administrative
sanction, technical sanction and Bill book preparations during work
implementation can be done through that software. He also added that for
avoiding mistakes like payment of bills based on unauthorized A.S, a new
software system, 'e-Anumathi' has been started in treasury where in the
administrative sanctions can be issued only in that system and it is linked
with treasury billing system. He further explained that with these two
system softwares, the entire data set including back data could be collected

in two years and the manual bill book system could be eliminated.
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Conclusion/Recommendation
82. The Committee opines that it is hightime that the Finance
Department developed a systematic method for the formulation of the budget
estimates so that there is a realistic estimation of revenue and expenditure.
[Paragraphs 2.3, 2.3.1 and 2.3.2 contained in the report the
Comptroller and Auditor General of India for the year ended 31*
March 2015 (State Finances)]
Financial Accountability and Budget Management (2.3)
Appropriation vis-a-vis Allocative Priorities (2.3.1)

The appropriation audit revealed savings exceeding 50 crore and
also more than 25 per cent of the total provision in 19 cases as given in
Table.

Table: List of Grants/Appropriations showing substantial savings
(Xin crore)

SI. Grant number and Name Total Grant/ | Expenditure| Savings and
No. Appropriation percentage
Revenue-Voted
1 |1I Heads of States, 539.61 397.82 141.79 26
Ministers and
Headquarters Staff
2. | XIX Family Welfare 545.48 396.96 148.52 27
3. | XXI Housing 121.78 61.94 59.84 49
4. | XXII Urban Development 1264.88 316.05 948.83 75
5. | XXXV  Panchayat 483.45 287.82 195.63 40
6. | XXXVI Rural Development 3102.30 2070.90 1031.40 | 33
7. | XXXVIHI Irrigation 367.22 269.35 97.87 27
8. | XXXIX Power 177.38 104.76 72.62 41
Capital-Voted
9. |XII Police 91.44 29.82 61.62 67
10. | XVII Education, Sports, Art 543.88 307.62 236.26 43
and Culture
11. | XVIII Medical and Public 296.86 193.19 103.67 35
Health

/home/so-pac-a/Desktop/report new/State Finances report 28 .0dt/07.01.2023




92

12. | XX Water Supply and 268.20 127.90 140.30 52
Sanitation
13. | XXV Welfare of Scheduled 285.93 40.26 245.67 86
Castes, Scheduled
Tribes, Other
Backward
Classes and Minorities
14. | XXVIII Miscellaneous 1419.78 58.06 1361.72 96
Economic Services
15. | XXIX Agriculture 277.30 151.22 126.08 45
16. | XXXV  Panchayat 460.00 217.83 242.17 53
17. | XXXVII Industries 715.13 349.30 365.83 51
18. | XXXVIII Irrigation 820.88 175.85 645.03 79
Capital-Charged
19. Public Debt 14192.36 5842.77 8349.59 59
Repayment

Source: Appropriation Accounts 2014-15

Persistent savings (2.3.2)

Persistent savings of 100 crore or more of the provision was

noticed in four cases for the last three years as shown in Table.

Table: Persistent savings

(Xin crore)

SL Number and Name of Amount of saving (percentage)

e Grant/Appropriation 2012-13 2013-14 | 2014-15
Revenue — Voted
1. | XX Water Supply and Sanitation 134.23 (20) | 184.30(24) | 211.00 (24)
2. | XXII Urban Development 730.68 (70) | 1,125.04 (84) | 948.84 (75)
Capital — Voted
3. | XXXVIII Irrigation 294.30 396.46 (66) | 645.03 (79)
Capital — Charged
4. |Public Debt Repayment 6878.40 (71) | 6859.49 (68) |8349.59 (59)

Source: Appropriation Accounts for respective years.

Further analysis revealed that overall savings under the above Grants

were due to persistent savings occurred under a few subheads, which

indicated failure of the respective Controlling Officers and the Finance
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department in making a realistic assessment of the budget requirement
based on the expenditure of the previous year and also the ability of the
department to utilise the funds. Details of schemes where persistent savings
of 10 crore or more are given in Appendix III.

[Note received from the Government on the above audit paragraphs is
included as Appendix II]

EXxcerpts from the discussion of Committee with officials concerned

83. While considering the audit para 2.3.2, the committee enquired about
the steps taken for the control of the persistent savings under different
Grants/Appropriations of some departments. The Additional Chief
Secretary, Finance Department replied that the administrative sanction had
been given to all budget allocation in the case of departments having civil
works and usually the remaining bills of the previous year was paid on that
year's allocation. The Committee observed that though the works are being
done according to current year's allocation; bills from the previous year
comes for payment from current year's allocation which eventually leads to
mismatch in allocation. The Additional Chief Secretary agreed with that
observation of the Committee. He supplemented that in the case of civil
works, the total fund allotted would not be spent in that financial year itself
but would be continued to the next year also. He also added that
nowadays, persistent savings have decreased in the case of departments
except PW.D.

Conclusion/Recommendation

84. No Comments.

[Paragraph 2.3.3 contained in the report of the Comptroller and
Auditor General of India for the year ended 31* March 2015 (State
Finances)]
Excess over provision during 2014-15 (2.3.3)

The Appropriation Accounts disclosed excess expenditure of 192

crore under Revenue Section in one appropriation-‘Debt Charges’, which
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requires regularisation under Article 205 of the Constitution and the sub-
heads in which expenditure exceeded the appropriation under the Grant are

detailed in Table.
Table: Sub-heads in which expenditure exceeded the appropriation

(Xin crore)

SI. | Head of account and name of Final Expenditure Excess

No. the scheme Appropriation

2049-Interest Payments - Charged (Non-plan)

1. 1 03-115-98-Fixed Time Deposits 520.00 626.62 106.62

2. ]03-104-99-Interest on General 1408.87 1442.55 33.68
Provident Fund

3. |03-108-99-State Life Insurance 135.00 167.98 32.98
Official Branch

4. |01-101-97-Interest on Loans 3284.04 3314.39 30.35

Bearing Interest (loans floated on
or after 1.4.2011)

5. ]03-115-99-State Savings Bank 95.00 122.14 27.14
Deposits
6. | 03-108-95-Kerala State 78.00 98.64 20.64

Government Employees Group
Insurance Scheme

Source: Detailed Appropriation Accounts 2014-15

In the above heads of account (except first item), interest transfers to
respective account were carried out during the fag end of the year.
However, in respect of interest transfers to fixed time deposits, the
controlling officers did not take any initiative to obtain the budget
allocation though it was almost exhausted in December 2014.

Excerpts from the discussion of Committee with officials concerned
85. The department did not furnish the reply on the above paragraph.

The Committee directed the department to furnish the reply at the earliest.

Conclusion/Recommendation
86. The Committee expresses its displeasure over the inordinate delay
in furnishing reply on excess over provision during 2014-15 and directs

the Finance Department to furnish the reply at the earliest.
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[Paragraph 2.3.4 contained in the report of the Comptroller and
Auditor General of India for the year ended 31* March 2015 (State
Finances)]

Excess expenditure over provisions relating to previous years requiring
regularisation (2.3.4)
As per Article 205 of the Constitution of India, it is mandatory for a

State Government to get excesses over Grants/Appropriations regularised
by the State Legislature. Although no time limit for regularisation of
expenditure has been prescribed under the Article, the regularisation of
excess expenditure is done after the completion of discussion of the
Appropriation Accounts and the connected Audit Report by the Public
Accounts Committee (PAC). Excess expenditure occurred under 33 Grants
and seven Appropriations amounting to X1,818.86 crore for the years 2011-
12 to 2013-14, to be regularised (October 2015) as summarised in Table
and the year-wise and Grant-wise amounts of excess expenditure pending

regularisation and the stage of consideration by the PAC are detailed in

Appendix III.
Table: Excess over provisions relating to previous years requiring
regularisation
(Xin crore)
Year Number of Amount of excess over provision
Grant Appropriation
2011-12 13 2 770.17
2012-13 14 1 488.01
2013-14 6 4 560.68
Total 33 7 1818.86

Source: As per records maintained by the Principal Accountant General (G&SSA)
[Note received from the Government on the above audit paragraph is
included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

87. The Committee accepted the reply furnished by the Government.
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Conclusion/Recommendation

88. No comments.
[Paragraphs 2.3.5 and 2.3.5.1 contained in the report of the

Comptroller and Auditor General of India for the year ended 31*
March 2015 (State Finances)]
Appropriation control weaknesses leading to excess expenditure (2.3.5)

Article 266 (3) of the Constitution of India prohibits withdrawal of
money from the Consolidated Fund of the State unless relevant
Appropriation Acts under Article 204 and 205 of the Constitution of India
are passed by the Legislature. The Executive has no power to spend more
on the services over and above the budget grants authorised by the
Legislature. As per paragraph 69 of Kerala Budget Manual, it is the
responsibility of Administrative Departments, the Chief Controlling
Officers, Subordinate Controlling Officers and Drawing and Disbursing
Officers to enforce appropriation control over expenditure and conduct
periodical reconciliation of figures of expenditure, so as to ensure that there
is no unauthorised excess over appropriation. The estimates of budget
should as far as possible be close to the actual expenditure likely to be
incurred and the Estimating Officers should ensure that they are neither
inflated nor under-pitched and is restricted to the amount required for
actual expenditure during the year.

Even though majority of the Grants closed with savings at the end of
the year, large number of subheads (schemes) within the Grant had excess
expenditure over the budget allocation provided under these heads. During
2014-15, overall excess expenditure of 953.71 crore was noticed under
757 sub heads (out of 4339 sub heads, excluding sub heads under debt,
deposit, remittance and public debt heads). Further scrutiny revealed that in

most of the cases, excess expenditure were the result of excess expenditure
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under the object heads ‘Salaries’, ‘Wages’, ‘Travel Expenses’ and ‘Other
Charges’, below these subheads. As per Paragraph 67 of Kerala Budget
Manual, disbursement of salaries, wages and pension are exempted from
the purview of appropriation control.

Under the above circumstances, Audit decided to analyse the
appropriation control weakness in selected 30 schemes (in heads other than
salary, wages, etc.) implemented during 2014-15 with excess expenditure.
Appropriation control weaknesses noticed by Audit, at the levels of Chief
Controlling Officer, Drawing and Disbursing Officer, Treasury Officer and
Finance Department are detailed below:

Chief Controlling Officer’s level (2.3.5.1)
(I) Issue of sanction without ensuring budget allocation

During 2014-15, for implementation of the scheme ‘Protection of
Kavus, Ponds and Altharas attached to temples (2250-00-800-99-P)’ Xtwo
crore was provided in the budget against which the Chief Controlling
Officer (Secretary, Revenue (Devaswom) Department) issued sanctions to
withdraw X10.65 crore to the Drawing and Disbursing Officers, resulting in
an excess expenditure of 8.65 crore under the scheme. In reply to audit
remarks, the Chief Controlling Officer stated (September 2015) that they
had presumed that the Government would have provided 10 crore through
Supplementary Demands for Grants (July 2015), as requested by the
department. The reply was not acceptable as the Chief Controlling Officer
should have ensured budget allocation before issuing sanction orders for
withdrawal of funds by Drawing and Disbursing Officers.

(ii) Submission of surrender proposals without assessing the
expenditure

During 2014-15, an amount of I1.60 crore out of X1.75 crore

provided under the scheme ‘Kerala Institute for Labour and Employment -
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Grant-In-Aid (2230-03-800-94-P)’ was drawn by Kerala Institute for
Labour and Employment in two installments (0.60 crore in October 2014
and X1.00 crore in March 2015) and credited into Treasury Savings Bank
(TSB). Out of the above, an amount of X1.01 crore was expended and the
unutilised balance of I0.59 crore remained in the TSB. The Chief
Controlling Officer without considering the unutilised amount lying in
TSB, forwarded proposals to the Finance Department for surrender of
0.74 crore resulted in excess expenditure of X0.59 crore under the head.
(iii) Expenditure without budget provision

Token provision (X1000) was provided under the scheme ‘Payment
of cost for the Deployment of CRPF (2055-00-800-99-NP)’ for meeting the
expenditure in connection with the deployment of Central Reserve Police
Force. An amount of I6.43 core was booked through Inter State Settlement
adjustment and intimated (January 2015) to the Chief Controlling Officer
(Director General of Police) by the PAG (A&E) to arrange sufficient
budget provision under the sub head. The Chief Controlling Officer did not
make any effort to obtain additional budget provision but surrendered the
token provision which resulted in excess expenditure to the tune of I6.43
crore.

Audit also observed excess expenditure of X5.67 crore under the sub
head ‘Criminal Investigation Branch (2055-00-101-99)’ for meeting
Travelling Allowance (Tour) of policemen and X7.28 crore was booked
against the budget provision of X1.61 crore. Thus, failure to monitor the
expenditure against allotment by the Sub Controlling Officer and lapse on
the part of Controlling Officer (Director General of Police) in obtaining
sufficient additional funds to regularise the excess expenditure, resulted in

excess under the head.
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(iv) Non-reconciliation of expenditure

To enable the Controlling Officers of the departments to exercise
effective control over expenditure and to keep it within the budget grants
and also to ensure accuracy of their accounts, Paragraph 74 of the Kerala
Budget Manual stipulates that the expenditure recorded in their books
should be reconciled by them every month during the financial year with
that recorded in the books of the PAG (A&E), Kerala. Non-reconciliation
of the departmental expenditure by the Chief Controlling Officer led to
erroneous surrender/re-appropriation of budget allocation, which resulted
in excess expenditure of X9.18 crore under 11 sub-heads test-checked in
audit.

The Chief Controlling Officers replied that variation in expenditure
was due to deviation occurred in the reporting of expenditure by Division
Offices under their control. The reply is not acceptable as it was the duty of
Chief Controlling Officer to reconcile the expenditure with the figures
booked by the PAG (A&E) before submitting surrender/re-appropriation
proposals.

(v) Non-regularisation of additional authorisations

When an additional appropriation is required urgently, the authority
concerned should obtain authorisation from Finance Department before
incurring expenditure. The Chief Controlling Officer should later ensure
that these additional authorisations are regularised by re-
appropriation/supplementary demands for grant before the close of the
financial year. Failure to ensure this procedure resulted in excess
expenditure of 8.66 crore in nine schemes test-checked in audit.

[Notes received from the Government on the above audit paragraphs are
included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

89. The Committee accepted the reply furnished by the Government on the

audit observation on issue of sanction without ensuring budget allocation.
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90. While considering the audit para 2.3.5.1 (ii) the Committee enquired
whether the amount of 58.92 lakh had been remitted back by Labour and
Skills Department as per the instructions of Finance Department. The
witness Additional Secretary, Finance Department informed that instruction
was given to refund the amount and the details would be given after
examining the concerned file. The Committee directed the Finance
Department to give a detailed reply whether the amount of I58.92 lakh had
been remitted back to revenue expenditure “2230-03-911-99 deduct
recoveries of over payment” as instructed by Finance Department. The
Additional Chief Secretary, Finance Department agreed to do so.

91. While considering the audit para about non — reconciliation of
expenditure and non — regularisation of additional authorisations, the
committee enquired whether Finance Department took any action to carry
out prompt and timely reconciliation of departmental expenditure with the
expenditure figures recorded in the books of Accountant General. The
Additional Chief Secretary, Finance Department replied that now-a-days it
is the Treasury who prepares the expenditure data of departments and since
Treasury has accurate figures, the issue of mismatch with the AG's figures
has been solved. An officer from AG's office informed the committee that
during the audit, the data booked by the Accountant General differed from
the data of the department, and that matter was solved when the data were
directly prepared by the Treasury in 2017-18 as explained by Finance
department officer. She also supplemented that during the period 2014-15,
the expenditure was not regularised and so it resulted in excess
expenditure. The Committee urged the Finance department to prepare a
detailed report about its existing state and the Additional Chief Secretary,

Finance department agreed to do so.

/home/so-pac-a/Desktop/report new/State Finances report 28 .0dt/07.01.2023



101

Conclusion/Recommendation

92. The Committee directs the Finance Department to furnish a
detailed reply on whether the amount of ¥ 0.59 crore has been remitted

back by the Labour and skills Department to revenue expenditure
head “2230-03-91-99- deduct recoveries of over payment” as instructed
by the Finance Department.

[Paragraph 2.3.5.2 contained in the report of the Comptroller and
Auditor General of India for the year ended 31* March 2015 (State
Finances)]

Drawing and Disbursing Officer’s level (2.3.5.2)

(i) Expenditure incurred from the allocation of another scheme.

For the implementation of the scheme ‘Establishment of Casualty
Facilities in Taluk Head Quarters Hospitals (4210-01-110-64-P)’, no
amount was provided during 2014-15. However, Public Works Department,
Electrical Division, Kozhikode had spent (August 2014) X1.16 crore from
the budget allocation provided under the sub-head ‘4202-01-202-99’(using
the letter of credit* under the scheme) and the amount was booked under
4210-01-110-64-P.

(ii) Non-reporting of expenditure incurred by Drawing and
Disbursing Officers to Chief Controlling Officers

Expenditure of X0.32 crore incurred by two Drawing and Disbursing
Officers (Sheristadars of Collectorates, Kottayam and Kozhikode) under
the scheme ‘District Police Complaints Authority (2055-00-001-94-NP)’
was not reported to the Chief Controlling Officer (Director General of

Police) which resulted in the surrender of entire budget allocation of X0.38

25. Letter of Credit is the authority specifying the monthly limits of withdrawals from treasuries, issued
by Government to the Divisional Officers in the Public Works, Public Health Engineering and Forest

Departments.
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crore under the scheme by Chief Controlling Officer resulting in excess
expenditure of 0.32 crore.

[Note received from the Government on the above audit paragraph is
included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

93. To a query of the Committee whether any guidelines has been issued
regarding duties and responsibilities of Drawing and Disbursing officers,
the witness, Additional Secretary Finance Department replied that
directions regarding the utilisation of the fund were issued. Moreover, a
manual relating to the duties of Chief Controlling Officers has also been
issued. The Committee observed that the improper maintenance of
Accounts by Drawing and Disbursing Officers was a grave lapse.

94. Regarding audit para 2.3.5.2(ii), the Committee enquired whether
any action had been taken by the State Police Chief to ensure the prompt
receipt of Statement of expenditure from the DDOQO's under his control.
Then the Additional Secretary, Finance Department replied that the
direction was given to all CCO's and DDQ's that they should strictly follow
the provisions of Kerala Financial Code and Budget Manual for all
transactions of any drawing and disbursement. The Director, Treasury
Department informed that no proper documentation or further entries had
been made in the registers maintained by DDO's once the Loans and Grants
were disbursed to agencies and as there was no correct accounting format
or procedures were followed. The Additional Chief Secretary, Finance
department informed that in Home Department several instances were
noticed where expenditure was incurred without getting AS and the same
were forwarded for ratification. He added that it has been decided not to
ratify any expenditure incurred with no Administrative Sanction.

95. The Committee directed the department to issue strict instructions for
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proper maintenance of accounts by all controlling officers. The Committee
also urged the department to furnish the present status of the action taken
by the State Police Chief for ensuring the prompt receipt of statement of
expenditure under the Scheme “District Police Complaints Authority” from
the DDO's (Sherisdars of Kottayam and Kozhikode) under his control.
Conclusion/Recommendation

96. The Committee directs the Finance Department to issue strict
instructions for proper maintenance of accounts by all controlling
officers. The Committee also urges the department to furnish the
present status of the action taken by the State Police Chief for the
prompt receipt of the statement of expenditure under the scheme
“District Police Complaints Authority” from the DDO's (Sherisdars of

Kottayam & Kozhikode) under his control.

[Paragraph 2.3.5.3 contained in the report of the Comptroller and
Auditor General of India for the year ended 31* March 2015 (State
Finances)]
Finance Department’s level (2.3.5.3)
(I) Resumption orders issued without proposals from Chief
Controlling Officer
An amount of 3.75 crore was provided under the scheme
‘Construction of buildings for Government Presses (4058-00-103-99-P)’,
and X1.86 crore was spent during 2014-15 by the Chief Engineer,
Buildings, the Chief Controlling Officer of the sub head. However, it was
seen that the Director of Printing, who is not the Chief Controlling Officer
of the sub head, submitted a proposal to surrender the whole budget
provision of 33.75 crore and consequent resumption by Finance
Department resulted in an excess expenditure of X1.86 crore under the

head.
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Against the provision of <0.46 crore under the scheme
‘Miscellaneous — Other Charges (2075-00-800-92-NP-C)’, X0.56 crore was
spent during 2014-15. But Finance Department sanctioned resumption of
the whole provision without any proposal by the Chief Controlling Officer
(Secretary, Revenue (B) Department) resulting in excess expenditure of
X0.56 crore under the scheme.

(i) Additional authorisations not regularised by the Finance

Department

Against the budget provision of X1.50 crore under the scheme ‘Inter-
State Waters including Cauvery (2701-80-800-94-34-NP)’, an expenditure
of X2.10 crore was incurred resulting in excess expenditure of X0.61 crore.
Though, excess expenditure was incurred based on the additional
authorisation issued (December 2014), proposals (by the Chief Engineer,
Irrigation Research Board, Kerala) for regularisation of additional
authorisations was not acted upon by the Finance (Budget) wing resulting
in excess expenditure of X0.61 crore.

Finance Department stated (October 2015) that proposal for
regularising the amount through Supplementary Demands for Grants
forwarded by the Controlling Officer was not considered as sufficient
savings within the Grant was anticipated. It was also stated that proposals
for re-appropriation was not given by the Controlling Officer in time.
[Notes received from the Government on the above audit paragraph is
included as Appendix II]

EXxcerpts from the discussion of Committee with officials concerned

97. While considering the Audit para, the Committee enquired about the
outcome of implementation of IFMS with regard to control of expenditure.
The Additional Chief Secretary, Finance Department informed that

Integrated Financial Management System (IFMS) is a very effective
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method and now-a-days the bill submission is done online. As per the
instructions of AG, the paper bill is also submitted simultaneously and it
has been decided to do away with the paper bill within three months. He
added that the bills are submitted in treasuries only with digital signature of
D.D.O's and the beneficiaries get the amount directly from Treasuries. He
added that pension papers and papers related to Provident Fund are also
processed online. He supplemented that as the steps taken to complete the
process of issuing the Administrative Sanction online were completed, the
entire functions related to Finance Department would be done online. Then
the submission of bills through Budget Allocation and monitoring of
expenditure could be done effectively.

98.To a query of the Committee Additional Chief Secretary, Finance
Department informed that treasury accounts are reviewed every two weeks
by A.G and NIC via Finance Department. He also supplemented that the
department decided to do AG's audit online.

99. The Committee directed the department to furnish a detailed reply
regarding the outcome of implementation of IFMS (Integrated Financial
Management System) on controlling the expenditure and whether the
system had been fully implemented and operational.

100. The Committee accepted the reply furnished by the Government
regarding the audit observation “Additional authorisation not regularised

by the Finance Department”

[Additional information furnished by Government on the audit
observation “Resumption orders issued without proposals from the
Chief Controlling officer” is included as Appendix II]
Conclusion/Recommendation

101. No Comments.
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[Paragraph 2.3.5.4 contained in the report of the Comptroller and
Auditor General of India for the year ended 31* March 2015 (State

Finances)]

At Treasury Level (2.3.5.4)
Payments made by Treasury in excess of budget provision

During 2014-15, under the scheme ‘Land Acquisition for new
Railway over bridges (5054-80-800-73-NP)’ an amount of I2.91 crore was
provided and expenditure was incurred by Public Works Department based
on the Letter of Credit issued for the purpose. It was the responsibility of
the Treasury Officer/Bank to ensure that cheques issued in excess of
permitted limits were not honoured. However, 3.99 crore was spent
against a provision of 2.91 crore during 2014-15. The excess expenditure
was due to payment of an amount of X1.08 crore by the Sub Treasury
Officer, Koyilandy to the Special Tahsildar, Land Acquisition, Koyilandy in
March 2015 on the basis of an order issued by the Finance Department
(March 2015) with direction to the Sub Treasury Officer, Koyilandy to
make the payment only if sufficient budget provision was available under
the sub head. The expenditure under the head should have been incurred
only through Public Works Division accounts after obtaining Letter of
Credit. On this being pointed out by Audit, Sub Treasury Officer,
Koyilandy stated (October 2015) that the bill was passed only after
receiving authorisations from authorities concerned. The reply was not
acceptable as expenditure under a sub-head regulated by the system of
Letter of Credit should have been passed only if necessary Letter of Credit was
available. Thus failure on the part of the treasury officer in enforcing

appropriation control through Letter of Credit resulted in excess expenditure.
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[Notes received from the Government on the above audit paragraphs are
included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

102. The Committee while going through the reply furnished by the
Government, directed the Department to furnish the reply regarding the
outcome of enquiry initiated against STO, Koyilandi.
Conclusion/Recommendation

103. The Committee directs the Finance Department to furnish the
reply regarding the outcome of enquiry initiated against the Sub
Treasury Officer, Koyilandi.

[Paragraph 2.3.6 contained in the report of the Comptroller and
Auditor General of India for the year ended 31" March 2015 (State

Finances)]
Unnecessary/Excessive Supplementary provision (2.3.6)

Supplementary provisions aggregating to 1,029.57 crore, obtained
in 23 Grants (Jone crore or more in each case) during the year, proved
unnecessary as the expenditure did not come up to the level of even the
original provisions as detailed in Appendix III. It was also observed that in
six out of above 23 Grants, supplementary grants were obtained while more
than 50 per cent of the original provision remained unutilised as shown in

Table.

Table: Unnecessary Supplementary provision in Grants having 50 per

cent unutilised original budget allocation

(Xin crore)

SI. Number and name of Original Actual Savings out Supplement
No. Grant Provision  Expenditure | of original ary
provision | provision
Capital - Voted
1. XXI  |Housing 65.65 27.06 38.59 8.00
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XXV |Welfare of 273.03 40.26 232.77 12.90
Scheduled Castes,
Scheduled Tribes,
Other Backward
Classes and
Minorities
XXXI |Animal 23.30 11.37 11.93
Husbandry 2.00
XXXII |Dairy 0.00 0.00 0.00 1.93
XXXVIII | Irrigation 804.88 175.85 629.03 16.00
XXXIX |Power 37.80 0.87 36.93 5.00
Total 1204.66 255.41 949.25 45.83

Further analysis of the Supplementary provisions obtained in various

Grants revealed the following;

* In view of the final savings, supplementary allocations obtained in

22 Grants under Revenue (voted) section could have been avoided as

the additional budget allocations were sought for all the existing

schemes.

* In five Grants under Revenue (voted) section, supplementary
allocations obtained for new services during March 2015 could have

been limited to token provision as the final expenditure was less than

the original budget allocation.

In 23 Grants, against the additional requirement of I4,711.14 crore,
supplementary budget allocation of <7,257.86 crore obtained during the
year proved excessive (Appendix III). The departmental officers while
making proposals for supplementary grant did not assess the actual

requirement of funds resulted in avoidable savings.
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[Notes received from the Government on the above audit paragraph is
included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

104. Regarding the audit para unnecessary/Excess Supplementary
provision, the committee directed the Finance Department to furnish a
reply whether the department had sought explanation from those
departmental officers who surrendered or under utilised the fund obtained
through SDG. The Committee also asked the department to submit a report
regarding why SDG was obtained for X1020.03 lakh when savings were
available for re appropriation under Harbour Engineering Department.
[Additional information furnished by the Government on the above
audit paragraph is included as Appendix II]

Conclusion/Recommendation

105. The Committee urges the department to submit a report
regarding why SDG was obtained for %1020.03 lakh when savings were
available for reappropriation under Harbour Engineering Department.
[Paragraph 2.3.7 contained in the report of the Comptroller and Auditor
General of India for the year ended 31t March 2015 (State Finances)]
Re-appropriation of funds (2.3.7)

Re-appropriation is transfer of funds within a Grant from one unit of
appropriation, where savings are anticipated, to another unit where
additional funds are needed.

Augmentation of funds through re-appropriation was resorted to by
departmental officers. However, audit analysis revealed that

* augmentation of budget allocation was wholly unnecessary in some
sub-heads as the final expenditure was less than the budget allocation

(original and supplementary grant) provided under it; and

* in some cases, though the augmentation was done through re-

appropriation, it was either in excess of the actual requirement or less
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than the actual requirement.

Failure of the departmental officers in assessing the actual
requirement of funds for execution of the scheme/activity has resulted in
unavoidable savings/excess under these sub-heads as detailed in
Appendix III.

Excerpts from the discussion of Committee with officials concerned

106. The Government failed to furnish the reply for the above audit
paragraph. The Committee directed the department to furnish the reply at
the earliest.

Conclusion/Recommendation

107. The Committee expresses its displeasure over the irresponsible
attitude of the officials of the Finance Department as they could not
furnish the reply for the audit para 2.3.7 and directs the department to
furnish the reply at the earliest.

[Paragraph 2.3.8 contained in the report of the Comptroller and
Auditor General of India for the year ended 31* March 2015 (State
Finances)]

Surrender of budget allocations (2.3.8)

As per paragraph 91 of the Kerala Budget Manual, the Administrative
Departments should surrender all anticipated savings before the close of the
financial year to Finance Department as and when they are foreseen, unless
they are required to meet the excesses under other units of appropriation.

During 2014-15, X17,585.39 crore (17 per cent) out of the total
budget allocation (X1,03,604.32 crore) was surrendered at the end of the
financial year. Substantial surrender of the budget allocation was noticed in
two Grants as given in Table.

Table: Grants in which substantial portion of the budget allocation was
surrendered
(Xin crore)

/home/so-pac-a/Desktop/report new/State Finances report 28 .0dt/07.01.2023



111

Grant number Budget Amount Percentage of
Allocation surrendered surrender
XXVIII Miscellaneous 1,554.32 1,190.32 76.58
Economic Services
XXII Urban Development 1,341.38 945.77 70.51

Source: Detailed Appropriation Accounts for 2014-15

In Grant numbers XXII and XXVIII substantial surrenders had

occurred under the schemes shown in Table.

Table: Schemes in which substantial portion of the budget allocation

was surrendered

(Xin crore)

Grant Name of the scheme Budget Amount
No. Allocation | surrendered
XXII |2217-05-800-89-Jawahar Lal Nehru National Urban | 535.13 449.54
Renewal Mission (Central Assistance)-P-V
2217-03-191-74-Urban Infrastructure Development | 184.55 142.03
Scheme for Small and Medium Towns (ACA)-P-V
2217-80-800-70-Rajiv Awaz Yojana (RAY) (50% 101.07 100.68
CSS)-P-v
2217-80-800-91-Kerala Sustainable Urban 150.00 100.00
Development Project-P-V
2217-05-800-83-Basic Services to the Urban Poor 81.81 38.95
(BSUP)-P-V
2217-05-192-81-Integrated Housing and Slum 40.00 35.59
Development Programme (State Scheme)-P-V
2217-80-800-76-Ayyan Kali Urban Employment 30.00 23.17
Guarantee Scheme-P-V
2217-05-192-82-Swarna Jayanthi Shahari Rozgar 24.12 19.62
Yojana (S.J.S.R.Y) (75% CA)-P-V
2217-05-191-80-Integrated Housing and Slum 17.14 17.14
Development Programme (State Scheme)-P-V
2217-05-191-86-Swarna Jayanthi Shahari Rozgar 16.08 13.08
Yojana (S.J.S.R.Y) (75% CA)-P-V
2217-80-192-91-Modernisation of Slaughter 10.00 10.00
Houses (50% CSS)-P-V
2217-80-800-74-Integrated low cost sanitation 5.00 5.00
project (100% CSS)-P-V
XXVIIT | 5475-00-800-92-Major Infrastructural Development | 1225.00 1171.15
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Projects-P-V

3454-02-112-94-India Statistical Strengthening 10.63 10.42
Project (ISSP) (100% CSS)-P-V

Source: Detailed Appropriation Accounts for 2014-15

In the case of Grant No. XXII, under-utilisation of budget allocation
was due to non-implementation of schemes as anticipated. Though it was
noticed in previous years also, no remedial action was taken by

departmental authorities to rectify this inflating of budget proposals.

Further analysis revealed that substantial surrenders (surrenders
involving more than 50 per cent of the total allocation and more than Jone
crore in each case) were noticed in 277 sub-heads, amounting to 5,361.89
crore. In 102 subheads, entire budget allocation amounting to I747.73
crore was surrendered and in 46 cases, this was X five crore and above as

detailed in Appendix III.

In 10 schemes, no budget allocation was provided through original/
supplementary budget but funds were brought in through re-appropriation.
It was also seen that X48.75 crore out of X112.42 crore re-appropriated was

surrendered indicating the injudicious re-appropriation of funds.

In respect of nine schemes (where budget allocations placed at the
disposal of the Chief Engineer, Buildings and Local Works, Public Works
Department) budget allocations for 2013-14 and 2014-15 amounting to
153.74 crore and I42.08 crore respectively, were surrendered at the end
of the years. Audit observed that these allocations could not be utilised as

the sanction for withdrawal of fund was not accorded by Government.

[Notes received from the Government on the above audit paragraph is

included as Appendix II]
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Excerpts from the discussion of Committee with officials concerned

108. To a query of the Committee regarding the audit para, the Additional
Chief Secretary replied that some departments were seen not properly
observing the procedures and instruction for prudent management of
budget provision for effective spending which finally reflects in substantial
amount of budget allocation being surrendered. He added that some
instances were also seen at financial years end where funds were not
surrendered anticipating clearance of the bills but were not cleared. He
further added that the expenditure in each head of account could be
monitored through the online system. The Committee directed to furnish a
reply on whether any action has been taken as per Circular No. 90/2013/fin
dated 08.11.2013 of the Finance Department to evolve a proper system for
tracking expenditure incurred against appropriations made available to
them.

[Additional information furnished by Government on the above audit
paragraph is included as Appendix II}

Conclusion/Recommendation

109. No Comments.

[Paragraph 2.3.9 contained in the report of the Comptroller and
Auditor General of India for the year ended 31" March 2015 (State

Finances)]

Surrender in excess of actual saving (2.3.9)

In 14 Grants/Appropriations, the amounts surrendered (X one crore
or more in each case) was in excess of the actual savings indicating lack of
or inadequate financial control. As against savings of I8,988.30 crore, the
amount surrendered was X9,077.56 crore, resulting in excess surrender of

89.26 crore. Details are given in Appendix III. In this regard Audit
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analysed reasons for this deficient surrenders and observed the following;

Chief Controlling Officer/Controlling officer should collect
expenditure details from all the sub controlling officers/Drawing and
Disbursing Officers under his control and ascertain the actual savings
in respect of each unit of appropriation from which he/she proposes
surrender of budget allocation. This procedure was not scrupulously
followed and expenditure under each unit of appropriation under
his/her control were arrived at with available information. Based on
this, surrender proposals were forwarded to Finance Department,
which ultimately resulted in surrender of funds in excess of actual
savings.

It is the responsibility of departmental officers to ensure that
expenditure booked by the PAG is reconciled with the expenditure
details available in the department and misclassification, if any,
occurred at the treasury level or any other levels should be rectified.
However, Audit noticed that it was not done by the departments in
which this erroneous surrender had taken place. This also led to

surrender of funds in excess of actual savings.

[Notes received from the Government on the above audit paragraphs are

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

110. Committee accepted the reply furnished by the Government.

Conclusion/Recommendation

111.

No Comments.

[Paragraph 2.3.10 contained in the report of the Comptroller and
Auditor General of India for the year ended 31* March 2015 (State
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Finances)]

Anticipated savings not surrendered (2.3.10)

As per Paragraph 91 of the Kerala Budget Manual, spending
departments are required to surrender Grants/Appropriations or portions
thereof to the Finance Department as and when savings are anticipated.
This procedure was not followed under two Grants and three
Appropriations. Savings of I74.95 crore were not surrendered by the
departments before the close of the financial year and the major amount of
X72.62 crore was under Grant No. XXXIX Power (Revenue-voted).

2,931.92 crore (28 percent) out of the total savings of 10,377.14
crore under 45 Grants/Appropriations with savings of X one crore and
above in each Grant/Appropriation were not surrendered as detailed in

Appendix III.

Besides, X13,305.35 crore under 30 major heads (Appendix III) was
surrendered only on 31 March 2015 (surrender of funds in excess of 10
crore and more than 25 per cent of the budget allocation in each major
head).

[Notes received from the Government on the above audit paragraph is
included as Appendix II]

Excerpts from the discussion of Committee with officials concerned
112. The Committee enquired about the reasons for non surrender/delay in
surrender of savings. The Additional Chief Secretary, Finance department
replied that the departments usually do not furnish the reasons for savings
due to the lack of strict monitoring and some departments do not show the
interest to surrender the savings. The Additional Secretary, Finance
department informed that in every February, a circular is issued by Finance
department giving directions to CCO's for re-appropriation of funds and
surrender of savings. The Director, Treasury department added that
surrender had no significance in IFMS and that through IFMS all details
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about expenditure are available. The committee directed the department to
furnish a reply regarding the reasons for non-surrender/delay in surrender of

savings as mentioned in the above audit para.
[Additional information furnished by Government on the above audit

paragraph is included as Appendix II}
Conclusion/Recommendation
113. No Comments

[Paragraph 2.3.11 contained in the report of the Comptroller and
Auditor General of India for the year ended 31* March 2015 (State

Finances)]

Unexplained re-appropriations (2.3.11)

Paragraph 86 (3) of the Kerala Budget Manual lays down that the
authority sanctioning re-appropriations should satisfy itself that the reasons
given in the sanctions are full, frank and forthright and are not in vague
terms such as ‘based on actual requirement’, ‘based on trend of
expenditure’, ‘expenditure is less than that was anticipated’, etc., as they
have to be incorporated in the Appropriation Accounts which are examined
by the Public Accounts Committee of Legislature. However, a test check
of re-appropriation orders relating to 12 Grants issued by the Finance
Department revealed that in respect of 810 out of 1159 items (70 percent),
the reasons given for withdrawal of provision/additional provision in re-
appropriation orders were of general nature like ‘expenditure is less than
anticipated’, ‘reduced provision is sufficient to meet the expenditure’, etc.,
which indicated that the departments were not following the provisions of

paragraph 86(3) of Kerala Budget Manual.

[Notes received from the Government on the above audit paragraph is
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included as Appendix II]

Excerpts from the discussion of Committee with officials concerned
114. While considering the audit para unexplained re-appropriations, the
Committee enquired whether there was any procedural change in
reappropriations after the online system was introduced. The Additional
Chief Secretary, Finance department replied that with the introduction of
IFMS, all figures of expenditure and revenue are now easily available.
Also, it is expected that the online expenditure monitoring system would
enable CCO's to furnish reappropriation proposals with accurate and
specific reasons. He opined that it was better to reform the Kerala Budget
Manual in connection with re-appropriation.
Conclusion/Recommendation

115. No Comments.

[Paragraph 2.4 and 2.4.1 contained in the report of the Comptroller
and Auditor General of India for the year ended 31* March 2015 (State

Finances)]

Non-reconciliation of departmental figures (2.4)
Pendency in submission of Detailed Countersigned Contingent bills
against Abstract Contingent bills (2.4.1)

According to Rule 187 (d) of the Kerala Treasury Code, all
contingent claims that require the countersignature of the controlling
authority after payment are to be initially drawn by the Drawing and
Disbursing Officer (DDO) from the treasury by presenting Abstract
Contingent bills in the prescribed form (Form TR 60). Abstract Contingent
(AC) bills can be drawn only by an authorised officer for the items of
expenditure listed in Appendix 5 to the Kerala Financial Code. The DDO
should maintain a register of AC bills and monitor submission of detailed

bills there against. The Detailed Contingent (DC) bills in respect of such
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claims should be submitted to the controlling authority for countersignature
not later than the 10™ of the month succeeding to which they relate. The DC
bills pertaining to a month’s claim should reach the PAG (A&E), Kerala
not later than the 20" of the succeeding month for accounting and
monitoring the AC Bills.

According to the records maintained by the PAG (A&E) Kerala, 38
AC bills drawn by 24 DDOs up to March 2015 involving I1.64 crore were
not adjusted as of August 2015 due to non-receipt of DC bills as detailed in
Appendix III. Year-wise details are given in Table. Non-submission of DC
bills would lead to retention of advance amount drawn with the drawing
officers and the advance drawn remains unaccounted under the proper
heads of account.

Table: Pendency in submission of Detailed countersigned Contingent
bills against Abstract Contingent bills
(Xin crore)

Year AC bills Outstanding AC bills
No. of Items Amount No. of Items Amount

2013-14 402 5.48 2 0.04

2014-15 260 4.31 36 1.60

Total 662 9.79 38 1.64

Source: Information compiled by Principal Accountant General (A&E), Kerala

One AC bill drawn by Accounts Officer, District Police Office,
Thrissur (Rural) in October 2013 (for X2.30 lakh) and another one drawn
by Accounts Officer, District Police Office, Thrissur in February 2014 (for
X1.50 lakh) were pending for more than one year.

[Note received from the Government on the above audit paragraph is
included as Appendix II]

Excerpts from the discussion of Committee with officials concerned

116. Committee accepted the reply furnished by the government.
Conclusion/Recommendation

/home/so-pac-a/Desktop/report new/State Finances report 28 .0dt/07.01.2023



119

117. No Comments.

[Paragraph 2.4.2 contained in the report of the Comptroller and
Auditor General of India for the year ended 31* March 2015 (State
Finances)]

Un-reconciled expenditure (2.4.2)

According to paragraph 74 of the Kerala Budget Manual, the
expenditure recorded in the books of the Controlling Officer of the
department should be reconciled every month with that recorded in the
books of the PAG (A&E), Kerala to exercise effective control over
expenditure and to keep it within the budget grants and also to ensure
accuracy of their accounts. During the year, reconciliation for 73.46 per
cent of the total receipts (330,107.68 crore out of I40,984.93 crore
excluding the figures maintained by the PAG (A&E)) and 66.04 per cent of
the total expenditure (42,881.43 crore out of I64,935.26 crore excluding
the figures maintained by the PAG (A&E)) were completed. However, 40
Chief Controlling Officers, whose total transactions exceeded 50 crore
did not reconcile their expenditure with the accounts maintained by PAG
(A&E) as shown in Appendix III. This was not only in violation of the
provisions of paragraph 74 of Kerala Budget Manual but also indicative of
doubts about the correctness of the expenditure figures supplied by
departments concerned and the figures booked by PAG (A&E), Kerala.

Excerpts from the discussion of Committee with officials concerned

118. The department did not furnish any ATS to it. The committee urged
the department to furnish the reply regarding the audit para and enquired
whether any instructions had been issued by Finance Department to the
Controlling Officers to effectively control the unnecessary expenditure and
limit the expenditure within the budget provision, as well as for the
reconciliation of expenditure with that of the figures booked by AG.

[Reply received from the Government on the above audit paragraph
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after meeting is included as Appendix II]
Conclusion/Recommendation
119. No Comments

[Paragraphs 2.5 and 2.5.1 contained in the report of the Comptroller
and Auditor General of India for the year ended 31* March 2015 (State

Finances)]

Review on Budgetary process and appropriation control - Directorate

of Technical Education (2.5)

The Directorate of Technical Education coordinates various technical
education activities in the State and supports 12 Engineering colleges, 49
Polytechnic Colleges, three Fine Arts Colleges, 39 Technical High Schools,
17 Commercial Institutes and 42 Tailoring and Garment making centres.
The overall appropriation status of the heads of account controlled by the
Director of Technical Education shows an overall excess of X52.01 crore,
15.96 crore and X0.58 crore respectively from 2012-13 to 2014-15. But,
non/under-utilisation of budget allocation were noticed in many sub-
heads/schemes, which led to surrender of allocation during the fag end of the
year. Hence, the Audit study was focused on the budgetary process/appropriation
control failures in sub-heads/schemes, leading to excess and savings during the

past three years and the observations are summarised below;
Excesses under non-plan schemes of Revenue section (2.5.1)

Total non-plan schemes under the control of the Director of
Technical Education and number of schemes in which either budget

allocation was under-utilised or over expended are given in Table.
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Table: Status of utilisation in non-plan schemes

(X in crore)

Year Total schemes Outstanding AC bills Saving
Number | Amount | Number of| Amount Number of | Amount
schemes schemes
2012-13 30 318.00 16 49.81 8 1.33
2013-14 35 394.72 12 28.98 14 8.26
2014-15 40 464.08 7 12.22 15 19.91

Audit analysis revealed the reasons for this deficiency as under;

(i) Preparation of budget estimates

While submitting the budget proposals for the ensuing financial year
to Finance Department, the departmental controlling officers should
consider the actual expenditure of the previous year and the actual
expenditure for the first five months of the current year. However, this
exercise was not followed scrupulously by departmental officers and

saving/excess was mainly due to this failure.

It was also observed that faulty calculation of the budget estimates
by the departmental officers while preparing the revised estimates of the
current year, led to underestimation/overestimation of revised estimates.

(i) Re-appropriations with the Grant
the batch

appropriation/supplementary/surrender to the Finance Department, the

Before submitting last of proposals for re-
Chief Controlling Officers/Estimating Officers should carefully assess their
final requirements for the year, on the basis of the actual expenditure during
the first nine or ten months and the anticipated expenditure during the rest
of the financial year. Departmental officers should also reconcile the
expenditure figures booked by the PAG (A&E), to maintain accuracy in the
process. Failure to reconcile the departmental figures with the figures
booked by the PAG (A&E) resulted in excess/savings under certain

schemes even after re-appropriation of budget allocation within the Grant.
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[Note received from the Government on the above audit paragraph is
included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

120. Committee accepted the reply furnished by the Government.
Conclusion/Recommendation

121. No Comments.

[Paragraph 2.5.2 contained in the report of the Comptroller and
Auditor General of India for the year ended 31* March 2015 (State
Finances)]

Substantial savings under plan schemes of Revenue and Capital section
(2.5.2)

Substantial portion of budget allocation remained unutilised (during
last two years) under revenue section as the scheme implementation
process was not being reviewed periodically. In the centrally sponsored
schemes shown in Table, budget allocations were not required in most of
the cases for the disbursement of merit scholarships sanctioned by
AICTE/MHRD, Government of India as the system of disbursement®® was
changed and transfer of funds to the State Government from Government

of India was stopped.

Table : List of schemes in which budget provision proved unnecessary
(Xin crore)

SL Name of Scheme Financial | Budget Amount
No. Year allocation | surrendered
1. |Scholarship to GATE qualified PG 2014-15 3.00 3.00

students in other Engineering Colleges
(100% CSS) (2203-00-112-68)

2. |Scholarship to GATE qualified PG 2013-14 3.00 1.64
students in College of Engineering, 2014-15 3.00 3.00
Thrissur (100% CSS) (2203-00-112-95) ' '

3. |Scholarship to GATE qualified PG 2013-14 1.38 0.98
students in College of Engineering, 2014-15 150 150

Kannur (100% CSS) (2203-00-112-69)

26. Government of India has started transfer of benefit directly to the students’ bank account
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4. |Scholarship to GATE qualified PG 2013-14 1.00 0.40

students in Rajiv Gandhi Institute of 2014-15 150 150
Technology, Kottayam (100% CSS) ' '
(2203-00-112-74)

5. |Merit-cum Means Scholarship for 2014-15 50.00 49.72

Minorities for Professional and Technical
Courses(100% CSS) (2203-00-107-98)

6. |Scholarship to GATE qualified PG 2013-14 5.50 3.67
students in College of Engineering, 2014-15 6.60 6.60
Thiruvananthapuram (100% C.S.S)
(2203-00-112-97)

7. |Scholarship to GATE qualified PG 2013-14 3.00 2014
students in other Engineering Colleges
(100% CSS) (2203-00-112-68)

Similarly, lack of review on the progress of implementation of the
projects executed by Public Works Department, under capital section
resulted in under-utilisation and surrender of budget allocation at the fag
end of the financial year. Instances noticed during the last two years are
given in Table.

[Note received from the Government on the above audit paragraph is
included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

122. While considering the audit para 2.5.2, the Committee directed the
Finance Department to furnish a detailed statement on the status of budget
allocations under capital heads of accounts under “4202” in Financial year 2019-20.
Conclusion/Recommendation

123. The Committee directs the Finance Department to furnish a
detailed report on the status of budget allocations under capital
account head “4202” for the Financial year 2019-20.

[Paragraph 2.5.3 contained in the report of the comptroller and
Auditor General of India for the year ended 31* March 2015 (State

Finances).]
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Faulty surrender (2.5.3)

An amount of X3.50 crore for the Kerala Technological University
(2203-00-102-97- P) and X1.50 crore for Centre for Engineering Research
and Development (2203-00-112-72-P) was provided during 2014-15 and
placed at the disposal of Kerala Technological University. However, the
Director of Technical Education who was not the Controlling Officer
forwarded (March 2015) surrender proposals of X1.50 crore each under
these heads unnecessarily to Finance Department and the Finance
Department sanctioned the resumption orders injudiciously resulting in

excess expenditure aggregating I3 crore under these schemes.

[Note received from the Government on the above audit paragraphs is
included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

124.The Committee accepted the reply furnished by the government.

Conclusion/Recommendation

125. No Comments.

[Paragraph 2.6 contained in the report of the Comptroller and Auditor
General of India for the year ended 31* March 2015 (State Finances)]
Overstated expenditure (2.6)

Financial Rules prohibit withdrawal of money from treasury unless it
is required for immediate disbursement. However, in some cases
departmental officers withdraw budget allocation at fag end of the year, to
avoid lapse of budget, and keep them either in Treasury Savings Bank
account or outside the Government without being spent. This has resulted
in overstatement of the total expenditure of the Grant as the amount
remained unutilised even after the close of financial year. Audit noticed a

few instances of under-utilisation of Government funds as detailed in Table.
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Table: Details of overstated expenditure

(Xin crore)

Name of Scheme
and
implementing
institution

Amount
drawn

Year of
drawal

Unutilised
amount

Reasons for non-utilisation/
delay in utilisation

Additional Tribal Sub
Plan Package,
Scheduled Tribes
Development
Directorate

135.75

2014-15

116.21

The scheme aims at integrated
sustainable  development of
scheduled tribe population in
selected locations. The funds
were transferred to the joint
account of respective District
Collectors and Tribal Development
Officers for implementing the
scheme. Though an amount of
X135.75 crore was withdrawn,
Administrative Sanction issued
for only X85.23 crore, indicating
lack of urgency in the matter.

Kasaragod Package
2551-60-101-97,
District Collector,
Kasaragod

19.30

2013-14

11.95

68.40

2014-15

68.03

The scheme targeted integrated
development of Kasaragod
district mainly in the areas of
schools, hospitals, roads, bridges,
etc. Funds drawn in 2013-14
and 2014-15 for implementing
26 and 25 schemes respectively.
However, works were delayed
due to various reasons such as
non finalisation of detailed
project report, rainy season,
delay in issuing Technical
Sanction, delay in acquiring
land, etc. Unutilised balance
funds were kept in the account
of respective implementing
officers such as PWD, District
Panchayat, District Collector,
etc.

JNNURM, Kochi
Corporation

10.21

2.2010
to
3.2012

5.5

The scheme was meant for
various projects under JNNURM.
No amount was expended after
2010-11, under this scheme.
Unutilised amount was kept in
TSB account at  District
Treasury Ernakulam.
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Akshaya E-literacy 3.96 2006-07 3.43 The scheme was to e-literate the
programme, District to people in Alappuzha district.
Collector, Alappuzha 2010-11 The scheme was discontinued
from May 2012 as most of the
families were e-literate. Unutilised
balance kept at District Treasury,
Alappuzha remitted back (May
2015) to Government account at
the instance of Audit.
Strengthening of 6.33 2010-11 6.22 The scheme was meant for
District Planning 2014-15 construction of building to
Machinery, District respective  District Planning
Planning Office Offices. Delay in implementation
Pathanamthitta was due to delay in tendering
District Planning 3.62 2010-11 3.57  |process, delay in identification
Office, Kottyam 2013-14 of land, non-suitability of land,
District Planning 6.1 2009-10 2.29 etc. The balance funds were
Office, Palakkad 2013-14 kept in the TSB account of
District ~ Planning  Officers
District Planning 7.79 2013-14 7.53 concerned.
Office, Kozhikode 2014-15
Total 261.46 224.73

[Note received from the Government on the above audit paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

126. While considering the audit para on Overstated expenditure, the

Additional Chief Secretary, Finance department informed that as a matter

of policy, the Government did not encourage withdrawal of money for

retaining in TSB accounts so as to prevent it from lapsing and to prevent

using that amount as expenditure after the end of the year. He added that

the Central Government considers the amount in TSB Account as public

account borrowings and limits the borrowings in the second phase.

Conclusion/Recommendation

127. No comments.
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[Paragraph 2.7 contained in the report of the Comptroller and Auditor
General of India for the year ended 31* March 2015 (State Finances)]

Inspection of treasuries (2.7)

There were 23 District Treasuries, 193 sub-treasuries, 12 Stamp
depots and one e-treasury functioning in the State as of March 2015. The
PAG (A&E), Kerala inspected 127 treasuries including Directorate of
Treasuries (District Treasuries:22; Sub-treasuries: 104). Irregularities and
deficiencies noticed during the inspection of treasuries are mentioned in the

succeeding paragraphs.

[Notes received from the Government on the above audit paragraph is
included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

128. Committee accepted the reply furnished by the government.
Conclusion/Recommendation

129. No comments.

[Paragraph 2.7.1 contained in the report of the Comptroller and
Auditor General of India for the year ended 31* March 2015 (State

Finances)]

Excess payment of pension (2.7.1)

During the course of treasury inspection, excess payment on account
of pension/family pension amounting to 0.90 crore was noticed in 1241
cases. The main reasons for these excess payments were errors in
calculation of revised pension, continuance of higher rate of family pension
after expiry of authorised period, non-deduction of commuted portion of
pension from basic pension, payment of ineligible festival allowance and
medical allowance to family pensioners who are also in receipt of regular

pension, and incorrect calculation of dearness relief. Out of the above
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excess payment, X0.23 crore involved in 536 cases have already been

recovered as shown in Table.

Table: Excess pension that remains to be recovered

(Zin lakh)
Excess paid Recovered Balance
Sl | Details of Excess No. of | Amount | No. of | Amount| No. of | Amount

No. paid pension cases cases cases

1. | Excess payment of 129 26.92 64 9.03 65 17.89
pension

2. |Excess payment of 105 41.50 35 7.92 70 33.58
family pension

3. |Excess payment of 990 13.82 433 4.78 557 9.04
festival allowance
and Medical
allowance

4. |Excess payment of 17 7.94 4 1.71 13 6.23
inter-state pension
Total 1241 90.18 536 23.44 705 66.74

Source: Data compiled by O/o the PAG (A&E), Kerala

[Notes received from the Government on the above audit paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

130. Committee enquired about the current status of recovery of excess

payment of pension. The witness, Director of Treasuries replied that in

respect of 27 cases of excess payment of pension the amount was being

recovered from the pensioners in monthly installments and only X3 lakh

was remaining for recovery.

Conclusion/Recommendation

131. No comments.
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[Paragraph 2.7.2 contained in the report of the Comptroller and
Auditor General of India for the year ended 31* March 2015 (State

Finances)]
Retention of excess cash balance (2.7.2)

According to Rule 309 of Kerala Treasury Code Vol.I, every year in
January, Government fixes the maximum cash balance for each District
Treasury for the next financial year. The District Treasury Officer in turn
fixes the cash balance for each Sub Treasury in the district. The actual cash
balance in treasury should ordinarily be kept much below the normal
maximum balance fixed for a treasury so that Government’s credit balance
in the Reserve Bank of India may be as large as possible. Moreover excess
retention of cash balance in treasuries may cause loss of revenue to the
State by way of loss of interest on investment, payment of interest on ways
and means advances, etc. Excess retention of cash balance was noticed in
92 treasuries/sub treasuries on 822 occasions during the financial year. The
Director of Treasuries admitted the facts and stated that circular
instructions were issued to the District Treasury Officers/Sub-Treasury

Officers to avoid retention of excess cash.

[Notes received from the Government on the above audit paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.
132. Committee accepted the reply furnished by the government.
Conclusion/Recommendation

133. No comments.
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[Paragraphs 2.7.3, 2.8, and 2.9 contained in the report of the
Comptroller and Auditor General of India for the year ended 31*
March 2015 (State Finances)]

Short/non-recovery of rent of residential quarters (2.7.3)

House rent at the rate of two per cent of basic pay (as per paragraph
14 of GO(P)85/2011/Fin dated 16 February 2011) has to be recovered with
effect from the date of coming over to the revised scale in the case of
employees residing in Government quarters and whose scale of pay is
21240-37040 and above. In the case of employees covered under
UGC/AICTE scale of pay, rent at the rate of four per cent of their basic pay
has to be recovered (paragraph 14 of the Pay Revision Orders 2009).
During the year, short/non-recovery of house rent was noticed in 37 cases
amounting X2.99 lakh in 18 treasuries, of which 0.23 lakh in respect of 13
cases was recovered.

Conclusion (2.8)

During the year, overall savings out of the total budget allocation of
X1,03,604.32 crore was X20,157.97 crore. Overall savings increased from
18.2 per cent in the last year to 19.5 per cent in 2014-15 indicating
increasing deficiency in the budgetary process. Persistent savings of X100
crore or more of the budget provision for the last three years was noticed in
four Grants/Appropriation. Substantial savings in two Grants (Urban
Development and Irrigation) was due to unrealistic assessment of
budgetary requirement by the departmental officers and the Finance
department ignoring the expenditure of the schemes of previous years.
Excess expenditure of X192 crore was noticed under one appropriation-
‘Debt Charges’ (in revenue section), which requires regularisation under
Article 205 of the Constitution along with excess expenditure for the years

2011-12 to 2013-14 amounting to I1,818.86 crore. Appropriation control
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weakness at the levels of Chief Controlling Officer, Drawing and
Disbursing Officer, Treasury Officer and Finance Department was noticed
and this led to excess expenditure in schemes test-checked in Audit. In
view of the final savings, supplementary allocations obtained in 22 Grants
under Revenue (voted) section could have been avoided as the additional
budget allocations were sought for all the existing schemes. Director of
Technical Education (the estimating officer) had not taken due care in the
realistic preparation of budget estimates and in reconciliation of
departmental figures with that booked by PAG (A&E) which led to
budgetary failures.

Recommendations (2.9)

* Finance department and Chief Controlling Officers of the Grants/
Appropriations should make use of the Monthly Appropriation
Accounts prepared by PAG (A&E) and insist on departmental
reconciliation before processing the proposals for Supplementary
Demands for Grants and surrender of budget allocation.

* Government may issue directions to all departmental controlling
officers to review implementation of scholarship schemes of Gol in
which direct benefit transfer system was introduced to avoid
unnecessary savings in schemes.

[Note received from the Government on the above audit paragraphs is
included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

134. To a query of the Committee, Director, Treasuries Department
informed that the short/non-recovery of rent of residential quarters was due
to the fault of D.D.O.S of concerned offices of various departments. They
have continuously ignored the department's instructions to recover the

arrear amount. He supplemented that the treasury department put

/home/so-pac-a/Desktop/report new/State Finances report 28 .0dt/07.01.2023



132

forwarded a proposal to the Finance department to block the bill generation
of such DDO's in SPARK, who had fail to recover the arrear amount and
the bill could be generated only after the recovery of rent arrears. The

Committee directed the department to furnish a detailed report about it.

Conclusion/Recommendation
135. The Committee directs the Finance Department to furnish a
detailed report about the short/mon-recovery of rent of residential

quarters from government employees.

Sunny Joseph,
Thiruvananthapuram, Chairman,
9" Febuary, 2023. Public Accounts Committee.
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APPENDIX

SUMMARY OF MAIN CONCLUSION/RECOMMENDATION

SI. | Para | Department Conclusion/
No. | No. concerned Recommendation
1 8 Finance The Committee urges the department to furnish
Department a detailed report regarding the reasons for the
shortfall in the collection of Tax from Motor
Vehicles and from Live Chicken during 2014-
15 as early as possible.
2 15 Finance The committee directs the department to
Department ¢, nish a detailed report regarding service tax
paid on State Lotteries during 2014-15
including the details of head of accounts in
which tax was paid and the head of account in
which the same should be paid.
3 16 Finance The Committee observes that it is
Department indispensable to develop a new strategy for the
growth of State's revenue from the sale of
lottery tickets. So the Committee recommends
that a new realistic method should be adopted
to revise the prize structure, price money and
agent's commission so that all the stakeholders
can reap the benefits.
4 30 Finance The committee observes that the delay in
Department | getting Administrative Sanction and Technical

Sanction is a major hindrance in grounding of
projects under RIDF. So the committee
suggests that Administrative Sanction should
be issued only after the submission of detailed
estimate.




134

Finance
Department

For the smooth and speedy implementation of
RIDF projects, the committee suggests that in
schemes where land acquisition is involved
the acquisition process is to be completed by
availing State fund. Request for central
assistance to the scheme may be made only
after the acquisition of land has been

completed.

Finance
Department

The committee also recommends that a review
of the progress of projects under Central
assistance should be done in every three
months by the Finance and implementing

department officials.

Finance
Department

The Committee directs that utilization
certificates be submitted on time in order to
receive additional grants and that grant
conditions be strictly followed for RIDF

projects to run smoothly.

Finance
Department

The Committee directs the Finance
department to submit a detailed report
including the steps already taken by the
Department to rectify the mistakes that led to the
short release of the award amount from GOI and

also the steps to improve the system in future.

5 31
6 32
7 33
8 34
9 35

The committee directs the Finance department
to take concerted steps to collect the replies
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from the departments which did not give the
details of the utilisation of funds.

10

45

Finance

Department

The Committee criticises the lackadaisical
attitude of the officers in submitting the
remedial measures taken statement on the
audit para in time and directs the Department
to immediately furnish the remedial measures

taken statement regarding the audit para 1.6.7.

11

55

Finance

Department

The Committee observes that the main reason
for delay in completion of projects/works was
due to delay in acquisition of land or lack of
detailed investigation including soil test. The
Committee recommends that no administrative
sanction should be given to these kind of
projects until the detailed investigation,
including soil tests and feasibility studies are
completed. The administrative sanction
followed by land acquisition should be carried

out primarily in the case of civil works.

12

56

Finance

Department

The Committee directs the department to
submit a detailed report regarding the present
status of incomplete projects mentioned in

audit para 1.8.3.

13

61

Finance

Department

The Committee urges the Finance Department
to furnish a comprehensive report on the audit
para 1.9.3.1 as soon as possible. The
Committee directs the department to clear the
long pending arrears in respect of repayment

of the loan amount.
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14

64

Finance

Department

The Committee expresses its  strong
displeasure over the irresponsible attitude of
the Registrar of Co-operative Societies in
maintaining the loan accounts properly. The
Committee directs the Department to take
stringent action against the office of the
Registrar of Co-operative Societies for its
lackadaisical attitude in the maintenance of
records and registers pertaining loans
sanctioned to the societies and to submit the
remedial measures taken to preserve the loan

account details.

15

66

Finance

Department

The Committee expresses its dissatisfaction
over the delay in submitting the statement on
Remedial measures taken. The Committee
views such lapse very seriously and suggests
that the department should take necessary

steps to avoid such lapses in future.

16

73

Finance

Department

The Committee directs the Finance
Department to furnish a detailed report on the
reasons for the non-reconciliation of figures of
SDRF with those of AG and if reconciled, the

present status of reconciliation.

17

82

Finance

Department

The Committee opines that it is hightime that
the Finance Department developed a systematic
method for the formulation of the budget estimates
so that there is a realistic estimation of revenue and

expenditure.
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18

86

Finance
Department

The Committee expresses its displeasure over
the inordinate delay in furnishing reply on
excess over provision during 2014-15 and
directs the Finance Department to furnish the

reply at the earliest.

19

92

Finance
Department

The Committee directs the Finance

Department to furnish a detailed reply on
whether the amount of ¥ 0.59 crore has been

remitted back by the Labour and skills
Department to revenue expenditure head
“2230-03-91-99- deduct recoveries of over
payment” as instructed by the Finance

Department.

20

96

Finance
Department

The Committee directs the Finance
Department to issue strict instructions for
proper maintenance of accounts by all
controlling officers. The Committee also urges
the department to furnish the present status of
the action taken by the State Police Chief for
the prompt receipt of the statement of
expenditure under the scheme “District Police
Complaints Authority” from the DDO's
(Sherisdars of Kottayam & Kozhikode) under

his control.

21

103

Finance
Department

The Committee directs the Finance
Department to furnish the reply regarding the
outcome of enquiry initiated against the Sub
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Treasury Officer, Koyilandi.

22

105

Finance
Department

The Committee urges the department to
submit a report regarding why SDG was
obtained for %1020.03 lakh when savings
were available for reappropriation under

Harbour Engineering Department.

23

107

Finance
Department

The Committee expresses its displeasure over
the irresponsible attitude of the officials of the
Finance Department as they could not furnish
the reply for the audit para 2.3.7 and directs
the department to furnish the reply at the

earliest.

24

123

Finance
Department

The Committee directs the Finance
Department to furnish a detailed report on the
status of budget allocations under capital
account head “4202” for the Financial year

2019-20.

25

135

Finance
Department

The Committee directs the Finance
Department to furnish a detailed report about
the short/non-recovery of rent of residential

quarters from government employees.
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STATEMENT OF ACTION TAKEN ON THE RECOMMENDATI

APPENDIX II
NOTES FURNISHED BY THE GOVERNMENT

GOVERNMENT OF KERALA

FINANCE (PLANNING — A) DEPARTMENT

S CONTAINED

IN THE COMPTROLLER AUDITOR GENERAL’S REPORT ON STATE FINAN

ES

FOR YEAR ENDED MARCH 2015

I\SI:;. II:?;? Recommendations of the Committee Action Taken by the Govetnment

1 1.1 Introduction:- Based on the audit of '
Finance Accounts and makes an | Introduction. No comment is required.
assessment of the Kerala
Government's fiscal position as on
31th March 2015. It provides a board
perspective of the finances of the
Government of Kerala during 2014-15
and analyses critical changes in the
major fiscal aggregates relative to the
previous year, keeping in view of the
overall trends during the last five
years.

2 1.1.2 | Review of Fiscal Situation- ... State | State is not able to eliminate the revenue
had not achieved the fiscal targets | deficit and reduce fiscal deficit to 3 % of
fixed in the Kerala Fiscal | GSDP as stipulated in the FRBM Act
Responsibility (Amendment) Act 2011 | pecause of its commitments in social
except for Debt-GSDP ratio for the | soctor and increase in non-plan revenue
years 2011-12 and 2012-13. Non expenditure. State’s inability to achieve the
;Zhle:::;g; dOf ftlzcalbtargett;eneesdta:z fiscal targets may also be attributed to fact
Government. y that more than 60% of State’s annual plan

expenditure constitutes revenue
expenditure.

3 1.2 Resources of the State: - Revenue
and capital are the two streams of | General observation on the composition of
receipt that constitute the resources | TeSources of the State. No remarks/
of the State Government. Revenue | comments are required.
receipts consist of Tax revenues,
non-tax revenues, State’s share of
union taxes and duties and grant-
in-aid from the Government of
India.
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1.7

Resources:-
allocation of
the State

assumes

Applications of
Analysis of the
expenditure  at
Government level
significance since major
expenditure responsibilities are
entrusted with them. Within the
framework of fiscal responsibility
legislations, there are budgetary
constraints in raising public
expenditure financed by deficit or
borrowings.

Despite concerted efforts, State is not able
to achieve the fiscal targets set forth in the
FRBM Act due to growing commitment on
non-plan revenue expenditure. Thus
attempt to reach sustainable deficit levels
complying with fiscal responsibility
legislations would adversely affect the
economic growth of the State and it is the
capital expenditure which will sacrifice
heavily. Hence, State has urged the FRBM
Commiittee to stipulate a ceiling of 1.5 %
for the revenue deficit instead of insisting
its elimination and to recommend a fiscal
deficit range in place of the existing fixed
number (% of GSDP) as fiscal deficit target
so that States will get additional fiscal
space for its development expenditure.

1.8

Quality of Expenditure- The
availability of better social and

physical infrastructure in the State

generally reflects the quality of its
expenditure...

General observation on the quality of
expenditure of the State. No remarks/
comments are required.

1.9

Financial Analysis of Govt.
Expenditure and Investments :- In
the post -Fiscal Responsibility and
Budget Management framework,
the State is expected to keep its
fiscal deficit (and borrowings) not
only a low levels but also meet its
capital  expenditure/investment
(including loans and advances)
requirement from its own sources
of revenue.

Noted for future guidance.

1.10

Assets and Liabilities- In the
existing Government accounting
system, comprehensive accounting
of fixed assets like land and
buildings owned by the
Government is not done.

General observation. No

comments are required.

remarks/




4]

1.11

Debt Sustainability:- The debt
maturity profile of the State debt
indicates that the Government will
have to repay 44.1 per cent of its
debt between one and seven years.

As regards the debt sustainability, the state
has been able to achieve the Debt-GSDP
target as stipulated in the Kerala Fiscal
Responsibility and Budget Management
Act. In the post Fiscal Responsibility and
Budget Management Act period, State has
been in a transition to depend mostly on
market based borrowings (Open Market
Borrowings) to meet its developmental
expenditure due to the increasing revenue
deficit because of its commitment in Social
Sector and increase in salary, pension and
interest payments. In order to reduce the
debt burden, State is planning to
implement a more aggressive debt
management policy. In addition to this,
State Government is also planning to take
measures to enhance the tax and non-tax
revenue collections by improving existing
revenue collection system and to exercise
strict control over non-plan revenue
expenditure so as to contain these
expenditures at reasonable and sustainable
level.

1.12

Fiscal Imbalances :- Three key fiscal
parameters - revenue, fiscal and
primary deficits- indicate the extent
of overall fiscal imbalances in the
finances of the State Government
during a specified period. The
deficit in the Government accounts
represents the gap between its
receipts and expenditure.

Even though the concerted efforts, State is
not able to achieve the deficit targets such
as Revenue Deficit and Fiscal Deficit etc set
under the FRBM Act due to the increase in
Salary, Pension and interest payment and
the growing commitment in Social and
health sectors.

10

1.13

Conclusion:- During the year,
revenue receipts (17.8%) had a
better growth  rate  than
GSDP(13.93%), but growth rate of
Gtate’s own tax revenue (10.1%)
was less than GSDP. Hence, State
could not control revenue deficit as
anticipated in the budget estimates.

This para contain a gist of observations
made in the above mentioned paras and
hence no separate comments/remarks are

necessary.
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GOVERNMENT OF KERALA
FINANCE (BUDGET WING-A) DEPARTMENT

STATEMENT OF ACTION TAKEN ON PARAS OF THE COMPTROLLER AND AUDITOR GENERAL REPORT OF THE YEAR ENDED
31 MARCH 2015 ON STATE FINANCES

Si. No | Para No.

Audit Observation

Action Taken

1

L5

Receipts and disbursements in respect of certain
transactions such as small savings, provident funds,
reserve funds, deposits, suspense, remittances, etc.,
which do not form part of the Consolidated Fund, are
kept in the Public Account set up under Article
266(2) of the Constitution. Here, the Government
acts as banker. The balance after disbursement is the
fund available with the Government for use for
various activities. During 2014-15 an amount of
¥5,279.12 crore has been added to the existing
balance of the Public Account. This was 1,896.89
crore more than additions (%3,382.23 crore) during
2013-14. As in the previous year net additions to the
sector ‘Small Savings, Provident Fund, etc.’, was the
major addition to the Public Account followed by
‘Deposits and Advances’ amounting to 1,364.50
crore. These funds are utilized by the State
Government for covering their fiscal deficit.

Public money received by or on behalf of the State Government will be credited to
the Public Account of the State. Government accounts record all transactions
pertaining to this account. There is no legislative control over the use of funds
from the Public Account. Legislative approval is not prescribed for withdrawing
any money from the Public Account. However the funds are being handled in
accordance with existing codal provisions and thereby ensures that no
misappropriations or misuse of funds occurs.




»

2 | ) -

2.3.1

2.3.2

The appropriation audit revealed savings exceeding
T50 crore and also more than 25 percent of the total
provision in 19 cases,

Persistent savings of ¥100 crore or more of the
provision was noticed in four cases for the last three
years. Further analysis revealed that overall savings
under the above Grants were due to persistent savings
occurred under a few subheads, which indicated
failure of the respective Controlling Officers and the
Finance Department in making a realistic assessment
of the budget requirement based on the expenditure
of the previous year and also the ability of the
department to utilize the funds.

The Budget estimates are usually prepared on the basis of the estimates furnished
by heads of departments and controlling officers. In the budget circular issued
heads of i

actual. The Finance Department normally takes into account the trend in
expenditure of the previous financial years under each unit of appropriation while
formulating budget estimates of a financial year. The State Planning Board had
been requested to ensure that provisions need be made in the Annual Plan to the
extent of the minimum requirement. Finance (Budget) Department will take
utmost care and eamnest efforts to make budget estimates realistic by analyzing the

234

As per Article 205 of the Constitution of India, it is
mandatory for a State Government to get excesses
over Grants/ Appropriations regularized by the State
time limit

under the Article, the regularization of excess
expenditure is done after the completion of
discussion of the Appropriation Accounts and the
connected Audit Report by the Public Accounts
Committee (PAC). Excess expenditure occurred
under 33 Grants and seven Appropriations amounting
to T1818.86 crore for the Years 2011-12 to 2013-14,
to be regularized (October 2015) as summarized in
Table 2.5 and the year-wise and Grant-wise amounts
of excess expenditure pending regularization and the
stage of consideration by the PAC are detailed in
Appendix 2.4.

The regularisation of €xcess expenditure is done after the completion of the
discussion of the Appropriation Accounts and the connected Audit Report by the
Accounts  Committee (PAC).The Public Accounts Committee
recommendations in this regard till date has already been enacted during the
previous sessions of Legislative assembly. This department wil] take necessary
action for the regularization of items included in audit report on the receipt of the
Public Accounts Comnmittee recommendations on the same.
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2.3.6,

2.3.7

Supplementary provisions aggregating to ¥1029.57
crore, obtained in 23grants/Appropriation(Z one crore
or more in each case) during the year, proved
unnecessary as the expenditure did not come up to
the level of even the original provisions. It was also
observed that in six out of above 23 Grants,
supplementary grants were obtained while more than
50 percent of the original provision remained
untilised.

Further analysis of the Supplementary provisions
obtained in various Grants revealed that in view of
the final savings, supplementary allocations obtained
in 22 Grants under Revenue (voted) section could
have been avoided as the additional budget
allocations were sought for all the existing schemes.
In five Grants under Revenue (voted) section,
supplementary allocations obtained for new services
during March 2015 could have been limited to token
provision as the final expenditure was less than the
original budget allocation.

In 23 grants, against the additional requirement of
X4711.14 crore, supplementary grants for ¥7,257.86
crore obtained during the year proved excessive. The
departmental officers while making proposals for
supplementary grant did not assess the actual
requirements of funds resulted in avoidable savings.

Re-appropriation is transfer of funds within a Grant

from one unit of appropriation, where savings are
anticipated, to another unit where additional funds
are needed. Augmentation of funds through re-
appropriation was resorted to by departmental
officers. However audit analysis revealed that
augmentation of budget allocation was wholly
unnecessary in some subheads as the final

The proposals for Supplementary Demands for Grants are invited from various
Departments for including the items which involve ‘New Service’ and those
schemes whose assistance from Central Government has received after the
finalization of budget. Moreover items which have been specifically agreed by
Finance Department will also consider solely on the basis of exigent nature of
expenditure recommended by the Administrative Departments. Detailed scrutiny
of the SDG proposals in Finance department often becomes difficult since a large
number of proposals are received belatedly in the department, sometimes during
the last moment before the finalization. Strict instructions are issued to all
Administrative Departments in circulars seeking SDG proposals to conduct a
detailed scrutiny of the proposals furnished by the Heads of Departments to ensure
that the proposals are in order in all respects alone need be recommended to
Finance Department. The latest instructions in this regard were issued in
Government Circular No0.93/2013/Fin dated 20/11/2013. The instances of
unnecessary Supplementary Grants /reappropriation point to the lapses from the
part of the Controlling Officers, who are primarily responsible for furnishing
proposals for Supplementary Grants with utmost care and caution. Separate
instructions will be issued to all Heads of Departments to ensure that the actual
requirement of funds are promptly assessed before furnishing proposals for
Supplementary Grants /reappropriation so that the additional appropriation does
not result in savings/excess.




expenditure was less than the budget allocation
(Original and Supplementary Grant) provided under
it and in some cases though the augmentation was
done through reappropriation, it was either in excess
of actual requirement or less than the actual
requirement. Failure of the departmental officers in
assessing the actual requirement of funds for
execution of the scheme/ activity has resulted in
unavoidable savings/ excess under these subheads.

2.3.8,

As per paragraph 91 of the Kerala Budget Manual,
the Administrative Departments should surrender all
anticipated savings before the close of the financial
year to Finance Department as and when they are
foreseen, unless they are required to meet the
excesses under other units of appropriation. During
2014-15, %17,585.39 crore (17 per cent) out of the
total budget allocation (X1,03,604.32 crore) was
surrendered at the end of the financial year,
Substantial surrender of budget allocation was
noticed in two Grants. In the Grant numbers XXVII
and XXVIII substantial surrender had occurred under
several schemes. In the case of Grant No.XX1I,
under-utilisation of budget allocation was due to non-
implementation of schemes as anticipated. Though it
was noticed in previous years also, no remedial
action was taken by departmental authorities to
rectify this inflating of budget proposals. Further
analysis revealed that substantial  surrenders
(surrender involving more than 50 per cent of the
total allocation and more than %] crore in each case)
were noticed in 277 sub-heads, amounting to
35,361.89 crore. In 102 subheads, entire budget
allocation amounting to I747.73 crore was
surrendered and in 46 cases, it was ¥5 crore and
above. In 10 schemes, no budget allocation was

The lack of observance of the due procedures and instructions laid down in Kerala
Budget Manual for control of expenditure and appropriation required for achieving
the objective of proper and effective spending of the allotted budget provision
from the part of some departments has i

relevant provisions in KBM with regard to the
prudent management of budgetary appropriation. In the budget circular issued
every year, instructions to all estimating officers are being given to assess the
requirements precisely so that the estimates do not turn out to be varied from the
actual expenditure. The latest instructions in this
Circular No. 68/2016/Fin dated: 12.08.2016. Instructions were also given in Govt.
Circular No0.90/2013/Fin dated: 08.11.2013 to all departments to devolve a proper
system for tracking expenditure incurred against appropriations placed at their
disposal on regular a basis for ensuring financial accountability and effective
budget management system.
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provided though original/ supplementary budget but
funds were brought in through re-appropriation. It
was also seen that ¥48.75 crore out of ¥112.42 crore
re-appropriated was surrendered indicating the
injudicious re-appropriation of funds. In respect of 9
schemes (where budget allocations placed at the
disposal of the Chief Engineer, Buildings and Local
Works, Public Works Department) budget allocations
for 2013-14 and 2014-15 amounting to ¥153.74 crore
and ¥42.08 crore respectively, were surrendered at
the end of the years. Audit observed that these
allocations could not be utilized as the sanction for
withdrawal of fund was not accorded by
Government.

2.3.9,

In 14 Grants/ Appropriations the amounts
surrendered (Rs one crore or more in each case) was
in excess of the actual savings indicating lack of or
inadequate financial control. As against savings of
%8,988.30 crore, the amount surrendered was
%9,077.56 crore, resulting in excess surrender of
X89.26 crore. In this regard Audit analysed reasons
for this deficient surrenders and observed that Chief
Controlling Officer/ Controlling officer should
collect expenditure details from all the sub
controlling officers/ Drawing and Disbursing
Officers under his control and ascertain the actual
savings in respect of each unit of appropriation from
which he/ she proposes surrender of budget
allocation. This procedure was not scrupulously
followed and the expenditure under each unit of
appropriation under his/ her control were arrived at
with available information. Based on this, surrender
proposals were forwarded to Finance Department,
which ultimately resulted in surrender of funds in
excess of actual savings. It is the responsibility of

Chief Controlling Officers and Heads of Departments are responsible for the
surrender of all anticipated saving to the Finance Department through the
concerned administrative department without waiting till the end of the year when
such savings are foreseen and unless they are required to meet excesses foreseen at
that time under other units. The lack of effective financial mechanism in place to
trace the exact data on the actual expenditure incurred against the appropriations
placed at the disposal of sub officers by the controlling officers is viewed as the
main reason for the occurrence of the instances of surrender in excess of actual
savings or the non surrender of actual savings. The Government have already
undertaken the initiative for the implementation of the Integrated Financial
Management System (IFMS) by combining various online systems on receipt and
expenditure by integrating State Budget with treasury transactions relating to line
departments, Accountant General, RBI and other stakeholders. When the system
of Integrated Financial Management System (IFMS) is implemented completely,
monitoring of expenditure can be done more effectively and efficiently.
Instructions have already been issued in Government Circular No. 90/2013/Fin
dated: 08.11.2013 to all controlling officers to evolve a proper system for tracking
expenditure incurred against appropriations placed at their disposal on a regular
basis. It is stipulated in para 93(1) of Kerala Budget Manual that Controlling
officers/Administrative departments shall furnish surrender of savings to the
Finance Department by before 25th February every year. Specific instructions
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2.3.10

departmental officers to ensure that expenditure
booked by the PAG is reconciled with the
expenditure details available in the department and
misclassification. If any, occurred at the treasury
level or any other levels should be rectified.
However, Audit noticed that it was not done by the
departments in which this erroneous surrender had
taken place. This also led to surrender of funds in
excess of actual savings.

As per Paragraph 91 of the Kerala Budget Manual,
spending departments are required to surrender
Grants/ Appropriations or portions thereof to the
Finance Department as and when savings are
anticipated. This procedure was not followed under
two Grants and three Appropriations.  Savings of
X74.95 crore not surrendered by the departments
before the close of the financial year and the major
amount of ¥72.62 crore was under Grant No. XXXIX
Power (Revenue-voted). ¥2,931.92 crore (28 per
cent) out of the total savings of %10,377.14 crore
under 45 Grants/Appropriations with savings of ¥1
crore and above in each Grant/ Appropriations were
not surrendered. Besides, ¥13,305.35 crore under 30
major heads was surrendered only on 31 March 2015
(surrender of funds in excess of Z10 crore and more
than 25 per cent of the budget allocation in each
major head).

are being issued regularly during the month of January/February to all Chief
Controlling Officers and Heads of Departments to surrender funds found to be in
excess of requirements under each unit of appropriation. Latest instructions in this
regard were issued in Government Circular No10/2017/Fin dtd: 06.03.2017.

2.6

Financial Rules prohibit withdrawal of money from
treasury unless it is required for immediate
disbursement. However, in some cases departmental
officers withdraw budget allocation at fag end of
year, to avoid lapse of budget, and keep them either
in Treasury Savings Bank account or outside the
Government without being spent. This has resulted

As a matter of policy, the Government do not encourage withdrawal of money for
retaining in TSB accounts in order to prevent it from lapsing and to use it for
expenditure after the end of the year. However, if the drawing and disbursing
officers need advanced drawal for any unavoidable expenditure, The Government
usually permits opening of special TSB account for a limited pericd and retention
of money in TSB accounts in certain cases where the spillover payments are to be
made immediately after the end of the financial year. Bunching of expenditure of
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in overstatement of the total expenditure of the Grant
as the amount remained unutilized even after the
close of financial year. Audit noticed a few instances
of underutilization of Government funds as detailed
in Table 2.13.

the fag end of the financial year is viewed as one of the reasons for compulsion to
transfer the amount to treasury public account. To avoid bunching of expenditure
at the close of the financial year, Government have fixed quarterly targets of
expenditure to be achieved by Departments against budget allocation.
Government have issued instructions to all HoDs to this effect by reiterating that
the practice of transferring plan funds to TSB towards the end of the financial
years will not be permitted by the Government so that the practice of irregular
depositing of money can be totally avoided in future. All HoDs were informed
that any withdrawal of money for avoiding a lapse of money in anticipation of
future expenditure and keeping money outside would be viewed as irregularly of
serious nature and responsibility and accountability will be fixed accordingly
(Circular No.31/12/Fin dated 02/06/2012). The department will also issue
stringent instructions to all Controlling officers and Heads of departments for
taking urgent measures to rectify the errors and to prevent the recurrence of these
instances in future.

2.8

During the year, overall savings out of the total
budget allocation of 31,03,604.32 crore was
%20,157.97 crore. Overall savings increased from
18.2 per cent in the last year to 19.5 per cent in
2014-15 indicating increasing deficiency in the
budgetary process. Persistent savings of Y100 crore
or more of the budget provision for the last three
years was noticed in four Grants/ Appropriation.
Substantial savings two Grants (Urban Development
and Irrigation) was due to unrealistic assessment of
budgetary requirement by the departmental officers
and the Finance Department ignoring the expenditure
of the schemes of previous years. Excess
expenditure of ¥192 crore was noticed under one
appropriation- ‘Debt Charges’ (in revenue section),

which requires regularization under Article 205 of |.

the Constitution along with excess expenditure for
the years 2011-12 to 2013-14 amounting to
Z1,818.86 crore. Appropriation control weakness at

The Finance Department is responsible for the preparation of the annual
budget by obtaining estimates from various departments. The utmost aim is to
achieve as close an approximation to the actuals as possible. Kerala Budget
Manual envisages the procedures and instructions for control of expenditure and
appropriation required for achieving prudent fiscal management. Finance
Department regularly issues specific instructions to all departments to ensure strict
adherence to the relevant provisions in KBM with regard to the prudent
management of budgetary appropriation. This department will continue its earnest
efforts to ascertain that the expenditure incurred against the appropriation is in
conformity with the law, relevant rules, regulations and instructions on the subject.

the levels of Chief Controlling Officer, Drawing and
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Disbursing Officer, Treasury Officer and Finance

Department was noticed and this led to excess

expenditure in schemes test-checked in Audit. In
view of the final savings, supplementary allocations

Director of Technical Education (the estimating
officer) had not taken due care in the realistic
preparation of budget estimates and in reconciliation
of departmental figures with that booked by PAG
A&E) which led to budgetary failures.

——

B. SREEKUMAR
Additional Secretary to Govt.
Finance Department
Govt. Secretariat
Thiruvananthapuram
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Para No.1.6.3 Shortfall in Gol release

Para No.1.6.3 Shortfall in Government of India Release
f:;n;z;::;::; (Si:%r;f)arlel) Remarks Action Taken Report
' ildli i ly 6.24%.
Non-attainment of Forest & Wildlife (D) Dept has reported that the actual shortfall in NPRE was only
NPRE projected in [Low utilisation in some components like construction of Check dams, construction of
Forests 11.27 ;Triluglizlllr:; trenches and power fencing was due to delay in tender process, shortage of sand etc.
and non- Hence the unutilised portion is only 6.24% and such shortfalls are normal in actual
submlssblon of UC execution of the works.
Only first The Chief Engineer (I&A) has reported that the FC had fixed the time line to constitute the
installment was  |Regulatory Authority ie, before 31st March 2012. The Kerala State Water Resources
recelvetctl. due to ¢ Regulatory Authority Ordinance (8 of 2012) was promulgated by the Governor of Kerala
n-setting up o
E?d epZn d e%lt Ijvat or|on the 16th day of January 2012. Subsequently the bill was presented before the Kerala
5 Watér Sector 132 regulatory Legislative Assembly on 01.04.2013 for discussion. The bill after consideration by the
Management | authority and also ([ egislature was then forwarded to the Subject Committee of Kerala Legislature. The
due to non- Subject Committee decided to seek the opinion/suggestions from the stakeholders /
attainment of . . . _
minimum level various representatives of the society. Finally as per the rule 94(a) of the Rule of Procedure
recovery of water |and Conduct of Business in the Kerala Legislative Assembly the bill was withdrawn on
charges 01.02.2014. The condition for the release was not fulfilled and hence the short release.
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Para No.1.6.3 Shortfall in Gol release

Sl. | Name of Scheme | Shortfall .
No.| and Department |(in Crore) Remarks Action Taken Report
IT (B) Department has reported that as the Kerala State IT Mission was unable to link UID
. data with BPL data, Government, as per G.O(Ms) 7/2014/ITD dated 10.02.2014, directed
r Inability of the : 7 ) i T
Incentive for . KSITM to transfer the fund to District Collectors for disbursing the same to BPL families
3. . 44.64 (State to link UID : ,
issuing UID data with BPL data through LSGIs. The amount given by Government to KSITM (Rs.14.88 crores) was
sufficient to meet 40% of BPL families in each district. District Collector's were instructed to
speed up utilisation and furnish UC urgently.
Finance (Pension-A) Department has reported that an amount of Rs.2.5 Crore was released
as first instalment of grant for setting up a Data Base for Government employees and
Pensioners . Pensioners Information System (PRISM) is a centralized repository containing
Database of Non preparation information of all Pensioners in the State. This software has been developed by
4 |Employees 7.5 |of pensioner's Finance(ITSF) Department to automate the system. The Administrative Sanction was
and Pensioners database andfnon- issued vide GO(P) No.421/2014/Fin dated 25.09.2014 only as several discussions were
integration o required with all stakeholders like Accountant General, Director (Information System)
SPARK (employee . .
database) with and Director of Treasuries for the finalisation of the database. This resulted in delay in the
treasury implementation and hence the short release.
PWD (Ré&B) has reported that the reason for shortfall in expenditure in the respective years
NPRE for the year is due to the non release of letter of credit for the payment of pending bills under the
Maintenan 2010-11 fell short [schemes. ,
5 |of R ed acz 230 by Rs. 21.85 crore |The release of grants by Gol is based on the condition that the NPRE of the particular
;ri d(:gaess n against the financial year should reach the NPRE projected by the 13th FC. UC need not be submitted

projected NPRE of
Rs. 574.12 crore

for the release of Grant. Gol had released the grant for the financial years 2011-12, 2013-14
and 2014-15. No release was made for the year 2012-13 on the account of the fact that the
State could not achieve the NPRE projected by the 13th FC.
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Name of Scheme
and Department

Shortfall
(in Crore)

Remarks

Action Taken Report

District
Innovation
Fund

6.29

: Delay in utilisation
and subm1531on of

ucC

|since 10% contribution from the beneficiai'y institution need to be collected before issuing

|getting non—government contrlbutlon (10%), the project was delayed. However Utlhzatlon

Revenue (F) Department has reported that an amount of Rs.7,70,87,000/- has been
sanctioned as District Innovation Fund by the Government in which Rs. 7 crore as Ist| |
instalment (2011-12) and Rs. 70,87 ,000/- ‘as 2nd instalment (2015-16). The sanctioned
amount was fully utilized by the District Collectors and Utlhzahon Cerhflcate had already
been furnished. - -

The second instalment of Rs.70.87 lakhs has been allotted during the financial year 2015- 16
only. The utilization.of the second instalment was completed during the year 2016-17,

administrative sanction for the utilisation of District Innovation Fund. Due to the delay in

Certificate for the full amount was already furnished on 29.06.2017.

Improvement
of Statistical
Systems

56

ucC

- |was the délay in receipt of guidelines and administrative sanction from Government of
Delay in utilisation
and submission of

‘|delay in execution of projects and completion of projects as per the scheduled project

Planning & Economic Affairs (B)Dept has reported that the main reason for the shortfall

India. The first instalment from Ministry of Statistics & Programme implementation was

received on 26.08.2011 only. The delay in reéeiving initial instalment from Gol led to the

period.

Disaéter Relief
|(Caracity
~ {Building)

|Delay in utilisation

and non-
furnishing of UC

Revenue (K) Department reported that, GoK has entered into the agreement with the
KELTRON on 26.04.2016 for the setting up of IT and Communication system in State
Emergency Operation System. First instalment of fund (Rs. 1,49,21,200 ie. 25% of thé agreed
amount) has been released to the 1mp1ement1ng agency. The project has a time line for 36|
|months from the date of entering into the agreement with the KELTRON for the

1mplementat10n by using 13th FC grant-in- aid.
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Para No.1.6.3 Shortfall in Gol release *
)
Sl | Name of Scheme S-hortfall Remarks Action Taken Report
No. | and Department |[(in Crore)
Registar, High Court of Kerala has reported that out of 74 Evening Courts, only 5 were made functional during the initial
years and it was found that Evening Courts are not practical. The Government accorded sanction for the establishment of
27 temporary Magistrate courts in November 2012 and the work was completed during the extended period. Regarding
appointment of Court Managers, the appointment of Court Managers was made only by the end of 2014 as the
permission for direct recruitment was issued by Govt. only in 2013. Out of 16 vacancies, only 11candidates were found fit
Delay in sanctioning after due selection process. This resulted in low utilisation.
and setting up
tempOI: ary Cour ts Registar, High Court of Kerala has reported that out of 10 Court buildings identified, the work of only 4 buildings was
;i?:éﬁ;ﬁ;flehon started. The work was entrusted to Archeology department and the delay in the work is due to shortage of competent
staff for the work. The work of remaining six buildings could not be started as the sanction was received at the end of
9 Improvement of 96.97 p roce.ss for the award period. The work was completed during the extended period. '
Justice Delivery ' appointment of Court

Managers, delay in
execution of
conservation works
of heritage court
buildings, delay in
setting up of ADR
centers etc., resulted
in non-attainment of
required level of
utilisation

Member Secretary, KELSA has reported that out of Rs. 720.70 lakhs received for the establishment of ADR centres and
training of Mediators, a sum of Rs.647.47 lakhs was utilized for the establishment of ADR Centers and a sum of Rs.73.23
lakhs for training of Mediators. Hence the amount allotted has been fully utilized. Construction of building was
The
construction of ADR building at Kottayam could not be completed by 31.03.2016 and the same was completed on
18.11.2017, but not utilizing the 13th FC fund. Centers at Idukki, Palakkad and Kasargode could not be completed due to
reasons such as high estimate, for want of sanction from Archeological Survey of India, non availablity of land
respectively. Land was not available for construction at Idukki, Palakkad, Kasargode, Kollam, Pathanamthitta, North

completred in Thiruvananthapuram, Alapuzha, Mavelikkara, Ernakulam, Thrissur, Kannur and Kottayam .

Paravur, Malappuram, Kozhikode, Wayanad and Head quarters Ernakulam.
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S| ot ||,
Home (E) Department has reported that the places for the construction of each work were|
decided and necessary AS was accorded to carry out the work. But, delay in identifying
suitable land in the decided places, which delayed by KPHCC in awarding the works. At
Non/delay in present 197 works were completed out of 254 civil works entrusted with KPHCC. Balance
Uperadation furnishing UC and [construction works are under progress. Subsequently, an amount of Rs.65.25 crore has
10 ofppgs lice 10 |completion been expended by KPHCC as on 31.10.2016 (Out of 78.40 crore released to KPHCC) At

certificate of civil
works

present 11 District Senior Citizen Bureaus are completed. The requirements of lift facilities
will be considered on the request of unit heads concerned based on the necessity.
Electricity connection has already provided. Shri. Prakash IPS has been appointed as the
Nodal Officer for the completion of the e-beat system. The system has been successfully
functioning at 7 Police Districts since 15.5.2016.
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Para No.1.6.3 Shortfall in Gol pelease

Sl. | Name of Scheme | Shortfall
No.| and Department |(in Crore)

Remarks

Action Taken Report

11 | Animal Husbandry | 75.10

Non/ delay in furnishing
UC and completion
certificate of civil works

Agriculture (AHG) Department has reported the following:
Multi Speciality Complex at Kudappanakkunnu

Agriculture (AHG) Department has reported that during 2012-13 an amount of Rs.2.72 crore was sanctioned for the
purchase of hospital equipments, furniture etc for the multispeciality complex. Additional amount of Rs.1.65 Crore was
taken from the component for additional civil works and Rs. 1.07 Crore is remaining for purchase of hospital equipments,
furniture etc. Even though action was initiated for purchase of equipments due to administrative reason, the District
Animal Husbandry Officer, Tvpm was directed to re-tender and accordingly action has been initiated for e-tendering.
Pharmaceutical division at VBI Palode

Civil works is undertaken through Kerala State Nirmithi Kendra. AS was given for M/s BAL Pharma Ltd for developing
pre-formulatory. Presently, difficulties are being faced in proceeding with the installation procedures with regard to

filling and cleaning with rooms, since the consultant appointed for the project is not competent enough to carry out the
work and the work was started without a detailed project report. Action is being taken to sort out issue and to proceed
further.

Hi-tech diary complex, Vithura and Kuriottumala

Payment for construction works of hi-tech dairy farm at Kuriottumala to KSHB is being done in parts and work will be
completed within two months time and animal purchase will be done after civil works are over and the farm will be|
commissioned soon. Out of Rs.20 crore sanctioned for Jersy Farm, Vithura, Rs. 2.52 Crore was given to Kerala State
Housing Board for constuction and balance fund to the tune of Rs.17.48 Crore for the project was reallocated to Kerala]
Feeds Limited as per G.O(Ms) No.239/14/AD dated 23/10/2014 for the construction of 2 Hi-tech Feed plant under Kerala
Feeds Limited at Kozhikode and Idukki.

The work of Kozhikode Hi-tech feed plant has been completed and trial production of feed is going on.  The site work

for Hi-tech feed plant at Idukki is progressing and 75% has been completed.
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Name of Scheme

Shortfall

certificate of civil
works

and Department | in Crore) Remarks Action Taken Report
Coastal Shipping & Inland Navigation (A) Department has reported that the ThREC Award
has allocated Rs.100 crore for development of Inland Waterways, under State specific
needs, vide GO(Rt)No0.23/2011/CSIND dated 11.07.2011. Even though the award period |
started in 2011-12, works could only be started by the middle of the year 2013 due to the
Non/delay in following reasons.
furnishing UC and | The works sanctioned as per the original approved action plan (ie. Works in Kovalam-
12 ifl\;ﬁcz:lways 27.95 |completion Kollam and Kottapuram - Neeleswaram stretch of west coast canal) had been changed.
certificate of civil Importance was given to the Vadakara- Mahe stretch of West Coast Canal where sufficient
works - |land free of encroachments was readily available with the Department. AS for the same
was issued by the end of 2012 and work started by the middle of the year 2013. This
resulted in low expenditure during initial years of the award period. During execution
there were several impediments which hampered the progress of works like local protest,
Court interference etc. resulting in low utilisation.
Non/delay in Though the Water Resources (IR) Department was requested to furnish ATR the same has
Coastal Zone furnishing UC and '
13 |2 ' 15.27 |completion not been received so far. Final ATR will be furnished on receipt of the same from the
- |Management il -
certificate of civil
_|works department concerned. ,
Non/delay in Though theAgriculture (NCA) Department was requested to furnish ATR the same has not
Kuttanad furnishing UC and
14 96.92 |completion been received so far. Final ATR will be furnished on receipt of the same from the
Development

department concerned.
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D
131;. T:;n:):;as:;‘:;: (Sg\locr:'foarl:) Remarks Action Taken Report’

The Chief Engineer (I&A) has reported that the total award amount under Water bodies
for Thirteenth Finance Commission is Rs. 50 Crore. An amount of Rs. 12.5 Crore was
released during February 2012. Central Water Commission had stipulated some criteria for
selection of works ie. ayacut achieved inlet/outlet arrangements etc. under Thirteenth

Non/ delay in Finance Commission. During the visit of the Monitoring Committee constituted for
furnishing UC and monitoring works under Thirteenth Finance Commission, some of the works proposed did
15 |Water Bodies | 2847 |completion ‘ not satisfy the criteria stipulated by CWC. Accordingly, directions were given to propose|
certificate of civil |those works which will satisfy CWC norms. This resulted in certain delay. The expenditure
works ‘|as on March 2013 is 11.75 Crore. On February 2015, Utilisation Certificate for an amount of
Rs.30.17 Crore was submitted to Government. However, the second release for an amount
Rs. 9.03 Crore was made during March 2015.
On June 2015, Utilisation Certificate for an amount of Rs. 34.73 Crore (for the year 2014-
2015) was submitted to Government. But no fund was released for implementation of
Water Bodies after 2015. o S ‘
16 {Fisheries 105.34
i [Pt | o |
— - __{Though, required
18 Primitive Tribal 148 |documents for
Groups release of remaining [All the documents required for the release of next installment of grant was submitted in time. But no
19 Health 495 |grantwas submitted, {fund was released by Gol.
~ |Infrastructure no funds were
received from Gol
20 |{Local Bodies 134.34

In view of the above, the audit para may kindly be dropped.




Gol did not release the fund

March 2016 as per GO(Rt)No.3146 /2016/LSGD dated 30.03.2016.

- 62L /T
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Para No.1.6.4 Expenditure in excess of Gol release
Expendi
ture in
Sl. | Name of Scheme | excess i i
No. | and Department | of Gol Remarks A Ctm?‘ Taken Report
: release
(Crore)
LSG(AC)Department has reported that the State Government had released excess amount to
the Local Government in anticipation of Gol grant. But Gol stopped further release of funds as
. U ished. ' '
1 |Local Bodies 169.63 C had been furnished. But per the ThFC award since July 2015. However State Government adjusted the above amount

(Rs.166.39 Cr) (169.63 cr as per audit report) from the General Sector Development Fund during

3%

Health
Infrastructure

24.12

UC had been furnished. But
Gol did not release the fund

was transfer credited to NHM and allotted to Tribal Hospital, Kottathara on 11.12.
transfer credited to NHM thereafter.
Action has been taken to expend the balance amount.

15.
KMSCL

was not utilized due to the non availability of details regarding equipment and
location. : ‘

Health & Family Welfare (P) Department has reported that the 1st Instalment of Rs.3,99,92,229/

2015 as per

GO(Rt)N0.3984/ 15/H&FWD dated 11.12.2015. Balance amount of Rs.21,80,07,771/- was
Out of this, the projects amounting to Rs.17,41,24,779/ - is being implemented "through NHM.
Action has already been taken to expend the amount of Rs.12.58 crore sanctioned during 2014-|

An additional amount of Rs.2,46,97,905 is required to materialize the purchase of MRI Scannet
lin TDMC Alappuzha. For the scheme of pain and palliative care and the elderly care, the fund

its delivery




Fisheries

66.23

- |Now out of the 13 works under Infrastructure Development, 10 works have been completed
and c

UC had been furnished. But
Gol did not release the fund

ommissioned and two of the deposit works implemented through KWA and KSEB are in
the final stage of completion. With regard to the balance one work, ie, coastal road construction
at Valiyathura Fishing Village, about 25% work is completed, but due to local protest the work
was stopped half way and could not be resumed,




Upgradation of
Prisons

37.59

UC has been furnished. But
Gol did not release the fund

Director General of Prisons has reported that the funds transferred for civil works are in
progress. Fund is blocked up due to procedural delay /delay in implementation. An amount of
Rs.15.63 crore was blocked up. Of which Rs.13.54 crore was deposited in PWD and Demand
Draft was drawn for Rs.2.09 crore. The details of amount (Rs.13.54 crore) deposited in PWD is
as follows:

Video conferencing system in Jails - 11.25 crore

Construction of lower Subordinate Quarters, District jail, Muttom - 1.80 crore

Construction of overhead tank , Open jail, Cheemeni - 49 lakh ,

Regarding construction of lower subordinate quarters, District jail, Muttom, the work is in
progress and 40% of the work is completed. Regarding construction of overhead tank in open
jail, cheemeni the work is re-tendered. Regarding Video conferencing system in jails, it has been
decided to implement the work jointly by IT Mission and Jail. Out of Rs.2.09 crore for which
DD was drawn, Rs.95,89,973/- was disbursed for completed works and a balance of
Rs.84,21,182/ - is pending for disbursal.

Primitive Tribal
Groups

291

UC has been furnished. But
Gol did not release the fund

SCST (PM) Department has reported that the additional fund from the State Government has
been utilized for the fruitful completion of project in respect of Primitive Tribal Group of
Kerala. :

Non-attainment of projected

Forest & Wildlife (D) Dept has réported that the actual shortfall in NPRE was only 6.24%. Low

utilisation in some components like construction of Check dams, construction of trenches,

Forest 8.85 NPRE power fencing was due to delay in tender process, shortage of sand etc. Hence it is seen that
the unutilised portion is only 6.24% and such shortfalls are normal in actual execution of the
works. -

The CE(R&B) has reported that the release of grants by Gol is based on the condition that the
. NPRE of the particular financial year should reach the NPRE projected by the 13th FC. UC

Maintenance of Non-attai ¢t of projected

Roads and 7.64 N;I;g inment of projected | 4 1ot be submitted for the release of Grant. Gol had released the grant for the financial years

Bridges S :

2011-12, 2013-14 and 2014-15. No release was made for the year 2012-13 on the account of the

fact that the State could not achieve the NPRE projected by the 13th FC.
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Water Sector
Management

Non-setting up of
13.42 (independent Water
Regulatory Authority

The Chief Engineer (I&A) has reported that the FC had fixed the time line to
constitute the Regulatory Authority ie., before 31st March 2012. The Kerala State
Water Resources Regulatory Authority Ordinance (8 of 2012) was promulgated by
the Governor of Kerala on the 16th day of January 2012. Subsequently the bill was
presented before the Kerala Legislative Assembly on 01.04.2013 for discussion. The
bill after consideration of by the Legislature was then forwarded to the Subject
Committee of Kerala Legislature. The Subject Committee decided to seek the
opinion/suggestions from the stakeholders / various representatives of the society.
Finally as per the rule 94(a) of the Rule of procedure and conduct of Business in the
Kerala Legislative Assembly the bill was withdrawn on 01.02.2014.

Incentive Grant
for UID

9.92 Non/Delayed submission
) of UC

IT (B) Department has reported that majority of District Collectors have already
transferred the amount to Local Self Government Institution and they in turn have
had disbursed major portion of the amount to the beneficiaries. Out of Rs.12.57
Crore sanctioned, Rs.7.65 crore has been utilized. IT Department is in constant touch

with District administration and necessary follow up action is being taken in this
regard.

10

Database for
Employees and
Pensioners

0.03 Non/Delayed submission
' of UC

Finance (Pension-A) Department has reported that an amount of Rs.2.5 Crore was
released as first instalment of grant for setting up a Data Base for Government
employees and Pensioners to State Government. Pensioners Information System
(PRISM) is a centralized repository containing information of all Pensioners in the
State. This software has been developed by Finance(ITSF) Department to automate
Pension distribution system. The Administrative Sanction was issued vide GO(P)
No.421/2014/Fin dated 25.09.2014 only as several discussions were required with
all stakeholders like Accountant General, Director (Information System) and
Director of Treasuries for the finalisation of the database. This resulted in delay in

the implementation and hence the short release.
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Upgradation of

1 Police

1.9 Non/ Delayed submission
7 lof UC

Home (E) Department has reported that the places for the construction of each
works were decided and necessary AS was accorded to carry out the work. But,
these delay in identifying suitable land in the decided places, which delayed
KPHCC in awarding the works. At present 197 works were completed out of 254
civil works entrusted with KPHCC. Balance construction works are under progress.
Subsequently, an amount of Rs.65.25 crore has been expended by KPHCC as on
31.10.2016 (Out of 78.40 crore released to KPHCC)

At present 11 District Senior Citizen Bureaus are completed. The requirements of
Jift facilities will be considered on the request of unit heads concerned based on the
necessity. Electricity connection has already provided. Shri. Prakash IPS has been
appointed as the Nodal Officer for the completion of the e-beat system. The system

has been successfully functioning at 7 Police Districts since 15.5.2016.
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Animal Husbandry

74.9

Non/Delayed submission of UC

Agriculture(AHG) Department has reported the following :-

Muilti Speciality Complex at Kudappanakkunnu

During 2012-13 an amount of Rs.2.72 crores was sanctioned for the purchase of hospital equipments, furniture
etc for the multispeciality complex. Additional amount of Rs.1.65 Crore was taken from the component for
additional civil works and Rs. 1.07 Crores is remaining for purchase of hospital equipments, furniture etc.
Even though action was initiated for purchase of equipments due to administrative reason, the District Animal
Husbandry Officer, Tvpm was directed to re-tender and accordingly action has been initiated for e-tendering.
Pharmaceutical division at VBI Palode

Civil works are undertaken through Kerala State Nirmithi Kendra. AS was given for M/s BAL Pharma Ltd for
developing pre-formulatory. - Presently difficulties are being faced in proceeding with the installation
procedures with regard to filling and cleaning with rooms, since the consultant appointed for the project is not
competent enough to carry out the work and the work was started without a detailed project report. Action is
being taken to sort out issue and to proceed further.

Hi-tech diary complex, Vithura and Kuriottumala,

Payment for construction works of hi-tech dairy farm at Kuriottumala to KSHB is being done in parts and work
will be completed within two months time and animal purchase will be done after civil works are over and the
farm will be commissioned soon, Out of Rs.20 crore sanctioned for Jersy Farm, Vithura Rs. 2.52 Crore was
given to Kerala State Housing Board for constuction and balance fund to the tune of Rs.17.48 Crore for the
project was reallocated to Kerala Feeds Limited as per G.O(Ms) No0.239/14/AD dated 23/10/2014 for the
construction of 2 Hi-tech Feed plant under Kerala Feeds Limited at Kozhikode and Iduklgi and Utilistion
Certificate for the same submitted.

The work of Kozhikode Hi-tech feed plant has been completed and trial production of feed is going on. The

site work for Hi-tech feed plant at Idukki is progressing and 75% has been completed.

— — —
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Kuttanad
Development

32.64

Non/Delayed submission of
ucC

Though the Agriculture (NCA) Department was requested to furnish ATR, the same has not

been received so far. Final ATR will be furnished on receipt of the same from the department
concerned.

14

Water Bodies

13.2

Non/Delayed submission of
ucC

The CE(I&A) has reported that Central Water Commission had stipulated some criteria for
selection of works ie. ayacut achieved inlet/outlet arrangements etc. under Thirteenth Finance
Commission. During the visit of the monitoring committee constituted for monitoring works
under Thirteenth Finance Commission, some of the works proposed did not satisfy the criteria
stipulated by CWC. Accordingly, directions were given to propose those works which will
satisfy CWC norms. This resulted in certain delay. The expenditure as on March 2013 is 11.75
Crore. On February 2015, Utilisation Certificate for an amount of Rs.30.17 Crore was submitted
to Government. However, the second release for an amount Rs. 9.03 Crore was made during
March 2015.

On June 2015, Utilisation Certificate for an amount of Rs. 34.73 Crore (for the year 2014
2015) was submitted to Government. No fund was released for implementation of Water Bodies

after the award period.

In view of the above, the audit para may kindly be dropped.
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Para No0.1.6.5 Unutilised fund with Gogt[!mglementing agencies

Unutilised fund with (in
Cr
Sl. |Name of Scheme and ore) Remarks Action Taken Report
No. Department Implementing
Government
agency
Rs.12.50 crore received Power (PS) Department has reported that as per GO(Rt)No.116/2017/Power
(March 2015) from Gol as dated 31.03.2017, AS was accorded for the atilization of an amount of Rs.12.50
incentive for ‘Renewable  |crore for funding 3MW Solar Project at Barapole and for the release of this
1 |Renewable Energy | 125 0 iﬁz:g dk;zsfra\;)tTl?he:n amount to KSEBL towards incentive for creation of infrastructure for renewable
department ha.s not energy in the State under the h/a ‘2801-80-190-98 Incentive for Grid Connected
submitted any proposal Renewable Energy (NP) in the 2016-17 financial year’s budget provision subject
claiming the amount to usual terms and conditions of fund release.
Member Secretary, KELSA has reported that out of Rs. 720.70 lakhs received for
the establishment of ADR centres and training of Mediators, a sum of Rs.647.47
lakhs was utilized for the establishment of ADR Centers and a sum of Rs.73.23
lakhs for training of Mediators. Hence the amount allotted under the 13th FC
has been fully utilized. Construction of building was completed in
Funds received for setting|Thiruvananthapuram, Alapuzha, Mavelikkara, Ernakulam, Thrissur, Kannur
Improving Justice up of ADR Centres, Legall,nd Kottayam . The construction of ADR building at Kottayam could not be
2 . 2.43 1.54 aid and lok Adalats. Due to oo
Delivery completed by 31.03.2016 and the same was completed on 18.11.2017 not utilizing
procedural  delay fund
remained unspent. the 13th FC fund. Centers at Idukki, Palakkad and Kasargode could not be
completed due to reasons such as high estimate, for want of sanction from
Archeological Survey of India, non availablity of land etc. Land was not
available for construction at Idukki, Palakkad, Kasargode, Kollam,
Pathanamthitta, North Paravur, Malappuram, Kozhikode, Wayanad and Head
quarters Ernakulam.
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Incentive Grant for
Reduction of IMR

38.38

Rs.14.84 crore received in
2012-13 and Rs.10.96 crore
in  2013-14 andRs.12.58
crore in 2014-15. Director,
Health Services
Department failed to claim
this amount.

H&FW(P) Department has reported that the 1° instalment of Rs, 3,09,02.225) _
was transfer credited to NHM and allotted to Tribal Hospital, Kottathara on
11.12.2015 as per GO (Rt) No. 3984/2015/H&FWD dated 11.12.2015. Balance
amount of Rs. 21,80,07,771/- was transfer credited to NHM only thereafter.

Out of this, the projects amounting to Rs. 17,41,24,779/ - is being implemented
through NHM. Action has been taken to spend the balance amount. Action has

already been taken to spend the amount of Rs. 12.58 Crore sanctioned during
2014-15.

District Innovation
Fund

0.71

Due to delay in
implementation, UC for the
first release of Rs. 7 crore
was furnished to Gol only
in March 2015. Balance of
Rs.0.71 crore received in
March 2015 had not been
released by GoK.

Revenue (F) Department has reported that an amount of Rs.7,70,87,000/ - has
been sanctioned as District Innovation Fund by the Government in which Rs. 7
crore as Ist instalment (2011-12) and Rs. 70,87,000/- as 2nd instalment (2015-16).
The sanctioned amount was fully utilized by the District Collectors and
Utilization Certificate had already been furnished.

The second instalment of Rs.70.87 lakhs has been allotted during the financial
year 2015-16 only. The utilization of the second instalment has been completed
during the year 2016-17, since 10% contribution from the beneficiary institution
need to be collected before issuing administrative sanction for the utilisation of
District Innovation Fund. Due to the delay in getting non-government
contribution (10%) the project was delayed. However Utilization Certificate for

the full amount was already furnished on 29.06.2017.
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Improving
Statistical Systems
at Districts and
State Level

1.46

Due to non-attainment of{@mount released under 13% FC scheme was Rs.8.40 crore. The expenditure up to
required level of utilization 31.03.2015 was 6.96 crore resulting an unspent balance of Rs.1.44 crores. The
the department scheme was basically intended to strengthen data availability at district and
surrendered the balance|State Level and could not be completed as expected due to the shortage of field

fund to GoK.

Planning & Economics Affairs (B) Department has reported that the total

staff and other related issues

Ministry of Statistics & Programme implementation extended the project period
for one year ie., 2015-16. Rs.1.11 crore has been expended during the period and
total expenditure comes to Rs.8.07 crores (96.04% of the total released amounts).
The UC up to 31.03.2016 has already been forwarded to Gol.

[6)Y

Disaster Relief

(Capacity
Building)

1.04

8.12

Fund
infrastructure to
signed so far.
capacity

Panchayats

released for
establishment of IT
SEOC.
Agreement has not been
Fund
transferred to SDMA for
building of
officials in Municipalities/
and Beach

Revenue (K) Department reported that, GoK has entered into the agreement
with the KELTRON on 26.04.2016 for the setting up of IT and Communication
system in State Emergency Operation System. First instalment of fund (Rs.
1,49,21,200 ie. 25% of the agreed amount) has been released to the implementing
agency. The project has a time line for 36 months from the date of entering into
the agreement with the KELTRON for the implementation by using 13th FC}|.
grant-in- aid.

guards. Due to procedural
delay the fund remained
blocked up.
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IT (B) department has reported that as the Kerala IT Mission was unable to liﬁ
UID data with BPL data, Government, as per G.O(Ms) 7/2014/ITD da.J

10.02.2014, directed KSITM to transfer the fund to District Collectors for
disbursing the same to BPL families through LSGIs. The amount given by
Government to KSITM (Rs.14.88 Crores) was sufficient to meet 40% of BPL

Fund intended for|families in each district.
- Incentive Grant for 496 disbursement to  BPL
UID ' beneficiaries remained|  IT Department has reported that Majority of District Collectors have already
undisbursed transferred the amount to Local Self Government Institution and they in turn
have had disbursed major portion of the amount to the action beneficiaries. Out
of Rs.12.57 crore sanctioned, Rs.7.65 crore has been utilized. IT Department is in
constant touch with District administration and necessary follow up action is
being taken in this regard.
F . LSG (AC) Department has reported that an amount to the tune of Rs.198.33
und blocked up with has been held up i d 1000 Grama Panchayats / ULBs. The second
around 1000 Grama <.:rore1 as eerfl eld up in aroun rama Panchayats . 0
8 |Local Bodies 19833 |Panchayats/ instalment of ThFC grant was released only in January 2015 as per

Municipalities/ Corporation
s .

GO(Rt)N0.99/2015/Fin dated 07/01/2015. Therefore local governments were
constrained to achieve full utilization of the award within the span of three
months. :
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Inland Waterways

27.5

Due to non-attainment of
required level of utilization the
department surrendered the
balance fund to GoK.

Coastal Shipping & Inland Navigation (A) Department has reported that according to the
guidelines regarding ThFC grant-in-aid, release of 2™ instalment is possible only if 2/ 3 of 1%
instalment is utilized. For release of 3 instalment, 100% of 1% instalment and at least 2/ 3 of]
the 2™ instalment must be utilized. First instalment Rs.15.02 crore was received in 2011-12.
Delay in finalization of action plan resulted in low expenditure during the initial years. The
required expenditure to facilitate release of 2™ jnstalment could be achieved only during the
middle of 2013-14 (2/3™ of 1% expenditure). Though the 2* instalment release of Rs.57.03

crore was received at the end of 2013-14, the period of 13" FCA expired on 31.03.2015. Out of
29 sanctioned works under ThFC, 6 numbers of works are at different stages of execution
Most of the works were awarded at below estimate rate and total accepted amount of contract
was considerably reduced compared with the amount for which AS was issued ie., Rs.94.835
crore. Due to the lack of adequate time for execution within the completion period of 13th FC
Award, 14 nos. of works costing Rs.14.40 cores were cancelled. In some reaches of the
navigation canal has been proposed in the project estimate which amounts to Rs.6.48 crore.
On this account also, accepted PAC has been reduced. Thus, the total accepted amount of
contract was reduced to Rs.73.603 crores against the administratively sanctioned amount of
100 core (Rs.94.835 + 5.165)

Total expenditure as on July 2016 for Inland Navigation Department was Rs.59.1983 crores
against the total grant amount of Rs.72.05 crore released under the 13th FC grant
Impediments in the progress of works were analysed and remedial measures taken. During
the course of execution of works, due to technical reasons and also due to the interference of
local public, some changes in the design was necessitated and some additional structures
including cross drainage work etc. were incorporated. Out of the six works, 2 works are
almost completed and the remaining 4 works will be completed soon.

19

Coastal Zone
Management

5.37

Due to non-attainment of
required level of utilization
the department
surrendered the balance
fund to GoK.

Though the Water Resources (IR) Department was requested to furnish ATR the

same has not been received so far. Final ATR will be furnished on receipt of the

same from the department concerned.
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Fund transferred for purchase of

Health & FW (P)Department has reported that the 1st Instalment of Rs.3,99,92,229/- was
transfer credited to NHM and allotted to Tribal Hospital, Kottathara on 11.12.2015 as per
GO(Rt)N0.3984/15/H&FWD dated 11.12.2015. Balance amount of Rs.21,80,07,771/- was
transfer credited to NHM thereafter.

Out of this, the projects amounting to Rs.17,41,24,779/- is being implemented through NHM.
Action has been taken to expend the balance amount.

11 |Health Infrastructure 4.06 equipment remained blocked up|Action has already been taken to expend the amount of Rs.12.58 crore sanctioned during 2014
due to defective planning. 15.
KMSCL
An additional amount of Rs.2,46,97,905 is required to materialize the purchase of MRI
Scanner in TDMC Alappuzha. For the scheme of pain and palliative care and the elderly care,
the fund was not utilized due to the non availability of details regarding equipment and its
delivery location.
Home (E) Department has reported that the places for the construction of each works were
decided and necessary AS was accorded to carry out the work. But, these delay in identifying
suitable land in the decided places, which delayed by KPHCC in awarding the works. At
present 197 works were completed out of 254 civil works entrusted with KPHCC. Balance
Fund transferred for civil works. {construction works are under progress. Subsequently, an amount of Rs.65.25 crore has been
12 [Upgradation of Police 2832 | Worksarein progress. Fund  lexpended by KPHCC as on 31.10.2016 (Out of 8.40 crore released to KPHCC)
blocked up due to procedural | A¢ present 11 District Senior Citizen Bureaus are completed. The requirements of lift facilities
delay/delay in implementation |will be considered on the request of unit heads concerned based on the necessity. Electricity
connection has already provided. Shri. Prakash IPS has been appointed as the Nodal Officer
*  [for the completion of the e-beat system. The system has been successfully functioning at 7
Police Districts since 15.5.2016.
Primitive Tribal x;tuisfsr;fggszl‘;i::rks' SCST Development (PM) Department has reported that un-utilized amount of Rs.0.95 crore,
13 Grou 6.36 ) out of the total central release of Rs.133.20 crore, has been kept with AHADS and actions have
ps . blocked up due to procedural

delay/delay in implementation

been taken for the remittance of un-utilised fund.
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Fisheries

8.78

Fund transferred for civil works.
Works are in progress. Fund
blocked up due to procedural
delay/delay in implementation

Fisheries & Ports (C) Department has reported that AS was accorded for the projects
infrastructure development. Revamping of Fisheries Technical School and Revamping of
Fishermen Colonies for an outlay of Rs.1410 lakh, Rs.2656.56 lakh and Rs.500 lakh
respectively under 13th FC award. Accordingly an amount of Rs.2556.56 lakh has been
released to KSCADC for the implementation of the schemes.

Now out of the 13 works under Infrastructure Development, 10 works have been completed
and commissioned and two of the deposit works implemented through KWA and KSEB are
in the final stage of completion. With regard to the balance one work, ie, coastal road
construction at Valiyathura Fishing Village, about 25% work is completed, but due to local
protest the work was stopped half way and could not be resumed.

AS was accorded for revamping of 10 Government Regional Fisheries Technical High School.
Out of this works, 6 schools have been completed whereas four works ie., revamping of
GRFTHS Thevara, GRFTHS Valiyathura, GRFTHS Azheekal and GRFTHS Beypore were
abandoned due to various unforeseen reasons, even though solar high mass lights, biogas
plants etc, were installed in all the 10 schools.

Out of the 16 works sanctioned under “Revamping of fishermen colonies, 11 projects have
been completed and commissioned. Funds have been transferred for three deposit works at
Kollam and Pathanamthitta implemented thorugh KWA Kollam and Kadapra Grama
Panchayat, Pathanamthitta. 2 projects could not be taken up due to various issues. The entire

amount released to KSCADC has been fuily utilised.
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Upgradation of
~ Prisons

15.63

Fund transferred for civil
works. Works are in
progress. Fund blocked up
due to procedural
delay/delay in
implementation

Director General of Prisons has reported that the funds transferred for civil
works are in progress. Fund is blocked up due to procedural delay /delay ?
implementation. An amount of Rs.15.63 crore was blocked up. Of which
Rs.13.54 crore was deposited in PWD and Demand Draft was drawn for Rs.2.09
crore. The details of amount (Rs.13.54 crore) deposited in PWD is as follows:

Video conferencing system injails -11.25 crore

Construction of lower subordinate quarters, District jail, Muttom  -1.80 crore

Construction of overhead tank , Open jail, Cheemeni - 49 lakh

Regarding construction of lower subordinate quarters, District jail, Muttom,
the work is in progress and 40% of the work is completed. Regarding
construction of overhead tank in open jail, cheemeni the work is re-tendered.
Regarding Video conferencing system in jails, it has been decided to implement
the work jointly by IT Mission and Jail. Out of Rs.2.09 crore for which DD was
drawn, Rs.95,89,973/- was disbursed for completed works and a balance of
Rs.84,21,182/- is pending for disbursal.
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Animal Husbandry

947

Fund transferred for civil works.
Works are in progress. Fund
blocked up due to procedural
delay/delay in implementation

Agriculture (AHG) Department has reported the following :-
Multi Speciality Complex at Kudappanakkunnu

During 2012-13 an amount of Rs.2.72 crores was sanctioned for the purchase of hospital equipments,
furniture etc for the multispeciality complex. Additional amount of Rs.1.65 Crore was taken from the
component for additional civil works and Rs. 1.07 Crores is remaining for purchase of hospital
equipments, furniture etc. Even though action was initiated for purchase of equipments due to
administrative reason, the District Animal Husbandry Officer, Tvpm was directed to re-tender and
accordingly action has been initiated for e-tendering.

Pharmaceutical division at VBI Palode

Civil works being undertaken through Kerala State Nirmithi Kendra. AS was given for M/s BAL
Pharma Ltd for developing pre-formulatory. Presently difficulties are being faced in proceeding
with the installation procedures with regard to filling and cleaning with rooms, since the consultant
appointed for the project is not competent enough to carry out the work and the work was started
without a detailed project report. Action is on sorting out issue and to proceed further.

Hi-tech diary complex, Vithura and Kurjottumala,

Payment for construction works of hi-tech dairy farm at Kuriottumala to KSHB is being done in parts
and work will be completed within two months time and animal purchase will be done after civil
works are over and the farm will be commissioned soon. Out of Rs.20 crore sanctioned for Jersy Farm
Vithura Rs. 2.52 Crore was given to Kerala State Housing Board for constuction and balance fund to
the tune of Rs.17.48 Crore for the project was reallocated to Kerala Feeds Limited as per G.O(Ms)
No.239/14/ AD dated 23/10/2014 for the construction of 2 Hi-tech Feed plant under Kerala Feeds
Limited at Kozhikode and Idukki and Utilistion Certificate for the same submitted.

The work of Kozhikode Hi-tech feed plant has been completed and trial production of feed is going
on. The site work for Hi-tech feed plant at Idukki is progressing and 75% has been completed.
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Kuttanad
Development

Fund transferred in July
2014 for the construction of
Godown. Work not .
commenced. Extension of
period has been sought for
by the Corporation

Agriculture (NCA) Department has reported that an amount of Rs.5.93 crore
was transferred to Central Warehousing Corporation for constructing a godo h
for storage of paddy. Corporation identified the land and a proposal was placed
before the SLEC. The Commiittee rejected the proposal since the land allotted to|-
Central Warehousing Corporation in Sy. No.281/1 of Purakkad Village for the
construction of 8200 MTC Godown is marshy land and as per the Kerala
Conservation of Paddy land and Wetland Act, 2008, the said wetland is
prohibited from being converted. Therefore the amount transferred from
Suchitwa Mission to Central Warehousing Corporation can be spent only after
identifying another suitable hassle free land of the required extent. The CWC
has been already been informed by the Govt. on 28.07.2016, that their proposal is
rejected due to the above reasons. The rejection of the proposal by State Level
Committee has also been conveyed to the CWC vide Govt. letter dated
17.06.2017. Corporation has been requested to take immediate steps to identify
another suitable but hassle free land at the earliest so that the allotted amount
can be utilized fully.

In view of the above, the audit para may kindly be dropped.
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Paral.6.6 Status of Implementation of envisaged schemes

Scheme and objectives

Audit observation

-

Action Taken Report

1.Incentive Grant for issuing UID-
Intended to enroll 49.6 lakh BPL
beneficiaries into the UID
Programme

The first installment of Rs. 4.96 crore out of the
total grant of Rs.49.60 crore released to Kerala State
Information Technology Mission, Trivandrum
remained unutilised due to inability to link UID
data with BPL data. In May 2014, Rs.2.64 crore out
of the above was transferred to District Collectors
to disburse the funds through Local Self
Government Institutions and this also remained
unsuccessful. Consequently, further installments
(Rs.44.64 crore) of central assistance were not
received.

IT (B) Department has reported that the 13th FC has recommended a total grant of Rs. 49.604 Crore to the
State for the entire award period for incentivizing people below poverty line who are registering for UID.
Gol had released the 1st instalment of Rs. 4.96 Crore for the above without any condition and all
subsequent instalments will be released on a reimbursement basis based on the number of people covered
under the UID database as certified by UIDAL IT department reported that, the amount of Rs. 49.6 Crore
as grant-in-aid for incentivizing BPL families was worked out based on the BPL list approved by Central
Planning Commission. The Finance Commission had approved an amount of Rs. 100 per BPL individual.
According to the latest figures of GoK, total no. of families under BPL list in the State comes to 32.29 Lakh|
which is much higher than from the list of Gol. As per the Cabinet decision taken on 1.06.2011, GoK has
decided to disburse incentive at the rate of Rs. 150 per BPL family, through the bank account of the head
of the family, once the entire numbers of the family are enrolled. An amount of Rs. 14.88 Crore (Rs. 4.96
Gol release + Rs. 9.92 Crore from the State Budget) has been transferred to Kerala State IT Mission.
Accordingly, GO (Ms) No. 16/2011/ITD dated 03.06.2016 was issued. The conditions in the above GO
has been modified with fresh conditions as per GO (Ms) no. 24/2012/ITD dated 14.11.2012 enabling
disbursement of fund as and when head of BPL family is enrolled instead of enrolling entire family
members. Originally, it was planned to disburse the-amount to actual beneficiaries by linking PDS data
base, as there is no field in Aadhaar database showing the poverty status of enroller. As the Kerala State
IT mission was unable to link UID data with BPL data, Government as per GO(Ms) No. 71/2014/1TD
dated 10.02.2014 directed KSITM to transfer the fund to District Collectors for disbursing the same to BPL
families through LSGls. The amount given by the Government to KSITM was sufficient to meet 40% of

BPL families in each district. IT department conducted several meeting with District Collectors and

instructed them to speed up the disbursement of fund and furnish UC for the same urgently.




2. Database of Employees and
Pensioners- Preparation of a
database of all employees,
pensioners and family
pensioners in the State.

The work was entrusted to Finance (IT-SF)

Departmenf and the first installment
(Rs.2.50 crore out of Rs.10 crore) was
released in September 2010 with a
condition to complete the work in three
years. Department failed to complete it
within the award period, which résulted in

non-release of Rs.7.50 crore.

Finance (Pension-A) Department has reported that an amount of P§.2.5
Croré was released as first instalment of grant for setting up a Data Base
for Government employees and Pensioners to State Governments.
Pensioners Information System (PRISM) is a centralized repository
containing ihformation of all Pensioners in the State. This software has
been developed by Finance(ITSF) Department to automate all Pension
distribution system. The total expenditure during the period 2013-14 to
2017-18 is Rs. 3.23 crore for developing the database. The Administrative
Sanctioh was issued vide GO(P) No.421/2014/Fin dated 25.09.2014 only as
several discussions were required with all stakeholders like Accountant
General, Director (Information System) and Director of Treasuries for the
finalisation of the database. This resulted in delay in the implementation

and hence the short release.
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3. Improvement of Justice
Delivery

a) Setting up of Morning/
Evening/

Shift/ Weekend /Special
Magistrate Courts-To clear the
backlog of cases by increasing
the court working hours using
the existing infrastructure by
holding morning/evening
courts and to relieve pressure
onjudicial time.

Government of Kerala accorded (February
2010 and January 2012) sanction for
establishment of 74 evening courts. The
High Court of Kerala found that the scheme
was not practical as the Judicial Officers
were already overburdened and hence only
five evening courts were established. In
of the
establishment of evening courts Gol
provided (January 2012) flexibility to
include other types of Temporary Special
Courts and hence 27 Special Temporary
First Class Magistrate Courts were
established (June 2014). However, delay in
establishment of courts led
achievement of objectives as well as non-
receipt of balance Gol assistance amounting

view slow/no progress

to non-

in

to Rs.47.2 crore

Registrar, High Court of Kerala has reported that out of 74 Evening Courts,
only 5 were made fuhctional during the initial years and it was found that
Evening Courts are not practical. The Government accorded sénétion for
the establishment of 27 temporary Magistrate courts in November 2b12
and the work was completed during the extended period. Regarding
appointment of Court Managers, the. appointment was inade only by the
end of 2014 as the pérmission for direct recruitment was issued by Govt.

only in 2013. Out of 16 vacancies, only 11candidates were found fit after

due selection process. This resulted in low utilisation.




\SA&QQ
m‘c)llser\v'ati()n of Heritage  [Out of ten works identified, four .works Registrar, High Court of Kerala has reported that out of 10 CUE

Court Buildings-Restoration

and Conservation of Heritage
Court Buildings in the State. |Archaeology Department and the works

were entrusted (February 2011) to
buildings identified, the work of only 4 buildings was started. The work

were not completed till the end of the

d d delay in th rk is due
award period. Remaining works proposed was entrusted to Archeology epartment and the delay in the wo

for awarding to Hindustan Pre Fab Limited to shortage of competent staff for the work. The work of remaining six

were also not completed. Hence Gol

assistance of Rs.8.49 crore, earmarked for buildings could not be started as the sanction was recejved at the end of

conserving heritage building under ThFC

was not received award period. The work was completed during the extended period.
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c) Establishment of District
Alternate Dispute Resolution
Centres-Award amount given

to Kerala Legal Service
Authority (KELSA) to set up
(for constructing physical
infrastructure) Alternate

Dispute Resolution Centres

(ADR) for speedy settlement of
cases outside court through
mediation,
conciliation,arbitration,etc.

-

KELSA/Government identified 10 out of 17
sites targeted and completed only six
ADRs. One work was in progress and the
remaining three works were pending
commencement due to higher estimate/
pending sanction from Archaeological
Survey of India/Government. For the
remaining seven sites, Government has not
identified land and consequently central
assistance of Rs.11.42 crore was not
received and intended benefit was not
derived during the award period.

Member Secretary, KELSA has reported that out of Rs. 720.70 lakhs
received for the establishment of ADR centres and training of Mediators, a
sum of Rs.647.47 lakhs was utilized for the establishment of ADR Centers
and a sum of Rs.73.23 lakhs for training of Mediators. Hence the amount
allotted under the 13th FC has been fully utilized. Construction of
building was completred in Thiruvananthapuram, Alapuzha, Mavelikkara,
Ernakulam, Thrissur, Kannur and Kottayam . The construction of ADR
building at Kottayam could not be completed by 31.03.2016 and the same
was completed on 18.11.2017 not utilizing the 13th FC fund. Centers at
Idukki, Palakkad and Kasargode could not be completed due to reasons
such as High estimate, for want of sanction from Archeological Survey of
India, non availablity of land etc, Land was not available for construction

at Idukki, Palakkad, Kasargode, Kollam, Pathanamthitta, North Paravur,

Malappuram, Kozhikode, Wayanad and Head quarters Ernakulam.
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State Specific Schemes )
4. Upgradation of Police Work was entrusted to Kerala Police(Home (E) Department has reported that the places for the construction of
D tment-A d t |Housing Construction Corporation. Dela .

(Resplagﬂ c: : re) ‘:,V : Sr N Oal?;oun ; nosjvlzfdmgn:v olrll:s ircl:le ntifl;ring sites. on}z each works were decided and necessary AS was accorded to carry out the

utilised for enhancing the adher_ence to the time schedule, etc,|work, But, these delay in identifying suitable land in the decided places,
{efficiency, effectiveness and  |resulted in completion of 135 works (53 per
capacity of the department by |cent) out of 254 civil works by spending|which delayed KPHCC in awarding the works. At present 197 works
establishing centres for Senior {Rs.50.08 crore (out of Rs.78.40 crore
Citizen Protection, Foreigners [released to the agency) Construction of
Facilitation, Tourist Protection, |[State Senior Citizens Service Bureaulconstruction works are under progress. Subsequently, an amount of
Community Police Resource  |(Rs.0.20 crore) completed in October 2013
Centres and Dormitories. was given to Kerala Police Pensioners’
Welfare Association in March 2015 instead crore released to KPHCC).
of utilising it for the intended purpose. ’
Four out of the ten buildings completed for|At present 11 District Senior Citizen Bureaue are ‘completed‘ The
District Senior Citizen Bureaue (Rs.0.35
crore) have not been put to use for want of
lift facility, electricity connection, etc. An|concerned based on the necessity. Electricity connection has already
expenditure of Rs.1.50 crore incurred
(March 2013) on the implementation of
electronic beat system also did not|ge completion of the e-beat system. The system has been successfully

materialise till the end of award period.
This was due to the failure on the part of funcﬁoning at 7 Police Districts since 15.5.2016

were completed out of 254 civil works entrusted with KPHCC. Balance

Rs.65.25 crore has been expended by KPHCC as on 31.10.2016 (Out of 8.40

requirements of lift facilities will be considered on the request of unit heads

provided. Shri. Prakash IPS has been appointed as the Nodal Officer for
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5. Ecosan toilets (Kuttanad
Development)- Scheme to
provide individual high level
household toilets at Kuttanad
area for sanitation coverage in
the area

An amount of Rs. 3 crore out of Rs.5.93
crore was released to Suchitwa Mission (the
implementing agency) in two instalments
during 2011-2013. After conducting a pilot
study, the scheme was abandoned due to
delay in identifying a suitable technology.
In August 2014 the amount was transferred
to Central Warehousing Corporation for
construction of a godown (for storage of

paddy) and the same also remained

unutilised till date (December 2015).

Agriculture (NCA) Department has reported that an amount of Rs.5.93
crore was transferred to Central Warehousing Corporation for constructing
a godown for storage of paddy. Corporation identified the land and a
placed before the SLEC. The Committee rejected the
proposal since the land allotted to Central Warehousing Corporation in Sy.
No.281/1 of Purakkad Village for the construction of 8200 MTC Godown is
marshy land and as per the Kerala Conservation of Paddy land and
Wetland Act, 2008, the said wetland is prohibited from being converted.
Therefore the amount transferred from Suchitwa Mission to Central
Warehousing Corporation can be spent only after identifying another
suitable hassle free land of the required extent. The CWC has been already
been informed by the Govt. on 28.07.2016, that their proposal is rejected
due to the above reasons. The rejection of the proposal by State Level
Committee has also been conveyed to the CWC vide Govt. letter dated
17.06.2017. Corporation has been requested to take immediate steps to
identify another suitable but hassle free land at the earliest so that the

proposal was

allotted amount can be utilized fully.

In view of the above, the audit para may kindly be dropped.
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Paral.6.7 Submission of Utilisation Certificate and Monitoring mechanism

Audit Observation

Action Taken Report

Director, Dairy Development
Department reported (6 January 2015)
that Rs.74.90 crore received for the
scheme Animal Husbandry was fully

Rs.9.47 crore out of the above remained
wautilized with the implementing
departments/ agencies at the end of the
award period.

uatilised. Audit noticed than an amount ofjenough to carry out the work and the work was started without a detailed project report. Action is being taken to

reallocated to Kerala Feeds Limited as per G.O(Ms) No0.239/14/ AD dated 23 /10/2014 for the construction of 2 Hi-

Agriculture (AHG) Department has reported the following :-

Multi Specialitv Complex at Kudappanakkunnu

During 2012-13 an amount of Rs.2.72 crore was sanctioned for the purchase of hospital equipments, furniture etc for
the multispeciality complex. Additional amount of Rs.1.65 Crore was taken from the component for additional
civil works and Rs. 1.07 Crore is remaining for purchase of hospital equipments, furniture etc. Even though action
was initiated for purchase of equipments due to administrative reason, the District Animal Husbandry Officer,
Tvpm was directéd to re-tender and accordingly action has been initiated for e-tendering.

Pharmaceutical division at VBI Palode |

Civil works are undertaken through Kerala State Nirmithi Kendra. AS was given for M/s BAL Pharma Ltd for|

developing pre-formulatory. Presently difficulties are being faced in proceeding with the installation procedures

with regard to filling and cleaning with rooms, since the consultant appointed for the project is not competent

sort out issue and to proceed further.

Hi-tech dairy complex, Vithura and Kuriottumala,

Payment for construction works of hi-tech dairy farm at Kuriottumala to KSHB is being done in parts and work
will be completeed within two months time and animal purchase will be done after civil works are over and the
farm will be commissioned soon. Out of Rs.20 crore sanctioned for Jersy Farm Vithura Rs. 2.52 Crore was given to

Kerala State Housing Board for constuction and balance fund to the tune of Rs.17.48 Crore for the project was

tech Feed plant under Kerala Feeds Limited at Kozhikode and Idukki and Utilistion Certificate for the same

submitted.

The work of Kozhikode Hi-tech feed plant has been completed and trial production of feed is going on. The site

work for Hi-tech feed plant at Idukki is progressing and 75% has been completed.
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Director General of Prisons and
- |Corrcctional Services reported (21
March. 2015) that Rs.115.50 crore
received for Upgradation —of
Prisons was reported as fully
utilised. Audit noticed that an
ame:nt of Rs.15.63 crore out of
this was remaining blocked up
with PWD/imp'ementing
department.

Director General of Prisons has reported that the funds transferred for civil works are in progress.
Fund is blocked up due to procedural delay /delay in implementation. An amount of Rs.15.63
crore was blocked up. Of which Rs.13.54 crore was deposited in PWD and Demand. Draft was
drawn for Rs.2.09 crore. The details of amount (Rs 13.54 crore) deposited in PWD is as follows:
-11.25 crore .

Construction of lower subordinate quarters, District jail, Muttom - 1.80 crore |

- 49 lakh

Regarding construction of lower subordinate quarters, District jail, Muttom, the work is in
progress and 40% of the work is completed. Regarding construction of overhead tank in open jail,
cheemeni the work is re-tendered. Regarding Video conferencing system in jails, it has been
decided to implement the work jointly by IT Mission and ]all Out of Rs.2.09 crore for which DD
was drawn, Rs.95,89,973/- was disbursed for completed works and a balance of Rs.84, 21,182/- is

Video conferencing system in jails

Construction of overhead tank, Open jail, Cheemeni

pending for disbursal .

In view of the above, the audit péra may kindly be dropped.
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Action taken statement on.C&AG report on State Finance for the year ended 31" March 2015

delay the fund remained
1 blocked up. - .

Total Unutilised funds with

: -Name of amount : Implementing Remarks Reply

Para No. Scheme released | Govt. agency

1.6.5 Disaster 16 crore | 1.04 8.12 crore Fund released for ] Revenue (K) Department

(Appendix | Relief - crore establishment of IT | reported that, GoK has

1.10) Capacity infrastructure to SEOC. | entered into the agreement
Building Agreement has not been |with the KELTRON on
(State signed so far. fund|26.04.2016 for the setting up
Disaster transferred to SDMA for|{of IT and Communication
Management capacity building of officials | system in State Emergency
Authority) in Municipalities/ | Operation System. First
(Revenue K . Panchayats . and Beach{ instalment of fund
Dept) guards. Due to procedural | (Rs.1,49,21,200 ie. 25% of the

agreed amount) has been
released to the implementing
agency. The project has a time
line for 36 months from the
date of entering into the
agreement with the KELTRON
for the implementation by
using 13" FC grant-in-aid.

gin

it

7
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Action taken statement on C&AG report on State Finance for the year ended 31* March 2015

Scheme and objectives

P
Na(l;.a Audit observation . Reply

Incentive grant for issuing UID- The first instalment of Rs.4.96 crore out | The 13% FC has recommended a total grant of
1.6.6 | intended to enroll 49.6 lakh BPL of the total grant of Rs.49.60 crore Rs.49.60 crore to the state for the entire award period

beneficiaries into the UID
programme. (Information
Technology (B) Department

released to Kerala State Information
Technology Mission, Trivandrum
remained unutilised due to inability to
link UID data with BPL data. In May
2014, Rs.2.64 crore out of the above was
transferred to District Collectors to
disburse the funds through Local Self
Government Institutions and this also
remained unsuccessful. Consequently,
further instalments (Rs.44.64 crore) of

.| Central assistance were not received.

for incentivising people below poverty line who are
registering for UID. Gol had released the first
instalment of Rs.4.96 crore for the above without any
condition and all subsequent instalments will be
released on a reimbursement basis based on the
number of people covered under the UID database as
certified by UIDAIL IT Department reported that, the

{ amount of Rs49.6 crore as grant in aid for
| incentivising BPL families was worked out based on

the BPL list approved by <Central Planning
Commission. The Finance Commission had approved
an amount of Rs.100 per BPL individual. According to
the latest figures of GoK, total number of families
under BPL list in the state comes to 32.29 lakh which
is much higher than from the list of Gol. As per the
cabinet decision taken on 01.06.2011, GoK has decided
to disburse incentive at the rate of Rs.150/- per BPL
family, through the bank account of the Head of the
family, once the entire members of the family are
enrolled. An amount of Rs.14.88 crore (Rs.4.96 Gol
release + Rs.9.92 crore from the state budget) has been
transferred to Kerala State IT Mission. Accordingly
G.O (Ms) No.16/2011/ITD dated 3.6.2011 was issued.
The conditions in the above GO has been modified
with fresh conditions as per G.O(Ms)24/12//ITD
dated 14.11.2012 enabling disbursement of fund as

B
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Para
No.

. Scheme and objectives

Audit observation

Reply

and when head of BPL family is enrolled instead of
enrolling entire family members. Originally it was
planned to disburse the amount to actual beneficiaries
by linking PDS database, as there is no field in
Aadhaar database showing the poverty status of
enroller. As the Kerala State IT Mission was unable
to link UID data with BPL data, Govt. as per
G.O.(Ms)7/2014/1ITD dated 10.2.2014 directed KSITM
to transfer the fund to District Collectors for
disbursing the same to BPL families through LSGIs.
The amount given by Government to KSITM was
sufficient to meet 40% of BPL families in each district.
IT Department conducted several meeting with
District Collectors and instructed them to speed up
the disbursement of fund and furnish UC for the same
urgently.
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Statement of Action T

fEE)D

GOVERNMENT OF KERALA
Fisheries and Ports (B) Department

aken on the C&AG Report for the year ended 31 \Iarch 2015

| Sk |Para Recommendations/ Action Taken Report
No |No. Conclusion o o
1 11.8.3. |Incomplete projects / Works 1) Chethy Fishery Harbour

. Based on the mode! study report from 11T, Chennai 230m iong
. nver training walls were const

one at the North and
development Aite
T reco

one at the southern bank side, as I* stage

mmended to further increase the length by 60m for both the
{training walls and also recommended to further bend the s
-~ |training ‘wall by about 48°

outhern
towards North West direction for a Iength of
80m. Accordingly, two paral|el preakwaters of length 280m each were

ructed on either side of the Chethn pozhy .| .

r close study of the shore line changes, on 18-06- 2009

[{constructed perpendlcular to the shorehne Also the other works such as

Jauction hall, wharf, -protection ‘wall, palkmg and loading area, gate

house, toilet block approach road etc. were completed. The dredging

d the tender received through the third
‘tendenng was submitted by Chief Engineer,

Depanment to Government for sanction.

work was tendered thrice an

while constructing the breakwaters, accretion was noticed iIn

between the breakwater and it became necessary to conduct re-

engmeermg study Accordingly Admmlstranve sanction was issued for an

Harbour Engineering}"

lamount of Rs. 25.89 lakhs for conducting the re-engineering study.
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A

P

CWPRS, Pune was entrusted to conduct the study. The data and details
required for the study were already given to CWPRS and the study
report was recelved from CWPRS -Some clarification has been sought
“[from CWPRS, Pune. After getting clarification, actlon will be lnltlated to
arrange the balance work. ‘

2) Construction of Andhakaranazhy Bridge

The work was sanctioned under the head of account 4405-00-
800-
work was arranged and commenced on 28-12-2009. As the contractor
failed to complete the work within' the time period, the contract was
[terminated on 17-

balance work was re- -arranged  and © agreement  executed . on

23-1-2013. No budget allocation was aflocated during 2010- 11, 2011-12,
2014-15, which inturn affected the payment of contractoi’s bill. The

‘pending bills were cleared during 2015-16
authonzatlon

through addmonal
No amount is allotted during the current financial year
also. Now the work has attained a progress of 78%. Action is being
taken to complete the balance work without any further delay.

3) Development of Azhikkal Cargo Port

Admlnlstratlve Sanctlon was accorded for Rs. 270.20 lakhs for the
development of Azhikkal Port.

All works except construction of control room and electrification|.

works were completed and handed over to Port Department

|Expenditure incurred iS Rs. 243. 70 lakhs. There is a proposal for

78 (Plan) wnth administrative sanctlon amount of Rs. 635 takhs. Thel:

10-2011 at the risk and cost of the contractor. The _
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1a quannty of 5500 m3 in the original estimate is the ample proof that the

- |Harbour Engmeerlng Department was well aware of the low lying area

| development of Azheekkal Port as a feeder port. Hence electrification

and construction of control room will be taken up on finalization of the
future development scheme.

4) Construction of Thalai Fishery Harbour

‘Harbour was techntcally sanctioned, tendered and awarded to a

contractor dunng 9/2010 at an amount of contract of Rs. 4.32 crores at
the quoted rate of 40% above the estimate rate.

. While estimating and awarding the above work the Harbour

the programme was planned differently. A quantlty of reclamatton by
dredging to the tune of 5500m3 at the rate of Rs.93. 93/m3 (2009 SOR)

done within a radial dnstance of 500 m. The provnsnon for reclamation for

‘Iwhere the wharf is to be constructed It was planned that the required|
' capttal dredging quantity: of 61000 can be arranged as a separate work

‘land the dredged sand can be utilized for reclamation.area behind the
twharf.

The reclamation as envisaged at the area where the wharf is to be

constructed could not be done owing to the protest from the local

‘The work of COI’lStI'UCtIOﬂ of wharf and auctlon hall at Thalat Flshlng '

Engineering Department was well aware of the requuement of filling and |
reclamation required for-the wharf and the area behind the wharf. But|

was provided in the work awarded as above and the dredging was to be

11
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“|and itwas thought that the reclamation provided in the work of wharf and

work was to change the methodology of the work. It was changed from
|working over reclaimed fand to working over the floatrng platform In
between the above .course of action the period of completion of the work

was over and due to changes in the work the contractor raised claim for|

the southern breakwater but could not be taken by dredging due to
objection of the local people on the apprehension that dredging on the

area would cause damage to the houses in the locality and severe
coastal erosron could cause in the future,

At this juncture the Capital dredglng for a quantrty of 61000m3 from
the basin @ Rs. 103.92 ( 2010 SOR)'was awarded as a separate work

auctron hall for a quantrty of 5500m3 could also be done by this work.
The work of caprtal dredgrng was awarded at the quoted rate of 4.13%
below estimate rate at an amount of contract of Rs. 60.77 lakhs. But it
was found-that the dredged soil from the basm was unfit for reclamation

work since it was fully clay/mud A quantity of 11638 m3 dredging was
executed in the work.

In the above circumstance, the only avanable mode for executing the

revision of- rates Government constrtuted a High Level Committee to
look in to the matter in detail and allowed revision of rates for the work
carried out after 1-10-2012 without tender excess. That is, the

|people. Sand requrred for the nllrng was availabte on the ‘south side of}

contractor was allowed. the rates of SOR 2012 for the work executed|.

3
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- after 1-10-2012 without any tender excess and the revised estimate was

wharf

‘|work was awarded to. MIs. Kerala State Construction Corporation Ltd.
with an agreed PAC of Rs. 597.16 lakhs (17.55% above estimate rate).

‘ 6) Construction Of Yard behind the newly constructed Cargo wharf

‘approved.

». Now fh‘e works in the Thalai Fishery Harbour are nearing the
completion stage. In the ,above Circumst'ances 'now‘ estimate for capital
dredging the basin and carrying th'e'sp'oil of clay in to the deep sea is
under consideration as capital dredging is essentlally to be conducted to
make the basin fully useful to the intended purpose of it.

5) Development of Azhikka_l. Port- Phase-1 Construction of new

Admmlstratlve Sanctlon was accorded for Rs. 550 lakhs and the

As the firm  failed [in arranging the work, the balance work was
te(milhated at their risk and cost. The balance work was re- arranged and
work completed on 14-3-2011. '

at Azhikkal

Admnmstratwe Sanctlon was accorded for the Development
works at Azheekkal Port for an amount of Rs, 270.20 lakhs which

protection to the port wharf, dredging t‘he'rive' and filling the yardA
with dredged spoil and the construction of the yard behind the

includes - construction of cable duct behind the wharf, river side|

newly constructed wharf. During the progress of the-work, an

15
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unéxpected sinkage was noticed, where the interlocking blocks are
to be laid. In order to stabilize, the soil near the river bank, a period _
of consolidation is necessary and this caused the delay for the|

compietion. Based on the above facts a site investigation was
done. After the consolidation and attaining soil stabilization, the|

work completed on 15/06/2016 and handed over to Port
Department. | -
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REPORT OF THE COMPTROLLER & AUDITOR GENERAL OF INDIA ON STATE -

FINANCE FOR THE YEAR ENDED 31.03.2015 — ACTION TAKEN REPORT

Paragraph Recommendations of the. Committee ' Action taken by the Government
No. ' =
1.9.3.2 _ |Co-operation Department T T

Audit observed that departmental loan balance (Rs. 293.06
Crore) was Rs. 201.68 Crore Iess than the figure appeared
(Rs. 494.74 Crore) in the Finance accounts. Reasons for
the discrepancies were analysed in audit and certain
deficiencies noticed in the maintenance of loan account by.
deparlment are given below: -

® An amount of Rs. 125.53 Crore was sanctioned as
interest free loan to KSCARDB during 2010-11 to
clear the guarantee commission due from the bank
to Government. Subsequently, vide G.O. dated 30,
March 2013, Government penmtted to write off this
loan in two equal-instalments in the year 2012-13
and 2013-14. But the State Government did not
provided necessary budget allocation- to adjust the
amount and clear the loan account. Registrar of Co-
operative Societies stated that the matter was
referred to Government for regularization.

In order 1o have a proper record of assisiance given
to apex and federal societics, the detailed accounts
are 10 be maintained by the Registrar/Joint Registrar
_(General). As and when a loan amount is sanctioned
- 1o a society, the details such as name of society, the

|

]

In Co-operation Departnent, the DCB statements were
prepared consclidating the statements submitted by the
Joint Registrars of 14 Districts in the State. Joint Registrars
arc collecting -details from their sub level Assistant
Registrar offices. But when certain .discrepancics were




amount of loan sanctioned, the head of account
from which the amount was drawn, the terms and
conditions of loan, instalments of. principal and
interest amount due to be paid by the loanee entity
up to the last instalment, eic., are to be entered in
the Register. But such a register is not maintained in
the Registrar's office/Joint Registrar (General) to
monitor payment of loan amount by the loanees.
} -« “Due to non-maintenance of individual account,
scrutiny of apex/federal society wise loan details
was not possible in audit. The Registrar of Co-
operative Socicties stated that the cenified
_statements from concurrent auditors were collected
from respective institutions for ensuring . the
correctness of the Demand Collection Balance

«  statements in respect of Apex/Federal Societies. '

The reply of the Registrar is not acceptable as he is not
keeping any records to verify the correctness of the
statements furnished by the Co-operative institutions.

noticed in the statements received from the Districts,
Registrar of Co-operative Societies has given instruction to
all the sub level offices to update all the Registers and to
submit Institution wise details of the outstanding amounts.
To ensure accuracy, inspections were conducted in some of]
the offices. Steps have already been taken to collect yearly
DCB statements ¢n institution wise basis. S

- hd -

Necessary registers regarding the assistance given to
Apex/Federal Sacietics is maintained by the concerned
administrative sections. Demand notices are issued for the
timely remittance of dues. Government will issue necessary
direction for ensuring the correctness on Demand collection
balance in respect of Apex/Federal Societies.

/
GOPAKUMAR. N
* Joint Scﬁr‘ctary ro Govt.
Finance Department
Govt. Secretariat
Thiruvananthapuram
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GOVERNMENT OF KERALA
FINANCE (SECRET SECTION) DEPARTMENT

STATEMENT OF ACTION TAKEN ON AUDIT PARAS CONTAINED IN THE REPORT OF COMPTROLLER AND

AUDITOR GENERAL OF INDIA ON STATE FINANCES FOR THE YEAR ENDED 315" MARCH, 2015.

Para Recommendations Action Taken
No.
1.9.4 | 1.9.4 Cash balances and investment of cash balances The cash balance of the State above the required minimum

The cash balances and investments made by the State Government out
of the cash balances during the year are shown in Table 1.24.

1651.00
147.05

162882
617.26

“b279.82
76431

ésh balailces

vestments from cash
balances (a+ b)

a.Gol Treasury Bills

757.08
7.23
1511.72

141.90
5.15
1507.44

615.18
2.08
4.28

b. Gol Securities

Fund-wise break-up of
investments

a.Reserve funds bearing
interest

b.Reserve funds not bearing
interest

c.Deposit bearing interest

1511.72 1507.44 4.28

d. Deposit not bearing
interest

Interest realised during the  [78.39 34.23
year on investment of cash

balances

44.16

Table 1.24 shows substantial reduction in State’s cash reserve during
2014-15 and decrease in investment in Gol Treasury bills and

securities.

is invested in 14-day intermediate treasury bills by the
Central Accounts Section of Reserve Bank of India. During
the financial year 2014-15, State was undergoing severe
financial crisis, as a result of which the cash balances were
poor throughout the course of the year. Even the state was
in Over draft for six days during the same period. The Open
Market Borrowings of the same period were utilized for
balancing huge revenue gap, which was the indication of
severe fiscal crunch faced by the state, as when it was
raised. Concomitantly, the funds invested in treasury bills
had to be rediscounted before maturity in order to adjust
with reduction in cash balances. Therefore, investment from
cash balance and interest thereon was reduced as compared

to the previous Financial Year.




157)

1.10.2 Fiscal liabilities /
(b) Consolidated Sinking Fund

The State Government had set up a Consolidated Sinking Fund with
effect from the financial year 2007-08, according to which the Fund
was to be utilised as an Amortisation Fund for redemption of all
outstanding liabilities of the Government commencing from the
financial year 2012-13. The Fund was to be credited with contributions
from revenue at the prescribed rate and interest accrued on investments
made out of the Fund. Only the interest accrued and credited in the
Fund was to be utilised for redemption of the outstanding liabilities of
the Government. As per paragraph 5 of revised model scheme for the
constitution and administration of Consolidated Sinking Fund of
Kerala, the rate of contribution to the Consolidated Sinking Fund was
0.5 per cent of the outstanding liabilities at the end of the previous year.
According to this, the State Government had to contribute Rs. 620.40
crore during 2014-15 to the Consolidated Sinking Fund. However, the
State Government did not contribute any amount to the Fund, during
the current year. As per the guidelines of the fund, the balance at credit
of the Fund is required to be invested in the Government of India
Securities. During the year, an amount of Rs. 113.21 crore was received
as interest from the investment made out of the fund. At the beginning
of the year Rs. 1,497.16 crore was available and with the interest
recéived on investment, the outstanding balance at the end of year was
Rs. 1,610.37 crore. Out of this, Rs. 1,492.88 crore was re-invested in
Government securities, leaving an un-invested balance of Rs. 117.49

crore in the Fund.

As the State is continuously in Revenue Deficit, the
contribution to CSF has to be made from the borrowed
funds. The yield on CSF investments as against the cost of
borrowings gives a negative carry and hence it is not
prudent to contribute to CSF, given the high cost of
borrowings. Moreover, the appropriation for contribution to
CSF, is a Revenue Expenditure which would contribute to
the Revenue Deficit of the State, making it difficult to avail
the State-specific grants and benefits under debt-relief
schemes. The cash balance of the state is only transitory in
nature and will not be sufficient to meet obligations that
have not been disclosed in the State Government’s accounts
maintained on cash basis, which the accrual accounting
system would have revealed. So the transfer to CSF and
investments there-from cannot be considered as a viable
choice of investment in the present situation. The
enhancement of provision for transfer to the CSF in 2014-15
to the required levels was therefore not found desirable and
it will be difficult for the State to contribute to CSF till such
time the revenue account is balanced and the contribution is
treated as capital expenditure. Central Account Section of
Reserve Bank of India has been entrusted by the State for
the of balance of CSF.
Accordingly RBI may hold on the reinvestment considering

investment/reinvestment

the favorability of money market conditions.

The CSF Scheme No

is modified vide GO(Ms)




1s¢

225/2016/Fin dated 10.6.2016. Though the modified scheme
allows to invest CSF in Treasury Bills, Special Securities of
the Government of India and State Development Loans of
other States in addition to existing Government of India
securities, the return form such investments vis-a-vis cost of
borrowings has to be assessed. Thereafter a prudent stand

will be taken in respect of CSF investments.

PREETHA B.S.
JOINT SECRETARY (FINANCE)
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REMEDIAL MEASURES TAKEN STATEMENT ON THE REPORT OF THE C&AG ON STATE FINANCES FOR THE YEAR ENDED MARCH

represents the amount of un-encashed cheques.

As.on 31 March 2015,.there was an outstanding balance (cumulative) of ¥ 1,501.60 Crore.
This represents expenditure originally booked under different major heads of Consolidated
Fund, which has not resulted in any cash outflow till the end of March 2015.

C . : 2015 Para No. 1.9.4.1
FINANCE (ESTABLISHMENT-C) DEPARTMENT
SL No| Para. No Recommendation l Action Taken
1. ]1.94.1 } i
. ) ) . . {The comptroller and Auditor General of
This head is an intermediary accounting head for initial recording of transactions which are o | India in his report on the State Finance for
(Page No. |be c}eared eventually. As per accounting rules, when a cheque is issued, the functional head js |the year ended 31.03.2014 and 31.03.2015
35 of debited and the Major Head-8670-cheques and Bills is credited. On clearance of the cheque | has incorporated audit paras 1.8.4.1 and
C&AG by t-he bank, the minus credit is given to Major Head 8670- Cheques and Bills by crediting the [ 1.9.4.1  respectively  regarding  the
report- Major Head-8675-Deposits with Reserve Bank and thereby reducing the cash balance of the | accumulation of huge amounts under the
2015) Government. Thus, the outstanding balance under the Major Head 8670-Cheques and Bills

head of account-8670-Cheques and bills
which reflects the unencashed amounts of
Pay Order Cheques. In cases where the
issued POCs are not encashed within the
valid period of 3 months, the amounts shall
be remained as outstanding balance in that
particular head. Though the treasury
officer is entrusted with the accounting
procedure of drawing the amount of these
unencashed (time barred) cheques in a
separate bill and adjust the same by giving
credit to the major head 8675-Deposit with
the Reserve Bank, the same is not
performed by them. The result of the same
is huge accumulation of amounts under the
head 8670. In the above circumstances,
Director of Treasuries has directed all the
Departmental officers of the Treasuries who
are entrusted to conduct departmental
Inspection in treasuries are hereby
instructed to verify details of the
unencashed POCs in each treasury under
their jurisdication and to incorporate the




)

same as an objection/para in the inspection
reports.

As per the report of Director of Treasuries,
a Consolidated list after reconciliation of
unpaid POCs issued from 1.4.2013 to
31.3.2015 with reason thereof obtained from
the District Treasury Officers comes 146
POCs for ¥ 19,61,035/- which remain
uncashed due to unacknowledgement of the
same by the beneficiaries or due to elapse of
time limit. Director of Treasuries has given
necessary direction to all the concerned
Deputy Directors and District Treasury
Officers for verification of un-encashed
POCs during internal audit to avoid such
omissions. The reconciled list received from
the District Treasury Officers is attached
herewith.

W

T

T. KANCHANA
Joint Secretary
Finance Department
Govt. Secretariat
Thiruvananthapuram
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Consolidated Status of Unpaii‘{ POC Issued from 1/4/2013-31/3/2015

~nad

slNo | ® Treasury T NoofPoc [ Amount

1 | Thiruvananthapuram - | 6 | 28112
2 | Kattakkada S OONIL " NIL
3 Kollam "l 8 169296
4 | Kottarakkara RS 2500
5 | Pathanamthitta ol 3 14727
6 Alappuzha 1 404
7 Chengannur 8 25655
8 | Kottayam ] 1 3900
9 Pala ] 15 62428
10f Idukki " 1 30302
11| Ernakulam | 10 185163
12| Muvattupuzha 17 205344
13} Thrissur 11 3000
14| Palakkad -] 3 _ 13660
15| Malappuram |8 200329
16| Kozhikode o 17 43732
17| Thamarassery 18 257464
18| Wayanad .6 15969

. 19| Irinjalakkuda 3 136035
20| Cherpulassery 6 285203
21] Mattannur \ 2 6390
22] . Kannur 16 93138
23| Kasargod | 5 178284

TOTAL 1 146 1961035

/-.:.}!
VAT
{.7

For Director of Treasuries



Y

Action Taken Statement on C&AG Report on State Finance for the year ended 31* March 2015

Scheme Audit observation Reply
State ‘Disaster | The State Disaster Response Fund (SDRF) was set up | As per the utilization statement for the year 2014-
Response Fund | on 1% April 2010 replacing the existing Calamity [ 15, the opening balance for the year was

{ [Para 1.10.2 (a)}

Relief Fund. At the beginning of the year, there was
¥77.73 crore as opening balance in the Fund. The
size of the Fund for Kerala for the year 2014-15
fixed by the Th FC was ¥159.33 crore, 75 per cent
{¥119.50 crore) of which was to be contributed by
the Central Government and 25 percent
(Z39.83 crore) by the State Government. During the
year, the State Government credited ¥159.33 crore
to the Fund. After setting off the expenditure for
-disaster relief operations - to the extent of
2215.15 crore, the balance in SDRF as on 31* March
2015 was T21.91 crore.

According to- the guidelines issued by the
Government of India, the accretions to SDRF were
to be invested in Central Government dated
securities and/or Auctioned Treasury Bills and/or
interest earning deposits and Certificates of
deposits with Scheduled. Commercial Banks.
However, no such investments were made by the
State Government so far (October 2015)

Z3567.30 lakh and total contribution of Central
Government was ¥11950 lakh and the state share
was 23983 lakh. The total available fund was
219500.30 lakh. Out of this an amount of
£19324.93 lakh expended and hence the balance at
the end of 31 March 2015 was only ¥175.37 lakh.
As per G.0.(MS) No.447/2011/fFin. Dated |
17/10/2011, the Government have instructed that
the periodic contribution to the SDRF as well as the
other-income of the SDRF shall be kept in the Public
Account of the State on which the State
Government should pay interest to the fund at the
rate applicable to overdrafts under the Overtdrafts
Regulations Scheme of RBI. The interest will be
credited on a half yearly basis. Hence the accretions |
to the SDRF were not invested in Central
Government Securities and/or Autioned treasury
bills and / or interest earning deposits and
Certificate of deposits with Scheduled Commercial
Banks.
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ACTION TAKEN REPORT » ;

Action Taken

SL No. | Para No. C & AG Report on State Finance for the year ending on 31.3.2015 L
1 1.10.3 |Status of Guarantees — Contingent Liabilities |

Guarantees are liabilities contingent on the Consolidated fund of the State in cas o5

Draft Guarantee Redemption

of default by borrowers for whom the guarantees have been extended. Section 3, ,0f |[Fund Rules has been formulated
the Kerala Ceiling on Government Guarantees Act,2003 which came into effect n|and it is with the Accountant

5 December 2003 stipulates that the total outstanding Government Guarantees'

1General

for  vetting

on first day of April every year shall not exceed Rs.14000 crores. As per section6 | 17/7/2014

of the Act, the Government has to constitute a Guarantee Redemption Fund. The
Guarantee Commission charged under Section 5 of the Act was to form the corpus
of the Fund. However, the Fund had not been constituted and consequently, the
Guarantee Commission of 663.95 crore collected during 2003-04 to 2014-15 had
not been credited to the Fund was treated as non-tax revenue in relevant years and
used for meeting the revenue expenditure of the Government.
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STATEMENT OF AC

)

TION TAKEN ON AUDIT PARAS OF THE COMPTROLLER AND AUDITOR GENERAL

REPORT OF THE YEAR ENDED 31ST MARCH 2015 ON STATE FINANCES

;jl(; P,\? (;a Audit Observation Action Taken
The overall savings of Rs.20,157.97 crore was In the budget circular issued every year, all heads of
1 |2.2 |the result of savings of Rs.20,349.97 crore in | departments and controlling officers are given specific

44 Grants and 21 Appropriations under the
Revenue Section and 30Grants and six
Appropriations under the Capital Section
(offset by excess of Rs.192.00 crore in one
Appropriation under the Revenue Section.
Overall savings increased from 18.2 per cent
in the last year to 19.5 per cent in2014-15
indicating increasing deficiency in the
budgetary process. Further, Audit analysed
savings exceeding Rs.100 crore in plan and non-
plan category under voted section and observed
that budget allocation of Rs.10,133.86 crore
remained unutilised under voted section.

. In Revenue section, savings (Rs.6,605.21
crore) were mainly under plans schemes
(Rs.5,097.87 crore) of 13 Grants and under
non-plan schemes (Rs.1,507.34 crore) of four
Grants.

. In the Capital section savings (Rs.3,528.65
crore) was under plan schemes(Rs.2,979.11
crore) of eight Grants and under non-plan
schemes (Rs.549.54crore) of three Grants.

instructions to personally ensure that estimates are
prepared with utmost care and accuracy taking into
account all aspects that are normally available at the
time of estimation so as to avoid instances of huge
variations between estimates and actuals. Chapter 8
of KBM also contains provisions for control  of
appropriation for ensuring financial accountability and
prudent budget management. However it has been
noticed that several spending departments do not
strictly adhere to these provisions thus paving the
way for occurrence of variation between budgetary
appropriation and actual expenditure. To ensure
appropriation control and prudent execution of budget,
Govt. issues necessary instructions to all departments
time to time reiterating the need for adherence to the
relevant provisions in the KBM to avoid recurrence of
such instances in the ensuing years. Separate
instructions will be issued in the Budget Circular to all
controlling officers and Heads of departments for
taking urgent measures to rectify the errors and to
prevent the recurrence of these instances in future.

A
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GOVERNMENT OF KERALA

FINANCE (SECRET SECTION) DEPARTMENT

STATEMENT OF ACTION TAKEN ON AUDIT PARAS CONTAINED IN THE REPORT OF COMPTROLLER AND
AUDITOR GENERAL OF INDJIA ON STATE FINANCES FOR THE YEAR ENDED 31" MARCH, 2015.

Para No.

Recommendations

Action Taken

233

2.3.3 Excess over provision during 2014-15

(Item No.4 of the Table 2:4) .

The Appropriation Accounts disclosed excess expenditure of "192 crore
under Revenue Section in one appropriation-‘Debt Charges’, which
requires regularisation under Article 205 of the Constitution and the
sub-heads in which expenditure exceeded the appropriation under the
Grant are detailed in Table 2.4.

Table 2.4: Sub-heads in which expenditure exceeded the appropriation
(in crore)

In the above heads of account (except first item), interest transfers to
respective account were carried out during the fag end of the year.
However, in respect of interest transfers to fixed time deposits, the
controlling officers did not take any initiative to obtain the budget
allocation though it was almost exhausted in December 2014.

Budget proposal for each financial year has
been preparing in the second half of preceding fiscal.
Interest provisioning is done reckoning anticipated
expenditure and prevailing liquidity position.
Because of various unforeseen reasons, there was
slight deterioration in the cash position which lead to
excess borrowing than expected that resulted more
interest liability. Up to the last quarter, there was
sufficient savings in other head of accounts under the
major head “2049” giving space for reappropriation.
But due to certain unforeseen developments in the
closing weeks of the financial year ended 31* March
2015 that could not be make use of.
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1.4 Capital Receipts

Capital receipts comprise miscellaneous capital receipts, recovery of
loans and advances released to institutions/organizations and public debt
receipts. Trends in receipts under capital sector are detailed in Table
1.11. Table 1.11: Trends in growth and composition of capital
receipts. ("in crore)

19 28
104 134
13950 15106
392 |53
82 1 106
13939 | 1393
Rate of growthi of CR (per cent) | 84 | 107 |
‘Buovancy of Debt recespls w.rt GSDP 0.6(*y | 08

1y ST FIRGRCO AcCoNRSS O PeSpeCiIve yodrs I

(*) change in figures with respect to previous Report is due to adoption of revised GSDP Hgures
Internal Debt mainly comprised Open Market Borrowings of the State
and growth rate shown by debt capital receipts was mainly due to
increase in open market borrowings (400 crore) and Special securities
issued to National Small Savings Fund ('567 crore). The growth rate of
debt capital receipt and capital receipts increased when compared to the
previous year mainly due to the increase in internal debt receipt of the
State Government. Buoyancy of debt receipts with respect to GSDP also
has shown an increase when compared to 2013-14 but it remains less
than one (0.8) which is a good indicator as the Government’s borrowing
pace was less than that of GSDP.

-Noted-

2
“TGOHAKUM
Joint Sécretary to Govt.

AR'N

Finance Department
Govt. Secretariat
Thiruvananthapuram
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F'nanée’ PAC-B) Department |
Statement of Action Taken on the Report of C&AG on
_State Finances for the year ended on 31.03.2015

Audit Para

Name of

Department |

- Action Taken Report

2.3.5.1(1ii)
without budget _provision.
|| Token Provision (¥ 1000) was
provided under the scheme "
Payment of cost for the

Deployment of CRPF (2055-00-|

800-99-NP)' for meeting the
expenditure in connection with
the deployment of Central
Reserve  Police Force. An
amount of ¥ 6.43Crore was
booked through inter state
settlement adjustment . and

intimated (January 2015) to the| -
- Officer| .

Chief  Controlling
(Director General of Police) by
|ithe PAG (A&E) to arrange
sufficient  budget
under the sub head. The Chief
Controlling Officer did not

make . any effort - to obtam|

additional budget provision but

surrendered the token: provision|

which _ resulted in excess
expenditure to the tune of ?
6.43 crore. :

Audit also observed excess
expenditure of ¥ '5.67 crore
under the. sub head Crlmlnal
Investlgatlon Branch (2055 -00-

Expenditure|

provision|-

Police

12.3.5.1(1i1)
" [without

Imade

“lin 2015

~ para no.

- Expenditure
budget provision,
Home (E) department has
furnished the 'Action Taken
Report which contains the|
following details.

Regarding

A token provision for
the. 'Payment of cost for the| -
Deployment of CRPF' (2055-| -
800-99-NP) was surrendered,

- |since the Police department|
‘|had not received the details

regarding the adjustment
by the Principal
Accountant” General (A&E)
through Central
accounts of RBI for an

amount of <6.43 Crore.
Therefore - additional ~fund
could not be proposed

through re-appropriation to
regularize the excess amount
incurred, which resulted in

" |excess  expenditure. = The
Accountant General vide|
letter - No. Report/civil/state|

~ |finance 2014-15 field]

|party/239  .informed the




.AA

n|

101-99)' for meeting Travelling
Allowance (Tour) of policemen
and I 7.28 crore was booked

|lagainst the budget provision of
Thus, failure to
monitor the expenditure against|
allotment by - the  Sub

3 1.61 crore.

Controlling Officer and lapse on

the part of Controlling Officer|

(Director General of Police) in

obtaining -sufficient additional| -
|{funds to regularize the excess|

expenditure, resulted in excess
under the head.

“[Crore. ~  The
E the details
| Pr1nc1pal AG (A&E) in 2015
- |expenditure

|Therefore = the

~+ |could provide sufficient fund
exeess|

. |such irregularities in future.

matter only on 7.10.2015.

Against the budget
provision -of ¥ 1.6]1 Crore
provided for TA under the
H/A 2055-00-101-99-NP, an
amount of ¥ 7.28 Crore was
spent -which resulted in an
excess expenditure of ? 5.67
Police
department had not received
regarding the
adjustment made by the

with  the
related  to
Railway Warrant claims.
department

in connection

to regularize - the
expenditure before the end of
the financial year.  Strict
action' has been taken the
Police Department to avoid
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Finance (PAC-B) Department
Statement of Action Taken on the Report of C&AG of India on State
Finances for the year ended on 31.03.2015

.SL.
No.

Para No.

Subject

Action Taken Report

2.3.5.2(i)

Non reporting of expenditure
incurred by Drawing and
Disbursing Officer to Chief
Controlling Officer .

Expenditure of Rs. 0.32 crore
incurred by two Drawing and
Disbursing Officers
(Sheristadars of Collectorates,
Kottayam and Kozhikkode)
under the scheme 'District Police
Complaints Authority (2055-00-
001-94-NP) was not reported to
the Chief Controlling Officer
(Director General of Police)
which resulted in surrender of
the entire budget allocation of
Rs. 0.38 crore under the scheme
by Chief Controlling Officer,
resulting in excess expenditure
0f Rs.0.32 crore.

Police Complaints Authority South Zone has informed
that an amount of Rs. 18 lakh for the purchase of vehicle
and Rs. 50,000/~ for office expenditure were sanctioned
under the head of account 2055-00-001-94-NP. Out of this
a total amount of Rs. 15,88,453/- was utilized (for vehicle
15,38,729 and for office expenditure Rs.49,724) and an
amount of Rs. 2,61,547/- was surrendered. Total allotment
Re. 18.50 lakhs.

The south Zone State Police Complaints Authority also
informed that they were unaware of the fact that amount
has to be reconciled and to be informed to State Police
Chief as no instruction in this regard was received from the
State Police Chief.

Police Complaints Authority North Zone has informed
that an amount of Rs. 18 lakhs for purchase of vehicle and
Rs. 50,000/- for office expenditure were sanctioned under
the head of account 2055-00-001--94-NP. Out of this, a
total amount of Rs. 15,64,855/- was utilized (for vehicle
Rs. 15,14,855/- and office expenses Rs. 50,000/-) and has
informed that the balance amount of Rs. 2,35,145/- has not
been surrendered. Total allotment 18.50 lakhs.

The North Zone Police Complaints Authority has also
informed that he is unable to surrender the amount and
send expenditure statement to State Police Chief due to
paucity of permanent staff.

Total fund allotted to DPC's - Rs. 37 lakhs (18.5+18.5)

Expenditure — Rs. 31, 53, 308 (15,88,453+15, 64, 855)

Unspent - Rs. 4, 96, 692 (2, 61, 547+2, 35, 145)
Surrender - Rs. 2,61, 547(DPCA South Zone)
Amount to be surrendered -Rs. 2,35, 145 (DPCA North

Zone)

OPantiebe L
S Secretiy

it (.e}:rm“"'
Govt. -t
Cosjen Jie 0



STATEMENT OF ACTION TAKEN ON THE AUDIT PARA CONTAINED IN THE REPORT OF THE COMPTROLLER AND AUDITOR GENERAL

)3

GOVERNMENT OF KERALA

- FINANCE (BUDGET WING-BI DEPARTMENT

OF INDIA ON STATE FINANCES FOR THE YEAR ENDED ON 31 MARCH 2015.

Sl.No. | Para No. Audit Observation Action taken
1. 2353 (i) Resumption orders issued | As per Accountant General's Statement of Accounts dated

without proposals _from _ Chief
Controlling Officer

Against the provision of Rs.0.46
crore under the scheme
‘Miscellaneous - Other Charges
(2075-00-800-92-NP-CY, Rs.0.56
crore was spent during 2014-15. But
Finance Department sanctioned
resumption of the whole provision
without any proposal by the Chief
Controlling  Officer  (Secretary,
Revenue (B) Department) resulting
in excess expenditure of Rs.0.56
crore under the scheme.

08.05.2015 for the financial year ended 31.3.2015, the
éxpenditure shown under the head of account 2075-00-800-92-
NP-C was Rs.16,000. Though Finance Department did not receive
any proposal for surrender from the Controlling Officer, the
resumption was carried out on the basis of the Statement of
Accounts received from the PAG(A&E), Kerala.

As per the final accounts of the Accountant General, the actual
expenditure incurred during the financial year 2014-15 under the
head of account 2075-00-800-92-NP-C was Rs.56.26 lakh, i.e. the
Revenue Department had incurred an excess expenditure of
Rs.10.00 lakh. The Revenue Department had not furnished any
surrender proposal to Finance Department, but at the same time,
that Department was bound to furnish necessary re-appropriation
proposal to regularize the excess expenditure, in compliance with
the specific general instructions issued vide Circular
No:18/2015/Fin dated 29.01.2015, with regard to final
surrender/resumption and re-appropriation of funds. If the
Revenue Department had acted in accordance with the above
ceeular instructions, the situation of unnecessary resumption
could have bzen avoided.
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In order to avoid deficiency/lapse like this, Government have
already undertaken the initiative for the implementation of the
Integrated Financial Management System (IFMS) by combining
various online systems on receipt and expenditure by integrating
State Budget with treasury transactions relating to line
Departments, Accountant General, RBl and ther stakeholders.
When the system of IFMS is implemented completely, monitoring
of expenditure can be done more effectively and efficiently. May
kindly drop the objection in this regard.

A. SHIBU
Joint Secretary
Finance Department

Government Secretariat
Thiruvananthapuram
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GOVERNMENT OF KERALA
Finance (Budget Wing-F) Department

Recommendation contained in C&AG’s Action Taken

Report

Resumption orders issued without
proposals from Chief Controlling Officer

An amount of Rs.3.75crore was provided

The resumption was carried out under the

head of account ‘4058-00-103-99 for

under the scheme ‘Construction of | Construction of Buildings for Government

buildings for Government Presses (4058-00- Presses-(P)’ based on the proposal of
103-99-P)’, and Rs.1.86 crore was spent

during 2014-15 by the Chief Engineer,

Director of Printing. As per letter No. BW-
F3/10/2016-Fin dated 16/08/2016, the

Buildings, the Chief Controlling Officer of | Director of Printing was insfructed to be

the sub head. However, it was seen that | more cautious gn furnishing the

the Director of Printing, who is not the resumption/reappropriation proposals and
Chief Controlling Officer of the sub head, | furnish such proposals pertaining to the
submitted 3 Proposal to surrender the | heads of account controlled by him only.

whole budget provision of Rs.3.75crore and Also since the introduction of BAMS(Budget

consequent resumption by Finance | Allocation Monitoring System) from 2016-17

Department resulted in ap eéxcess | onwards, the heads of account are mapped

expenditure of Rs.1.86crore under the
head.

to the respective Controlling Officers and

therefore » resumption/, reappropriation

Proposals can be verified with the data in

BAMS so that such instances can be avoided

in future.

A

A. SHiB1s
Joint Secretary
Finance Department
Government Secretariat
Thiruvanap thapuram
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GOVERNMENT OF KERALA !

FINANCE (BUDGET WING- H) DEPARTMENT

STATEMENT OF ACTION TAKEN ON PARA OF THE COMPTROLLER AND AUDITOR GENERAL AUDIT REPORT ON STATE

FINANCES FOR THE YEAR ENDED MARCH, 2015

SL | Para No. Audi Observation Action Taken |
No ' _ .
1 [23.5.3(ii) | Against the budget provision of | The budget provision under the head of account 2701 -80~800-94-34-Inter-State Waters

Rs.1.50 crore under the scheme
Inter- State Waters including
Cauvery (2701-80-800-94-34-
NV), an expenditure of Rs.2.10

crore was incurred resulting in

excess -expenditure of Rs.0.61
crore. Though, excess expenditure
was incurred based on the
additional - authorization issued
(December 2014), proposals (by
the Chief Engineer, Irrigation
rescarch Bord, Kerala) for
regularization  of  additional
authorizations was not acted upon
by the Finance (Budget) wing

.resulting in excess expenditure of

Rs.0.61 crore.

Finance stated

Department

{ (October 2015) that proposal for
regularizing the amount through

Supplementary Demands  for

including Cauvery (NV) in 2014-15 was Rs. 1.50 crore. In addition to the above, as per
G.O. (Rt) No.9215/2014/Fin dated 08.12.2014, additional expenditure to the tune of
Rs. 182.81 lakh was authorized to effect the payment of the dues of Kerala to Tamil
Nadu on capital cost and maintenance cost of Aliyar Dam and Parambikulam group of
dams, subject to the condition of regularization of the same through re-appropriation of |
saving only within the Grant before the close of the financial year. The total
expenditure during the year was Rs.210.61 lakh. Though the Controlling Officer had:

furnished proposal for regularizing the entire additional authorization ~amount.of | .

Rs.182.81 lakh through the Supplementary Demands for Grants, it was not considered
as the trend in expenditure was contradictory to what has been reported by the Chief
Engineer, and also anticipating sufficient savings-at the end of the financial year. As
expected, there was a savings of Rs.94.90 crore in the Revenue Section at the end of
the financial year. The actual expenditure incurred was only Rs.60.61 lakh against the
additional expenditure of Rs.182.81 lakh authorized. If the Controlling Officer had
furnished re-appropriation proposal, locating saving within the Grant stating actual
expenditure, and he was bound to do so, the excess expenditure incurred over and
above the budget provision could have been regularized. -

In addition to the above, detailed instructions were issued in Circular No.18/2015/Fin |

dated 29.01.2015 for final re-appropriation and resumption of Fund for the year"2014--
15. Had the Controlling Officer acted in accordance with the above: circular -

instructions and furnished timely proposal mentioniniacmal _ex_pendipzrg incurred




ol

Grants forwarded by the

Controlling Officer was not|

considered as sufficient saving
within the Grant was anticipated.
It was also stated that proposals
for re-appropriation was not given
by the Controlling Officer in
time.

against the additional amount authorized, this situation could have been avoided.

In order to avoid such situations, the Government has initiated the implementation of
Integrated Financial Management System (IFMS) and online submission of bills
through Budget Allocation and Monitoring System (BAMS) ensuring the monitoring
of actual expenditure of a particular head of account effectively and efficiently. May
kindly drop the objection in this regard.

e
= /

B. SREEKUMAR
Additional Secretary to Govt.
Finance Department
Govt. Secretariat
Thiruvananthapuram
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Finance Department
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STATEMENT OF ACTION TAKEN ON PARA 2.3.11 & 2.9 OF THE COMPTROLLER AND AUDITOR GENERAL
REPORT OF THE YEAR ENDED 31ST MARCH 2015 ON STATE FINANCES

SL | Para Audit Observation Action Taken
No No.
1 2.3.11 | Paragraph 86 (3) of the Kerala Budget | As per Para 86(3) of the Kerala Budgut Manual re-appropriation

Manual lays down that the authority
sanctioning  re-appropriations  should
satisfy itself that the reasons given in the
sanctions are full, frank and forthright and
are not in vague terms such as ‘based on
actual requirement’, ‘based on trend of
expenditure’, ‘expenditure is less than that
was anticipated’, etc., as they have to be
incorporated in the  Appropriation
Accounts which are examined by the
Public Accounts Committee of Legislature.
However, « test check of re appropriation
orders relating to 12 Grants issued by the
Finance Department revealed that in
respect of 810 out of 1159 items (70
percent), the reasons given for withdrawal
of provision/additional provision in re
appropriation orders were of general nature
like ‘expenditure is less than nature like
‘expenditure is less than anticipated’,
‘reduced provision is sufficient to meet the
expenditure’, etc., which indicated that the
departments were not following the
provisions of paragraph 86(3) of Kerala
Budget Manual.

proposals furnished by the Chief Controlling Officers and Heads of
Department shall be explained with full frank and forthright reasons.
Government have from time to time issued instructions to Controlling
Officers and Heads of Departments for strict compliance of the relevant
provisions in the Kerala Budget Manual. However it has come to notice of
the Government also that some of the CCOs/HODs still fail to furnish re-
appropriation proposals in line with the siipulations in the KBM. Such
discrepancies are seen in the proposals furnished for final re-
appropriation. Most of the re-appropriation proposals are received in the
finance Department during the fag end of financial year for sanctioning
and due to severe time constraint, Finance Department is often compelled
to accept the reasons furnished by CCOs as such and otherwise it would
ultimately result in unnecessary savings/excess in respective Demands for
Grants. Finance Department never intends to circumvent the stipulations
in Para 86(3) of the Kerala Budget Manual or to :encourage such defective
re-approriation proposals from CCOs/HOI)s. With the introduction of
BAMS, a centralized system has now emerged so that CCOs and HODs
can monitor the expenditure status in real time and they could effectively
assess the reasons for more requirement/saving under each unit of
appropriation. Finance Department expects that present on-line
expenditure monitoring system would facilitate CCOs and HODs to
furnish re-appropriation proposals explained with accurate and specific
reasons. This department will give necessary instructions to all CCOs and
HODs to strictly comply with Para 86(3) of the Kerala Budget Manual
while furnishing re-appropriation to prevent the recurrence of these
instances in future.
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Finance department and Chief Controlling
Officers of the Grants/Appropriations
should make of the Monthly
Appropriation Accounts prepared by PAG
(A&E) insist on departmental
reconciliation  before processing the
proposals for supplementary Demands for
Grants and surrender of budget allocation.

use

and

¢

The SDG circulars issued every year emphasize on judicious preparatic /
of SD(i proposals with utmost care and caution that supplementary grants
sought are for inevitable items of expenditure for which there is no
sufficient budget provision and also expenditure for which New service
procedure has to be followed. Specific instructions are also issued to take
care of the scope for re-appropriation before proposing supplementary
grants under an item. It is also instructed to ensure that sums proposed are
in conformity with the actual requirements and proposed expenditure
substantiated with valid sanction orders. Finance Department usually
takes into account the latest monthly appropriation accounts of
Accountant General while processing the SDG proposal furnished by the
Controlling Officers. Every year during the month of January/ February
Finance Department gives specific instructions 10 all Departments to take
necessary steps for the resumption of the savings anticipated at the end of
the financial year. However, it is noticed that some departments fail to
resume anticipated savings under certain unit of appropriation and also
there are some sort of discrepancies such as surrender in excess of actual
savings. Based on the Audit observation, Finance Department will issue
necessary instructions to all Controlling Officers/HODs to prepare SDG
and Surrender proposals with utmost care and caution by taking into
account the monthly appropriation accounts of the Accountant General so
that the variation between estimates and expenditure can be mitigated to a

-

greater extent.

@’/\/ \A/V'\/\"E _

B.K RAJLZ+ KUMAR
Joint Tanr iy
Finance Lé—spsr:n;ent
Govt. Secretariat
Thiruvananthapuram
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GOVERNMENT OF KERALA

FINANCE (STREAMLINING) DEPARTMENT

STATEMENT OF ACTION TAKEN ON THE AUDIT PARA CONTAINED IN THE REPORT OF THE COMPTROLLER &
AUDITOR GENERAL FOR THE YEAR ENDED ON 31.3.2015.

Sl.  Para ' Audit Para : Statement of Action Taken on the
No. ; No. Audit Para
1. | 2.4.1 Pendency in submission of Detailed Countersigned|As per the latest report of Accountant

Kerala, 38 AC bills drawn by 24 DDOs upto March 2015

Contingent bills against Abstract Contingent bills :

According to Rule 187 (d) of the Kerala Treasury Code,
all contingent claims that require the countersignature of the
controlling authority after payment are to be initially drawn
by the Drawing & Disbursing Officer (DDO) from the
treasury by presenting Abstract Contingent Bills in the
prescribed form (Form TR 60). Abstract Contingent (AC)
bills can be drawn only by an authorised officer for the items
of expenditure listed in Appendix 5 to the Kerala Financial
Code. The DDO should maintain a register of AC bills and
monitor submission of detailed bills there against. The
Detailed Contingent (DC) bills in respect of such claims
should be submitted to the controlling authority for
countersignature not later than the 10® of the month
succeeding to which they relate. The DC bills pertaining to a
month's claim should reach the PAG (A&E), Kerala not later
than the 20® of the succeeding month for accounting and
monitoring the AC bills.

According to the records maintained by the PA (A&E),

involving Rs.1.64 crore were not adjusted as of August 2015
due to non-receipt of DC bills as detailed in Appendix 2.12.

Yearwise details are given in Table 2.9. Non-submission of]

General (A&E) on 21.7.2016, one AC
Bill related to Principal Agricultural
Office, Thrissur is pending for
settlement for the year ended on
31.3.2015.

The Principal Agricultural Officer
has reported that all AC bills drawn
for the year 2014-15 has been
adjusted and corresponding DC bills
sent to AG (A&E) for verification.

Thus all the pending DC bills upto
31.3.2015 have been cleared.
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DC bills would lead to retention of advance amount drawn

unaccounted under the proper heads of account.

Table 2.9 ; Pendency in submission of Detailed countersigned Contingent
: bills against Abstract Contingent bills
(Rs. in crore)

AC bills Outstanding AC bills
Year
No.of | Amount No. of items Amount
items : '
2013-14 402 5.48 2 0.04
2014-15 - 260 431 - 36 1.60
Total 662 9.79 38 1.64

Source : Information compiled by Principal Accountant General (A&E), Kerala.

One AC bill drawn by Accounts Officer, District Police Office,
Thrissur (Rural) in October 2013 (for Rs.2.30 lakh) and
another one drawn by Accounts Officer, District Police
Office, Thrissur in February 2014 (for Rs.1.50 lakh) were
pending for more than one year.

with the drawing officers and the advance drawn remains|

2.6

Overstated Expenditure : o

Financial Rules prohibit withdrawal of money from
treasury unless it is required for immediate disbursement.
However, in some cases departmental officers withdraw

account or outside the Government without being spent. This
has resulted in overstatement of the total expenditure of the
Grant as the amount remained unutilised even after the close
of financial year. Audit noticed a few instances of under-
atilisation of Government funds as detailed in Table 2.13.

budget allocation at fag end of the year, to avoid lapse of|were dropped and new ones added and
budget, and keep them either in Treasury Savings Bank|modification of certain projects also became

All the eight implementing institutions in
respect of which overstated expenditure was
reported have furnished reply. Director of
ST Development Department reported that
due to some local issues, certain projects

essential and consequent delay occurred in
the implementation of the projects. District
level Administrative Sanction has been
obtained for an amount of Rs. 101.75 crore.
It is reported that necessary directions
has been given to Officers concerned to

complete the scheme during the financial
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Table 2.13 : Details of overstated expenditure

(Rs; in crore)
Name of : '
Scheme and | Amount | Year of | Unutilised| Reasons for non-utilisation /
implementing | drawn | drawal | amount delay in utilisation
institution .
Additional 135.75 | 2014-15 116.21 |The scheme aims at integrated
Tribal Sub sustainable - development of
Plan Package, scheduled tribe population in
Scheduled selected locations. The funds
Tribes were transferred to the joint
Development account of respective District
Directorate Collectors and Tribal
Development Officers for
implementing  the  scheme.
Though an amount of Rs.135.75
crore © was withdrawn,
Administrative sanction issued
for only Rs.8523 crore,
indicating lack of urgency in the
matter.
Kasaragod 19.30 |2013-14 11.95 |The scheme targeted integrated
Package development of  Kasaragod
2551-60-101-97, district mainly in the areas of
District schools, hospitals, roads, bridges
Collector, 68.40 [2014-15 | 68.03 |etc. Funds drawn in 2013-14 and
Kasaragod. 2014-15 for implementing 26
and 25 schemes respectively.
However, works were delayed
due to various reasons such as
non-finalisation of detailed
project report, rainy season,
delay  in issuing Technical
Sanction, delay in acquiring land
etc. Unutilised balance funds
were kept in the account of
respective implementing officers
such as PWD, District Panchayat,
District Collector, etc.
JNNURM, 10.21 {2.2010 5.5 The scheme was meant for
Kochi to various projects under JNNURM.
Corporation 3.2012 No amount was expended after

2010-11, under this scheme.

year 2016-2017.

I The District Collector, Kasaragod has
reported that steps are being taken for the
speedy execution of the projects sanctioned
under Kasaragod Development Package.
District Collector has given directions to all
implementing officers to complete the
projects under the package during the current
financial year itself. The balance amount
(Rs.6651.24 Lakhs) is expected to be utilised
during the current financial year itself,

The Secretary, Cochin Corporation has
reported that steps have been initiated for
transfer of funds to the Project Manager,
KSUDP for utilization of funds. ,

The District Collector, Alappuzha has
reported that e-literacy programme in the
district was successfully implemented initially:
for more than one lakh beneficiaries, but
claims of 59686 candidates from general
category and 7108 from SC/ST categories
only were received for payment. The
Director, Akshaya, the State Nodal Officer of|
the scheme directed to end the programme
on the concept that all the families are e-
literate. Hence, short utilisation of fund was
occurred and the balance amount of
Rs.3,42,87,857/- kept in the TSB account was
remitted back to Govt. account.

The District Planning Officer,
Pathanamthitta has reported that the present
pace of progress in the construction of-the
building is very good. The Executive
Engineer, PWD (Buildings), assured that
construction of the building will be
completed very soon.

The District Planning Officer, Kottayam
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Unutilised amount was kept in
TSB account at District Treasury,
Ernakulam.

Akshaya 3.96 | 2006-07 3.43 The scheme was to e-literate the

E-literacy , to people in Alappuzha district.

Programme, 2010-11 The scheme was discontinued

District from May 2012 as most of the

Collector, families were e-literate.

Alappuzha. Unutilised balance kept at
District Treasury, Alappuzha
remitted back (May 2015) to
Government account at the
instance of Audit.

Strengthening | 6.33 |2010-11 6.22 |The scheme was meant for

of District 2014-15 construction of building to

Planning respective  District  Planning

Machinery. Offices. Delay in implementation

District was due -to delay in tendering

Planning process, delay in identification of

Office, land, non-suitability of land, etc.

Pathanamthitta The balance funds were kept in

District 362 |2010-11 3.57 the TSB ‘account of District

Planning 2013-14 Planning Officers ;oncemed.

Office,

Kottayam.

District 6.1 |2009-10 2.29

Planning 2013-14

Office, '

Palakkad

District 7.79 12013-14 7.53

Planning 2014-15

Office,

Kozhikode.

261.46 224.73

Total

has reported that the work was awarded
through tender and site clearance has been
started. The fund will be released at the
earliest on stage wise completion of the
project. It is pointed out that change in the
location due to railway line doubling works
delayed the construction of the building. It is
also reported that an amount of Rs.
16,06,120/- has been utilized.

The District Planning Officer, Palakkad
has reported that they have - already utilised
Rs.3,80,65,294/- so far. The construction is
within 100 metres of Palakkad Fort, which is
a Centrally protected monument. NOC from
National Monument Authority is required for
continuing the work.

The District Planning Officer, Kozhikode
has reported that the construction of the
building is in good progress and is expected
to be completed within the agreement time.

After introduction of Electronic Ledger
Accounting Management System (e-LAMS),
Government could control the practice of
transferring fund to the TSB / Bank accounts
at the fag end of financial year and keeping it
unutilised for years resulting over statement
of expenditure. Budget Allotment Monitoring
System (BAMS) introduced as part of
Integrated Financial Management System
(IFMS) will enable the Controlling Officers to
monitor the expenditure incurred under each
head of account online and further allotments
can be controlled based on the same.

N
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FINANACE (PAC-B) DEPARTMENT

AUDIT
PARA
NO

ACTION TAKEN

2.5

2.5.1

o

The Directorate of Technical Education co-ordinates various

technical education activities in the State and Supports 12
Engineering colleges, 49 Polytechnic Colleges, 3 Fine Arts

Colleges, 39 Technical High Schools, 17 Commercial Institutes
and 42 Tailoring and Garment making centers. The overall
appropriation status of the Heads of account controlled by the
Director of Technical Education shows an overall excess of
Rs. 52.01Crore, Rs. 1596 Crore and Rs.0.58 Crore
respectively from 2012-13 to 2014-15. But non/under
utilization of budget allocation were noticed in many sub-
heads/schemes, which led to surrender of allocation during the
fag end of the year. Hence, the Audit study was focused on the
budgetary process/appropriation control failures in sub
heads/schemes, leading to excess and savings during the past
three years and the observations are summarized below:

Excess under pon- Plan schemes of Revenue section

Total non plan schemes under the control of the Director of
Technical Education and the number of schemes in which either
budget allocation was under-utilized or over expended are given
in table 2.10 .

As per the report the overall
excess expenditure incurred
under various schemes of the
department are shown below:

year Expenditure
2012-13 Rs.52.01 cr.

2013-14 Rs.15.96¢r

2014-15 Rs.0.58cr.

Directorate of  Technical
Education has reported that
necessary steps have been taken
to regularize the above €Xcess
expenditure as per the provisions
of Kerala Budget Manual and the
reconciliation work for 2012-13,
2013-14 & 2014-15 is on the
verge of completion.
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Table 2.10: Status of utilization in non-plan scheme

( in crore)
Year |Total Excess Saving
Scheme
Number | Amount [Numb | Amount | Numb | Amount
er of er of
schem |schem
es es
2012 {30 318 16 4981 |8 1.33
-13
2013 {35 39472 |12 2898 (14 8.26
-14
2014 (40 464.08 |7 1222 {15 19.91
-15

Audit analysers revealed the reason for this deficiency as under;

(DPreparation of budget estimates

While submitting the budget proposals for the ensuing
financial year to Finance Department, the Departmental
Controlling Officers should consider the actual expenditure of
the previous year and the actual expenditure for the first five
months of the current year. However, this exercise was not
followed scrupulously by departmental officers and
savings/excess was mainly due to this failure.

It was also observed that faulty calculation of the budget
estimates by the departmental officers while preparing the
revised estimates of the current year, led to under /over
estimation of revised estimates.

(ii) Re- appropriation with the Grant

Before submitting the last batch of the proposal for re-
appropriation/supplementary/surrender to the  Finance
Department, the Chief Controlling Officers/Estimating Officers
should carefully assess their final requirements for the year, on
the basis of the actual expenditure during the first nine or ten
months and the anticipated expenditure during the rest of the
financial year. Departmental Officers should also reconcile the
expenditure figures booked by the PAG (A&E), to maintain

Director of Technical Education
has furnished the following
details.

(IDAs per the audit remarks,
necessary directions have been
given to the sub ordinate officers
to prepare the annual budget
considering the actual
expenditure of the previous year
and that for the first five months
of the current year. At present
the Budget Estimate is being
prepared as noted above and also
reported that revised estimates
of the current year is being
prepared in a realistic manner
avoiding faulty calculations.

(ii) Director of Technical
Education has reported that
reconciliation work has been
strengthened for assessing the
final requirement for the year
including anticipated expenditure
and at present reconciliation
certificates are being forwarded
on a regular basis and there is no
excess/ savings available in that
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2.5.2

accuracy in the process. Failure to reconcile the departmental
figures with the figures booked by the PAG (A&E) resulted in
excess/savings under certain schemes even after re-
appropriation of budget allocation within the Grant.

Substantial savings under Plan Schemes of Revenue and

Capital Section

Substantial portion of budget allocation remained unutilized
(during last two years) under revenue section as the scheme
implementation process was not being reviewed periodically.
In the centrally sponsored schemes shown in Table 2.11, budget
allocations were not required in most of the cases for
disbursement of merit scholarship sanctioned by AICTE
/MHRD, Government of India system of disbursement was
changed and transfer of funds to the State Government from
Government of India was stopped.

Table 2.11: List of schemes in which budget provision proved
unnecessary.

Amount
surrendered

Financial |Budget
Year allocation

Sl. | Name of scheme
No

1 | Scholarship to 2014-15 |3 3
GATE qualified PG
students in other
Engineering
Colleges (100%
CSS) (2203-00-

112-68)

2 | Scholarship to 3.00 1.64
GATE qualified PG
students in College
of Engineering,
Thrissur (100%
CSS) (2203-00-

112-95)

2013-14

2014-15  |3.00 3.00

3 |Scholarship to 2013-14 1.38 0.98
GATE qualified PG
students in College
of Engineering,
Kannur, Colleges
(100% CSS) (2203-

00-112-69)

2014-15  |1.50 1.50

4 |Scholarship to 2013-14 {1.00 0.40

department during the financial
year 2016-17.

The Director of Technical
education has reported that as far
as the centrally sponsored
schemes of MCM Scholarship
and GATE scholarships are
concerned, the disbursement is
being made through Direct
Benefit Transfer(DBT) system of
Central Government from 2013-
14. Hence the allotment under
these schemes was surrendered
at the close of the financial year.
Though the disbursement mode
was changed as to DBT budget
provision was regularly made by
the Government under these
schemes. Out of the 7 CSS,
allotment for only one scheme
of MCM is provided for the
current year. In the plan
proposal there was only a token
provision of Rs. 1 lakh. But
budget provision is 35.01crore..
The budget allotment of Rs.
35.01cr. under MCM scholarship
for 2017-18 will be surrendered
with  prior permission of]
Government. Other central
schemes of GATE scholarship (6
schemes) were excluded from
annual plan of their department
at present.
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GATE qualified PG
students in Rajiv
Gandhi Institute of
Technology,
Kottayam (100%
CSS) (2203-00- 2014-15 |1.50 1.50
112-68)

5 | Merit — cum Means | 2014-15 50.00 49.72
Scholarship for
Minorities for
Professional and
Technical Courses
(100% CSS) (2203-
00-107-98)

6 |Scholarship to 2013-14  [5.50 3.67
GATE qualified PG
students in College
of Engineering,

Thiruvananthapura
m (100% CSS) 2014-15 |6.60 6.60
(2203-00-112-97)

7 |Scholarship to 2013-14  {3.00 2.14
GATE qualified PG
students in other
Engineering
colleges (100%
CSS) (2203-00-

112-68)

Similarly, lack of review on the progress of implementation of
the projects executed by Public Works Department, under the
capital section resulted in under — utilization and surrender of
budget allocation at the fag end of the financial year. Instances
noticed during the last two years are given in Table 2.12

Table 2.12: Under — utilization of budget allocation resulted in

surrenders.
(' in crore)

Sl {Scheme Financial |Budget Amount
No. Year surrendered
1 |Developmentof [2014-15 5.00 5.00

other Engineering

Colleges (4202-

02-105-90-P)

The Director of Technical
education has reported that as
far as capital heads of accounts
for construction works of their
department under “4202" are
concerned the Chief Controlling
Officer is the Chief Engineer
(Buildidngs)), who has
surrendered the unspent balance
at the close of the financial year. |
The under utilization resulted in|
surrender of funds was due to the |’
slow progress of works executed |
by the PWD and now that
Directorate is effectively
monitoring the progress of
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Rajiv Gandhi
Institute of
Technology,
Kottayam (One
Time ACA)
(4202-02-105-92-
P

1.00

1.00

Government
College of
Engineering,
Kannur (One
Time ACA)
(4202-02-105-92-
P)

1.00

1.00

Government
College of
Engineering,
Thrissur (One
Time ACA)
(4202-02-105-93-
P)

1.00

1.00

Projects under
Legislative
Assembly
Constituency
Asset
Development
Scheme
(LACADS)
(4202-02-800-85-
P)

10.00

10.00

Fine Arts
Institutions
Buildings (4202-
04-101-99-P)

1.5

1.00

0.95

1.00

Buildings (One
Time ACA)
(4202-02-105-94-
P

3.00

3.00

College of
Engineering,
Thiruvananthapur
am (One Time
ACA) (4202-02-

| fwosesp |

1.00

1.00

construction works carried oAuJ
by the PWD on a regular basis
and no savings under capital
heads is expected for the current
year.
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2.5.3

Faulty Surrender

An amount of "Rs. 3.50 crore for the Kerala Technological
University (2203-00-102-97-P) and * 1.50 crore for centre for
Engineering Research and Development (2203-00112-72-P)
was provided during 2014-15 and placed at the disposal of
Kerala Technological university. However, the Director of
Technical Education who was not the Controlling Officer
forwarded (March 2015) surrender proposals of * 1.50 crore
each under these heads unnecessarily to Finance Department
and the Finance department sanctioned the resumption order
injudiciously resulting in excess expenditure aggregating 3
crore under these schemes.

The Director of Technical
Education has reported that the
surrender of funds to the tune of|
Rs. 1.5 crore each under “2203-
00-102-97-plan” and “2203-00-
112-72-plan” provided for 2014-
15 at the disposal of Kerala
Technological University was a
mistake due to oversight and
these two schemes were included
in the annual plan proposal of
that Department and Director of:
Technical education was the
CCO in respect of these heads up
to the middle of 2014-15. CCO
has been changed only during
the second half of the financial
year and hence the mistake
happened. They also reported
that necessary proposals for
cancelling the order of surrender
of the above funds shall be
submitted to Government soon
and also informed  that
instructions have already been
given to the concerned for
avoiding such mistakes in future.

Joint Secretar'y{Finance)

GOPAKUMAR.®
yoint Secretary 1oL
Finance Departineis
Govt. Secrefarial

Mhiruvaganthapur::




1

STATEMENT OF ACTION TAKEN ON THE REPORT OF COMPTROLLER AND AUDITOR GENERAL OF INDIA FOR THE YEAR
ENDED 31 MARCH 2015. '

l:]a(:a Audit Observation Action Taken _
2:5.3 | An amount of ¥3.50 crore for the Kerala Technological | In the Budget Estimates 2014-15, an amount of

University (2203-00-102-97-P) and %1.50 crore for
Centre for Engineering Research and Development
(2203-00-112-72-P) was provided during 2014-15 and
placed at the disposal of Kerala Technological

University. However, the Director of Technical

Education who was not the Controlling Officer
forwarded (March 2015) surrender proposals of ¥1.50
crore each under these heads unnecessarily to Finance
Department and the Finance Department sanctioned the
resumption orders injudiciously resulting in excess

expenditure aggregating I3 crore under these schemes.

33.50 crore was earmarked for establishment
of Technological University and an amount of
1.50 crore

Engineering Research and Development which

was made for the Centre for

acts as an agency for co-ordinating the research
The
Director of Technical Education is the Chief

activities in the engineering colleges.
Controlling Officer in respect of most of the
heads of account pertaining to technical
education, especially the engineering colleges.
The surrender proposals furnished by the
Director of Technical Education was accepted by
the the very
presumption that the funds under 2203-00-102-
97-Plan and 2203-00-112-72-Plan were made at
the disposal of Director of Technical Education.
The

Department based on the proposal of DTE was

Finance Department on

faulty surrender made by Finance

not brought to the notice of Finance Department




"

by the Higher Education Department who was
the controlling authority of the above heads of
account even on receipt of relevant resumption
orders. Based on the findings in the audit report,
Finance Department will take utmost care and
caution to avoid such injudicious surrenders in
future. The matter has also been brought to the
notice of DTE and has been instructed to
exercise extreme care and diligence while
forwarding re-appropriation/resumption pro-
posals. The Controlling Officer in respect of the
heads of account 2203-00-102-97-Plan and
2203-00-112-72-Plan has been accurately
mapped in the BAMS (Budget Allocation and
Monitoring System) - newly introduced allotment
system - also based on audit findings thereby

such discrepancies will be avoided.

ADDITIONAL SECRETARY (FINANCE)

TR

l’:
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REMEDIAL MEASURES TAKEN STATEMENT ON THE REPORT OF THE C&AG ON STATE FINANCES FOR THE YEAR ENDED MARCH

2015 Para No. 2.7 (2.7.1, 2.7.2,2.7.3) & 2.3.5.4
FINANCE (ESTABLISHMENT-C) DEPARTMENT

Sl. No{ Para. No Recommendation Action Taken
1. 2.7 Inspection of Treasuries. Director of Treasuries has given necessary
direction to all the concerned Treasury
(Page No. | There were 23 District Treasuries, 193 sub-treasuries, 12 stamp depots and one e- treasury |Officers to rectify irregularities and
65 of functioning in the State as of March 2015. The PAG (A&E), Kerala inspected 127 treasuries | deficiencies and accordingly majority of
C&AG including Directorate of treasuries (District treasuries: 22: Sub Treasuries :104). Irregularities |the  irregularities were rectified by
report- and deficiencies noticed during the inspection of treasuries are mentioned in the succeeding |recovering the excess payments .
2015) paragraphs. :
2. 12.71 Excess payment of pension
The excess payment on account of pension
(Page No. During the course of treasury inspection, excess payment on account of pension/family |/family pension for the year 2014-2015
65 of pension amounting to 3 0.90 crore was noticed in 1241 cases. The main reasons for these |amounts to T 90,17,669/-, Of this
C&AG excess payments were errors in calculation of revised pension, continuance of higher rate |82,81,700/- has been recovered (as on 31-
report- of family pension after expiry of authorized period, non-deduction of commuted portion of |08-2016) and I 7,35,969/-yet to be
2015) pension from basic pension, payment of in-eligible festival allowance and medical |recovered. Action is being taken to recover

allowance to family pensioners who are also in receipt of regular pension, and incorrect
calculation of dearness relief. Out of the above excess payment, ¥ 0.23 crore involved in
536 cases have already been recovered as shown in TABLE 1

the balance amount.

(T in lakhs)
SL Details of Excess paid Excess paid Recovered Balance
No. pension No. of | Amount | No. of | Amount| No. of | Amount
cases cases cases
Excess payment of pension 129 26.92 64 9.03 65 17.89
2 |Excess payment of family| 105 41.50 35 7.92 70 33.58
pension




14

3
- € 3 |Excess payment of festival| 990 13.82 433 4.78 557 9.04
allowance and medical
allowance
4 |Excess payment of inter-| 17 7.94 4 1.71 13 6.23
state pension
Total 1241 | 90.18 536 23.44 705 66.74
2.7.2 Retention of excess cash balance
All the cases reported on 822 occasions in
(Page No. |According to Rule 309 of Kerala Treasury Code Vol. I, every year in January, Government |92 Treasuries were rectified by the
66 of fixes the maximum cash balance for each District Treasury for the next financial year. The | Director of Treasuries
C&AG District Treasury Officer in turn fixes the cash balance for each Sub Treasury in the district.
report- The actual cash balance in treasury should ordinarily be kept much below the normal
2015) maximum balance fixed for a treasury so that Government's credit balance in the Reserve
Bank of India may be as large as possible. More over excess retention of cash balance in
treasuries may cause loss of revenue to the State by way of loss of interest on investment,
payment of interest on ways and means advances, etc. Excess retention of cash balance was
noticed in 92 treasuries/sub treasuries on 822 occasions during the financial year. The Director
of Treasuries admitted the facts and stated that circular instructions were issued to the District
Treasury Officers/Sub-Treasury Officers to avoid retention of excess cash.
2.73 Short/non-recovery of rent of residential quarters
(Page No. |House rent at the rate of two per cent of basic pay (as per paragraph 14 of GO(P) 85/2011/Fin | Out of T2,75,521/- reported, I 1,46,286/-
66 of dated 16 February 2011) has to be recovered with effect from the date of coming over to the | has been recovered(as on 31.08.2016) and
C&AG revised scale in the case of employees residing in Government quarters and whose scale of | balance to be recovered is T 1,29,235/-
report- pay is 21240-37040 and above. In the case of employees covered under UGC/AICTE scale of| Action is being taken to recover the
2015) pay, rent at the rate of four per cent of their basic pay is to be recovered (paragraph 14 of the | balance amount.
Pay Revision Orders 2009). During the year, short/non-recovery of house rent was noticed in
37 cases amounting < 2.99 lakh in 18 treasuries, of which ¥ 0.23 lakh in respect of 13 cases
was recovered.
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"Para 2.3.5.4
(Page No.
55 of
C&AG
report-
2015)

45

Payments made by Treasury in excess of budget provision

During 2014-15, under the scheme ‘Land Acquisition for new Railway over bridges
(5054-80-800-73-NP)’an amount of T 2.91 crore was provided and expenditure was incurred
by Public Works Department based on the Letter of Credit issued for the purpose. It was the
responsibility of the Treasury Officer/Bank to ensure that cheques issued in excess of
permitted limits were not honoured. However, T 3.99 crore was spent against a provision of
T 2.91 crore during 2014-15. The excess expenditure was due to payment of an amount of
T 1.08 crore by the Sub Treasury Officer, Koyilandy to the Special Tahsildar, Land
Acquisition, Koyilandy in March 2015 on the basis of an order issued by the Finance
Department (March 2015) with direction to the Sub Treasury Officer, Koyilandy to make the
payment only if sufficient budget provision was available under the sub head. The expenditure
under the head should have been incurred only through Public Works Division accounts after
obtaining Letter of Credit. On this being pointed out by Audit, Sub Treasury Officer,
Koyilandy stated (October 2015) that the bill was passed only after receiving authorisations
from authorities concerned. The reply was not acceptable as expenditure under a sub-head
regulated by the system of Letter of Credit should have been passed only if necessary Letter of
Credit was available. Thus failure on the part of the treasury officer in enforcing appropriation
control through Letter of Credit resulted in excess expenditure.

As per the report received from the Sub
Treasury Officer, Koyilandi, the payment
of the amount in question was after
obtaining proper authorization to this
effect from the Finance Department. But
Government have specifically instructed
the Treasury Officer to honour the claim
only if sufficient budget provision was
available for the purpose. Hence there
occurred lapse on the part of the Sub
Treasury Officer in honouring claims with
out budget provision. As per the report of
Director of Treasuries, the matter has
been handed over to Vigilance Section of
Treasury Department for initiating action
against the officer. The Deputy Director of
Treasuries (Northern Region), Kozhikode
has been directed to conduct an enquiry
and submit report.




— .
Sl. No.| Para No Audit Para ‘Statement of Action Taken on the Audit Para
1 2.7.2 |Retention of excess cash balance
According to Rule 309 of Kerala Treasury Code Vol. I, Director of Treasuries has reported that the

retention of excess cash.

every year in January, Government fixes the maximum cash |excess retention of cash balance noticed in 92
balance for each District Treasury for the next financial treasuries / sub treasuries on 822 occasions has
year. The District Treasury Officer in turn fixes the cash | been regularised.

balance for each Sub Treasury in the district. The actual
cash balance in treasury should ordinarily be kept much
below the normal maximum balance fixed for a treasury SO
that Government's credit balance in the Reserve Bank of
India may be as large as possible. Moreover €XCeSS
retention of cash balance in treasuries may cause loss of
revenue to the State by way of loss of interest on
investment, payment of interest on ways and means
advances, etc. Excess retention of cash balance was noticed
in 92 treasuries / sub treasuries on 822 occasions during
the financial year. The Director of Treasuries admitted the
facts and stated that circular instructions were issued to the
District Treasury Officers / Sub Treasury Officers to avoidL
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GOVERNMENT OF KERALA

FINANCE (PLANNING — A) DEPARTMENT
STATEMENT OF ACTION TAKEN ON THE RECOMMENDATIONS CONTAINED IN THE C&AG's REPORT ON STATE

FINANCES FOR THE YEAR ENDED ON MARCH 2015

Para No. Details Action taken / remarks
1.2.2  |Receipt and utilization of Usually the fund received for Centrally Sponsored Scheme / Central Sector

Government of India flagship

programmes - Sizeable
amounts were received by
State  level  implementing
agencies for implementing
flagship programmes of

Government of India. The State
level implementing agencies
were receiving funds directly
from Gol till March 2014 and
from 2014-15, the system has

"|been changed and the funds

have been received as Grant-in-
aid to the State Government

from Gol and the State
Government releases these
funds to the implementing

agencies through State Budget.
The implementing agencies in
respect of 12  flagship
programmes of Gol received
Rs.3,058.80 crore (Gol share:
Rs.2,646.51 crore and State
Share: Rs.412.29 crore) and
unutilised balance of Rs.
461.53 crore was noticed at

Schemes during a particular financial year is not fully utilized within that year
itself due to various reasons and the same is utilized in the next financial year as
the spillover fund, with permission from Government of India.

State Mission Director, Mahatma Gandhi National Rural Employment
Guarantee Scheme has informed that unspent balance of Rs.47.61 crore in the
year 2014-15 had been received at the fag end of financial year and the amount
was utilized for the payment of unskilled wages, material and administrative cost
due in the Financial year 2015-16.

The Commissioner for Rural Development has informed that the amount for
Indira Awas Yojana is being allotted to the beneficiaries in three instalments
based on the stages in construction of houses. Government of India is allotting
fund on the basis of annual targets of a Financial Year. Most of the houses which
started construction will not be completed in the same Financial year itself in
which it was sanctioned. Hence, the fund allotted for those houses will remain
unutilized. The unutilized funds for a financial year will be utilized during the
next financial year. Also in respect of Integrated Watershed Development
Programme, the fund was received only by October 2014. In addition to this, the
scheme related activities are to be planned according to the weather condition
and implemented in a time bound manner and the technical support units were
constituted all over the State, District and Block levels by 2013-14 only. The fund
received for the scheme could not be utilized completely in 2014-15 because of
these reasons. In subsequent years, the fund has been completely utilized.

With respect to the schemes Sarva Shiksha Abhiyan & RMSA, State
Project Director, Samagra Shiksha Kerala, which is the main vehicle
implementing these schemes has informed that the amount of Rs.147.58 crore
allotted under the Intervention of Teachers Salary, Rs. 30.76 crore only could be
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the end of the financial year
as given in Appendix 1.6. The
major  portion of  the
unutilised balance belong to
Indira Awas Yojana (Rs.74.57
crore), Sarva Shiksha Abhiyan
(Rs.133.62 crore) and
National Rural Health Mission
(Rs.91.92 crore).

utilized, leaving Rs.116.82 crore unutilised because of non-appointment of
teachers and specialist teachers as per the outlay. In addition to this, out of
Rs. 40.49 crore allotted under the Intervention of CRCs for 2014-15, which
includes the salary provision of 1385 CRC co-ordinators, only Rs.29.16 crore
was expended, leaving Rs.11.33 crore unutilized. This is mainly because of
the fact that some CRCs were appointed on working arrangement from the
State Education Department, whose salary was drawn from their parent
department itself and also, some vacancies were not filled up due to lack of
suitable hands. The unutilized amount of remaining Rs.5.47 crore related to
various interventions on account of marginal difference in the expenditure
was due to administrative and other reasons.

State Mission Director, Kudumbashree has informed that a subsidy scheme
viz. Interest Subvention was introduced in NRLM/Aajeevika to provide
interest subsidy to NHG members for the loans taken after December 2013 for
which they had to confirm the list of members in bank linkage portal of Gol
which was a time consuming process. Also there was a delay in activation of
bank linkage portal. Moreover while disbursing the subsidy to these loan
accounts, majority of these loan accounts were closed resulting in reversion of
fund to the account of Kudumbashree. But this spill over fund was utilized in
the subsequent years. In respect of the scheme SJSRY, the fund was received
at the fag end of the Financial Year 2013-14 and thus Rs.26.93 crore
remained as unutilized fund. Moreover, the amount accrued as interest from
banks contributed towards the closing balance of Rs.32.70 crore as on
31/03/2015. As directed by MoHUA, Gol, since Deendayal Antodaya Yojana —
National Urban Livelihood Mission, DAY-NULM was subsumed from erstwhile
SJSRY, the unspent balance under the former scheme was treated as the
opening balance for the latter scheme. This amount was completely utilized
for the implementation of NULM in subsequent years.

MD, Kerala Water Authority has informed that the closing balance under
NRDWP for the year 2014-15 as on 31/03/2015 was Rs.15.83 crore as against
Rs.19.54 crore shown in the report. Rs.15.83 crore consist of an amount of
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Rs.7.80 crore being the amount utilized during the earlier years by KWA but
disallowed by the audit. The cash balance of Rs.8.03 crore (15.83- 7.80) as on
31/03/2015 was due to the receipt of Rs. 8.98 crore on 30/03/2015 ie., at
the fag end of the financial year and could not be utilised in full before the
close of the financial year 2014-15. However, the balance of Rs.8.03 crore has
been fully expended during the financial year 2015-16.

The Mission Director, National Health Mission, Kerala has informed that
during 2014-15 NHM State society received Rs. 58.35 crore in the last day of
the financial year, it includes Rs.45.05 crore (other funds) Rs.13.33 crore
(NHM Funds). Rs.37.03 crore is the balance available along with interest
received with State and districts. Vide Record of Proceedings 2015-16,
Government of India gave an approval of Rs.50.36 crore, previous balance
along with interest for ongoing activities. Hence, these unspent balance of
Rs.91.92 crore had utilized in the next year as per the approval.

The Mission Director, State Horticulture Mission has informed that an
amount of Rs.25 crore was received as grant in aid at the fag end of the
financial year 2014-15. SHM Kerala envisage an end to end development of
the horticulture sector covering production, post — harvest management,
processing and marketing. Only 50% of the subsidy is released for the projects
undertaken, as advance and the balance amount will be released after
completion of the projects. The delay in project implementation leads to delay
in utilization of funds. The unutilized amount in the respective years will be
carried forward to next year as spill over and will be utilized during the next

financial year itself.

Adv:g’. RAJAMMA
Iditiona} Secretary
inance Ne D

ovt 8

: €CT i
Thiruva etariat

namlmpuram'

partment
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Remg dw; | “easures Tak'en Jt,u Font f)n C‘&[ G Renort (State Flnance‘
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m a No.

RMTS

J diu j.3.l

:TNO rcmarks since ta:: revenue from 2010-11 to 2014-15 has shown 4!
steady increase as per the statistics.

C Paral3.l.i

The data itself shows that the tax revenue increased by 10 % as
C()mpafed_to 6% during the previous year. However, it is informed that
the Commercial Taxes Department has switched over to Goods and

Services Tax Department with effect from 01/07/2017. The pending

monitoring with Revenue Department is ensured by follow up with

nodal officers exclusively designated for Revenue Recovery action. |
Chief Secretary to .streamline and speed up the Revenue Recoveryé
process. The Department has also envisaged plan of action to complete 1
the pending VAT assessment W1th1n a specific time frame. The report!
\and data recelved from GSTN on return filing/payment and e- way b11

data from NIC are being utilized for plugging the leakage of revenue.
All the above measures will augment tax collection in the comingi

» |
months. _ o

arrears have already been advised* for Revenue Recovery and close|

| Conferences with District Collectors were also held by the Additional :
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| STATEMENT OF ACTION TAKEN ON THE RECOMMENDATION
CONTAINED IN PARA 1.3.1.2 OF C&AG REPORT ON STATE
FINANCE FOR THE YEAR ENDED 31* MARCH 2015

Parav No. Reébrﬁr'nerr'idation Action Taken
contained in C&AG
Report
1.3.1.2 Receipt under 'State|The Revenue collection

Lotteries' has been major
source (75 per cent) of
non-tax revenue of the
State. Overall 31 per cent
increase was noticed in
non-tax revenue.

The net yield from
State lotteries was only
Rs.960 crore as there
was an equally high
expenditure ( 4,485
crore) due to
distribution of prizes,
agent commission, etc.,
during the year.

details the Lottery Dept.
which is the primary source
of the Non-tax revenue of
the State is as stated below:-
Total Revenue:-  5445. 84
Crore
Total Expenditure:- 4277. 58
Crore
Total Net
1168. 26 Crore
The lions share of the
Expenditure of the
Department is consumed by
the Commission Discount
for Agents and Prize
Distribution. Due to this
reason, the expenditure of
the Department increases
proportionately ~ with  the
Income of the Department.
During the financial
year 2014-15  the actual
expenditure of the
Department was 4277.58
Crore and _the Net Revenue

Revenue:-

profit was 1168.26 Crore.
The Department had
remitted to Government
198.10 Crore in terms of tax
and this expenditure was met




from the Head of account
2075-00-103-99-SLT.

The actual expenditure
for the financial year 2014-
15 includes this expenditure
incurred in  terms  of
remittance of tax.

It is assumed that the
reason for the increase in
expenditure and decrease in
the Net Profit as stated in the |
C&AG Report is that the
expenditure incurred for tax
remittance was also added to
the actual expenditure of the

Department.
The tax paid to the
Government by the

Department is in addition to
the Net Revenue remitted to
the Government. Since this
also contributes to the
revenue of Government, the
tax remitted may also be

‘tincluded -in - the - Net

Revenue.

The details regarding
the amount remitted in terms
of paper lottery tax by the
Department during 2014-15
and the details regarding
Revenue & Expenditure of
the Department during 2014-
l5-are-enclosed. —- -

PEN"
p-,-n"*’int Iog 02
Gon® Deptary
7’)1”.“:? Seor;g;g?nt
tbaDUer
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5074-15  CPUOTUETB> UBaHo GIUNERO! Qb)Y Galn® ¢elog0l
) @D OIS 3S)HNQ M HWIOS Ol BBIUDEBBUD

SI.Na Mounth
L APRIL 1970 - 25.04.2014 9,00,00,000
) MAY 255- _1»77.(_)5-.2(.)-14 9,90,00,000
3 JUNE 759 - 20.06.2014 9,00,00,000
4 JULY 802 - 24.07.2014 © 930,00,000
5 AUGUST 1011 - 20.08.2014 15,00,00,000

SEPTEMBER

Chalan No/Date

1534 - 23.09.2014

Amount (In Rs.)

16,00,00,000

37.40.00,000

7 SEPTEMBER 1536 - 23.09.2014

§  OCTOBER 478 - 21.10.2()'_1‘4_ 15,00,00,000
9 NOVFMB&R 805 - 2111 2014 15,50,00,000
10 DFCEMBER | 1049 ]6 12 2014' ‘"1"4_:00',00,000
| JANUARY 1506 - 14.01. 2(-371—1; ©16,50,00,000
12 FEBRUARY 1252 - 12.02.2015 15,00,00,000
13 MARCH ‘ 16,50,00,000

1170 - 18.03.2015

“TOTAL - —

© 198,10,00,000



il

A
) EXPENDITURE STATEMENT FOR 2014-15
(Upto 31.03.2015)
. ITEMS AMOUNT (Rs)
w o _
‘a‘ Total Revenue Collection  credied to the recelpt head of
ot | account 0075-00-103-99 Sale proceeds of Lottery tickets 5445,42,73,340
v B -
O [ Total Collection to the head of account 0075-00-103-98 !
&) Miscellancous recempts the fottenes department 41,77.293
Total Revenue Recexpts for the year 2014-15 5445,84,50,633
)()/ 5 00 IO3 94 DSL 4,68,51,987 |
» )()/ 5 ()() 103- 93 DLO ) 12,14,32,442
! ) O() 103- 92 RDDSL 1,25,27,983 .
/wO() 103- 9] Lo 54,72,616
Toml Expendxture (Estt. Expendlture) 18,62,85,028
207% 00-103-99-SLT 248,68,46,882 |
1 Expenscon sale of lottery tickets L
V 2 Pubhlicity chfng(_s 31,53.32,292
- R S .- i
3 | Total 99 SLT 280,21,79,174
;8‘ 2075 103 98-Agents Commission :
R i
5 - d] /\P ¢ \puwdnuu Trom Al]o tment —] 4,51,73,000 ]
A b)v_{\P Fxpenditure from %alcs Py mecds L J 236,01,69870 1
é _fl Discount 1552,13,69,205

| Net Non Tax Revenue (Profit]

Total E}(penditure under 2075-00-103-98

1792,67,12,075 °
1

2075-00-103-97 Distribution of prize

|

b — -

d) (\p(ndmuc from Allotment

326,70,62,417 |

= \pcndmuc from Sales Proceeds

b

1859.,35.88.100

Total Expendlture “under 2075-00-103-97

I

2186,06,50,517

Total Expérid;tu;e

4277,58,26,794

Total Recupts 7

“Tax Paid to State Government (Upto March 2015]
(Included above as expenditure under 2075-00-103-99-

5445,84,50, 633 ’

| 1 1_68»26 23, 839

198, 10,00,000

SLT-01]

Profit Excludmg Tax

| 1366,36,23,839 '
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Additional Information Statement

Sl { N f
No P::.T;e of Scheme/Audit Additional information Sought by PAC Rep[y furnished by Departments
1. | Improving statistical

systems at district and
state level

Audit Paral6.5

The Planning and Economics Affairs (B) Department has stated that, out of the
recommended amount of Rs.4 crore under 13t FC award, an amount of Rs.8.40
crore has been released to the Economics and Statistics Department and utitized

Rs.6,96,02,883/- up to 3103.2016. It is also reported that an amount of

Rs.1,10,69,508/- has been utilized after 31.03.2015 and unspent balance amount of
Rs.33,27,609/- has been surrendered by the department on 30.03.2016.

in view of the above, the para may kindly be dropped.

2. | Maintenance of roads
and bridges e — :
Audit Para 1.6.4 The Public Works (P5) Department has informed thati3® FC grants for the
maintenance of Roads and Bridges was released from the period 201-2012.
Up to 31.03.2015, Rs.734.07 crore was expended for settling the pending bills.
UC in respect of the same was submitted to the Government.
UC was submitted in time and hence there is no loss in the Central
Assistance
in view of the above, the para may kindly be dropped.
3. | Local Bodies

Audit Para 165

LSG (AC) Department has reported that in the case of Panchayats, out of the
amount sanctioned under 13" FC for 2014-15, the unspent balance amounting to
Rs.135.53 crore was carried over to 2015-16. Out of this, Rs.108.68 Crore was
expended and the remaining amount of Rs.26.85 crore was utilised during 2016-
17. In respect of Corporations, the unspent balance has been either allocated to

Spilt Over Projects or carried over to the next financial year. Non-utilisation of
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amount during 2014-15 is due to the delay in the implementation of works in

time.
In view of the above, the para may kindly be dropped.
4. | Animal Husbandry
Audit Para 1.6.4 Agri {(AHG) Department has informed that Animal Husbandry sector was

sanctioned Rs. 150 crore as grant in aid under 13" FC Award. The fund was
provided to Animal Husbandry Department and other agencies of the sector
like Kerala Livestock Development Board, Poultry Development Corporation of
the sector under the h/a 2404-00-102-98(P). Rs. 10.03 crore was provided
by the Dairy Development Department to Animal Husbandry Department
during the period 201-12 to 2014-15. Funds are drawn and deposited to the
TSB account of Animal Husbandry Department by Director, Dairy
Development Department. Fund was sanctioned to the Schemes after
obtaining Administrative Sanction. Following schemes under the Animal
Husbandry department were implemented and UC has been submitted to
Government and to Dairy Development Department in time.

[. Calf Protection Programme- Rs. 63.03 crore (2011-12 - Rs. 15.84 crore, 2012-
13 - Rs. 15.73 crore, 2013-14 - Rs. 15,73 crore, 2014-15 - Rs. 15.73 crore)- The
Scheme has been completed.

Il. Multi Specialty Veterinary Hospital at Kudapanakkunnu - Rs. 5.1 crore {201-
12 - Rs. 2.38 crore, 2012-13 - Rs. 2.72 crore)-Scheme completed and Hospital
started functioning.

Hi-tech Diary Farm at Vitura and Kuriottumala - Rs. 20 Crore (201-12 - Rs. 3
crore, 2012-13 - Rs. 4 crore, 2013-14 - Rs. 5.5 crore, 2014-15 - Rs. 7.5 crore)-

Construction has been completed and the farm started functioning. Balance
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amount of Rs. 6,03,88,933/- has been recovered by Government from the
STSB account of the District Animat Husbandry Officer, Kollam. The project
for Hi-tech Farm at Vithura amounting to Rs. 20 crore was stopped vide GO
(Ms) No. 239/14/AD dated 23.10.2014 and the Fund has been realiocated for
the construction of two Hi-tech feed plans under KFL at Kozhikode and
Idukki. Utitisation Certificate for the same was also submitted. But the project
of Pharmaceutical Division at Palode, Thiruvananthapuram could not be
continued due to the non-co-operation of the Consultant. Rs. 1.94 Crore was
allocated for this scheme. The amount which remained unutilized (ie. Rs.1.49
crore) was recovered by the Government from the STSB account of Director,
Institute of Animal Health and Veterinary Biologicals (IAH & VB).

Audit Para 1.6.5

(Appendix110 SLno.16) Rs. 149 crore sanctioned for establishing Pharmaceutical Division in Institute
of Animal Health and Veterinary Biologicals, Palode. The said amount was
recovered by Government from the STSB account of the Director, IAH & VB.

Hence, the project was not implemented.

In view of the above, the paras may kindly be dropped.

5. | Renewable Energy

Power (PS) Department has informed that an amount of Rs.24,54,56,286/-
Audit Para 16.5 was sanctioned for the implementation of various projects during the fiscal
2014-15, out of which an amount of Rs.19,28,20,026/- was utilised for the
projects in current year itself. Rs.5,26,36,260/~ remained as unspent, Out of
this, an amount of Rs. 2,34,50,140/- has ‘been expended and the balance
amount of Rs. 2,91,86,19/-was resumed to Ministry of New and Renewable

Energy (MNRE).




Plan Fund Reason for resumption

Solar Water 2,48,40,000/~ As the initial investment amount

Pump was very high and the State
Government was providing
electricity to farmers 100% free of
cost, the applicants were very low.

Battery 31,85,800/- ANERT was a facilitator in the

Operated scheme and the subsidies were

Vehicle distributed to companies through
ANERT. However, the money was
not transferred to some companies
due to non-compliance of MNRE’s
Instructions and conditions.

The detalls of projects implemented under the assistance of Central
Government for the fiscal 2019-20 are as follows,

[ . ) Total

Project Fund Received Expenditure Remarks
Grid 2,92,50,000/~ Project
connected (recelved on 2,97,33,969/- | completed, UC
Solar Power 28.07.2017) submitted to
Plant, 2016-17 MNRE
Grid 6,48,90,000/- Project
Connected {received on 6,48,83,068/- | completed, UC
Solar Power 28.12.2017) submitted to
Plant, 2017-18 MNRE

in view of the above, the para may kindly be dropped.
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District innovation Fund

Audit para 1.6.5

Revenue (F) Department has reported that the funds allocated for
the implementation of District Innovation Fund have been fully utilized.
Administrative sanction was granted only after receiving thel0% of the share
being the beneficiaries contribution from the institutions which are
beneficiaries of the District Innovation Fund. The reason for the delay in the

Jimplementation of the project was due to the delay in getting the 10% non-

government contribution. At present there is no balance amount available.

in view of the above, {

he para may kindly be dropped.

Disaster Relief -
Capacity Building

Audit Para 1.6.4

1. Statement on Remedial measures taken on the Audit para
including the present status.

2. Who is responsible for the loss of the Central Assistance
amounting to Rs.162.50 crore due to non-supmission of
Utilisation  Certificate and compliance of  allied
conditionalities

Disaster Management (A) Department has informed that 13 FC has
sanctioned Rs. 4 Crore each year for the period 2010-15 for capacity Building
under Disaster Management. The amount was given as advance for the first
year and was sanctioned based on utilization in the subsequent years. A
comprehensive scheme was formalized by the state executive committee
only on 2012-13. In the mean time the amount could not be utilized fully in
2012-13. Deducting this amount, Rs.i6 lakh received has been utilized in 2012-
13

Audit Para 1.6.5

The status of Rs.377.96 crore which remained un utitized with
Government and various implementing agencies for the
implementation of various schemes mentioned in the audit
para. Present status of such 17 projects.

Out of Rs. 5,96,84,800/- allotted for the construction of State Emergency
Centre, Rs. 1,32,88,48/- is outstanding. This is implemented with special
approval as a long term scheme.

Audit Para 1.6.6

1) Present status of the projects mentioned in the Audit
Para
2) Steps taken for completion of the scheme. Elaborate:

The construction and the IT Development activities of the State Emergency
Centres is progressing. Steps can be taken to complete it in the current year
itself.

In view of the above, the paras may kindly be dropped.

8.

Upgradation of police

Audit para 6.4

1. Statement on Remedial measures taken on the Audit
para including the present status.

Home (E) Department has informed that Administrative sanction was issued
for the implementation of 13th FC scheme for the period 201-15 as follows.
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Who is responsible for the loss of the Central St Year i GO No. Amount
Assistance amounting to Rs.162.50 crore due to non- No.
submission of Utilisation Certificate and compliance 1 201-12 GO(Rt) No.2424/201/Home | 25,00,00,000
of allied conditionalities ' dated 16.08.201 & GO(Rt) No.
2477/201/Home dated
19.08.201
2 2012113 | GO(Rt) No.2094/2012/Home | 25,00,00,000
dated 10.07.2012 '
'3 2013-14 | GO(Rt)  No.2166/2013/Home | 25,00,00,000
dated 02.08.2013
4 2014-15 | GO(Rt)  No.2202/2014/Home | 25,00,00,000
dated 08.08.2014
Total 100,00,00,000

Fund was sanctioned by Government for the implementation of scheme as

follows:

Year

Head of
Account

Budget
Provision

Additional
authorization
/SDG

Amount

201112

2055-00-
800-76-
Upgradation
of Police
Department
(13th FC)

250000000

250000000

201213

2055-00-
800-76-
Upgradation
of Police
Department
(BthFC)

250000000

250000000

2013-14

2055-001-
95-
Upgradation
of Potice
Department
(13th FC)

250000000

250000000




2014-15" | 2055-001-
95-
Upgradation
of Police
Department
{(13th FC)
2015-16 | 2055-001-
95-
Upgradation
of Police
Department
(13th FC)
2016-17 2055-001-
95~
Upgradation
of Police
Department
(13th FC)
201718 2055-001-
95-
Upgradation
of Police
Department
(13th FC)
2018-19 | 2055-001-
95~
Upgradation
of Police
Department
{(13th FC)

250000000 250000000

35000000 35000000

10597000 10597000

1495000 1495000

23040000 23040000

As per letter NoH6/217134/2016/PHQ dated 7.1.2019 revised utilization
certificate for Rs.97,26,28,981/- was furnished to Government. The Scheme
was implemented based only on the AS received from Government.
Utilization certificate was submitted to Government in time.

Audit para 1.6.5

The status of Rs.377.96 crore which remained un utilized with

Government and various implementing agencies for the

An amount of Rs.100 crore was sanctioned to Police Departmént for the
13"FC Scheme Upgradation of Police’. Of this 78.40 crore was deposited in
KPHCC for the construction works (254 Nos) [70 Community Police
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imptementation of various schemes mentioned in the audit

para. Present status of such 17 projects.

Resource Centre, 50 Tourist Protection and Police Assistance Centre, 21 A
type dormitory, 20 B type dormitory, 30 C type Dormitory, 1 State Level
Senior Citizen Service Bureau, 17 District Level Senior Citizen Service Bureau,
2 State Level Foreigner’s Facilitation Centre, 14 District Level Foreigners
Facilitation Centre, 2 State Level Dormitory, 5 Dormitory for
Telecommunication wing, 22 Readymade Dormitory]. Of this, Rs.75.5374 crore
has been spent for the completion of 252 construction works. The remaining
2 schemes [Tourist Protection and Police Assistance Centre at Ponmudi and
Dormitory for Telecommunication wing at Kurichiyarmala] is in the final stage
of completion. These will be completed soon.

Audit Para 16.6

3. Present status of the projects mentioned in the Audit
Para

a. Steps taken for completion of the scheme. Elaborate:

1 Kerala Police Pensioners Welfare Association has been evicted from
the building constructed for State Level Senior Citizen Bureau and
the building has been taken over and is being used for Senior Citizen
Service Bureau.

2. Regular meetings has been conducted with KPHCC to review the
progress of construction works. Directions have been given to
KPHCC and Unit Heads for the time bound completion of the
construction works based on the meetings.

As part of the implementation of E-Beat System in 7 Police Districts
(Thiruvananthapuram City, Thiruvananthapuram Rural, Kochi City, Ernakulam
Rural, Kollam City, Kozhikode City, Kottayam), Work Order NoH6/88188/2012
dated 13.12.2012 has been issued to Wifinity Technology Pvt Ltd, Bangalore.
But supply of equipment, instatlation and training to Police Department were
not done by this Company. But due to consistent effort, assurance was
received from the Company for the implementation of the Scheme in Police
Stations of the District. Subsequently, Shri. P. Prakash IPS, the then District
Police Chief of Kollam was appointed as the Nodal Officer for the
implementation of the scheme vide order. NoH6,/88188/2012 dated 09.10.2015
and the scheme was completed on 02.06.2016.

In view of the above, the paras may kindly be dropped.

Fisheries

Audit Para 1.6.4

Additional Burden in the State Budget - Short release of
Rs.105.34 Crore in the assistance related to Fisheries

Eisheries & Ports (C) Department has informed that Rs.200 Crore was the
total allocation for Fisheries Department under 13th FC Award for 2010-15. An
amount Rs.94.66 core (Rs.50 crore + Rs.44.66 crore) was received as Central

Department
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Share and released for the implementation of scheme of Fisheries
Department.

Out of the total amount of Rs.162.50 core utilized under 13t FC Schemes
[(Para 16.4 (Appendix 19)}, in excess of central share {(Rs.66.23 crore) is in
respect of Fisheries Department.

This amount was sanctioned including in the State Budget for the period
201-12 t0 2014-15. Utilization Certificate has been submitted for the central
share of Rs.94.66 crore. Though utilization certificate was submitted within
the project period, the Central Share was not sanctioned by Government of
India.

Audit Para 1.6.5

The present status of Rs.377.96 crore which remained un
utilized with Government and various implementing agencies
for the implementation of various schemes mentioned in the
audit para.

It was mentioned in audit para that out of Rs.94.66 crore sanctioned to
Fisheries Department by Central Government, an amount of Rs.8.78 crore
was remaining unutilized with KSCADC. Model Fishing Village, Upgradation of
Fisheries school, Infrastructure Development of Fisheries colonies are
implemented through KSCADC with the assistance of 13th FC Grants.

1. Infrastructure Development of selected Fisheries village - 1410 lakh.
2. Revamping of Fisheries school - 2516.50 lakh.
3. Infrastructure Development of Fishermen colonies -500 lakh.

An amount of Rs.2656.56 Lakh was sanctioned to KSCADC for the
period from 201-12 to 2014-15. KSCADC has informed that no amount is
outstanding with respect to the fund sanctioned to the implementation of
scheme,

For 10 schools, an amount of Rs.81.586 lakh was sanctioned to this school. A
total of Rs.1092.42668 lakh was spent. An amount of Rs.280.84068 lakh was
over expended. QOut of this, an amount of Rs.21.38982 lakh was met from
the balance amount under the Project ‘Rewamping of Fisheries Colonies* and
Rs.69.45086 lakh was met from Corporation’s own fund. This amount is to be
reimbursed from the Fisheries Directorate.

An amount of Rs.5 crore has been received as FC grant. An amount of
Rs.288.61018 lakh was utilized for the revamping of 18 colonies and the
excess amount of Rs.21.38982 lakh was utilized for Fisheries Schools, as said
above.




2/? ‘ 10

13 projects were included in this project and Rs.1345 lakh was received as
FC grant. All scheme were completed and Rs.1253.93506 lakh was spent. The
balance amount of Rs.91065 lakh was resumed as per order of Finance
department dated 28.03.2018 to 31.03.2018. Hence actual receipt is
Rs.1253.93506 lakh.

In the above circumstances no balance is remaining with KSCADC. An amount
of Rs.8.78 crore was outstanding as on 3103.2015. The period of FC assisted
project was up to 30.9.206As on 30.9.201,not only no amount was
remaining unutitized with the corporation but also Rs.69.45086 lakh s
remaining to be paid to the corporation.

Audit Para 1.6.6 Present status of the projects mentioned in the Audit Para
Steps taken for completion of the scheme. Elaborate:

The present status of scheme is appended as Annexure -/

The period of imptementation of 13th FC scheme was up to 30.09.2016. Based
on this, implementing officer was directed to remit the balance amount to the
Special T.SB account of the Director Fisheries Department. Accordingly, the
amount was remitted to the Special T.SB account of the Director.
Government recovered Rs.99.17346 lakh from the Special T.S8B account. An
amount of Rs.8163 lakh was transferred to KSCADC, out of Rs.149.27 lakh
remitted to the Special T.5.B account of the Director. A balance amount of
Rs.67.62 lakh available in the T.SB account was recovered Dby the
Government and hence no amount was remaining with the Department for
the implementation of the 13th FC Scheme.

In vi

ew of the above, the paras may kindly be dropped.

10.

Primitive Tribal Groups

Audit Para 1.6.4

SCST(PM) Department has informed that out of the 130 FC award amount of
Rs. 148 crore under the scheme of Primitive Tribal Groups, Administrative
sanction has been issued to SC/ST Development Department for the
comprehensive development of the Primitive Tribal Groups in the State vide
GO (MS) No. 39/201/SCSTDD dated 19.03.201. The period of the project was
from 201-12 to 2015-16. As per the Annual Action Plan, sanction was issued
for an amount of Rs. 148 crore in four phases. The Annual Plan allocation of
the project was provided such that Rs. 1.55 crore for the year 201-12, Rs.
30.36 crore for 2012-13, Rs.56.27 crore for 2013-14 and Rs.49.81 crore for 2014-
15. '
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The guidelines stipulated that the Utilization Certificate of the released
amount in each year should be submitted in time for further release. As per
the Annual Action Plan, the Gol allotted three instalments from 201-12 to
2013-14. Instead of Rs.49.81 crore during the last fiscal year of the FC period
(2014-15), an amount if Rs.35.02 crore was reteased by the Ministry. This was
due to the noncompliance of the conditions stipulated. As per the annuat
action plan, this resulted in a short release of Rs.14.79 crore during the year
2014-15. The short release was made through additional authorization from
the State budget and the amount thus received was utilized for the
implementation of the scheme. The project period was also extended for one
more year as against the original period. An amount of Rs. 141.03 crore was
received for the project which includes Rs.133.20 crore being the Central
Share and Rs. 7.83 Crore being the State share as on 31.03.2015. Out of this,
Rs. 140.64 crore was utilized as on 3103.2016. UC was submitted for an
amount of Rs.136.06 crore as on 31.03.2015.

These projects were implemented by Government institutions and
Government approved agencies. The project could not be implemented in
time and, the amount remained unutilized due to the lapse of Government
agencies or contractors or unexpected reasons. In the drinking water project
undertaken by KWA and various projects undertaken by AHADS, the project
were abandoned due to the delay in implementation arising out of technical
reasons. This has resulted in non-utilisation of fund and non-submission of
UC in time.

Audit para 1.6.5

Rs. 1 crore was allotted by AHADS for implementation of various projects
under PVTG. As on 31.03.2016, an amount of Rs. 5,10,000/- was spent. In the
board meeting held on 16.12.2015 at the Chamber of Minister (LSGD), it was
decided to refund the unspent amount of Rs. 94,90,000/- to the STSB
account opened for PVTG project and direction was given to Secretary,
AHADs vide letter dated 26.03.2016 to refund the amount. AHADS has
reported that though proceedings for the transfer of amount was submitted
to Treasury officer, Agali, it was informed that the amount shall be credited
to the Revenue Account as directed by the AG as the amount remained
unutilized for very long. As such sanction was sought from Government vide
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| letter dated 10.05.2016 to clear the objection. Further information was not

available as the AHADS was wound up since then. The records and the
buildings are under the control of KILA after AHADS was disbanded. Action
was taken by the Department to get sanction from KILA for verification of
the records through Project Officer, Attapadi. It is also reported that whether
the amount was credited to the revenue head or retained in the Treasury
Account will be informed after the receipt of the report.

Audit para 1.6.6

An amount of Rs. 141.03 crore were received which includes Rs. 133.20 crore
as Central share and Rs. 7.83 crore as State share. Out of this, Rs. 140.64
crore was spent. An amount of Rs. 1,1,58,229/-, which include the balance
available in the TSB a/c of Rs. 38,89,905/- and the unutilized amount of Rs.
72,68,324/- being refunded by the Sectoral officers and various agencies,
was sanctioned to Project Officer/Tribal development Officer for the
completion of house constructed under PVTG Project. However, the
remaining house to be completed in the PVTG project had included in the Life
Mission project and hence the balance amount remaining with Project
Officer/Tribal development Officer was refunded to Government through
Proper channel.

In view of the above, the paras may

kindly be dropped.

Upgradation of Prisons

Audit Para 1.6.5

Home (B) Department has informed as follows:

Funds remained unutilized with government /implementing agencies on

31.03.2015
(Rs. in
crore)
SL. Scheme Depart Total Unutilized Name of Remarks
no. ment Amount fund with Agency
released
Govt. Imple
mentin
g

Agency
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1 Upgrada- | Home 115.50 0 15.63 PWD(13.54 Fund
tion of crore), transferred
Prisons Prisons for civil
Head works. Work
quarters s are in
{2.09 crore) | progress.Fu
nd blocked
up due to
procedural
delay
/delay in
implement
ation

) Deposit works in PWD

Sl. Rs
No. Item (in crore) Remarks
4 Installation of Video 11.25 Works
Conferencing System progressing
connecting Jails and Courts
2 Construction of Lower 1.80 Works
Subordinated Court, District completed
Jails, Idukki
3 Construction of overhead 0.49 Works
tank in Open Jail, Chemani completed
Total 13.54

L Video Conferencing System

An amount of Rs. 1.25 crore was deposited in the PWD on 3/2014
under 13t FC award for the installation of a new Video Conferencing System
connecting Jails and Courts in 9 District and repair of the Video Conferencing
System which was Installed in Thiruvananthapuram, Kottayam, Ernakulam,
Thrissur, Kannur and became defective. In the review meeting held under the
chairmanship of Home Secretary for expediting the implementation of the

scheme it was decided to complete the scheme before 3112204 and

implement software based Video Conferencing System on experimental basis
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in Ernakutam District. Though the project was tendered by PWD on 31.12.2014,
the Tender procedure was stayed by the Honble HC based on the petition
filed by Electrical Contractors Association. After vacating the stay, E-tender
was floated on 03.06.2015 for the installation of Software based Video
Conferencing System. However, none of the participants of the tender were
qualified. Proposal was submitted for sanction to entrust the project to C-
DAC which being TSP, as the tender procedures could not be completed, the
project implemented by PWD even after the expiry of more than 1 year after
depositing the amount.

Subsequently, proposals were called for from TSPs such as
KELTRON, C-DAC, C-DIT for installation Videc Conferencing System and a
presentation was made in the meeting held under the Chairmanship of Home
Secretary on 30.09.2016. As per the decision of the committee, a technical
committee was formed for further action. Based on this, a proposal was
submitted on 19.1.2016 for the formation of a technical committee with
experts from IT Mission, C-DAC, Police Telecommunication under the
Chairmanship of DGP & CS.

In the letter dated. 23.M.2016, it was asked to submit report as to
whether the Video Conferencing System implemented by IT Mission was
suitable. In reply to this, the Head of Jail Department informed that C-DAC
would be the suitabte agency on 05.12.2016.

In the meeting held on 18.08.2017 under the chairmanship of Home
Secretary, it was decided to submit proposal for the installation of Video
Conferencing System, Construction of Studio to KELTRON and that for
connectivity to BSNL. The Technical committee meeting for examining the

RFP was held at Jail Headquarters on 14.1.2017. Based on the
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recommendations of the committee, order was issued as per GO(MW
253/17/Home dated 06.12.2017 entrusting KELTRON to invite tender for the
installation of equipment for the implementation of Video Conferencing
System connecting 383 Courts and 53 Jails in Kerala. Subsequently, tender
was issued by KELTRON for implementation of Video Conferencing System in
a total of 470 Studios (87 Studios in 53 Jails and 383 Studios in Courts).
Based on this, tender was awarded to the M/s. UTL which quoted the lowest
rate (GO (MS) 253/2018/Home dated 03.10.2018) and work order for Rs. 20.13
crore was issued. An amount of Rs. 1.23 crore (Rs. 2 Lakh was spent for the
implementation of Video Conferencing System in Ernakutam in Jaits and Court
on experimental basis) was transferred to STSB account of the Jal
Department based on the direction in the GO to the effect that Rs. N.23 crore
deposited in the PWD be transferred to STSB A/c of Jail Department. The
total project cost is Rs.24.24 crore for the installation of Video Conferencing
System including connection of Video Conferencing Studio. Out of Rs. 1.25
crore, Rs.9,65,67,919/- has been utilized so far. The balance amount of Rs.
1,59,32,081/- will be utilized soon.

The inauguration of the project were done on 10.01.2020 compieting
the installation in 270 locations, out of total 470. The instaliation will be
completed at the eartiest for remaining locations also and the project
commissioned completety.

2. Construction of Lower Subordinate Quarters at District Jail, Muttom, ldukki

Administrative Sanction was issued vide GO (MS) 58/201%/Home
dated 25.03.2015 for the Construction of District Jall Quarters, tdukki. Based in
this, an amount of Rs.1.80 crore was deposited in PWD on 31.03.2015. The work

was completed on 12.09.2019.
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.! 3. Construction of overhead tank, Open Jail, Chemeni

( An amount of Rs.20 Lakh was allotted under the 13" FC award for
the construction of overhead tank with capacity of 100 Lakh litre and allied
installation of Pumpset and Plumbing work. But, Plumbing and pumpset was
not included in the estimate first received from PWD for Rs.20 Lakh.
Therefore a revised estimate including the same was called for and an
estimate for Rs.20 Lakh based on SoR 2013 on 06/2014 was received. Though
Plumbing was included in the estimate, the tank capacity was only 30,000

Litres. As this was insufficient for requirement of Chemani Open jail which

| was hit by severe water shortage, an estimate amounting to Rs.49 Lakh was
received from PWD for construction of overhead tank having a capacity of 1
Lakh Littre and AS was issued vide GO (Ms) 58/2015/Home dated 25.03.2015
and based on this an amount of Rs. 49 Lakh was deposited in PWD on
3L03.2015. The construction of tank was completed on 23.12.2017 and
installation of Motor pump was completed on 10.02.2019,

() Details of Rs. 2.09 Crore drawn as Demand Draft

3:)' Work DD amount Im?g;f Q;ng
I _Cawgtructi‘on of Administrative Block, 36,25,663) - KELTRON
}__ Central Prison, Kannur
Installation of Solar Energy system -
2 | Solar cooking system, Central Prison, 6,06,744/- KELTRON
Kannur,
Rearrangement of load in Solar Energy
3 sy;tem installed at Ceqtral Prison at 16,85,400/ - KELTRON
Thiruvananthapuram, Viyoor and
Kannur and Open Jail at Nettukaltherry
Reinstallation of 61.60 KW of Solar
4 | Energy system from SIKA, 3,69,780/~ KELTRON
| Thevancode to District Jai, Viyoor

VV
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Solar Energy system at Special Sub
5 | Jail, Thiruvananthapuram 27.17,:235/- KELTRON
Solar Energy System Chappathi unit at _
6 Central Prison, Thiruvananthapuram 51,31,494/ KELTRON
Purchase of machinery equipments for S.V. Balaji
7 | Carpentry, Smith, Binding unit at 17,43,760/- Engineering
Central Jail, Kannur Company
. ) Kerala State
8 Construction of 16 Lower Subordinate 22,658,000/~ Construction
Quarters and New Block .
Corporation Ltd
Kerala State
9 | SKA Extension Centre, Kannur 1,48,602/- Construction
Corporation Ltd
Various projects by Steel Industries Steel Industries
0 | kerala Ltd 16,.24,471/- Kerala Ltd
Total 2,091,165/

Out of this the pending demand drafts are:-

The balance amount of Rs.6,06,744/- to be given to KELTRON for the
installation of Solar Energy System in Kannur Central Prison (Solar Cooking
System) (Sl No. 2).
The balance amount of Rs.9,74,000/- (out of Rs.17,43,760/-, Rs.7,69,760 /-
paid) to be given to S.V. Balaji Engineering Company for the purchase of
Machinery equipment in the Carpentry, Smith, Binding unit of Kannur Central
Prison) (St No. 7)

The details of the delay in the payment of above amounts is as follows;

1. In the scheme for the installation of Solar Energy System having capacity

of 140 KWA at a cost of Rs. 5,19,15,957/-~ all the works except installation

of Solar Water Heating System and Cooking System were completed in

January 2014. As suitable roof was not available for the installation of
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Water Heating System the same could not be installed before the FC
award period ended on 31.03.2015. Hence, demand draft for Rs.6,06,744/-
was drawn in favour of KELTRON being the installation charge. The
installation of Water Heating System and Solar cooking System was
possible only after the completion of the Administrative and New block of
the same Jail. On completion of the construction of the buildings, the
installation of Water Heating System and Solar cooking system was
completed on 07.08.2019 by KELTRON. Steps are being taken for the
payment of the balance amount of Rs.606,744/-
2. Purchase of machinery equipments for Carpentry, Smithy, Binding units
for Central Prison, Kannur;
Supply order was issued to S.V. Balaji Engineering Company Ltd, Hyderbad
for the supply of 26 machinery equipments for the Binding units. it was
reported in the quality inspection report of the North Zone DIG, that there
were defects in the operation of 8 machinery. The machines were supptied
without the required specification and one machinery and machines were not
having ISt specification. The company was directed to rectify the defects. On
receiving the report from the company that the defects were rectified,
Committee was formed to inspect the quality of the machine. Based on the
report, Rs.7,69,760/- was paid to the company on 09/2017 being the payment
for the 14 best performing machine. The company was directed to rectify the
defects of other machinery and they have informed that the defects were
rectified. Rs.9,74,000/- can be paid to the company, subject to the report of

the Technical Committee.

in view of the above, the para may kindly be dropped.
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T2, | Kuttanad Development,
Ecosan toilets

I S

Audit para 1.6.4 Statement on Remedial measures taken on the Audit para | Agri (NC-A) Department has informed That the Kuttanad Package, which
including the present status. was approved based on the report submitted in 2007 as per the study done
by MS. Swaminathan Research Foundation, was convergence of new and
existing schemes and also with the participation of various departments. It
has been mentioned in the study report of State Planning Board that the
Kuttanad Package is not a scheme with 100% Central Assistance.

Besides, schemes KELY, KEL2, KEL3, KEL4 which got Central sanction
as part of Kuttanad Packages, 3 Central Schemes for flood control was
submitted to Central Government. Though schemes including the flood
control in padasekharam in Kuttanad, Paddy field in Viyapuram Panchayat,
Modernization of Thannirmukkam Bund, modernization of Thottappatlly
Spillway were submitted to Central Government. Central Assistance was not
released as the approval of inter-ministerial committee was not obtained.
But, fund was sanctioned as part of State Plan and implementation
completed.

Hence, it is submitted that though the scheme was under Kuttanad
Package and implemented as part of State Plan, it can’t be considered as
additional burden on State Budget. Hence, the para may kindly be dropped.

Kuttanad Package was a COnvergence of different State- Central
Who is responsible for the l0ss of the Central Assistance Schemes and gifferent depts. For the monitoring and coordination, a Project
amounting to Rs.162.50 crore due 10 non-submission of Utilisation Director’s Office was functioned. The responsibility for the completion of the
scheme was fully with the Project Director. The implementation of the
scheme was affected due to the administrative delay on account of
multipticity of schemes and departments. In addition to this, treasury
restriction also resulted in non submission of UC in time. On examination of
the status report prepared one year before the completion of the scheme
(29.09.2018), it is observed that submission of UC is pending in all the
department involved in the implementation of project.

Copy of a report is also submitted. It is presumed that only naturally
occurring administrative delay has occurred in the scheme. Another relevant
Jihing in Kuttanad Package is that low participation of people in Construction

Certificate and compliance of allied conditionalities.




20

As the terrain was diffmmm
tendered works dig not receive much response.

Revenue Department allotted two hectors paddy field, survey No,
281 of Purakkad village for the construction of godown by CWC. As per the
letter 863273/NCA2/2016/Agri dated 28.06.2016, it was directed to identify
other land for this Purpose as it was in the nature of wetland.
Present of status of Rs.5545 crore sanctioned to CWC As huge amount was invested in the initial stage for the construct‘ion
related to Kuttanad Package (Appendix 110). of godown, request was submitted before the Local Level Monitoring

Audit para 1.6.5

Audit para 1.6.6

1) Present statys of the projects mentioned in the Audit Para

2) Steps taken for completion of the scheme. Elaborate:

In view of the above, the paras may kindly be dropped. ﬁ
Data base for ’
Employees and

ansioners l
Audit para 1.6.6

Fiﬁﬁﬁension-A) Department has informed that as per the report of the |
13%Finance Commission (2010-2015), it has been proposed to set up a
Pensioner data base which enables aggregation of data of Pensioners in the
State. In order to Implement the National Policy of bringing transparency in
pension distribution and to achieve the vision of the State Government to
T ——— - 7O Lovernment to |

———

L
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simplify the Pension disbursement architecture, it has been decided to
develop an Integral Pensioner's Data Base and Portal. For this purpose, an
amount of Rs.25 Crore was sanctioned by Government of india as first
instalment of grant in aid for setting up a Data Base for Government
employees and Pensioners to State Governments vide release order dated
30.09.2010.

2. Pensioners Information System (PRISM) is a centralized repository
containing information of all Pensioners in the State. More than a mere
database of Pensioners, this software has been developed to automate the
whole Pension distribution system. It has also got facility for the online filing
of Pension application by the retiring employee to the Head of Office,
approved by the Head of Office/ Head of Department, Sanctioning of Pension
by Pension Sanctioning Authority, Verification of loan details of Accountant
General (Loans Section), finalization of entitiement detalls by Accountant
General (GE Section), Pension authorization by the Accountant General, post
authorization verification and disbursement of Pensionary Claims/Monthly
Pension by the Treasuries, intimation of first Payment to the Accountant
General etc. For the preparation of a comprehensive data base of all kinds of
state pensioners who are drawing pension from various treasuries and from
Banks and to enable online filing and sanctioning of applications for Pension,
DCRG, Family Pension etc. several meetings were held with representatives
of Accountant General, Director(information System) and Director of
Treasuries and decided to entrust the work with the software division of
Finance Department. A committee has also been constituted vide G.O(Rt)
No.10844/2012/Fin dated 28/12/2012 to look into the amendments to be
included in KSR on introducing online filing of pension application, online
sanctioning of pension and online authorisation of Pension. A format was
supplied to banks and treasuries to furnish available pensioner’s data and the
software division of Finance Department tried to normalise these data and
returned data for correction. To facilitate this, Finance (IT-SF) Department
has submitted a Detailed Project Report on a centralized data base of
information of all service pensioners in the State.

Based on the DPR of the proposed Pensioner Information System (PRISM)
submitted by software division, administrative sanction was issued vide
G.O(P)No.421/2014/Fin  dated 25/09/2014Periodical meetings were being
conducted and necessary changes were made in treasury software to port
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the required details of PPOs in PRISM software. The errors noticed were
rectified after having several discussions. Now the first stage of digitization
of pension was completed in time.

3.The Expenditure details for setting up for Database are as follows,

Year Amount
(Rs. in Crores)

2013-14 0.97

2014-15 1.56

2015-16 0.70

2016-17 0

2017-18 0

For the preparation of this comprehensive data base several
meetings were held with representatives of Accountant General,
Director(Information System) and Director of Treasuries. This was a time
consuming process. Hence the administrative sanction was issued vide
G.O(P) No.421/2014/Fin dated 25/09/2014 only. After the issuance of the said
administrative sanction, the amount was utilized for the purpose.

In view of the above, the para may kindly be dropped.

Heatlth infrastructure,
Incentive Grant for
Reduction of IMR

Audit Para 16.4

Additional Burden on State Budget:

Appendix - 19, Sl. No. 2

Health Infrastructure

(Expenditure in excess of GOl release- Rs. 24.12 Cr)

Health & Family Welfare (P) Department has informed that Government of
India has aliocated Rs.198 Crore for health infrastructure but released only
Rs.148.50 Crore. An amount of Rs. 172.62 Crore including Rs. 24.2 Crore (State
Plan Fund) has been expended as on 31/03/2015, for which Utilization
Certificates were furnished to GOl in time. The excess amount from State
Plan Fund was inevitable to avoid delay and for the successful completion
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of the project in time.

Audit Para 1.86.5

Utilization of Grants:

Appendix 110, SL. No.3

Incentive Grant for Reduction of IMR
(Unutilised funds -38.38 Cr)

Out of Rs.38.38 Crore, Finance has released only Rs. 25.80 Crore (14.84
Cr+10.96 Cr). An amount of Rs.256.7955 Crore was released to NHM on
26/09/2015. Out of this, 25.7953 Crore has been utitized and only Rs.2156/~ is
remalning un utilized with NHM.

Details of Utilization
St.No | Particulars of payment Amount released
1. Purchase of Drugs and 12240000
Consumables- to KMSCL
2. Purchase of equipment 11675000
3. IEC activities 1693400
4. WE&C Victoria hospital: Payment 3000000
to KMSCL
5. w&C Patakkad civil work 3000000
6. Kottathara & KMSCL 39992229
7. Salary to Contract staff 41941440
appointed in hospitals
8. W&(C Alappuzha 24852140
9. Gh Kottathara 8920000
10. | Supt. Magattuparambu Kannur 5568035
11. | KMSCL 30817410
12. | Power laundry additional fund 821890
13. | Strengthening of  Maternity 9521300
wing
14, | Equipment for tarly 2600000
identification of CHD by Pulse
Oximetry for better infant
survival
15. | Equipment for establish 2850000
facilities for CHD Surgeries in
MCH Kozhikode
16. | Equipment  for  improving 12198000
facilities in New-born Care
Units 7
17. | Human Resources Support to 46262000
LNewborn Care Units Staff Nurse |
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Utilization of Grants:
Appendix 110, SLNo.1t
Health Infrastructure (Un utilised fund-Rs. 4.06 Cr)

Total 257952844
Total Amount released under 257955000
IMR

L Balance 2156

As per the recommendations of 13th Finance commission, a total amount of
Rs. 412588 Crore has been sanctioned to M/s. KMSCL under the following
two Schemes.

I. Strengthening of Diagnostic facilities in district, taluk & CHC hospitals: (Rs.
3991.48 Lakh)

r_SlAT_ N h Government Order ' }\Amountm i
No. (Rsin Cr)

1. |GO(RY) No.5V/2012/H&FWD dt. 05/01/2012 110.2708618|

2. |G.O.(Rt) No.696/2012/H&FWD dt.03/03/2012 11441

3. |G.O(Rt)N0.2851/2012/H&FWD dt. 27,0820 1450

4. [GO(Rt) No.4064/2013/H&FWD Gt. 06/12/2013 ‘ 13.99997
 Total ' 39.9148318

. installation of equipment for Trauma care facilities in casualty department
of major hospitals:- B

SINo. | Government Order ! Amount
(Rs in Cr)

1 GO (Rt) No. 3961/201/H&FWD dated 1344
15/1/20M.

| A——

After procurement of all the items sanctioned under the above Government
orders, there was a savings of Rs. 4.06 Crore which was derived as follows:~

(). Savings of Rs..20n Crore under G.O (Rt) No. 51/2012/H&FWD dated
5/1/2012 & Rs. 0.4536 Crore under G.O (Rt) No. 696/2012/H&FWD dated
3/03/2012 after completion of all procurement process.
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() Savings for an amount of Rs. 1,47,000/- was available under G.O (Rt} No.
4064/2013/H&FWD dated 6/12/2013.  All the items except ESR analyser were
procured on time which was due to non-availability of bidders. At the time
of audit, re-tender was just completed. Hence order could not be issued in
time. Later, the equipment was instalied after multiple re-tenders.

iii) With regard to the fund transferred vide GO (Rt) No. 2851/2012/H&FWD
dated 27/08/2012, 2 CT Scanners and one X- ray machine could not be
installed due to non-availability of site which resulted in non-utilization of
funds amounting to Rs. 2.2805 Crore.

iv) In the case of fund transferred vide GO (Rt) No. 3961/201/H&FWD dated
15/11/201, there was a savings of Rs. 9.33 Lakh and Rs. 18 Lakh (Total Rs. .13
Lakh) being the cost of Ambulatory BP Apparatus that could not be supplied
due to non-availability of cardiologist.

in order to utilize the savings, Administrative Sanction was aiso
accorded for an amount of Rs. 4.50 Crore for the “Establishment of Cath
Lab in General Hospital, Thiruvananthapuram by utilizing the savings of Rs.
4.9687368 Crore (Rs. 4.08 Cr + 0.9087368 Cr (savings from other heads) vide
GO (Rt) No. 1097/2014/H&FWD dated 29/03/2014. Hence there Iis no
underutilization of funds in KMSCL. The Cath-lab was installed at GH, TVPM
on 12/03/2018.
KMSCL is only the procurement agency. When procurement is made through
tender process, the fund utilization may be different from the fund
sanctioned. There may be savings in some cases or excess expenditure in
others which are {ater recouped. In certain cases, due to non availability of
eligible bidders, re-tender process should be initiated which may lead to
delay in procurement process.

in view of the above, the paras may kindly be dropped.

5. | Inland Waterways

Audit Paral6.5

Status of Implementation of envisaged schemes

CS&IN (A) Department has informed that

(a) Aliocation for CSIN Department under 13*°FC was Rs. 100 Cr. This
fund was utilized for the development of various reaches of West Coast
Canal in Thiruvananthapuram, Kollam, Malappuram, Kozhikode, Kannur
District. However as per agreements, total agreed PAC was only Rs. 72.05
Crore against the aliotment of Rs.100 Crore. Basically, there are two reasons
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for the reductions in agreed PAC.
1. Most were awarded below estimate rate.
2.The various type of soil and sand obtained from works were sold to the
contractor and this deduction were shown in the agreement schedule.
Due to the above two reasons contract amount was only Rs. 72.05 Crore.
(b) The total upto date expenditure under 13*" FC grant in aid is Rs.60.0094
Crore. Basic reason for deduction in expenditure are listed below:
1. Due to encroachment and local issues few works were not completed in
time.
2. Huge quantity of soil obtained from canal works of three reaches (2nd, 3rd
4™h) of Vadagara-Mahe Canal has to be disposed and due to lack of dumping
space three works were not completed.
3. Due to the interference of encroaches, 3 works at Varkala were not
completed in time.

At the time of foreclosing 13t FC works, the amount was not fully
utitised on account of above reason. Total expenditure is only Rs. 60.0094
Crore.

in view of the above, the para may kindly be dropped.

Incentive Grant for UID

Audit Para 164, 1.6.5,
1.6.6

Electronics and [T (B) Department has reported that State
Government as per GO(Rt)N0.244/2010/ITD dated 21.10.2010 has released an
amount of Rs. 4.96 Crores to Director Kerala State IT Mission (KSITM), as first
instalment of Grant-in-Aid in lieu of UID implementation in the State.
Subsequently vide, G.O.Ms)No.16/200/ITD dated 03.06.201 sanction was
accorded for disbursement of incentive at the rate of Rs. 150/- per BPL
family through the bank of the head of the family, once the entire members
of the family are enrolled. Later State Government allocated budget provision
for incentive disbursement and released an amount of Rs. 9.92 crores vide
G.0. (Ms)No.22/200/1TD dated 10.08.201m. Hence altogether Rs. 14.88 Crores
have been released to Kerala State IT Mission (KSITM) as 13th Financial Grant
for providing incentive to BPL families for Aadhaar Enrolment.

Due to the practical difficulties faced in making payment to BPL
family, procedure has been simplified to the effect that payment can be
made once the head of family is enrolled. But KSITM failed to utilize the fund
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for want of seeding UID data with BPL data. This issue was discussed in the
State Level Empowered Committee on 13th Finance Commission meeting held
on 26.10.2013 and arrived at a conclusion that fund received so far may be
transferred to District Collectors who in turn can disburse the funds to BPL
families. Hence, as per GO(Ms)No.7/2014/ITD dated 10.2.2014, an incentive of
Rs.12.56 Crore was disbursed to District Collectors (for disbursing the fund to
BPL families through LSGIs) on 17th May 2014,

The Delay in distribution happened until May 17, 2014 is due to the following
reasons:

* Absence of clear-cut mechanisms for distribution of amount.

* Difficulty in identification of BPL beneficiaries from among the residents
who have received Aadhaar since Aadhaar enrolment details as prescribed
by UIDAI did not collect information on whether resident is of BPL status.

* Effort in achieving substantial bank account opening and linkages of head
of the families.

* Effort in achieving substantial Aadhaar coverage in order to avoid repeated
arrangements for distribution of amount.

* Model code of conduct for Lok Sabha Elections, 2014.

After transferring the funds, LSGls could not distribute the amount
to BPL beneficiaries due to practical difficulties. Several follow-ups were
done by KSITM with District Collectors and Nodal Officers through letters and
emails for faster distribution of funds through LSGIs.

The issues faced by LSGIs to distribute the funds were as follows:
(This is as per the information received from Nodal Officers)
* The ration card database did not have the LSGIs wise list of BPL families. It
only had the Taluk wise list of ration card holders and hence the details
could not be used.

The process of revision of ration card took long from 2014 until 2017 and
hence the latest list of BPL card holders with their bank account details were
not available at the time of distribution of amount during the period starting
from May 20W4.

* Many of the LSGls did not have their own BPL list.

* Head of the BPL family did not have a bank account.

* Head of the BPL family did not enroll for Aadhaar while some family |
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members may have received Aadhaar.

* Since the amount was not high, people were not interested to receive the
amount as they had to come and queue up at the LSGls which affected their
daily work schedule.

In 2015, request for balance amount was raised before the ath Working Group
for the year 2015-2016 under H/A:3451-00-090-93-Plan but the balance
amount was not received.

In 2016, a D.O letter from the Additional Secretary, IT Department was
issued to the District Collectors directing them to take necessary steps for
the full utilization of the grant amount within the stipulated time and to
inform Government of the final status of the disbursement of grant. it was
also requested to intimate issues/difficulties if any, to Government, in the
disbursement of the amount.

In 2017, letter was issued to Director, KSITM with copy to all District
Collectors requesting to make arrangements to utilise the fund received
under 13*"C Grant immediately and to fumish the latest Utilization Certificate
and to surrender the unutilized portion of the funds.

Thereafter, some of the District Collectors have submitted Utilization
Certificate and the same was forwarded to Finance Department.

Also, in 2019, letter was issued to all District Collectors to conduct
periodical reviews in every six months to avoid blockage of unspent balance
amount received as ‘incentives for enrolling in UID".

In 2020, a D.O letter from the Principal Secretary, Electronics and IT
Department was issued to District Collectors of Thiruvananthapuram, Kotlam,
Idukki, Wayanad and Malappuram to take necessary action to
refund/surrender the balance amount available with respect to the incentive
grants received vide 13th Finance Commission award amount for UID and also
to furnish the Utilization Certificate for the amount already utilised. Kerala
State IT Mission, under IT Department is following up the entire process and
once all districts refund the balance amount to KSITM, KSITM will then refund
the unutilized amount back to Government account created for refund
purpose as per the directions issued by Government in this regard.

In view of the above, the paras may Kindly be dropped.

Coastal Zone
Management

—

Audit para 1.6.5

.

During the Five-Year period (2010-2015), the State
Government had budgeted all amounts received from Gol as

ThFC grant and released to Departments/implementing

WR (IR) Department has reported that Thirteenth finance Commission had
earmarked an amount of Rs.100 crores for Coastal Zone Management for
construction of new sea wall as well as reformation of damaged sea wall. As
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agencies for utilization. Audit observed that against the Gol
release of Rs.5476.30 crore, Rs.377.96 crore remained blocked
up with Government (Rs.89.39 crore) and implementing
agencies (Rs.288.57 crore), under 17 schemes, at the end of
the award period without being utilized for the intended
purposes. Non/underutitization of funds due to procedural
delay, defective planning, delay in implementation etc,,
resulted in blockage/surrender of funds with/by imptementing
agencies as detailed in Appendix 1.10.

Appendix 110
Funds remained un-utilized with Government/implementing
agencies against Gol release as on 31.03.2015
(Reference: Paragraph 1.6.5: Page 15)

Unutilized
fund with Na
Total
Name
st ofm bepart | AT imple ?fe Re
no Sche | ment nt Gover | menti Ag ma
releas | nmen | ng rks
me en
ed t Agenc
cy
y
1 2 3 4 5 6 7 8
State Speclific Schemes
Coast | | igati
al ong
o 29" | aAdmini | 8473 | 537 |0
Mana stratio
geme
n
nt

per the guidelines of utilization of these funds, it is mandated as
reimbursement only. Rs.I00 crores was the allocation out of which Rs.84.73
crores were actually received.

Administrative Sanction was accorded for utilizing the entire amount of 100
cores for 201-15 and an amount of Rs.8629.66 Lakh was actually utilized. The
period of completion of Thirteenth finance Commission award expired on
31.05.2015. During the meeting held on 27.05.2015 convened by the Secretary
(WRD) it was decided to complete the ongoing Coastal Zone Management
works which have progressed above 75%. Accordingly, extension was given
to complete those works which have progressed above 75% accordingly the
same was completed.

Final status of the Coastal Zone Management works sanctioned under
Thirteenth Finance Commission Award is as follows.

No of works Works | " Works Works Works not

sanctioned Completed | Dropped foreclosed  taken up

e

23 95 8 1 3

The actual expenditure on Coastal Zone Management under 13thFCA during
201-2015 is Rs. 8629.66 lakhs.

There are no documents available immediately to Government
indicating that Rs.5.37 crores are lying utilized as on date.

in view of the above, the para may kindly be dropped.

18.

Forest

Audit Para 1.8.4

(1) Defect rectification statement including present

Forest & Widife (D) Department has reported that present status of
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status

13%Finance Commission award implementation is as under:

During the year 2010-1, the 13thFinance Commission has sanctioned an
amount of Rs.16.94 crores for implementation of different programs.

Administrative Sanction was received for a total amount of Rs.1702.24 lakhs
for implementing the programs during 2010-1.

]
GO & Date

Plan Non Plan Total
(Rs in lakhs)

St
No.

2010-1

No.
, | GO (Rt) No.495/2010/F&WLD 929.37 Nil 929.37
dated 24. 1..2010

t .
> | GO (Rt)No535/2010/F&WID |~ 400.00 665.00
dated 18. 12 .2010

GO (Rt) No.87/201/F&WLD
g - 107.87
3 | dated 04, 03.20n 81.37 26.50

Total AS received 2010-1i 1275.74 426.50 1702.24

The department had utilized an amount of Rs.1040.79 lakhs (Plan
Expenditure - Rs. 70155 [akh and Non Plan Expenditure - Rs. 339.24 lakh)
during 2010-1 leaving an unspent balance of Rs.653.21 lakhs.

20112

The amount sanctioned by the 13thFinance Commission for
implementation of various programme during 20T-12 was Rs.16.94 crores.

Administrative Sanction was received for a total amount of Rs.
2362.09 lakhs for implementing the programme during 201-12, including the
revalidation of the unspent balance of 2010-1, as follows.
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St Plan ;l:) n Total
. GO & Date an
No.
(Rs in lakhs)

20n-12

GO (Rt) No.285/201/F&WLD dated

1269.69 430.95 1700.64
24. 06..201 {Current Year)

GO (Rt) No.285/201/F&WLD dated

I 579.94 85.51 66145
24. 06..201 (Revalidation)

Total 1849.63 516.46 | 2362.09

The department had utilized an amount of Rs.1904.52 lakhs (Plan
Expenditure - Rs. 1524.86 lakh and Non Plan Expenditure -Rs. 379.68 lakh)
during 201-12 leaving an unspent balance of Rs.456.93 lakhs.

2012-13

The amount sanctioned by the 13thFinance Commission for
implementation of various programme during 2012-13 was Rs.33.88 crores.

Administrative Sanction was received for a total amount of
Rs.3844.93 lakhs for implementing the programs during 2012-13, including the
revalidation of the unspent balance of the previous year (201-12) as follows.

Non
S| Plan Total

GO & Date Pian
No.

(Rs in lakhs)
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[ 2012-13
GO (Rt) N.348/2012/F&WLD dated 254100 847 3388.00
07/07/2012 (Current Year)
456.93
1 (Revalidation is for
GO (Rt) N.348/2012/F&WLD dated the same 456.93
07/07/2012 (Revalidation) components as )
approved in the
financial year 20m-
12)
Total 3844.93
The department had utilized an amount of Rs.3606.14 lakhs (Plan
Expenditure - Rs. 2723.46 lakh and Non Plan Expenditure - Rs. 882.68 lakh)
during 2012-13 leaving an unspent balance of Rs.238.79 lakhs
2013-14
The amount sanctioned by the 13thFinance Commission for
implementation of various programme during 2013-14 was Rs.33.88 crores.
Administrative Sanction was received for a total amount of
Rs.3626.79 lakhs for implementing the programs during 2013-14, including the
revalidation of the unspent balance of 2012-13, as foliows.
st Plan ;‘lo” Total
No GO & Date an
{Rs in lakhs
2013-14
| .

<
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GO (Rt) N.317/2013/F&WLD dated

2541.00 847 3388.00
27/08/2013 (Current Year)

GO (Rt) No.502/2013/F WLD dated

Nil 238.79 238.79
05/12/2013 (Revalidation)

Total 3626.79

The department had utilized an amount of Rs.3137.93 lakhs during
2013-14 leaving an unspent balance of Rs.488.86 lakhs. Though, there were
Plan allocation as mentioned in table above, the whole expenditure was
booked as Non Plan revenue Expenditure. Of the total expenditure of Rs.
3137.93 lakhs, an amount of Rs. 2083.99 lakh was spent for the components
earmarked under Plan scheme and that of Rs. 1053.94 lakh was spent for the
components earmarked under Non Plan scheme mentioned in the
Government Orders cited above.

2014-15

The amount sanctioned by the 13thFinance Commission for
implementation of various programme during 2014-15 was Rs.33.88 crores.

Administrative Sanction was received for a total amount of
Rs.3876.90 lakhs for implementing the programs during 2014-15, including the
unspent balance of 2013-14, as follows.

n
st Plan 210 Total
GO & Date an
No.
Rs in _lakhs)
201415
. GO (Rt) N.310/2014/F&WLD dated Nil 3388.00 | 3388.00
03/07/2014 (Current Year)
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GO (Rt) N.310/2014/F&WLD dated

- 488.90 488.90
03/07/2014 (Revalidation) 8

Total 3876.90

The department had utilized an amount of Rs.3624.74 lakhs during
2014-15 leaving an unspent balance of Rs.252.16 takhs.

Thus, it may be seen that the grants sanctioned during the period

2010-11 to 2014-15 and the Utilization corresponding to these years are as
follows:

Award (Rs in
Year ( Utilization (Rs in crores)
crores)

2010-1 16.94 10.4079
201-12 16.94 19.0452 (Including unspent
balance of previous year)
201213 33.88 36.0614 (Including unspent
balance of previous year)
2013-14 33.88 31.3793 (Including unspent
balance of previous year)
2014-15 33.88 36.2474 (Including unspent
balance of previous year)

Total 135.52 133.1412

As per Government Order G.O (Rt) No.10/201%6/F&WLD dated
16..01..2016, G.0 (Rt) N0.2946/2016/Fin dated 28..03.2016 and GO (Rt)
N0.142/2016/F&WLD dated 01.04..2016 Government have accorded sanction to
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2%

Who is responsible for the loss of Central financial aid to the
tune of Rs.6250 Crore on 6account of non/delayed
submission of Utilization Certificate and non-adherence of
conditions

provide Rs.127.00 lakh under XIV Finance Commission Award for clearing the
pending bills of works under Xill Finance Commission Award as additional
authorization. A sum of Rs.125.17 lakhs has been utilized leaving behind an
overall shortfall of Rs. 11271 Crore.

No fund on account of non/delayed submission of Utilization Certificate and
non-adherence of conditions has been lost to the Forest Department, as the
Government had revalidated all the unspent balances of the previous years
in all subsequent years. As per the Appendix 1.9 of C and AG report, the
additional financial burden put on the State Government is on account of
Non-attainment of projected Non Plan Revenue Expenditure. Out of the
additional funds provided by the State to the extent of Rs. 162.50 Crore, in
anticipation of release by Government of India, additional financial burden put
on the state by the Forest Department is to the tune of Rs. 8.85 Crore, as
per Appendix 1.9 of C and AG report. Though the department is responsible
for the loss of central financial aid, circumstances leading to it were
unavoidable and beyond the contro!l of the department, which are furnished
hereunder;

During 2010-1, the 13thFinance Commission has sanctioned an
amount of Rs.16.94 crores for implementation of different programs. However,
vide GO(Rt) N0.495/2010/F&WLD dated 24.1.2010, GO (Rt) No.539/2010/F&WLD
dated 18.12.2010 and GO(Rt) No.87/201/F&WLD dated 04.03.201, Administrative
Sanction was received for an amount of Rs. 1702.24 lakh under 13thFC Award,
of which department had utilized an amount of Rs.1040.79 lakhs during 2010-
n. The allotment was mainly for maintenance of forest boundaries which
include construction of cairns / kayyala etc. which coutd not be fully utilized
as survey works required for demarcation could not be completed at the fag
end of the financial year. Similarly, civil works proposed could not be taken
up due to delay in tendering process and acute shortage of building
materials like sand, rock etc. This is the reason why targeted financial
expenditure could not be fully attained during 2010-1.

During 20m-12, the 13thFinance Commission has sanctioned an
amount of Rs.16.94 crores. However, vide GO (Rt) No.285/201/F&WLD dated
24. 06..201 (Current Year) and GO (Rt) No.285/201/F&WLD dated 24. 06..201
(Revalidation), Administrative Sanction was received for an amount of Rs.
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2362.09 lakhs, of which department had utilized an amount of Rs.1904.52
lakhs during 20m-12. In this year, some of the works like construction of
trenches and walls, construction of protection wall of tribal colonies, erecting
power fences etc. could not be done due to deiay in tendering process. The
delay is mainly attributed to difficult terrain where the work was executed
and the hostile environment caused by wildlife attack. This is the reason why
targeted financial expenditure could not be fully attained during 2011-12.

During 2012-13, the 13thFinance Commission has sanctioned an
amount of Rs.33.88 crores. However, vide GO (Rt) N.348/2012/F&WLD dated
07/07/2012(Current Year) and GO (Rt) N.348/2012/F&WLD dated 07/07/2012
(Revalidation), Administrative Sanction was recelved for an amount of Rs.
Rs.3844.93 lakhs, of which department had utilized an amount of Rs.3606.14
lakhs during 2012-13 which comes to almost 94 % of the award amount. In
the year 2012-13, 94 % of targeted expenditure could be attained which may
be construed as maximum possible extent.

During 2013-14, the 13thFinance Commission has sanctioned an
amount of Rs.33.88 crores. However, vide GO (Rt) N.317/2013/F&WLD dated
27/08/2013 (Current Year) and GO (Rt) No.502/2013/F&WLD dated 05/12/2013
(Revalidation), Administrative Sanction was received for an amount of
Rs.3626.79 lakhs, of which department had utilized an amount of Rs.3137.93
lakhs during 2013-14. In other words, 87% of the targeted expenditure could
be attained during 2013-14. Like in previous years, a deficit of 13 % in terms
of expenditure was on account of non- completion of proposed civil works
due to reasons beyond the control of the Department. During 2014-15, the
BthFinance Commission has sanctioned an amount of Rs.33.88 crores.
However, vide GO (Rt) N.310/2014/F&WLD dated 03/07/2014 (Current Year) and
GO (Rt) N.310/2014/F&WLD dated 03/07/2014 (Revalidation), Administrative
Sanction was received for an amount of Rs.3876.90 lakhs, of which
department had utilized an amount of Rs.3624.74 lakhs during 2013-14, ie.
94% of expenditure could be attained during the final and project winding up
year. No further grant was sanctioned during this year either by the Central
or State.

As regards non-attainment of non-plan revenue expenditure, it is
clarified that as enumerated in Para 1 above, major portion of allotment under
13thFinance Commission Award was under Plan scheme and accordingly
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major portion of expenditure booked was Plan expenditure rather than Non
Plan expenditure. In the year 2010-1, 20N-12 and 2012-13, total Plan
expenditure that could be attained was Rs. 4949.87 lakh (701.55 lakh + 1524.86
lakh + 2723.46 lakh) and that of Non Plan expenditure was Rs.1601.60 lakh
(339.24 lakh +379.68 + 882.68).

On the whole, the Department has recorded maximum
possible expenditure under 13thFinance Commission Award right from the
year 2010-1 to 2014-15 and un-attainment of cent percent expenditure was
on account of reasons beyond the control of the Department. Department
has also submitted Utilization Certificates well in time.

Audit para 1.6.5

Utilization of Grants

No funds are remaining unutilized with the Forest Department against
Gol/GoK release under 13thFinance Commission Grant.

Audit para 1.6.6

Status of Utilization of Envisaged Schemes

1. Status of Schemes Envisaged in Audit Para- Not applicable

2. Actions Taken for Completion of Schemes- Not applicable

in view of the above, the paras may kindly be dropped.

19 | Improving Justice
Delivery

Audit para 1.6.4

Additional burden on State budget
. Defect rectification statement including the present
state on the above audit para
2. Who is responsible for the loss of the Central
Assistance amounting to Rs.162.50 crore due to non-
submission of Utilisation Certificate and non-
compliance of stipulated guidelines.

Home (C) Department has reported that none of the schemes listed in

Appendix 1.9 are controlled or operated by the High Court of Kerala

Audit para 1.6.5

Utilization of 13th FC grant

1. Establishment of ADR Centre- Rs.1902.00 lakhs:~ The responsibility for
setting up of ADR Centre’s and Training of Mediators had been assigned to
State Legal Services Authorites by the Ministry of Law and Justice,
Government of India as per Letter No.j-1011/04/2009-10 dated 25-01-200. The
13thFinance Commission had recommended a sum of Rs.19.02 Crores for
establishing ADR Centre’s and training of mediators/conciliators in the State.

Accordingly, this State Authority decided to set up 17 ADR Centre’s in the
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State. A Technical and Financial Monitoring Committee was constituted under
the Chairmanship of the Honble Executive Chairman, KelL.SA for the controt
and supervision of construction of ADR buildings.

An amount of Rs.720.70 lakhs was received out of Rs.9.02 Crores
towards the establishment of ADR Centre’s and training of mediators. This
Authority received a sum of Rs.3,80,40,000/- and Rs.1,90,20,000/~ in 201-12
and 2013-14 respectively. Out of this total grant of Rs.5,70,60,000/-, received
for the establishment of ADR Centre's, the Authority utilized Rs.2,84,35,133/-
as on 31-03-2014. The amount of Rs.190.20 lakhs released during the year,
2012-13 could not be utilized by KeLSA in 2012-13 as permission for the
utilization was not received. Later the said amount was also utilized in 2013-
14. The amount allotted under the 13thFC has been fully utilized.

Out of Rs.720.70 lakhs received for the establishment of ADR
Centre's and training of Mediators, a sum of Rs.647.47 lakhs were utilized for
the establishment of ADR Centre’s and a sum of Rs.73.23 lakhs for training of
Mediators.

Construction of building for the following ADR Centre’s was

completed and the centres are fully functional.

. Date from which the centre become
District .
functional
Trivandrum 9.1.2013
Alappuzha 31.3.2015
Mavelikara 30.1.2016
Ernakutam 28.10.2014
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Thrissur 13.2.2016
Kannur 7.3.2015
Kottayam 18.1.2017

Kottayam:- The construction of ADR building at Kottayam could not
be completed by 31-03-206. The fund released under the 13tFC for this
purpose was exhausted as on 31-03-2016. Following this office’s request,
Government had released a sum of Rs. 102.73 lakhs (Not the 13thFC fund)
under the Head of Account *2014-00-114-93-34-Other Charges®, as per
G.0.(Ms.) No.14/2016/Law dated 13-07-2016, for completing the ADR building at
Kottayam. The new building of the ADR Centre Kottayam was inaugurated
on 18.1.2017.

Centres where building could not be constructed

a. Idukki:- The proposed estimate for the ADR puitding in the Idukki
district was abnormally higher and the matter was taken up with National
Legal Services Authority for specific sanction for limiting the area in respect
of ADR Centre at Idukki. The matter is pending with the department of Law
and Justice, Govt. of india even now.

b. Palakkad:-The land was identified in 2013-14. The work was delayed
as the sanction from Archaeological Survey of India (ASIl) was received by
the District Judge Palakkad only on 09-03-2015. The Executive Engineer,
(PWD Civil) invited fresh tender on 23-05-2015, after getting necessary
sanction from the AS. But, the Technical and Financial Monitoring Committee

of ADR Centres, in its meeting held on 08-10-2015, decided that construction
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activity of any new ADR Centre shall not be commenced utilizing the |
13thFinance Commission fund, as the period of the implementation of the
13thFinance Commission Schemes had expired and no amount has been
provided in the Head of Account relating to the 13thFinance Commission in
the budget for the year, 2015-16.

C. Kasaragod:- The identified land at Kasaragod was not got
transferred from Government
Centres where land was not available for construction:-
1Kollam
2Pathanamthitta
3.North Paravur
4 Malappuram
5.Kozhikkode
6. Wayanad
7Headquarters, Ernakulam
The Government has not made available the land required despite

several request/ reminders form Kel.SA.

In this connection, this office, vide letter No.1264/16/A/KeLSA dated
21-04-2018, had furnished an action plan to the Government in respect of
4thFinance Commission recommendations for the implementation of the
schemes relating to Enhancing Access to Justice, incorporating proposals for
the construction of 10 Nos. of ADR Centres, which could not be undertaken
during the implementation period of the 13tFC.
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(B) Training of Mediators

MCPC, KeLSA and KSMCC: The mediation activities in India is
controlled by the Mediation and Conciliation Project Committee (MCPC) of
Supreme Court of India. It's a Committee with the Honble Chief Justice of
India as the Patron-in-Chief and Senior Judges of the Supreme Court of India
as members. The Mediation programs in Kerala is coordinated by the Kerala
State Mediation and Conciliation Centre (KSMCC), a Monitoring Committee
constituted by the Hon'ble the Chief Justice, High Court of Kerala with four
Judges as Board of Governors under the umbrella of KelLSA. The Chief
Justice, High Court of Kerala is the Patron-in—-Chief and the Hon'ble Executive
Chairman, KeLSA is the patron.

The Hon'ble Board of Governors takes decisions from time-to-time
on training/refresher course/awareness programs etc., to Judicial
Officers/Mediators and all other stakeholders of mediation. This decision is
taken based on the statistics available on mediation activities.

The proposal of the 13t"Finance Commission was to train 100 Judicial
Officers and Advocates in each district to act as Mediators/Conclliators.
However, the actual number of mediators required for every state was
decided by the Hon’ble Mediation Committee based on the requirements in
different districts.

Judicial Officers: The Judicial Officers in Kerala are overburdened
with judicial work. Therefore, Judicial Officers were not trained as mediators.
They were given orientation/refresher course to perform in a better manner

as referral Judges to promote the concept of mediation as one of the most

effective ADR methods. 40hrsbasic training in mediation is being given to alt
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the Munsiff Magistrate trainees and direct recruit district Judges as part of
their induction training in Kerala Judicial Academy since 2012-2013 on the
basis of a resolution passed by the Honble Board of Governors, KSMCC.
More than 200 judicial officers were given basic training in mediation as per
the module and syllabus prescribed by the MCPC.

Advocates: KSMCC could train 486 lawyers as mediators upto 20n-12
utilizing the service of trainers nominated by MCPC. These mediators were
attached to different District Mediation Centres and the High Court Mediation
Centre, so that each centre has the service of 32 to 35 mediators.
Accreditation was given to them as per the norms prescribed by MCPC from
time to time.

More mediators: Thereafter, mediation sub centres were started at
different Court Centres taking into account the ever-growing demand from
the Bar associations. On appraisal of the requirement for additional
mediators, the Hon'ble Board of Governors, on prior sanction from MCPC,
trained 26 mediators in 2013-14 and 89 mediators in 2014-15. These mediators
were trained to strengthen mediation activities in Family Courts situated
away from the district Centre and in mediation sub Centre with a view to
have at least five mediators at every such centre. Thus, 601 lawyers were
trained as mediators by March 2015.

The actual number of mediators to be trained depending on the
requirement of every State. Kerala was not an exception. It was decided only
to train sufficient number of mediators. MCPC had repeatedly cautioned in
various conferences/meetings that the states need to train mediators who
are actually required for mediation programs. It was up to the mediation

monitoring committee of High Court of Kerala and the KeLSA to decide and




247 43

train the requisite number of mediators. The said decision was taken based
on the periodical statistics and with a view to have the service of mediators
attached to every Court Centre. Training of 1400 mediators would not have
improved the mediation activities. On the other hand, with 601 mediators,
KeLSA and KSMCC could strengthen the mediation programs resulting in
better services to the litigants. Therefore, training of 1400 mediators, judicial
officers and lawyers, would have been a futile exercise and hence not
resorted to by KelSA and KSMCC, but decided to improve the skills of
trained mediators.

Mediation was a budding concept when the 13th Finance
Commission submitted its report with the proposal to trained mediators. The
mediators deal with the human emotions and psychology. What the
mediators were given as part of basic training was 40 hours basic training on
the concept of mediation with a few practical tips. After the basic training,
mediators were deputed to different Mediation Centres for practical training.
Mediators were not given repeated training, but were required to attend one
day refresher course every year since 2012 so as to equip them with better
tools and techniques to serve the society in an effective manner. As far as
the Judicial Officers are concerned, the repeated refresher course given to
them has resulted in sharp increase in the number of referrals for mediation.
The 13*FC. also provides for conducting refresher course/awareness
programs, seminars, workshop etc. for Judicial Officers and mediators on the

concept of mediation.

Year No. of camps No. of persons benefitted

2012-13 6 2800
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2013-14 14 5750
2014-15 10 3250
2015-16 6 1725

Achievements: This repeated refresher programs to the mediators
has resulted in the increased number of settlements as reveated from the
periodical statistics. Through this process Kerala could become one of the
leading States in the mediation activities in India as revealed from the fact
that MCPC has identified Ernakulam and Thrissur as pilot districts to
propagate the concept of mediation. Judicial officers and mediators working
in these districts were required to attend 6 one day refresher programs in
two phases as part of ARCM programme. MCPC also has promoted repeated
refresher programs to the trained mediators. The results are there for
everyone to see as the litigants in Kerala have accepted mediation as the
best ADR method.

Strong team of mediators: Now Kerala has a strong team of 601

mediators sufficient to cater the need of different Mediation Centres to
which cases are referred from Courts across the State.
Over the past five years, through training/refresher courses/awareness
programs, KSMCC under the umbrella of Kerala State Legal Services
Authority, could achieve the results visualized by the 13tFC with a team of
committed mediators and Judicial Officers. There was no need to train 1400
Judicial Officers/ Advocates. Repeated training was not given to the
mediators as the Judicial Officers and mediators had only attended refresher
training/course which is not prohibited by the 13t FC.




2‘]’7 45

Therefore, KeLSA has adhered to the TFC guidelines and fulfilled the
purpose behind the proposal for training of mediators.

The eligibility to be trained as mediators is as prescribed in Civil
Procedure (ADR) Rules, 2008, Kerala. The eligible candidates are selected
and nominated by the Hon’ble Board of Governors by inviting applications
through District Judges concerned and on the basis of norms fixed.

The criteria for accreditation of a mediator are fixed by the Mediation and
Conciliation Project Committee (MCPC), Supreme Court of India from time to
time. Up to 2013, a mediator, who had completed 10 mediations, irrespective
of the success rate, was eligible for accreditation. The norms for
accreditation was changed by MCPC in 2013 by which accreditation is being
given to a mediator if he has conducted a minimum of 20 mediations and on
completion of 10 successful mediations.

Through the concerted efforts of all concerned, KeL.SA and KSMCC could
settle considerable number of cases through ADR methods, especiaily
mediation, and thereby reduced the pressure on the court system. The
actual reason for the pressure, if any, on the court system is non-availability
of sufficient number of Courts/Judges with reference to the Judge-
Population ratio. Therefore, the observation in the draft report that the reply
from KeLSA is not tenable could have been avoided. The Only reason for not

setting up all the ADR Centres-was-non—-availabitity-ef-tand-and nothing etse.

Therefore, it is a case of effective utilization of funds with the avallable

resources and infrastructure and not poor utllization of fund.

No. of cases referred to No. of cases settled in
mediation mediation

2009 1038 334
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2010 1845 406
20m 5282 160
202 14657 3406
2013 28144 6066
2014 32833 8769
2016 30124 8924
Lok Adalat

The action pian for Lok Adalat and Legal Aid prepared by KelLSA was
approved by the High Level Monitoring Committee on 25-1-2010. The target
for the disposal of cases in the Lok Adalat was fixed considering the staff
strength of the DLSAs and TLSCs. The following is the staff strength in
DLSAs and TLSCs.

No.

DLSA

Secretary (Sub Judge)

Section Officer

Clerk cum Typist

Peon

et |t | et}

TLSC

Secretary

i

Clerk cum Typist

1

The DLSAs and TLSCs are the main implementing offices of the 13"
FC Scheme. So, the target was fixed based on the man power available in the

DLSAs and TLSCs. In this connection, the data given below may be seen.

Year

Target
number of
Lok
Adalats/
Mega Lok
Adalats
fixed

Number of Lok
Adalats/ Mega
Lok Adalats
conducted

Reason for shortfall, if any
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Actual
number
Target Actual Shortfal
of cases . Reason for
number of | number of lin the .
Year successf shortfall, if
cases for cases Ul target an
disposal | disposed of Y fixed y
disposed
of
Since the fund was received
during the close of the financial
2010-1 320
year, 2010-1l, N0 amount was
utilised.
201-12 640 2324
2012-13 320 2769 i
2013-14 320 3554
2014-15 630 3188
The implementation period of the
13th FC schemes expired on 31-3-
2015. However, this office received
sanction to utilise the unutilised
2015-16 630 350 . .
palance in the TP account, during
2015-16. There was only a meagre
unutilised balance to utilise for
conducting adalats
Total
(From
201-12~
2540 12185
to
2015-
16)
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2010-1

36000

36000

Since the fund
was received
during the
close of the
financial year,
2010-1, no
amount was
utilised.

201-12

72000

74292

16856

2012-13

36000

91253

19450

2013-14

36000

148507

63150

2014-15

49500

358620

150097

2015-16

49500

41653

14561

7847

The
implementation
period of the
13th FC
schemes
expired on 31~
3-2015.
However, this
office received
sanction to
utilise the
unutitised
batance in the
TP account.
There was only
a meagre
unutilised
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balance to
utilise for

conducting
adalaths

Total
(From
201-12-
to 2015~
18)

243000 714325 26414

Against the target of 2,43,000 cases, 2,64,14 cases were successfully
settled. Out of 7.14 lakh cases disposed of, 2.64 lakh cases were successfully
settled.

Legal Ald

As per the action plan prepared for the 13th FC period, it was
intended to engage advocates to 5,000 deserving litigants per year under the
component “legal aid”. This included under trials also. During the 13th FC
period, 59,755 persons had been given tegal aid. The detalls of legal aid given

may be seen below.

Number of T %of
ersons Number of legal aid
Year p ' Under ~Trials ‘9 Remarks
provided rovided with given to
with free | © ' l Under
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i legal aid legal aid Trials
Since the fund was
received during the
2010-1 ] 0 c}ose 91: tne
financial year, 2010-
1, NG amount was
utilised
200-12 517 1303 25.46
2012-13 8287 2621 3163
2013-14 21886 3985 18.21 o
2014-15 22786 3923 17.22
2015-16 1679 689 41.04
Total 59755 12521 20.95

income ceiling for availing legal aid through Kel.SA and DLSAs
The income ceiling for availing legal aid through KelLSA and DLSAs was

Rs.25000/- for 1 years and in two short intervals, the income limit was

enhanced to0 Rs.50,000/- in 2009 and to Rs.1,00,000/- in 20m. Hence, no
proposal was sent to Government for enhancing income ceiling for availing
legal aid through KeLSA and DLSAs after 22-3-201 People belonging to
SC/ST categories, women and children are exempt from income ceiling for
avalling legal aid. Even with the income timit of Rs.1,00,000/-, 59755 persons
have been given legal aid during the 13th FC period. This is 34755 more than
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availing legal aid. Even with the income limit of Rs.1,00,000/-, 59755 persons
have been given legal aid during the 13th FC period. This is 34755 more than
the fixed target of legal aid to 25000 persons.

In this connection, it is submitted that the Sec.12 (4) of the Legal Services
Authorities Act, 1987 was amended by enhancing the income limit for free

legal aid to Rs.3,00,000/-.

Audit para 1.6.6 1) Present status of the schemes (A)Setting up of Morning / Evening / Shift / Weekend / Special Magistrate
Courts: -

1. The 13thFC provided for setting up of 74 Morning / Evening Courts in
the state in order to clear backlog of petty cases and to relieve pressure on
Judicial System. The High Court of Kerala found that the scheme was not
practical as the Judicial officers were already overburdened and hence only
five evening courts were established. In view of the slow / no progress in
establishment of evening courts. Gol provided (January 2012) flexibility to
include other types of Temporary special Courts and hence 27 Special
Temporary First-Class Magistrate Courts were established (June 2014). All the
- Special Temporary First-Class Magistrate Courts (27 Nos) set up under the
schemes are still functioning.

2. Sanction of the State Government for the establishment of 27 JFCM
Courts specifying the locations and staff pattern was accorded only in May
2014. The establishment of courts involve cumbersome procedures and after
complying with all the formalities, the High Court was able to commence all
temporary Magistrate Courts before the expiry of the 13th FC award period
itself.

2) Steps taken for completion of the scheme.

(B) Conservation of Heritage Court Buildings:

1. Regarding the conservation of heritage courts, the High Court originalty
identified 10 court buildings to be covered under the scheme ‘Conservation of
Heritage Court buildings’ After considering the shortage of expertise staff for
the work, only the work relating to 4 buildingswhich was entrusted to the
Archaeology Department could be commenced. Considering the speciaﬂ
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|
|

| compieted during this extended period.

2. The conservation of the remaining six identified buildings were proposed
to be entrusted to Hindustan Pre Fab Limited by the High-Level Monitoring

: Committee (HLMC) meeting held on 27/07/2013 and the administrative

sanction was accorded in September 2014. The subsequent meeting of HLMC
held on 20.12.2014 decided not to take up any new work which coutd not be
completed within the 13PFC period. Hence the conservation works of the 6
courts were not taken up. Therefore, the question of completion of remaining

In vi

ew of the above, the paras may kindly be dropped.
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Water Bodies

i
|
i
|
i
works do not arise. i
1
1
1
|
|

Audit para 1.6.4

fmas s e

WR (M!) Department has informed that Central Water Commission (CWC) had |
stipulated some criteria for selection of works ie., ayacut achieved
inlet/outlet arrangement etc. under Thirteenth Finance Commission. During
the visit of the monitoring committee constituted for monitoring the works
under Thirteenth Finance Commission, some of the works were proposed did
not satisfy the criteria stipulated by CWC. Accordingly, directions were given
to propose those which will satisfy CWC norms. This resulted in certain delay.
Also, some works were dropped and some new works were added due to
various technical reasons as against the works initially approved in the
original action plan. However, such proposals to drop the initially approved
works and to take up newly added the sanction of State Level Empowered
Committee (SLEC)chaired by Chief Secretary.

In vi

ew of the above, the para may kindly be dropped.
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State Disaster
Response Fund

T

Audit Para 110.2 (a)

Regarding SDRF utilization as referred in Para 110.2(a), the
reason for non reconcitiation with AGs accounts. Whether
reconciliation was done later?

Revenue (K) Department has reported that on examination of the
reconciliation statement received from the AG, variation has been noticed
with the accounts of that department and the fact was communicated to the
AG. On receiving repty from the AG, urgent action will be taken this regard.

Jomt Secretary
Finance Nenartmeat

Aot Qer et o

Thirmvananthawee
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. vV F RIES SCHOO
i
Sl | Nameof | implementing Amp;sunt Fund Expenditure present Position
No. Name of the Project scheme Agency AS dute {Rs. In rec;:‘_h;::h()ks. {Rs. in lakh)
* v lakh)
Developrment of De
N Civil work completed.
Regional Pisheries Establishment of biogas plant &
U | Technicat and JBMFC | KSCADC | 101013 | 19500 18813513 | solar high mast light completed.
P s ' . Fumiture & kitchen equipments
Vocationsl Higher . capplied.
Secondary School,
Karunagupally, KLM
Revamping of Civil work completed.
Gowerpsnent Regi Establishment of biogas plant &
2 | Pisheries Tochmical High | 136FC | KSCADG | 101043 | 139.00 142.18695 | solar high mast light completed.
School, Kanthangad, Furmitare & kitchen equipments
KA supplied.
Civil work completed.
811586 Establishment of solar high
10.10.13 | 132.00 ) 126.01886 | mast iight and biogas plant
: complzted. Furniture & kitchen
equipinents supplied.
. Civil work completed.
Estabiishment of solar high
101043 10295082 | 0 \ioht compheted. Furniture
& kitchen equipments supplied.
l
Civil work completed. \
Establishment of solar high
134.05523 mast Light and biogas plant
completed. Furniture & kitchen
equipinents supplied.
Civil work completed.
Establishment of solar high
297.4993 ost Bight and biogas plant
finished. Furniture & kitchen
equipinents supplied. B

Crnnnmad 1uith NAarmCannnar
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7,

| Schoal, Thanur, MLPM

—— g

Ca

I Revamping of .
Government Regional, Estat;!xsé\mcgthgf sola;‘ higt,h
Fisheries Technical High s R mast light and biogas plan
School and Vocational | 13FC | KSCADC | 101043 | 20200 20019054 | o o Constuction of
Higher Secondary - building is dropped.

School, Thevars, EKM

R ping of Establishment of solar high

Ctoverfxment chiom!* ’ mast light and biogas plant

Fisheries Twhmc.al High 2360480 | finished. Furiture & kitchen

;{c’m Valiy:t;ryuri, | Construction of building is

TVM , . dropped.

Revamping of . .

ional/ Establishment of solar high

gomv;n;n ;.n:c:e‘gio'nal‘ mast light and biogas plant
ne gh finished. Furniture & kitchen

School and Vocatiohal 13th FC 10,1013 | 340.00 28.46807 it ied

Higher Secondary - ' ) ' : ?‘"pm_m}s s“‘;?;:l.lé. .

School, Azheekal, - ‘ ¢ (;ns;xeudcnon of building is

Kannur . ropped.

o Establishment of solar high
Revampingof . - ; mast light and biogas plant
Government Regional 101013 | 174.00 29.31606 | finished. Furniture & kitchen
Fisheries Technical o - : equipments supplied.

| Sehool, Beypore, Construction of building is
R ) . dropped.
811.586 1092.42668

e moum of Rs. 211.38982 lakh under the project “ Revamping of
ing of Schools. ‘The balance amount of Rs. 69.45086 is met from

© o Sdf- .

Managing Director
KSCADC

Canmnnd vuith NarnCannmar
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13 E(_;*.MQQEL FISHING YILLAGE— REVAMPING OF FISHERMEN COLONIES

Fund
AS
st v Name of | Implementing received | Expenditure(Rs. osition
No. Name of the Project scheme Agency. AS date Amount (Rs. In in lakh) Present P
_ {Rs. in lakh) lakh
)
xnsgnm of tube lights
1 | in Vellamanal colony, 13th FC KSCADC | 10.10.13 1.00 1.00 Work completed.
— Project not done.(Street light in
Street lighting in Fort . , way smcxt:ﬂ‘ “Ymswam
2 | Kocki fishermen colony, | 13th FC KSEB 10.1013 | 0.75391 0.00 abandoned, street light not
instailed.)
Work completed. UC received .
: on 25.09.2015,completion
10.10.03 106023 | centificate received on
27.11.2015
% - Project dropped(KWA PH
ke Division, Kollam Refund Un
'19~¥°-13 0.78590 spend amount of Rs.8421410/-)
‘ 8.00 Wark completed
"Work completed .UC received
-51.00 on 20.02.201 X (balance amount-
Rs.78508/~)
14.84830 | Work completod
, Work completed. UC not
20.70 recaived.
12.84830 Work completed.

Canmmad waith NAanaCannnae




construction in

Kalieluvayal colony,
Kollam e
Construction of 8 »
librerary Common Utility Work not started.(not get
10 | Centre, Manappuram 13hFC | KSCADC' | 10.10.13 |  66.00 0.56095 | surable land)
Fishermen Colony,
Alappuzha
Library cum Mini ) :
11 | community hall, 13thFC | KSCADC | 101013 | 46.63027 - 4177952 | Work completed.
Vadanapally, Thrissur
Library cum sub centre . )
building in Koippady : . '
12 | 6 chermen colony, 13thPC | KSCADC | 10.10.13 |  51.00 4477677 | work completed.
Kasargode
10.10.13 '46.50 41.78925 Work completed
10.10.13 16.70 10.72693 Work completed
10.10.13 | 48.00 38.73403 | Work completed
Project not started because they
10.10.13 9.20 0.00 dont want a drainage,they want
A foot path.
1 10.10.13 Work droped duc to un
hoss 0.00 availability of fund.
0.00 Project not'st;arted due to local
' protest.
-288.61018 .
Sd/-

Managing Director KSCADC

Crannnad ith MAaraCannnas
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T L AREA DEVELOPM
- NG VILLAGE- INFRASTRUCTU
S : ’ Name of | implementing Am:sunt e Expend]ture :
' : : Present Position
No. Name of the Project | sehGrioe Agency AS date (RS, in recl:l;lae:hgks (Rs. In fakh) resen
lakh)
- Work completed.
Electrification of : : d d to KSEB.UC
1 | Valiyathura fishing TN MB (B e seasw | s | DetoRendi KSEBEIC
villqg : s amount of Rs, 15,45,584/- spend
o for this project.
‘Electrification of Mared ; R :
| and Beypore fishing KSEB | 250113 | 2590 | 2590 T | TOT e U0 e
Waork completed.
: : : UC received for spend amount of
25.01.13 300.00 300,00 300.00 Rs.135.59038/-0n 11.07.2019,
, Balance fund used for coastal ares
; water connection,
250113 | 150,00 150.00 14630611 | Work completed.
250013 | 6300 | ° 63.00 46.0245 | Work completed,
. o : 60% work completed, work
| 250013 | 7400 74.00 2513289 | stopped due to local protest,
- 200,00 170,00 -139.40091 | Work completed.
_ Work completed.UC received
128, : ; fromy GHSS Beypore for the
28,00 128.00 12 l.$2$3}l. | purchase of furniture on
e 09.10.2017

Chanmnmad wuith NMAanaCAannnasr
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KCRALA STATE COASTAL AREA DEVELOPMENT CORPORATION LICAITED

DETAILS OF FUND RESUMED BY GOVERNMENT AMOUNT
G.0 NUMUBER DATE OF RESUMP HON
GO(P) N0.156/2017/FIN Dated 14.12.2017  16.01.2018 402262151 00
GO(P) N0.051/2018/FIN Dated 28.03.2018  31.03.2018 153825259.00
RESUMPTION 31.03.2018 134878000.00
TOTAL] 690965410.00
DETAILS OFf PROJECTS / SCHEMES/ WORKS PERTAINING TO WHICH THE ABOVE
AMOUNTS ARE RESUMED BY GOVERNMENT
, AMOUNT (IN
PROJECTS/ SCHEMES HEAD OF ACCOUNT LAKHS)
Basic Infrastructure Facilities & Human
Development of Fisher Folk 2015-16 24G5-00-103-80(P) 152.74
Basic Infrastructure Facilities & Human ’
Development of Fisher Folk 2016-17 2405-00-103-80(P) 2803.32
Basic Infrastructure Facilities & Human
Development of Fisher Folk 2017-18 2405-00-103-80(P) v 1494.96
ARIDE XX 4405-00-104-53(P) 416'.90! T
+ARIDF XX1lI 4405-00-10‘}-5_3(P) ~ 255.0_(_1
5ate dwetling to tandless fishermen 4405-00-103-93(P) 600.00
Fish mall 2405-00-105-96(P) 50.00
Premium Outlet 2405-00-105-96(P) 40.00
Artificiai Reef, Mariyanadu 2405-00-103-91{P) 8.50
Fish Market, Karicode 2405-00-105-96(P) 150.00
Ponnani Taluk Hospital 4405-00-800-76(P} 40.00
Artficial Reef- Puthukurichy and Kochuthura 2405-00-103-31{P) 25.00
Artficial Reef- Pulluvila, Thumba 2405-00-103-91(P) 15.71
FPC- Azheekkal 2405-00-105-96(P) 50.00
13 £C- Infrastructure Development 2405-00-105-94(P) 191.06
Adimalathura Housing 2405-00-101-90(P) 74.00
Fish Kiosk 2405-00-105-96{P) 116.67
integrated Coastal Area Development
Project, Malappuram 2405-00-800-33(P) 105.47
integrated Coastal Area Developmert
Project, Kozhikode 2405-00-800-33(°) 100.47
Integrated Coastal Area Development
Project, Trivandrum 2405-00-800-33(P) 125.00
women Shelter Construction 4405-00-800-77{P} 75.27
integrated Development of Fishing Villages
2012-13 ' 245-00-800-89(7) 119.57
TOTAL 6909.65/
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GOVERNMENT OF KERALA
FINANCE (BUDGET WING -D) DEPARTMENT

| STATEMENT OF ACTION TAKEN ON RECOMMENDATIONS

FOR THE YEAR ENDE

Recommendations of the audit report

SL Para
No. No. of
report
1. 2.3.6 Supplementary

provisions
Rs.1,029.57 Crore, obtained in 23 Grants (Rs. One
Crore or more in each case) during the year, proved
unnecessary as the expenditure did not come up to
the level of even the original provisions as detailed
in Appendix 2.5. It was also observed that in six
out of above 23 Grants, supplementary grants were
obtained while more than 50 per cent of the
original provision remained unutilized as shown in
Table2.6.

In view of the final savings, supplementary
allocations obtained in 22 Grants under Revenue
(Voted) Section could have been avoided as the
additional budget allocations were sought for all
the existing schemes.

In five Grants under Revenue (voted) Section,
supplementary  allocations obtained for new
services during March 2015 could have been
limited to token provision as the final expenditure

was less than the original budget allocation.

CONTAINED IN THE AUDIT REPORT ON STATE FINANCES
D ON 31 MARCH 2015

Action Taken by the Government

aggregating  to Based on the recommendations of Administrative Department,

Supplementary provisions are being sanctioned through plan/ non-
plan accounts of various Demands for Grants, for the smooth
functioning and execution of various projects in the State. Due to the
lack of an efficient budget management system during 2014-15 fiscal
year, the department was unable to estimate the accurate details of the
expenditure in various heads of account. The details of expenditure
from the allotment to sub-offices were therefore, unavailable and that

requirements.

Since the implementation of Budget Allotment Management System
(BAMS) and Bill information Management System (BIMS),
provisions are made through a fully web-based System from fiscal
year 2017-18. Consequently, the absolute information on the total

. Joiut Secretary
Finance U!-‘P‘““.‘“?.‘
Gowt. Secretana

Thiruvasanthapuram
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Government of Kerala
Finance Department

Remedial Measure Report on Para No.2.4.2 contained in the Report of the

Comptroller and Auditor General of India on State Finances for the year ended March 2015

li Para No.

|

1

24.2

Observations / Recommendations

.According to paragraph 74 of the Kerala Budget Manual, the

expenditure recorded in the books of the Controlling Officer of the
department should be reconciled every month with that recorded in the
books of the PAG (A&E), Kerala to exercise effective control- over
expenditure and to keep it within the budget grants and also to ensure
accuracy of their accounts. During the year, reconciliation for 73.46
per cent of the total receipts (Rs. 30,107.68 crore out of Rs.40,984.93
crore excluding the figures maintained by the PAG (A&E) and 66.04
per cent of the total expenditure (Rs. 42,881.43 crore out of Rs.
64,935.26 crore excluding the figures maintained by the PAG (A&E)
were completed. However, 40 Chief Controlling Officers, whose total
transactions exceeded Rs.50 crore did not reconcile their expenditure
with the accounts maintained by PAG (A&E) as shown in Appendix
2.13. This was not only inviolation of the provisions of paragraph 74
of Kerala Budget Manual but also indicative of doubts about the
correctness of the expenditure figures supplied by departments
concerned and the figures booked by PAG (A&E), Kerala.

Remedial Measure Report

As per G.O.(P) 476/2013/Fin, Dated 13/09/2013 all
Controlling Officers were instructed to comply with the
instructions from Finance Department scrupulously and
send reconciliation certificates with  detailed
explanation of  omissions, mistakes and
misclassification, if any, both on expenditure and
receipt side to the Head of the Department/ Chief
Controlling Officer before 15" of the succeeding
month. All Heads of Departments / Chief Controlling
Officers should submit the complied monthly
reconciliation certificate of the department to the office
of the Accountant general by the end of the succeeding
month without fail.

In order to enable the Finance Department to
undertake periodic review of the progress in monthly
reconciliation of figures, all Heads of Department /
Chief Controlling Officers were directed to submit a
quarterly progress report of reconciliation in the
prescribed proforma to Government in Finance
(Inspection NT-K) Department before 31" August
(reconciliation of accounts up to June), 30™ November
(reconciliation of accounts up to September), 28" /29"
February (reconciliation of accounts up to December)
and 31% May (reconciliation of accounts up to March)
of every financial year.
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The District Officers of all departments should
furnish a copy of the quarterly progress report to the
District Finance Inspecting Officer (DFIO) attached to
the District Head Quarters.

It has also been informed through the above
Government Order that the Government will be
constrained to initiate stringent steps like withholding
of salary of Drawing and Disbursing Officers who

are found responsible for the default on the timely

reconciliation and will have to consider freezing of
allotment to those departments, which are quite
reluctant in adhering to Government directions in this
regard.

In order to enable speedy access to figures
booked by the Accountant General, ail the Heads of
Departments/ Chief Controlling Officers were
instructed to create an e-mail address and forward the
same to the office of the Accountant General within a
fortnight. All those departments which have not
created the e-mail addresses and communicated the
same to the office of the Accountant General on time
have done so promptly following the stringent
instructions given after the inspections held in those
offices in this regard. Presently the Compilation Sheet
required for reconciliation could be downloaded from
the website of Accountant General by the
departmental officials concerned after logging-in
using their User ID and Password.

Subsequently related departmental authorities
were given stringent instructions to complete the
reconciliation procedure expeditiously through
different circulars — Circular No. 43/2015/Fin, Dated
07/04/2015; Circular No. 50/2016/Fin, Dated




09/06/2016; Circular No. 95/2016/Fin, Dated

28/12/2016; Circular No. 29/2017/Fin, Dated
29/04/2017 & Circular No0.63/2018/Fin, dated
13/07/2018.

Chief Controlling Officers (CCOs) , listed in
the Appendix 2.13 of the report of CAG, who have
defaulted in timely reconciliation have been instructed
through DO Letters to complete reconciliation of
their respective accounts forthwith.

In order to speed up the reconciliation process a new
module named ' Reconciliation Reports ' has been
operationalised in the 'Bill Section' of the BiMS (Bill
Information System) web application in the website of
Finance Department through the afore mentioned
Circular No.63/201/Fin, Dated 13/07/2018. After
logging-in to this application Drawing and Disbursing
Officers (DDOs) could generate a report regarding
SPARK bills and other bills with the aid of this module.
This report could in turn be used to cross verify with
the entries in the bill books. Thus, this will dispense
with the requirement of DDOs visiting the Treasuries
for reconciliation and will speed up the whole
reconciliation process. Finance (Inspection Wing)
Department and District Finance Inspection Squads
were instructed to conduct surprise inspections in those
offices which have committed undue delay in
reconciliation of accounts to fix responsibility against
the delinquent officers for non-compliance of the
instructions in time.

Moreover a Circular No.54/2019/Fin, dated 25/05/2019
has been issued recently with strict and detailed




B
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instructions to all CCOs for forwarding the pending
reconciliation certificates upto the year 2018-19

pertaining to their respective departments without any
further delay.

Presently, DDO-wise details of bills are available in
the BIMS web-application whereas CCO-wise details

are available in the portal of Accountant General. So
both of them has to be integrated in a unified format so

as to enable online DSC based generation of
Reconciliation Certificates using the CCO-wise details.
Earnest efforts are on to roll out this system forthwith
as part of Integrated Financial management System
(IFMS) and further strengthen the reconciliation
process.

Along with that instructions are being conveyed
through e-mail, telephone, etc to the Controlling
Officers who have defaulted in timely submission of
reconciliation certificates as per the updated year-wise
pendency list (as on 01/011/2019) provided by the
AG(A&E).

It is humbly conveyed that the observations in the PAC
report are considered with utmost seriousness and all
possible remedial measures are being taken for making
the reconciliation process more efficient.
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ACTION TAKEN REPORT OF COMPTROLLER & AUDITOR GENERAL OF INDIA

FOR THE YEAR ENDED ON 31ST MARCH 2015 (STATE FINANCE)

'SL No

1

RECOMMENDATION
Re -appropriation of funds

;Re-approprlatlon is transfer of
'Funds within a Grant from
‘one unit of appropriation, |
‘'where savings are anticipated,
‘to another unit where

‘additional funds are needed.
|

'Augmentation of funds
‘through re-appropriation was
resorted to by Departmental
officers.

'However, audit analysis
'revealed that

- augmentation of budget
allocation was wholly
unnecessary in-some
sub-heads as the final
expenditure was less
than the budget
allocation (original and |
supplementary grant)
provided under it; and

. Insome cases, though

| for

the augmentation was
done through re-
appropriation, it was
either in excess of the
actual requirement or
less than the actual
requirement.

Failure of the departmental
officers in assessing the actual
'requirement of funds for

The expenditure is actually
within the respective head of
accounts and it is limited to
actuals.
savings exceeds due to the
shortfall in activated pending bill
payments. But re-appropriation
is sought to regularize the excess
expenditure incurred under
wages. This occurs due to the
booking of expenditure at DH
level. This system of booking of
accounts at DH level is followed
keeping transparency
accounting”.

When consolidated,’

in|

i
|




2%0

executing of the
scheme/activity has resulted
'in unavoidable savings/excess
under these sub-heads as
detailed as appendix 2.7

of Rs. One crore)

(Rs. Inucrore)

Appendix 2.7

Unnecessary/Excessive/ Insufficient re-appropriation of funds (in excess

L

5Scheme/Aé£i:;i& Budget |Final |Net Re- Excess '
Allocati Expend |approp [(+) / |
on iture |riation |Savings

(-)

Unnecessary re-appropriation

12702-01-800-94 Minor 63.80 [34.40 [2.13 |-31.53

[Irrigation Projects !

'Maintenance-NP-V |

—

M/

A.R. BINDU
JOINT SECRETARY (FINANCE)
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| APPENDIX III
i\“P‘PENDICES FROM AG’s REPORT Appendices
Appendix 1.2

Part A : Structure and form of Government Accounts
(Reference: Paragraph 1.1; Page 2)

Structure of Government Accounts: The accounts of the State Government are kept in three parts:
(1) Consolidated Fund, (ii) Contingency Fund and (iii) Public Account.

Part I: Consolidated Fund : All revenues received by the State Government, all loans raised by issue of treasury
bills. internal and external loans and all moneys received by the Government in repayment of loans shall form one
consolidated fund entitled ‘The Consolidated Fund of the State’ established under Article 266 (1) of the
Constitution of India.

Part II: Contingency Fund: Contingency Fund of the State established under Article 267 (2) of the Constitution
is in the nature of an imprest placed at the disposal of the Governor to enable him to make advances to meet
urgent unforeseen expenditure, pending authorisation by the Legislature. Approval of the Legislature for such
expenditure and for withdrawal of an equivalent amount from the Consolidated Fund is subsequently obtained,
whereupon the advances from the Contingency Fund are recouped to the Fund.

Part III: Public Account: Receipts and disbursements in respect of certain transactions such as small savings,
provident funds. reserve funds, deposits, suspense, remittances etc which do not form part of the Consolidated
Fund. are kept in the Public Account set up under Article 266 (2) of the Constitution and are not subject to vote by
the State Legislature.

Part B : Layout of Finance Accounts
‘The Finance Accounts have been divided into two volumes. Volume 1 presents the financial statements of the
Government in a summarised form while the details are presented in Volume 2.

Sa ;“N“ Pretailynd Siutewents
l. Statement of Financial Position
2. Statement of Receipts and Disbursements
3. Statement of Receipts in Consolidated Fund
4. Statement of Expenditure in Consolidated Fund
5. Statement of Progressive Capital Expenditure
6. Statement of Borrowings and other Liabilities
7. Statement of Loans and Advances given by the Government
8. Statement of Investments of the Government
9. Statement of Guarantees given by the Government
10. Statement of Grants-in-aid given by the Government.
11. Statement of Voted and Charged Expenditure
12, Statement on sources and application of funds for expenditure other than on revenue account
13. Summary of balances under Consolidated Fund, Contingency Fund and Public Account
14. Detailed Statement of Revenue and Capital Receipts by minor heads
15. Detailed Statement of Revenue Expenditure by minor heads
16. Detailed Statement of Capital Expenditure by minor heads and sub heads
17. Detailed Statement on Borrowings and Other Liabilities
18. Detailed Statement on Loans and Advances given by the Government
19. Detailed Statement of Investments of the Government
20. Detailed Statement of Guarantees given by the Government
21. Detailed Statement on Contingency Fund and Other Public Account transactions
22, Detailed Statement on Investments of earmarked balances

75 ]
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Audit Report on State Finances for the year ended 31 March 2015

Appendix 1.3

Part A : Methodology adopted for assessment of fiscal position
(Reference: Paragraph 1.1; Page 2)

The norms/ceilings prescribed by the Twelfth Finance Commission (TFC) for selected fiscal variable
along with its projections for a set of fiscal aggregates and the commitments/projections made by the
State Governments in their Fiscal Responsibility Acts and in other statements required to be laid in
the legislature under the Act are used to make qualitative assessment of the trends and pattern of
major fiscal aggregates. Assuming that Gross State Domestic Product (GSDP) is the good indicator
of the performance of the State’s economy, major fiscal aggregates like tax and non-tax revenue,
revenue and capital expenditure, internal debt and revenue and fiscal deficits have been presented as
percentage to the GSDP at current market prices. The buoyancy coefficients for relevant fiscal
variables with reference to the base represented by GSDP have also been worked out to assess
whether the mobilisation of resources, pattern of expenditure etc, are keeping pace with the change in
the base or these fiscal aggregates are also affected by factors other than GSDP.

The trends in GSDP for the last five years are indicated below:

201811 2011-12 2812-43 201314 2014-15
GSDP* (X in crore) 2,63,773 3,12,677 3,47,841 | 3,96,282 4,51,483
Growth rate of GSDP 13.70 18.54 11.25 13.93 13.93

Source - Details furnished by the Director of Economics and Statistics of the State Government. The figures for 2012-13 are provisional
and that for 2013-14 are Quick Estimates. The figures for 2014-15 furnished by the Director of Economics and Statistics of the State
Government.

The definitions of some of the selected terms used in assessing the trends and pattern of fiscal
aggregates are given below:

Terms Rasis of caleulation

Buoyancy of a parameter Rate of Growth of the parameter/GSDP Growth

Buoyancy of a parameter (X) with
respect to another parameter (Y)

Rate of Growth of parameter (X)/
Rate of Growth of parameter (Y)

Rate of Growth (ROG) [(Current year Amount /Previous year Amount)-1] x 100

Development Expenditure Social Services + Economic Services

Interest payment/[(Amount of previous year’s Fiscal Liabilities
+ Current year’s Fiscal Liabilities)/2] x 100

Average interest paid by the State

Interest spread GSDP growth rate — Average Interest Rate

Quantum spread Debt stock x Interest spread

Interest Received/[(Opening balance + Closing balance of
Loans and Advances)/2] x 100

Interest received as per cent (o
Loans Qutstanding

Revenue Deficit Revenue Receipts — Revenue Expenditure

Fiscal Deficit Revenue Expenditure + Capital Expenditure + Net Loans and
Advances — Revenue Receipts — Miscellaneous Capital

Receipts

Primary Deficit Fiscal Deficit — Interest payments

Balance from Current Revenues Revenue Receipts minus all Plan grants and Non-plan Revenue

(BCR) Expenditure excluding expenditure recorded under the major
head 2048 — Appropriation for reduction of Avoidance of debt
Domar Gap Nominal GSDP Growth Rate - Average interest Rate

* Base year 2004-05
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Appendix 1.3
Part B : The Kerala Fiscal Responsibility Act

The State Government enacted the Kerala Fiscal Responsibility Act, 2003 which came into force on 5
December 2003 to ensure prudence in fiscal management and fiscal stability by progressive elimination of
revenue deficit and sustainable debt management consistent with fiscal stability, greater transparency in
fiscal operations of the Government and conduct of fiscal policy in a medium term framework and for
matters connected therewith or thereto.

The Thirteenth Finance Commission has prescribed a fiscal consolidation map which required the State to
climinate revenue deficit by 2014-15 and to achieve fiscal deficit of 3 per cent of GSDP by 2013-14. The
State was also required to amend their Fiscal Responsibility Act to conform to the above fiscal reform
path. Accordingly, the State Government passed the Kerala Fiscal Responsibility (Amendment) Act,
2011 (Act 17 of 2011) on 8 November 2011. According to the Act, the Government is committed to

o reduce the revenue deficit to ‘nil’ within a period of four years commencing on the 1 April 2011
and ending with the 31 March 2015 by reducing the revenue deficit in the years 2011-12, 2012-
13. 2013-14 and 2014-15 in the order of 1.4 per cent, 0.9 per cent, 0.5 per cent and zero per cent,
respectively, of the gross state domestic product,

e build up surplus amount of revenue and utilise such amount for discharging liabilities in excess of
assets;

e reduce the fiscal deficit to 3 per cent of the estimated gross state domestic product within a period
of three years commencing on the 1 April, 2011 and ending with the 31 March, 2014 by
maintaining the fiscal deficit at a level not exceeding 3.5 per cent of the gross state domestic
product in the years 2011-12 and 2012-13 and reducing it to 3 per cent in 2013-14;

e reduce the State's total debt liabilities to 29.8 per cent of the estimated gross domestic product
within a period of four years commencing on the 1 April, 2011 and ending with the 31 March,
2015 by reducing the total debt liability in the years of 2011-12, 2012-13, 2013-14 and 2014-15
to the order of 32.3 per cent, 31.7 per cent, 30.7 per cent and 29.8 per cent respectively of the
gross state domestic product;

Outcome indicators given in the Medium Term Fiscal Plan for 2014-15 to 2016-17 are given in the
following table.
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Outcome indicators set out in the Medium Term Fiscal Plan for the years
2014-15 to 2016-17

(Tin crore)

. s | o8tz W18 21415 Forward estimaies
M. frem nccomnts | Secounts | Dot | Mudgel TS0 | amedT
Estimates | Esthaafes hliahd SURB-LT

1. Revenue Receipts 380101 ~ 44137 54966 64842 75418 | 87724
1@ State’s Own Tax Revenue 25719 30077 35543 42467 49687! 58134
1 (b) Non Tax Revenue 2592 4198 5613 6337 7288 8381
1 (e} Resources from Centre 9700 9862 13810 16037 18443 21209
2. Revenue Expenditure 46045 53489 61175 71974 829951 95165
2@ Non-interest Revenue Expenditure 39751 46284 53004 62376 72569 83460
2ib) Interest 6294 7205 8172 9598 10426| 11705
2 ) Salaries 16029 17257 19124 23133 27929 33454
2(d) Pensions 8700 8867 9770 11370 13502 16003
2(e) Non - SPI Revenue Expenditure 15022 20160 24110 27873 31138| 34003
J(e) (i) | Subsidies 1002 1265 1183 969 1065 1172
2 (eytii) | Power Subsidy 0 0 0 0 0 0
2 (e) (iii) | Maintenance and repairs 755 1118 955 837 920 1012
2(ey(iv) | Devolution to LSGs 3897 4739 6264 7269 8474 9072
2(e)(v) | Administrative Expenditure 1633 2036 2220 2828 3111 3422
2 (c) (vi) | Other Revenue Expenditure 7736 11001 13488 15970 17567 19324
3. Revenue Surplus/Deficit -8034 -9352 -6209 -7132 7577 -7441
4. Effective Revenue Surplus/Deficit -5263 -6246 -1890 -2053 <2052 -2051
5. Capital Expenditure 4851 5739, 7089 7440 88481 11086
5 () Capital outlay 3853 4603 5901 6636 7964 10114
5(b) Loan disbursements (Net) 999 1136 1188 804 884 972 |
5(¢) Non Debt Capital Receipts 71 88 157 173 191 210
6. Fiscal Deficit/Surplus 12815 -15003| -13141] -14398| -16234| -18317
7. Primary Fiscal Deficit/Surplus -6521 -7798 -4970 -4800 -5808| -6612
8. End of the period Debt 84046 06490| 110069] 124078 139566] 156700
9. Debt Service 6304 7205 8172 9598 10426 11705
10. Salary + Pension + Interest 31023 33329 37065 44101 51857| 61162
1. Explicit Power subsidy 0 0 0 0 0 0
12, Debt Stock 80418 | 103561| 116577| 131579 147554 165846
13. Government Guarantees 8277 9100 9579

14. Interest/ Revenue (per cent) 16.56 16.32 14.87 14.8 13.82 13.34
15, Debt/ Revenue (per cent) 235.25 234.63 212.09 202.92 195.65 189.05
L6, ESalaIy +)Pension + Interest)/ Revenue 81.62 75.51 67.43 68.01 68.76 69.72

ver cent
i (ISalary + Pension + Interest)) GSDP 10.08 9.54 9.2 9.48 9.74 10.03
' (per cent) )
18. (Salary + Pension)/ GSDP (per cent) 8.03 7.48 7.17 7.42 7.78 8.11
9. Revenue )Deﬁcit/ Revenue Receipt 21.14 21.19 11.30 11.00 10.05 8.48
(per cent
20. RD/GSDP (per cent) 2.61 2.68 1.54 1.53 1.42 1.22
21. FD/GSDP (per cent) _ 4.16 4.29 3.26 3.1 3.05 3
22 Effective RD as percentage of GSDP 1.71 1.79 0.47 0.44 0.39 0.34
23 Debt stock / GSDP (per cent) 29.04 29.64 28.93 28.29 27.71 27.2
24, GSDP 307906 349338| 402972 465073 532508 | 609722
25, Nominal GSDP Growth Rate (per cent) 14.26 13.46 15.35 1541 14.5 14.5
26. Average Interest rate (per cent) 7.49 747 7.42 7.74 7.47 747
27. Domar Gap 6.77 5.99 7.93 7.68 7.03 7.03
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Appendix 1.4

Part A : Abstract of receipts and disbursements for the year 2014-15

(Reference: Paragraph 1.1.1; Page 2)

(Tin crore)

Recelpie IRshursenents
Jgidad 2514-13 1314 24514-18
Section — A: Revenue Non-Plan Plan Total
49176.93| I Revi i L. Revenue
3 evenue Receipts 57950.47| 60485.50 Expenditure 61463.84 | 10282.59| 71746.43| 71746.43
31995.01 Own Tax Revenue | 35232.50 26605.09 General Services 31298.99 133.76| 31432.75
5575.03 Non-Tax Revenue 7283.69 20979.88 Social Services 17825.01| 5893.10 | 23718.11
State’s share of Education, Sports,
7468.68 Union Taxes and 7926.29 11709.85 Art and Culture 11689.621 1100.57| 12790.19
Duties
1679.40|  Non-Plan Grants 1984.10 3507.54| eathandFamily | 306539 969.71)  4035.10
Water Supply,
Grants for State Plan Sanitation, Housin
540 s g
1154.23 Schemes 4928.90 908.78 and Urban 339.16 710.68 1049.84
Development
Grauts for Central Information and
< Plan and Centrally Broadcasting
1304.58 Sponsored Plan 594.99 56.86 51.56 12.19 63.75
Schemes
Welfare of
Scheduled Castes,
1639.81 Scheduled Tribes 297.40| 1475.23 1772.63
and Other
Backward Classes
Labour and Labour
632.77 Welfare 33244 430.16 762.60
Social Welfare and
2468.98 Nutrition 1993.72| 1194.56 3188.28
55.29 Others 55.72 55.72
7929.06 Economic Services 5941.84| 4255.73| 10197.57
Agriculture and
3892.90 allied activities 2900.98| 1420.64 4321.62
640.70 Rural Development 359.86] 1945.19 2305.05
Special Areas
102.68 Programmes 135.95 135.95
45176 |migationandFlood | 365851  2890| 39175
control
225.70 Energy 84.50 20.26 104.76
349.13|  pdusty and 166.34| 28152  448.36|
inerals
1750.27 Transport 1817.27 119.90 1937.17
Science,
112.13 Technology and 46.20 65.71 111.91
Environment
403.79|  General Economic 20334 23766 44100
Services
Grants-in-aid and
4971.47 Contributions 6398.00 6398.00
. Revenue Deficit Revenue Surplus
11308.57 carried over to 13795.96 carried over to
Section B Section B
60485.50| Total - Section A 71746.43| 60485.50{ Total - Section A 61463.84 10282.59} . 71746.43 71746.43
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(Tin crore)

Reovipis Pchursements
34 W45 | 20114 Wid 15
Section B: Others Non-Plan Plan Total
Opening Cash
Balance including .
Permanent gPen‘lll:gf 0
4692.73|I11. Advances. Cash 2279.82 0.00(IIL JVEF t from .
Balance Investment Reserve Bank of Nil 0
and Investment of India
earmarked funds
Miscellaneous
19.19(1V. Capital Receipts 28.17| 4294.33|IV. Capital Outlay 374.05| 3880.54| 4254.59 4254.59
148.03 General Services 48.27 86.39| 134.66
617.12 Social Services 16.66| 858.60| 875.26
Education, Sports,
199.28 Art and Culture 7.08 300.25| 307.33
Health and Family
130.32 Welfare 0.63 192.57( 19320
Water Supply,
Sanitation,
75.36 Housing and 8.95 119.35( 128.30
Urban
Development
Information and
1.89 publicity 5.29 5.29
Welfare of
Scheduled Castes,
33.28 Scheduled Tribes 40.22 40.22
and Other
Backward Classes
Social Welfare
38.74 and Nutrition 50.30 50.30
13825 oo Social 150.62| 150.62
ervices
3520.18|  Loomomie 309.12| 2935.55| 3244.67
ervices
Agriculture and
245.70 allied activities 73.84 324.58] 39842
Other rural
28.14 development 58.27 159.94| 218.21
programmes
34p39| [migaionand 2181| 24843| 27024
’ Flood Control : ’ .
l 3.40 Power projects 0.86 0.86
\ 34204|  Industryand 125 25898| 26023
Minerals
’ 1935.44 Transport 148.68| 1756.03 1904.71
Science,
0.25 Technology and 0.30 0.30
Environment
\ ¢31.62|  General Bconomic 527 186.43] 191.70
Services
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Appendix 1.4 Part A — Concld.
(Tin crore)
Recelpis Dishamements
2RI WAL 208313 2084818
cle Recoveries of Loans and Loans and Advances
103.751Vv. Advances 123.74| 1464.17|V. Disbursed 743.09
- From Power Projects 0.00 For Power Projects -
59.87 grom Government 79.27 207.39|  To Government Servants 208.55
ervants
43.88 From Others 4447 1256.78 To Others 534.54
VL ‘lilevyenue Surplus brought 11308.57 VL. Revenue Deficit brought 13795.96
own down
14461.18 |VI1. Public Debt Receipts 18509.17 | 3244.81|VIL. Repayment of Public Debt 5842.77
Internal Debt other than Internal Debt other than
13950.24 Ways and Means Advances, | 15105.63 2774.30 Ways and Means Advances, 2842.07
Shortfall and Overdraft Shortfall and Overdraft
Net transactions under Ways Net transactions under Ways
118.93 and Means Advances 2651.07 118.93 and Means advances 2651.07
excluding overdraft excluding overdraft
. N Repayment of Loans and
39201 Loans and Advances from 75247 351.58]  Advances to Central 349.63
Central Government
Government
VIl Appropriation from the VIII Appropriation to
* Consolidated Fund * Contingency Fund
. Amount transferred to Expenditure from
IX. Contingency Fund 67.39 67.39IX. Contingency Fund
124374.44|X.  Public Account Receipts 141521.71|120992.20[x.  eoue Account 136242.59
isbursements
29472 54 S_mull Savings, Provident 35107.65 25240.68 Small Savings, Provident 31342.88
Funds, etc. Funds, etc.
385.01 Reserve Funds 290.66 307.00 Reserve Funds 224.65
9865.64 Deposits and Advances 11248.34 9678.20 Deposits and Advances 9883.84
75728.65 Suspense and 86166.80 76675.24 Suspense and Miscellaneous 86108.90
Miscellaneous
8922.60 Remittances 8708.26 9091.08 Remittances 8682.32
x1,  Closing Overdraft from 2279.82(XI.  Cash Balance at end 1651.00
Reserve Bank of India
2.69 Cash in Treasuries 447
1.07 Local Remittances 1.02
223 Deposits with Reserve Bank -11.07
Departmental cash balance
2.26 including Permanent Advance 2.09
764.31 Cash Balance Investment 147.05
1511.72 Ifnvestment from earmarked 1507 44
unds
143651.29; Total — Section B 162530.00]143651.29 Total - Section B 162530.00
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Appendix 1.4

Part B : Summarised financial position of the Government of Kerala

as on 31 March 2015

(Reference: Paragraphs 1.1.1; Page 2 and 1.10.1; Page 36)

(Tin crore)

Liakilities asandl

Internal Debt 89067.91
60183.33 Market Loans bearing interest 71960.10
0.05 Market Loans not bearing interest 0.05
2501.88 Loans from Life Insurance Corporation of India 2227.40
274.48 Loans from General Insurance Corporation of India 253.00
2027.39 I}iﬁ?:f g:iglg:ingl Bank for Agriculture and 9954.32
165.34 Ié(;?g(s) rf;t(;:)r; National Co-operative Development 333.32
370.70 Loans from other institutions 233.86
BT | B e ovoment | 1180586

6662.22 | Loans and Advances from Central Government 7065.05
1.16 Pre 1984-85 Loans 1.16
24.08 Non-Plan Loans 22.04
6636.98 Loans for State Plan Schemes 7041.85
(") Loans for Central Plan Schemes *

- Loans for Centrally Sponsored Plan Schemes

32.61 | Contingency Fund(Net) 100.00

35542.51 | Small Savings, Provident Funds, etc. 39307.29

4702.40 | Deposits 6066.92

1881.16 | Reserve Funds 1947.16

1146.95 | Suspense and Miscellaneous 1204.85

126772.19 Total 144759.18

(*% 7.000 only.
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Appendix 1.4 ~ Part B Concld.

(Tin crore)

Mareh 2814 Assels M;::;n;z::h
33845.52%| Gross Capital Outlay on Fixed Assets - 38071.94
5632.84 Investments in shares of Companies, Corporations, etc. 6085.13
28212.68 Other Capital Outlay 31986.81
11713.15%| Loans and Advances - 12332.50
2661.64 Loans for Power Projects 2661.64
8554.40 Other Development Loans 9044.93
497.11 Loans to Government servants and Miscellaneous loans 625.93
0.34 | Advances 0.36
602.39 | Remittance Balances 576.44
108.55 | Adjustment on account of retirement/disinvestment 136.72%
2279.82 | Cash - 1651.00
3.76 Cash in Treasuries and Local Remittances 5.49
-2.23 Deposits with Reserve Bank -11.07
1.93 Departmental Cash Balance 1.74
0.33 Permanent Advances 0.35
764.31 Cash Balance Investments 147.05
1511.72 Reserve Fund Investments 1507.44
78222.42 | Deficit on Government Account - 91990.22
66933.02 Accumulated deficit at the beginning of the year 78222.42
11308.57 Add: (i) Revenue Deficit of the current year 13795.96
0.02 (ii) Miscellaneous Government account 0.01
19.19 Less: Miscellaneous Capital Receipts 28.17
126772.19 Total 144759.18

Explanatory Notes

The abridged accounts in Appendix 1.4 have to b

e read with comments and explanations in the Finance Accounts. Government

accounts being mainly on cash basis, the deficit on Government account, as shown in Appendix 1.4 indicates the position on cash
basis. as opposed to accrual basis in commercial accounting. Consequently, items payable or receivable, depreciation or variation
in stock figures. etc.. do not figure in the accounts. Suspense and Miscellaneous balances include cheques issued but not paid,
payment made on behalf of the State and others pending settlement, etc. There was a difference of T11.85 crore (debit) between
the figures retlected in the accounts (credit item £11.07 crore) and that communicated by the Reserve Bank of India (credit item
%().78 crore). The net debit of T11.85 crore is under reconciliation.

3 Balance as on 31 March 2014 differ from those shown in the previous year's account due to pro forma adjustment of ¥7.98
crore for conversion of loans into share capital which were explained in foot notes (b), (c) and (d) of Statement no.! of Finance
Accounts 2014-15.

' Represents the adjustments consequent on reducing the capital outlay due to retirement of capital vide foot note (k) of
Statement no.12 of Finance Accounts 2014-15.
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Time series data on the State Government finances

Appendix 1.5

(Reference: Paragraph 1.3; Page 8 and Paragraph 1.10.2; Page 36)

(Tin crore)

Particaiars 2811 203112 28113 1314 201418

Part A Recelpix

1. |Revenue Receipts 30991 38010 44137 49177 57950

(i) |Tax Revenue 21722{(70) 25719|(67) 30077/(68) 31995|(65) 35232|(61)
Taxes on Agricultural Income 47 43[® 19 2PF 9"
Taxes on Sales, Trade, etc. 15833{(73) 18939}(74) 225114(75) 24885|(78) 27908|(79)
State Excise 1700](08) 1883|(7) 2314{(8) 1942|(6) 17771(5)
Taxes on Vehicles 1331](06) 1587}(6) 1925](6) 216117 2365((7)
Stamps and Registration fees 2552}(12) 2987|(12) 2938)(10) 2593|(8) 2659|(8)
Land Revenue 56| 61]* 122 89} 139}
Other Taxes 2031(01) 219|(1) 248i(1) 303|(1) 375|(1)

(ii) |Non Tax Revenue 1931|(6) 25921(7) . 4198|(10) 5575K(11) 7284|(12)

(i) Z:ﬁ::ss share in Union taxes and 5142|(17) 5990|(16) 6841|(15) 7469|(15) 7926|(14)

(iv) {Grants in aid from Government of India 2196{(7) 3709](10) 30214(7) 4138](9) 7508|(13)

2. Miscellaneous Capital Receipts 25 16 15 19 28

3. Recovery of Loans and Advances 44 55 74 104 124

4 Tota'l revenue and Non debt capital 31060 38081 44226 49300 58102
receipts (1+2+3)

5. Public Debt Receipts 7189 9799 13261 14461 18509
Internal Debt (excluding Wa
Advanees an d(Over dmt% ys & Means 6328] (95)|  9392|96)|  12709|96)|  139501(96) 15106{(82)
Net transactions l.mder Ways and Means 119}(1) 2651l(14)
Advances excluding Overdraft .
t:)({l:: and advances from Government of 361| 5) 407|4) 552}(4) 392|(3) 752|(4)

6. &‘_’;‘; receipts in the Consolidated Fund | = 34549 47880 57487 63761 76611

7. |Contingency Fund Receipts 26 34 21 67

8. Public ALccount receipts 73754 95830 105880] 124374 141522

9. |Total receipts of State (6+7+8) 112029 143744 163388| 188135 218200

Part B: Expenditure/Disbursement

10. |Revenue Expenditure 34665/(89) 46045|(90) 53489} (90) 60486] (91) 71746|(93)
Plan 4196](12) 53274(12) 6849] (13) 7074} (12) 10282}(14)
Non-Plan 30469/(88) 40718|(88) 46640} (87) 53412 (88) 61464](86)
General Services (incl. Interest payment) 15418](44) 20300j(44) 22787](43) 26605] (44) 31433}(44)
Social Services 12111}(35) 16224](35) 18878 (35) 20980] (35) 23718|(33)
Economic Services 4358|(13) 6132}(13) 7808] (15) 7929 (13) 10197}(14)
Grants-in-aid and Contributions 2778|(8) 3389|(8) 4016] (7) 4972] (8) 6398](9)

11. {Capital Expenditure 3364((9) 3853|(8) 4603} (8) 4294| (7) 4255|(6)
Plan 2766/|(82) 3398|(88) 3466|(75) 34971 (81) 374§(9)
Non-Plan 598|(18) 455|(12) 1137}(25) 797| (19) 3881[(91)
General Services 119|4) 162{(4) 147] (3) 148} (3) 135}(3)
Social Services 4791(14) 595|(16) 562} (12) 617|(15) 875|(21)
Economic Services 2766/(82) 3096{(80) 3894 (85) 3529} (82) 3245)(76)

12. |Disbursement of Loans and Advances 762|(2) 998](2) 1136] (2) 1464| (2) 7431(1)

13. |Total (10+11+12) 38791 50896 59228 66244 76744

* Insignificant

Figures in brackets represent percentages (rounded) to total of each sub-heading.
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Appendix 1.5- Contd.
(Tin crore)
| 2ompar | 2eiraz | aizaa 201314 | aiaas
Pari 1 ExpenditoreDisharsement
14. |Repayment of Public Debt 1975 2893 2804 3245 5843
i,‘:é‘i’;fggi‘d(g‘vcéfgr‘:gs;”ay s and Means 1667 2522 2478 2774 2842
Net transactions under Ways and Means
Advances excluding Overdrafts 119 2651
Ezjalzs and Advances from Government of 308 371 126 352 350
15. |Appropriation to Contingency Fund
A f;;i‘;ffl";‘;m out of Consolidated | 44766 53789 62032 69489 82587
17. |Contingency Fund disbursements 34 21 67
18. |Public Account disbursements 70558 91200] 100456 120992 136243
19- az'fi;iisll;‘;mme“‘ by the State 111358 145010 162488 190548 218830
Part C: Deficits
20. |Revenue Deficit (1-10) 3674 8035 9352 11309 13796
21. |Fiscal Deficit (4-13) 7731 12815 15002 16944 18642
22. |Primary Deficit (21-23) 2041 6521 7797 8679 8872
Part D: Other data
23, Interest‘ Payments (included in revenue 5690 6294 7205 8265 9770
expenditure)
24. |Financial Assistance to local bodies, etc. 9798 12099 13716 16138 19944
25. Wa}fs & Means Advances/Overdrafts Nil Nil Nil 1 30
availed (days)
Ways and Means Advances availed (days) Nil Nil Nil 1 23
Overdraft availed (days) Nil Nil Nil Nil 7
26. |Interest on WMA/Overdraft Nil Nil Nil 0.02 2
27. |Gross State Domestic Product (GSDP)at | - 563773 312677 347841 396282 451483
current prices”
28. |Outstanding Fiscal Liabilities (year-end) 82420 93132 108477 124081 141947
29. |Outstanding guarantees (year-end) 7426 8277 9099 9763 11127
30. |Maximum amount guaranteed (during 12625 11332 11482 12275 13123
the year)
31. |Number of incomplete projects/works 241 263 215 228 229
20 )¢ apita}ublocked in incomplete projects/ 1117 484 539 759 959
works ‘

* (GSDP figures are communicated by the Director of Economics and Statistics Department of Government of Kerala. The
figures for 2012-13 are provisional and that for 2013-14 are Quick Estimates.

10 ) . ; i1 inc i the end of the year based on figures collected from
Represents progressive amount blocked in incomplete projects/works at the end of the y gur
departmental heads.
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Appendix 1.5- Concld.
(¥in crore)
28831 2031132 2612143 281314 3piL-18

Part ¥ Figeal Healil Indicators
I Resource Mobilisation

Own Tax revenue/GSDP 8.2 8.2 8.6 8.1 7.8

Own non-tax revenue/GSDP 0.7 0.8 12 1.4 1.6

Central Transfers/GSDP 2.8 31 2.8 29 34
11 Expenditure Management

Total Expenditure/GSDP 14.7 16.3 17.0 16.7 17.0

Total Expenditure/Revenue Receipts 125.2 1339 134.2 134.7 1324

Revenue Expenditure/Total Expenditure 89.4 90.5 90.3 91.3 935

e e B N

Capital Expenditure/Total Expenditure 8.7 7.6 7.8 6.5 5.5

Efg:ltslllfz gzr;\?ilcttlen;roéltaslcg(;leiz?mre. 8.4 73 73 6.3 >4
III {Management of Fiscal Imbalances

Revenue deficit/GSDP (1.4 (-)2.6 -)2.7 (-)2.9 (-)3.1

Fiscal deficit/GSDP )29 (-)4.1 (-)4.3 (-)4.3 (-)}4.1

Primary Deficit /GSDP (0.8 -)2.1 )22 (-)2.2 (-)2.0

Revenue Deficit/Fiscal Deficit 475 62.7 62.3 66.7 74.0
IV |Management of Fiscal Liabilities

Fiscal Liabilities/GSDP 31.2 29.8 31.2 313 314

Fiscal Liabilities/RR 265.9 245.0 245.8 2523 2449

Primary deficit vis-a-vis quantum spread 2709 2792 (-)3885 (-)1303 (-)683

Do Rlbopion P e | o] | wsd] | wma) | s | w6
v |Other Fiscal Health Indicators

Return on Investment (per cent) 2.0 1.6 1.1 1.8 1.2

Balance from Current Revenue (-)910 (-)4974 (-)4867 (-)66594 (-)9038

Financial Assets/Liabilities 04 04 0.4 04 0.4
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Receipt and utilisation of Gol Flagship Programmes
(Reference: Paragraph 1.2.2; Page 8)
(Tin crore)
Unutilised | Amount Received - Usnatilised
e , balance ot | during the vear | Isterestf | 7 balance at
S Frogravnne’ Scheme an \ wiitised .
. e T theendof | - Other ] the end of
N, implomenting agency Mareh ¥ vom F rom receipts during Mareh
2014 Gol | the Mate 26114-15 1018
1 | Mahathma Gandhi National Rural
Employment Guarantee Scheme — 16.23 1587.58 | 40.00 3.05 1599.25 47.61
MGNREGS State Mission
2 | Pradhan Mantri Gram Sadak Yojana —
Kerala State Rural Roads 31.94 151.41 8.00 3.65 183.88 11.12
Development Authority
3 | Rural Housing — Indira Awas Yojana
- Poverty Alleviation Unit 14753 | 16075 | 53.59 | 2029 | 30759 | 7457
(Commussioner for Rural
Development)
4 | Rashtriya Madhyamik Shiksha
Abhiyan - Secondary Education 27.63 24.45 0.00 0.22 37.94 14.36
Development Authority, Kerala
5 | Ajeevika - State Poverty Eradication
Mission (Kudumbashree) 20.14 21.78 8.93 0.94 39.29 12.50
6 | National Horticulture Mission -
Kerala State horticulture Mission 17.95 40.00 0.00 0.50 39.80 18.65
7 | National Rural Drinking Water
Programme — Kerala Water Authority 56.93 119.56 5.00 0.08 162.03 19.54
& | Sarva Shiksha Abhiyan — Primary
Education Development Society of 41.51 218.44 | 140.99 4.32 271.64 133.62
Kerala
9 | Swarna Jayanthi Shahari Rozgar
Yojana — State Poverty Eradication 26.93 0.00 7.50 245 4.18 32.70
Mission (Kudumbashree)
10 | National Rural Health Mission — State
Health and Family Welfare Society 112.34 192.55 | 112.24 86.52 411.73 91.92
11 | Rashtriya Swasthya Bima Yojana —
Comprehensive Health Insurance 0.00 114.83 34.36 0.00 149.19 0.00
Agency of Kerala
12 | Integrated Watershed Management
Programme — Poverty Alleviation 1697 | 1516 | 168 | 122 | 3009 | 494
Unit (Commissioner for Rural
Development)
Total 516,10 |2646.51| 412.29 | 12324 | 3236.61 | 461.53
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Appendix 1.7

expenditure incurred on their collection

(Reference: Paragraph 1.3.3; Page 12)

Gross collection in respect of major taxes and duties vis-d-vis budget estimates and the

(Tin crore)

fixpendiiure | Percentapge of All India average

St Head of Ve Badget [ o . RADRD T Be percentage of

Nes. evRTIS ear Sctinmte Collection: | on collection | expenditure fo expenditure to

Uty L : s peaditure

of revenue | ‘gress collection .

gross colection
I. | Tax onsales. | 2010-11 | 15125.69 | 15833.11| 115.61 0.73 0.75
trade etc. 2011-12 | 19427.90 | 18938.83 | 166.55 0.88 0.83
2012-13 | 23450.52 | 22511.09 | 162.05 0.72 0.73
2013-14 | 28456.62 | 2488525 | 178.23 0.72 0.88

2014-15 | 31913.47 | 27908.33 | 210.16 0.75 Not available
2. | Stamps 2010-11 | 2095.43 | 2477.19| 101.56 4.10 1.60
(non- 2011-12 | 3148.42| 290690 | 144.85 4.98 1.89

judicial) and

registration | 2012-13 | 3775.71| 2862.06 | 128.73 4.50 3.25
fees 2013-14 | 4086.44 | 2504.04 | 13534 5.40 337

2014-15 | 3612.37| 2560.83 | 147.11 5.74 Not available
3. | State excise | 2010-11 | 1836.21| 1699.54 | 92.51 5.44 3.05
2011-12 | 2059.05| 1883.18| 144.69 7.68 2.98
2012-13 | 2550.65| 2313.95| 146.81 6.34 2.96
2013-14 | 2801.75| 1941.72| 16432 8.46 1.81

2014-15 | 151336 | 1777.42| 187.28 10.54 Not available
4. | Taxes on 2010-11 | 1301.88 | 1331.37| -35.55 2.67 371
vehicles 2011-12 | 141073 | 1587.13| 53.26 3.36 2.96
2012-13 | 1694.49| 1924.62| 58.30 3.03 4.17
2013-14 | 2570.65| 2161.09| 74.61 3.45 6.25

2014-15 | 279982 | 2364.95| 88.52 3.74 Not available




295

l

~ Appendices
Appendix 1.8
Statement showing scheme-wise details of shortfall in Gol release
(Reference: Paragraph 1.6.3: Page 15)
(Tin crore)

\t \ \mse .:‘}? sa—:?&em& ‘ .A ward Ams:}fmf ?;::::ii% Reason for shortfall

lmplementing departawnt | amount | refeased fage)

1 Forests, The Additional Non- attainment of NPRE projected in the
Principal Chief Conservator 135.52 | 124.25 11.27 | guidelines during 2012-13 and non-
of Forest (Development), ) ) (8) submission of UC
Thiruvananthapuram

2 | Water sector management Only first instalment was received due to
Irrigation 132.00 non-setting up of independent water

176.00 | 44.00 7 é) regulatory authority and also due to non-
attainment of minimum level recovery of
water charges

3 [Incentive for issuing UID 44.64 Inability of the State to link UID data with
Information ~ Technology [ 49.60 4.96 (9'0) BPL data
Department

4 | Preparation of Database of 750 Non preparation of pensioner’s database
Employees and Pensioners, | 10.00 2.50 (& 5) and non-integration of SPARK (employee
Finance Department database) with treasury

5 | Maintenance of Roads and 932.00 NPRE for the year 2010-11fell short by
bridges 953.00 | 721.00 (24) %21.85 crore against the projected NPRE
PWD of 574.12 crore

6 District Innovation Fund, 6.29
District Collector 14.00 771 (45)

7 Igmprovement of Statistical 560 Delay in utilisation and submission of UC
Systems .

Economics and Statistics 14.00 8.40 (40)
Department

8 |Disaster  Relief(Capacity 4.00 Delay in utilisation and non-furnishing of
Building), Revenue | 20.00 16.00 . ucC
Depart t (20)

partmen

9 |Improvement in Justice Delay in sanctioning and setting up
Delivery temporary courts, delay in completion of
Registrar General of High recruitment process for the appointment of
Court  Kerala, Director 140.06 | 43.09 96.97 |court managers, delay in execution of
General of Prosecution, ’ ) (69) conservation works of heritage court
KELSA buildings, delay in setting up of ADR

centres etc., resulted in non-attainment of
required level of utilisation.

10 | Upgradation of Police, 10.00
Home Department 100.00 | 90.00 (10)

11" | Animal Husbandry, Dairy 1500 | 74.90 75.10 Non/delay in furnishing UC and
Development ) ’ (50) completion certificate of civil works

12| Inland Water  Ways, 27.95
Irrigation Department 100.00 | 72.05 (28)

89 §
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> Nuroe of scheme Award | Amwaot Shortfail
N A R B {prrosn. Reason for shortfall
foplaenting department | amoont | released tage)
L2 * .
13 | Coastal Zone Management, 15.27
Irrigation Department 100.00 | 84.73 (15)
14 | Kuttanad Development, 96.92
Agriculture Department 300.00 | 203.08 (32)
15 |Water Bodies, Irrigation 28.47
Department 5000 | 21.53 (57)
16 | Fisheries. Fisheries 105.34
Department 200.00 | 94.66 (33)
17 | Upgradation of Prisons, 385
Director General of Prison| 154.00 | 115.50 -
. . (25)
and Correctional Services
18 | Primitive Tribal Groups, 14.8 Though, required documents for release of
Scheduled Tribes | 148.00 | 133.20 a (')) remaining grant was submitted, no funds
Development Department were received from Gol.
19 | Health Infrastructure, 49.5
DHS/DME 198.00 | 148.50 (25)
20 |Local Bodies (performance
Grant) LSGD,  Urban 926.40 792.06 1??5?)’4
Affairs
Total 1136.46
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Appendix 1.9
Release of funds by GoK in excess of Gol release
(Reference: Paragraph 1.6.4: Page 15)
Table A
(Tin crore)
o Ao .. | Expeadiface Expenditare
\\ \ Selwane Q;;f:ii E;:zi;a 3‘ as of i exgess of Regurks
- i s 3132018 o release
L Local Bodies 2676.20 | 2732.14* | 2901.77 169.63
2- Hcalth Infrastructure 198.00 14850 172.62 2412
3. | Fisheries 200.00 | 94.66 160.89 66.23 | UC had been furnished.
e But Gol did not release
4. | Upgradation of 15400 | 11550 | 153.09 3759 | the fund
Prisons
5. | Primitive Tribal 148.00 | 13320 | 136.11 291
Groups
Total 3376.2 3224 3524.48 300.48
Table B
o £ e o | Expenditure Expenditurg ‘. R TR
\\ Scheme :saasi %:‘9%3 \’i as of in excess of {gm?‘)r r:e‘ ;gw us;i}{if Remmrks
N amount | by Gol 3 A0S Gof release ov furnishing UC
Additional Principal
Chief Conservator
1. | Forest 135.52 | 124.25 133.10 8.85 of Forest Non-attainment
(Development) of projected
Maintenance of Chief Engi NPRE
7 ie ngineer,
2. |Roads and 953.00 | 721.00 728.64 7.64 Roads and Bridges
Bridges
Non-setting up of independent
3. | Water Sector | 176,00 | 44.00 57.42 13.42 | Water Regulatory Authority
Management
Secretary to
Government,
4. ]}1ce11tive Grant | 4960 4.96 14.88 992 Information Non/Delayed
for UID Technology -
Department submission of
epartmen ucC
Database for Prmapacli0 Secretary
5. | Employees and | 1000 | 250 2.53 0.03 to vernment,
¥ Finance Department
Pensioners

1t includes £167.07 crore received on account of forfeited share of non-performing States (2011-2015)

91 §
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W N Expenditore | Expenditure o :
H Awar Seleuse Ffioee reg sible
s, Schemw m:ﬁ:;: ;:?i\:; us of i exeesnof ? m?i N ;{mm;?{!f., Remarks
- ) = A 33.3.2918 Gol release vrinrmiinag b
Director General of
Police and State
| . Police Chief, Police
- U o d: ?
6. |5 flii ationof | 100 | 90.00 91.90 1.90 Headquarters,
Thiruvananthapura
m
Director, Dairy Non/I?el_ayed
. Development submission of
7. | Animal 150.00 | 7490 | 149.80 7490  |pooe b uc
Husbandry epartment
Project Director,
g. | Kuttanad 300.00 | 203.08 | 23572 32.64
Development Kuttanad Package
Chief Engineer,
9. | Water Bodies 50.00 21.53 34.73 13.20 Irriga.tif)n . and
Administration
Total 1924.12 | 1286.22 | 1448.72 162.50
Grand Total | 5300.32 | 4510.22 | 4973.20 462.98

92 i
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Appendix 1.10
Funds remained un-utilised with Government/implementing agencies
against Gol release as on 31.3.2015
(Reference: Paragraph 1.6.5: Page 15)
— (Tin crore)
Unutilised fonds
St Nawe of o . Total with
i ‘ epariment | amount | hinoler | Name of agesey
e velessed | DOEHIR me}ing pe of sgeney Remarks
nent
BLENCY
¥ 1250 crore received
(March 2015) from Gol as
R " incentive for ‘Renewable
enewable Energy’” has not been
! Energy Power 125 125 0 relea%Zd so far. The
department has not submitted
any proposal claiming the
amount
Funds received for setting up
Improving High Court Kerala legal of ADR Centres, Legal aid
2 | Justice of Kerala, 43.09 2.43 1.54 | services and lok Adalats. Due to
Delivery Ernakulam Authority procedural  delay fund
' remained unspent.
T 14.84 crore received in
Incentive Health and 2012-13 and ¥10.96 crore '%n
3 Grant for Family 18.38| 3838 0 7013-14 and ¥12.58 crore in
~ | Reduction of Welfare ' ) 2014-15. Director, Health
IMR Services Department failed
to claim this amount.
Due to delay in
implementation, UC for the
District first release of ¥ 7 crore was
ISt District furnished to Gol only in
4 l{]novatlon Collectors 7.71 0.71 0 March 2015. Balance of
Fund %0.71 crore received in
March 2015 had not been
released by GoK.
| |Improving Due to non-attainment of
1 Statistical Economics required level of utilization
S | Systems at and 8.4 1.46 0 the department surrendered
Districts and | Statistics the balance fund to GoK.
State Level

93 i
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Pinstilised fonds
= Total with
N Department | amewnd | Imales | Nagw of agency
No i g Nawme of ageney sl
velessed Laverny meniing Remarks
ment '
BELHCY
| Fund released for
‘ establishment of 1T
‘ State Disaster infrastructure  to  SEOC.
. o Management Agreement has not been
DlSﬂStCl: Relief Revenue Autho%'i ty signed so far. Fund
6 |- Capacity 16 1.04 8.12 transferred to SDMA  for
Buildi Department R2crore), . e .
uilding SEOC(Z6.12 capacity building of officials
crore) ) in Municipalities/ Panchayats
and Beach guards. Due to
procedural delay the fund
- remained blocked up.
General IT Mission Fund intended for
Incentive .. (X 2.32 crore), | disbursement to BPL
7 . Ad tra- . . ’ - .
Grant for UID tio;mms ra 4.96 0 4.96 Grama beneficiaries remained
Panchayaths undisbursed
L (32.64 crore)
| . . Local Self Fund blocked up with around
! g |Local Bodies | LocalSell 15565 03 o| 19833 Government | 1000 Grama Panchayats/
. Grant Government . e s .
‘| Institutions Municipalities/Corporations
| Total 2696.07| 56.52| 21295
r State Specific schemes
Irrigation Due to non-attainment of
Inland and required level of utilization
Y Waterways Administra- 72.05 27:5 0 the department surrendered
tion the balance fund to GoK.
Irrigation
Coastal Zone | and
10 Management | Administra- 84.73 537 0
tion
Health and Kerala Medical | Fund transferred for purchase
Health calth an Services of equipment remained
111 Family 148.50 0 4.06 .
‘ Infrastructure |y 1600 ’ Y| Corporation Ltd | blocked up due to defective
1 (KMSCL) planning.
2 | Upgradation of | o, 90 0| 28.32|KPHCC
| Police Fund transferred for civil
1'7 -
\ i\;;irg é?];;t works. Works are in
| Primitive Scheduled ) ) progress. Fund blocked up
13 133.2 0 6.36 | crore)
L Tribal Groups | Tribes ) ) AH AI,) S (20.99 due to procedural delay/delay
l crore) ’ in implementation
L
| 14 Fisheries Fisheries 94.66 0 8.78 | KSCADC J
9% i
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hnstilined fends
\““}\ Department si:::;:i? Mg;}imgﬁev Nagwe of agency
SERemE celossed Gaverne mienting =T Remarks
mient :
ageney
Unerad PWD (X13.54
pgradation of crore), Prison
Prisons Home 115.50 01 1563 Head)quarters
(2.09 crore)
Animal
Husbandry
Department
(X1.49 crore),
Kerala State Fund transferred for civil
Anims . Poultry works. Works are in
nimal Animal
Husbandry Husbandry Developrpent progress. Fund blocked up
Corporation . | due to procedural delay/delay
(%4.8 crore), in implementation
Dairy
Development
Department
(33.18 crore)
Fund transferred in July 2014
Central for the construction of
Kuttanad Agriculture | 203.08 0 3.00 | Warehousing Godown, Work. not
Development Corporation comenced. Extension of
period has been sought for by
the Corporation
Grand Total 3712.69| 89.39| 288.57

95 §
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Appendix 2.1

Details showing savings in Grants/Appropriation during the year

(Reference: Paragraph 2.2: Page 48)

(Tin crore)
i Grant manber and Name "‘i‘gia‘xi G‘: Mft'; Expenditare Kvings
N Appropridgtion
Revenue — Voted
1. I State Legislature 78.65 72.88 5.77
2. ﬁgzﬁ;&;f;ff;;aﬁ‘“‘m and 539.61 39782 | 14179
II1 Administration of Justice 493.80 461.75 32.05
4. IV Elections 140.30 132.82 7.48
5. o gricpltural Income Tax and 24572 232.14 13.58
6 VI Land Revenue 475.52 405.14 70.38
7 VII Stamps and Registration 171.59 148.83 22.76
8. VIII Excise 221.80 187.31 34.49
9 IX Taxes on Vehicles 90.32 88.57 1.75
10. X Treasury and Accounts 206.75 187.78 18.97
. X1 et Administraion and 533.83 48663 | 4120
12. XII Police 2584.03 2345.11 238.92
13. XIII Jails 93.02 91.92 1.10
14. ypy Stationery and Printing and Other 396.16 361.94 3422
Administrative Services
15. XV Public Works 2376.82 2131.25 245.57
16. XVI Pensions and Miscellaneous 16029.97 15915.29 114.68
17. XVII Education, Sports, Art and Culture 14207.77 12922.39 1285.38
18. XVIII Medical and Public Health 4348.49 3649.32 699.17
19. XIX Family Welfare 545.48 396.96 148.52
20. XX Water Supply and Sanitation 885.57 674.57 211.00
21. XX1 Housing 121.78 61.94 59.84
22. XXII Urban Development 1264.88 316.05 948.83
23. XXIII Information and Publicity 7172 64.21 13.51
2. | xoxy Labour. Labour Welfare and 918.05 76586 | 15219
Welfare of Scheduled Castes,
25. XXV Scheduled Tribes, Other 2325.37 1791.43 533.94
Backward Classes and Minorities
9 i
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\\ Corand nundher and Nawe 3"6&8} Gi&f.ﬂ‘ Expenditisre Savings
Appropriation
2. | xxvi Relicf on Accountof Natural 416.81 38045 36.36
27. XXVII Co-operation 284.81 249.07 35.74
28. XXVIII Miscellaneous Economic Services 134.54 119.12 15.42
29. XXIX Agriculture 2472.99 1960.09 512.90
30. XXX Food 1113.45 1087.51 25.94
31 XXXI Animal Husbandry 507.31 458.33 48.98
32. XXXII Dairy 190.72 181.93 8.79
33. XXXIII Fisheries 379.48 305.13 74.35
34. XXXIV Forest 486.99 447.24 39.75
35. XXXV Panchayat 483.45 287.82 195.63
36. XXXVI Rural Development 3102.30 2070.90 1031.40
37. | XXXVII Industries 550.37 459.09 91.28
38. | XXXVIII Irigation 367.22 269.35 97.87
39. XXXIX Power 177.38 104.76 72.62
40. XL Ports 51.29 40.37 10.92
41. XLI Transport 120.30 86.20 34.10
42. XLII Tourism 151.96 145.35 6.61
43. XLIII Compensation and Assignments 6475.03 6421.19 53.84
44. XLVI Social Security and Welfare 3355.73 3054.61 301.12
Total 70195.13 62418.42 7776.71
Revenue — Charged
1. I State Legislature 1.24 0.98 0.26
2. I g‘zzg;‘l’;j;?:esst’a?“ismm and 14050 12558 1492
3. 111 Administration of Justice 84.76 81.03 3.73
4 gigsl¥$ral Income Tax and 0.25 0.07 0.18
3. VI Land Revenue 0.01 0.01 *
6. VII Stamps and Registration 0.01 0.00 0.01
7. VIII Excise » 0.10 0.00 0.10
8. IX Taxes on Vehicles * 0.00 &)
9. xj District Administiation and 1.05 1.03 0.02
10. XII Police 0.08 0.02 0.06
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\\ Grant number aod Name Xi:;ffi;;:::is Expenditure Savings
| XY e e Sevices *) 0.00 )
12. XV Public Works 1.26 1.18 0.08
13. XVI Pensions and Miscellaneous 34.86 34.38 0.48
14. XVII Education, Sports, Art and Culture 0.10 0.01 0.09
15. XVIII Medical and Public Health 0.17 0.10 0.07
16. XXI Housing 0.02 0.00 0.02
17. XXIX Agriculture 0.10 0.01 0.09
|18 | XXXIV Forest 0.05 0.00 0.05
rl‘). XXXVI Rural Development *) 0.00 *
20, | XXXVIIL Irrigation 0.47 0.30 0.17
21, XLI Transport 67.13 50.02 17.13
L Total 332.16 29472 37.44
| Capital - Voted
g XII Police 91.44 29.82 61.62
P XV Stati(_)n_ery apd Printi_ng and Other 5.05 3.16 1.89
Administrative Services
B. XV Public Works 1836.15 1628.04 208.11
F- XVII Education, Sports, Art and Culture 543.88 307.62 236.26
‘?- XVIII Medical and Public Health 296.86 193.19 103.67
6. XIX Family Welfare 0.01 0.01 )
\7 XX Water Supply and Sanitation 1268.20 127.90 140.30
W XXI Housing 73.65 27.06 46.59
9. XXII Urban Development 76.50 63.20 13.30
yTO. XXIII Information and Publicity 7.45 5.33 2.12
Fl' XXIV S Lo e and 153.40 15062 2.§J
Welfare of Scheduled Castes,
PZ XXV Scheduled Tribes, Other 285.93 40.26 245.67
Backward Classes and Minorities
Fz- XXVII Co-operation 22047 202.67 17. S_J
‘T4. XX VI Miscellaneous Economic Services 1419.78 58.06 1361. ’L\
15. XXIX Agriculture | 27730 15122 12608 |
%6. XXX Food \ 75.00 69.65 535
7. XXXI Animal Husbandry 25.30| 11.37 13.93
(18, | xxxir Daity 1.93| 0.00 1.93
9% |
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(\\ Grant punder aod Name ;;;:i;gz:;ga Expenditure Savings
19. XXXIII Fisheries | 165.68 124.29 41.39
20. XXXIV Forest 65.47 42.52 22.95
21. XXXV Panchayat 460.00 217.83 242.17
DZ- XXXVI Rural Development 1.00 0.38 0.62
23, | XXXVII Industries 715.13 349.30 365.83
XXXV Iirigation 820.88 175.85
XXXIX Power 42.80 0.87
XL Ports \ 9432 48.45
| Xua Transport \ 764.03 645.42
| XL Tourism | 172.48| 134.17 |
XLV Miscellaneous Loans and \ 212.00\ 709.24
Advances
XLVI Social Security and Welfare | 77.60| 50.30
Total \ 9249.69 5067.80

Capital-Charged
XV Public Works

Public Debt Repayment

Total
Grand Total

(*) insignificant/token provision
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. Appendix 2.2

D i ings (€

etails of Grant-wise Plan/Non-plan savings (exceeding ¥100 crore) during the year
(Reference: Paragraph 2.2: Page 48)

\ Grant N, Origioal Supplemens Finul (?.':n cfore)
ﬁ{ :ve e TR Gramt tary Grant Expenditure Savings Py ;‘::i;‘g of
l. I 214.63 18.15 106.59 126.19 54.2
2. XVIl 1409.44 318.79 1167.10 561.13 325
3. XVII 516.23 557.78 670.65 403.36 _3“'7_3_1
m XIX 448.14 0.00 299.21 148.93 33.2
5. XX 597.80 50.00 43291 214.89 33.2
6 | xxXil | 122842 0.00 276.38 952.04 775 |
7 XXIV | 57990 15.57 | 430.18 | 165.29 27.8
8. XXV 1855.64 145.02 1476.50 524.16 26.2
9. XXI1X 1338.44 100.42 995.44 443.42 30.8
10. XXXV 141.60 110.98 74.67 177.91 704
11. XXXV1 257.57 2631.27 1871.71 1017.13 35.2
12. XXXVII 241.63 145.71 282.55 104.79 27.1
13. XLVI 1028.76 426.62 1196.75 258.63 17.8
Total 9858.20 4520.31 9280.64 5097.87 35.5
Revenue - Non-Plan (Voted)
14. X1 2510.12 20.76 2300.18 230.70 9.1
15. XV 2308.77 0.83 2053.02 256.58 11.1
16. Xvil 12476.60 2.94 11755.29 724.25 5.8
17. Xvil 3227.98 46.50 2978.67 295.81 9.0
Total 20523.47 71.03 19087.16 1507.34 7.3
Total Revenue 30381.67 4591.34 28367.80 6605.21 189
Capital —Plan (Voted)
18. XVl 186.43 216.00 300.55 101.88 253
19 XX 239.20 0.00 118.95 120.25 50.3
20. XXV 27293 12.90 40.26 245.57 859
21. xxvil 1232.78 0.00 53.86 1178.92 95.6
22. XXIX 195.29 60.58 136.18 119.69 46.8
23, XXXV 75.00 310.00 159.56 225.44 58.6
24. XXXV 634.51 55.26 327.51 362.26 52.5
25. XXXVl 777.88 16.00 168.78 625.10 78.7
Total 3614.02 670.74 1305.65 297911 69.5
Capital - Non-Plan (Voted)
26. XV 399.77 0.00 167.40 232.37 58.1
27. XVII 141.30 0.15 7.08 134.37 95.0
28. xXxXvill 187.00 0.00 420 182.80 97.8
Total 728.07 0.15 178.68 549.54 75.5
Total Capital 4342.09 670.89 1484.33 3528.65 | 70.4
Grand Total 34723.76 5262.23 29852.13 10133.86 25.3

100
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Appendix 2.3

Statement of persistent savings for the last three years
(Reference: Paragraph 2.3.2, Page 50)

(Tin crore)

S1 N Head of Account t Year Allecation | Expenditare ] Saviags
Grant No. XX Water Supply and Sanitation —~ Revenue (Voted)
! 2215-01-190-99 Grant-in-Aid to the A3 141,50 5485 | 864
' Kerala Water Authority(Plan) 2013-14 145.25 7525 70.00
2014-15 200.50 133.12 67.38
2012-13 85.00 75.00 10.00
5 2215-01-190-94 Replacement of old and
. unusable pipes(Plan) 2013-14 90.00 80.00 10.00
2014-15 95.00 62.00 33.00
2215-01-800-67 Add-on project of 2012-13 109.82 40.00 69.82
3. Jalanidhi’ (Plan) 2013-14 193.92 100.00 | 93.92
2014-15 200.00 150.00 50.00
Grant No. XXII Urban Development — Revenue (Voted)
2217-03-191-74 Urban Infrastructure 2012-13 129.21 000 | 12921
4, Development Scheme for Small and 2013-14 162.49 0.00 162.49
Medium Towns (ACA)(Plan) 201415 | 18455 4252 | 14203
2217-05-191-80 Integrated Housing and | 2012-13 12.00 0.00 12.00
5. Slum Development Programme (State 2013-14 15.00 0.00 15.00
Scheme)(Plan) 2014-15 17.14 0.00| 17.14
2217-05-192-81 Integrated Housing and | 2012-13 28.00 13.90 14.10
6. Slum Development Programme (State 2013-14 35.31 12.84 22.47
Scheme) (Plan) 2014-15 40.00 441 3559
2217-05-800-89 Jawahar Lal Nehru 2012-13 374.67 66.62 | 308.05
7. National Urban Renewal Mission 2013-14 471.17 25.00 446.17
(Central Assistance) (Plan) 2014-15 | 53513 85.59 | 449.54
5217-05-800-83 Basic Servi " 2012-13 57.28 43.14 14.14
-05-800- asic Services to the
8. Uban Poor (BSUP) (Plan) 2013-14 72.03 000| 72.03
2014-15 81.81 42.86 38.95
2217.80.192-91 Modernisation of 2012-13 15.00 0.00 15.00
-80-192- odernisation o
9. Slaughter Houses (50% CSS)(Plan) 2013-14 10.00 6.45 3.55
2014-15 10.00 0.00 10.00
2717.80-800-91 Kerala Sustainabl 2012-13 273.00 100.00 173.00
-80-800- erala Sustainable
10. Urban Development Project(Plan) 2013-14 250.00 50.00 200.00
2014-15 150.00 50.00 100.00
2317-80-800-70 Raiiv Awaz Yoj 2012-13 49.20 18.52 30.68
-80-800- ajiv Awaz Yojana
2014-15 101.07 0.39 100.68

101




Y

7~ Audit Report on State Finances for the year ended 31 March 2015

Sk Ne Head of Account [ Yeur l Allocation | Expenditure | Saviogs
Grant No. XXXVIII Irrigation — Capital (Voted) '
2012-13 42.50 01 42.4
12 4701-80-800-77 Dam Rehabilitation 0.0 2
' and Improvement Project (DRIP) (Plan) 2013-14 40.00 249 37.51
2014-15 30.00 6.47 23.53
2012-13 141.50 .00 141.50
13 4701-80-800-79 AIBP - Support for 0
o other need based programme(Plan) 2013-14 50.00 0.00 50.00
2014-15 231.50 0.00 | 231.50
2012-13 200.00 100.96 99.04
14 4711-01-103-90 Kuttanad Package
: (75% CSS)(Plan) 2013-14 200.00 30.68 169.32
2014-15 200.00 68.56 131.44
Public Debt Repayment - Capital (Charged)
6003-00-110-99 W iM 2012-13 3000.00 0.00 [ 3000.00
3-00-110- ays and Means
15| Advances(Non-plan) 2013-14 |  3000.00 113.74 | 2886.26
2014-15 5500.00 142240 [ 4077.60
6003-00-110-98 Special W d 2012-13 3000.00 0.00 | 3000.00
-00-110-98 Special Ways an
16. Means advances(Non-plan) 2013-14 3000.00 5.19 | 2994.81
2014-15 4000.00 502.23 | 3497.77
6003-00-110-97 Short Fall in Cash 2012-13 25.00 000 2500
3-00-110- ort Fall in Cas
17. Balances(Non-plan) 2013-14 25.00 0.00 25.00
2014-15 25.00 1.66 23.34
2012-13 1000.00 0.00 [ 1000.00
18. 6003-00-110-96 Overdrafts (Non-plan) | 2013-14 1000.00 0.00! 1000.00
2014-15 1500.00 72478 |  775.22
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Appendix 2.4
Excess over provision of previous years requiring regularisation
(Reference: Paragraph 2.3.4; Page 51)

Yanr

Nuamber of
Gravd$fA ppropri

Grantd
Appraprintion

Amount of excess

Sage of consideration by Peblic Acvousis

ations murnbers ¥ Corpmitiee (PAC)
Revenue-V 2,69,07.419 Notes considered by PAC. Appropriation
Act not yet passed.
Revenue-VIII 4,74.89.272 Notes considered by PAC. Appropriation
Act not yet passed.
Revenue-XI 8.28.23.107 Notes considered by PAC. Appropriation
Act not yet passed.
Revenue-XII 1,04,47,42.687 Notes considered by PAC. Appropriation
Act not yet passed.
Revenue-XIIl 1,03,42.841 Notes considered by PAC. Appropriation
Act not yet passed.
Revenue-XVI 5,70,16,88,.879 Notes considered by PAC. Appropriation
Act not yet passed.
13 Grants Revenue-XIX 48.86.93 678 Notes considered by PAC. Appropriation
Act not yet passed.
2011-12 Revenue-XXVIII 2.27.91,084 Notes considered by PAC. Appropriation
Act not yet passed.
Final copies of the notes received. Not
Revenue-XLI 14,90,73,882 discussed by PAC
Capital-XII 11,81,652 Notes considered by PAC. Appropriation
Act not yet passed.
Capital-XIV 41,04,486 Notes considered by PAC. Appropriation
Act not yet passed.
. Final copies of the notes received. Not
Capital-XLII 9,58,81,595 discussed by PAC
Capital-XLVI 1,15,740 Notes considered by PAC. Appropriation
Act not yet passed.
. Revenue-II 2.55.30.919 Notes considered by PAC. Appropriation
2 Appro- Act not yet passed.
priations Revenue-XII 3,01,000 Notes considered by PAC. Appropriation
Act not yet passed.
Revenue-I 21.53.117 Notes considered by PAC. Appropriation
Act not yet passed.
Revenue-V 9.77.56.867 Notes considered by PAC. Appropriation
Act not yet passed.
Revenue-IX 80.65.569 g}gca‘llsgggfs g,i éhe notes received. Not
2012-13 | 14 Grants = J

Revenue — X

1,19,80,020

Notes considered by PAC. Appropriation
Act not yet passed.

Revenue — XII

1,56,15,14,343

Notes considered by PAC. Appropriation
Act not yet passed.

Revenue — XIII

51,88,792

Notes considered by PAC. Appropriation
Act not yet passed.
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- , Nomber of Grany/ 4 ¢ of exc besess . E .
Year GrantsiAppropri- Appropriatioh Asmoun {; excess | Stage of casxasﬁerat}on b_gr Pu?hc Accounts
ations mnbers e %2 Committee (PAC)
Revenue-XVI 2.62.56.,55.607 Notes considered by PAC. Appropriation
Act not yet passed.
Revenue — XVII 29.71,81,076 Initial notes not received. Not discussed
by PAC
Final copies of the notes received. Not
R -X
evenue -XXXI 4,79,92,489 discussed by PAC
Revenue — XLII 3.92.53.979 Initial notes not received. Not discussed
by PAC
Capital- XVII 1,18,49,442 Lr;tllaz:i élOtCS not received. Not discussed
— Notes considered by PAC. Appropriation
Capital - XIX 40,760 Act not yet passed.
Capital- XX 16,91,06,000 i‘c’:elfof‘;‘;‘gzzg DY PAC Appropriation
Capital — XXVIII 17,04,318 igtterfoi(;tstlg:;:g dby PAC. Appropuiation
one Appro- Notes considered by PAC. Appropriation
priation Revenue -1 6,73,466) s ¢t not yet passed.
Revenue-I 3274452 I;:Ejlllszggf; g;f\ ct:he notes received. Not
Revenue-IV 2.10,27,603 I;;Stafi i:g;::do;ytgz (rjlotes not received.
Revenue-XIII 3.74,75,050 {)I;ltll)?;i (r;otes not received. Not discussed
6 Grants — - -
Revenue-XVI 3,7123,54,719 {)I;tll;:i (I:IOICS not received. Not discussed
Capital-XV 72.52,76,458 Lr;t;ji élotes not received. Not discussed
2013-14 — - -
Capital-XXXTI 19,774 {)r;ltgji (I:IOteS not received. Not discussed
Revenue-I 7.79.857 z::calllsgggl;:)s, 1())2 (t:he notes received. Not
Revenue-Debt Final copies of the notes received. Not
4 Appro- Charges 1,09,10,96,321 discussed by PAC
priations Revenue-XV 27.21,676 Initial notes not received. Not discussed
by PAC
Final copies of the notes not received.
Revenue-XVI 1,27,63,774 Not discussed by PAC
Total 18,18,85,73,770
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Appendix 2.5
Cases where supplementary provision (¥ one crore or more in each case) proved
unnecessary

(Reference: Paragraph 2.3.6, Page 55)

(Tin crore)

St ‘ ‘ Lo Original :«&ct.ua! Savingg out | Supple
N, Numiber and name of Girant Provision Expendic | of er&gs‘mi men'tetry
e provision | provision
Revenue - Voted
L. gg:g;grf;f:e;;?f‘“‘“e“ and 51843 | 397.82]  12061| 2118
2. IlI Administration of Justice 484.63 461.75 22.88 9.16
3. VIII Excise 219.80 187.31 32.49 2.00
4, XII Police 2558.62 | 2345.11 213.51 2541
5, xpy Stationery and Printing and Other 386.16 | 361.94] 2422 1000
. Administrative Services
6. XV Public Works 2321.39 | 2131.25 190.14 55.43
7. XVII Education, Sports , Art and Culture | 13886.03 | 12922.39 963.64| 321.73
8. XX Water Supply and Sanitation 835.57 674.57 161.00 50.00
Welfare of Scheduled Castes,
9. XXV Scheduled Tribes, Other Backward 217032 | 1791.43 378.89 155.05
Classes and Minorities
10. XXIX Agriculture 2370.85 | 1960.09 410.76 102.15
11. XXXIV Forest 473.40 447.24 26.16 13.59
12. XXXIX Power 127.01 104.76 22.25 50.38
Total 26352.21 | 23785.66  2566.55 | 816.08
Capital — Voted
13. XXI Housing 65.65 27.06 38.59 8.00
Welfare of Scheduled Castes,
14. XXV Scheduled Tribes, Other Backward 273.03 40.26 232.77 12.90
Classes and Minorities
15. XXIX Agriculture 216.72 151.22 65.50 60.58
16. XXXI Animal Husbandry 23.30 11.37 11.93 2.00
17. XXXII Dairy 0.00 0.00 0.00 1.93
18. XXXIII Fisheries 148.80 124.29 24.51 16.88
19. | XXXVII Industries 634.51 349.30 285.21 80.62
20. | XXXVHI Irrigation 804.88 175.85 629.03 16.00
21. XXXIX Power 37.80 0.87 36.93 5.00
22. XL Ports 88.74 48.45 40.29 5.58
23. XLVI Social Security and Welfare 73.60 50.30 23.30 4.00
Total 2367.03 | 978.97 1388.06 | 21349
Grand Total 28719.24 |24764.63 3954.61 | 1029.57
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Appendix 2.6
Cases of excessive supplementary Grants/Appropriations

(Savings of ¥ one crore and above)
(Reference: Paragraph 2.3.6, Page 56)

(¥in crore)

St o o Oviginal | .. Final . Additiensd | Supple- | Excess
N, GrantAppropoiation ;}ro?ision Expendi- fun}is mszn?ar}’ supple
fure vequived | obtained | mentary
Revenue - Voted
L. IV Elections 104.31 132.82 28.51 36.00 7.49
2. y Agricultural Income Tax 229.10] 232.14 3.04| 1662 13.58
and Sales Tax
3, x1 District Administration 451.66| 486.63|  3497| 8216| 4719
and Miscellaneous
4. XIII Jails 84.77 91.92 7.15 8.25 1.10
5. Xy Fensions and 14380.72 | 15915.29|  1534.57| 1649.25| 114.68
Miscellaneous
6. | xxvp Reliefon Accountof 32571| 38044| 5473 orl0| 3637
Natural Calamities
7. XXVII Co-operation 245.81 249.07 3.26 39.00 35.74
8. XXX Food 914.36| 1087.51 173.15] 199.10 25.95
9. XXXII Dairy 160.76 181.93 21.17 29.96 8.79
10. XXXIII Fisheries 296.53 305.14 8.61 82.95 74.34
11. | XXXVI Rural Development 461.56| 2070.90 1609.34 | 2640.74| 1031.40
12. | XXXVII Industries 396.67 459.09 6242 153.70 91.28
13. XLI Transport 58.57 86.20 27.63 61.73 34.10
14. | xpg Compensationand 6237.14| 6421.19|  184.05| 237.88| 53.83
Assignments
15. | xvLvy Social Security and 272048| 3054.61| 325.13| 626.26| 301.13
Welfare
Capital - Voted
16. XII Police 0.00 29.82 29.82 91.44 61.62
17. XV Public Works 1306.52| 1628.04 321.52 529.63( 208.11
18. XXII Urban Development 50.60 63.20 12.60 25.90 13.30
Labour, Labour Welfare
19. XXIV and Welfare of Non- 144.10 150.62 6.52 9.30 2.78
Residents
20. XXVII Co-operation 64.07 202.66 138.59| 156.40 17.81
21. XXX Food 54.48 69.65 15.17 20.52 5.35
22. XXXV Panchayat 150.00 217.83 67.83| 310.00| 242.17
23. XLI Transport 604.06 645.42 41.36) 15997 118.61
Total 29450.98 | 34162.12 4711.14| 7257.86| 2546.72
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Appendix 2.7

Unnecessary/Excessive/Insufficient re-appropriation of funds (in excess of Yone crore)
(Reference: Paragraph 2.3.7; Page 57)

(¥ in crore
, Fioal | NetRee | o o ooy
Sehenwf A clivity B“‘iﬁ-’f"* expendi- [ appro- {3’““?""“_*})7
afleeation . e e Savings(-}
fuee priation
Unnecessary re-appropriation
2210-06-101-29-National Health Mission (NHM)-P-V 46595 | 33568 112.24 -242.51
2210-02-101-97-Other Hospitals and Dispensaries-NP-V 211.00 | 165.31 4.46 -50.15
2N7PO_2\;01 -800-94-Minor Irrigation Projects Maintenance- 63.80 34.40 213 3153
12\121)13;05-105-96-Allopathy Medical College, Kottayam- 96.49 76.57 256 9948
2070-00-104-99-Vigilance-NP-V 58.90 56.00 12.98 -15.88
§21)1_($05-105—95-Allopathy Medical College, Alappuzha- 7219 59.72 1.93 -14.39
6851 -00-'190-97-L0ans to Kerala State Bamboo 0.00 0.00 5.60 -5.60
Corporation-P-V
2515-00-800-14-Take over of Bhavanasree Loans-NP-V 26.39 26.39 4.09 -4.09
2015-00-103-99-Assembly and Parliament-NP-V 24.53 23.14 235 -3.74
2203-00-104-97-Private Polytechnics-NP-V 25.72 23.99 1.33 -3.06
2225-04-001-99-Direction-P-V 0.00 0.00 3.00 -3.00
2071-01-117-99-Government Contribution to National
. . -1.84
Pension System - All India Service Officers-NP-V 0.30 0.27 1.81 18
4851-00-104-99-Assistance to Apex Organisations in the )
Handicrafts Sector-P-V 2.50 2.50 1.30 1.30
Excessive re-appropriation
5054-80-001-99-Establishment Charges transferred on B
percentage basis from '3054-Roads and Bridges'-P-V 83.65| 17335 127.88 38.18
2210-05-105-52-Regional Cancer Centre-P-V 0.00 20.00( 40.40 -20.40
4851 -90-1.95—99—Investment in Capex as Share Capital 0.00 3.50 18.00 -14.50
Contribution-P-V
2245-92—106-99-Repa1rs and restoration of damaged roads 78.22 9799  24.81 5.04
and bridges-NP-V
2071-01-103-99-Compassionate allowances-NP-V 0.62 0.71 4.37 -4.28
2210-06-101-49-Surveillance and Control of
. . -3.90
Communicable Diseases-P-V 0.00 590 9.80 39
5054-80-052-99-Tools and Plants charges transferred on
. . . -2.67
percentage basis from 3054 Roads and Bridges'-P-V >-85 12.13 8.95
2202-02-001-94-Directorate of Higher Secondary 214
Education (Plus Two)-NP-V 4123 47.09 8.00 )
4210-03-105-93-Medical College, College Hospital,
College Hostel, Alappuzha - Land Acquisition and 5.00 8.20 4.95 -1.75
Buildings-P-V
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} ol | NetRev | 0 o,
Schenwfdetivity .&sﬁgf”i experuii- | appre- }f X?f’m{f. ¥
aliceation N Savingsi-)
tare prigtion
2059-60-051-83-Kerala House,New Delhi-NP-V 1.50 1.52 1.77 -1.75
I2)071_—01—] 01-99-Pension to Kerala Government 6025.70 | 6136.58] 112.46 158
ensioners-NP-V
471 1—02-.103-90—NABARD assisted scheme for 0.00 6.08 738 -130
construction of Groynes-P-V
Insufficient re-appropriation
2049-03-104-99-Interest on General Provident Funds-NP-C | 1330.55 | 1442.54| 78.32 33.67
2210-05-105-98-Allopathy Medical College, 7
Thiruvananthapuram-NP-V 138721 15171 7.24 575
12\12 Pl (i/—OS-lOS-97-Allopathy Medical College, Kozhikode- 10046 | 112.56 714 4.96
%/210—05-105-94-A110pathy Medical College, Thrissur-NP- 60.77 66.69 1.06 4.86
2217-01-800-99-Capital Region Development Project-P-V 0.01 26.85| 22.90 3.94
4210-01-110-78-Establishment of New Women and
. . 2.75
Children Hospitals-P-V 0.00 7.05 4.30
2210-05-105-47-Medical College Kochi, Ernakulam-NP-V 0.00 13.07 10.55 2.52
2071-01-105-99-Family Pension-NP-V 1208.81 | 1226.80| 15.93 2.06
2210-05-101-95-Ayurveda Medical College, 7 1.92
Thiruvananthapuram-NP-V 16.99 20.08 11 ]
22 ] 0-02-101-99-Collegiate Hospitals and Maternity Ward, 913 935 20.95 1.17
Thiruvananthapuram-NP-V
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Appendix 2.8

Heads in which entire budget allocation R five crore and above) was surrendered
during the year
(Reference: Paragraph 2.3.8; Page 58)

(Tin crore)
\: ’ Girant No, Name of the Scheme {Head of Secount) éﬁ:::;;f Reasons for surrender
3451-00-090-96-V(P)-Incentive Grant for . .
1. I |Unique Identification (UIDs) - XIIT 992 | No expendimure incurred, hence the
. C . resumption
Finance Commission Recommendation
3451-00-101-32- V(P)-Priority Scheme - . .
2. I Implemented by Kerala State IT Mission - 5.25 No expe nditure incurred, hence the
. resumption
Laptop to girls
3451-00-101-51- V(P)-State Data Centre No expenditure incurred, hence the
3. II 13.34 .
(other ACA) resumption
The Gram Nyayalayas did not start
4, I 2014-00-800-88-V(NP)-Gram Nyayalayas 6.30 functioning during the year 2014-
15, hence the savings
2506-00-103-93- V(P)-National Land coanned activities could not be
5. VI Records Modernisation Programme 7.40 el ese l; central Sasgsis tance to the
(NLRMP-50% CSS) release of cen
anticipated level.
2506-00-103-94- V(P)-National Land Planned activities could not be
6 VI Records Modernisation Programmes 993 carried out as envisaged due to non-
’ (NLRMP) Computerisation of Land ) release of central assistance to the
Records (100% CSS) anticipated level.
2053-00-800-87- V(P)-District Innovation No expenditure incurred. hence
7. X1 Fund - XTII Finance Commission 7.00 | cxpenditure 1 ’
. savings.
Recommendation
2071-01-117-95- V(NP)-Government No requirement of funds during the
8. XVI  [backlog contribution to National Pension 10.00 |current financial year. Hence the
System - State Government Employees resumption
2203-00-105-80- V(P)-Community The scheme could not be
0. XVII Colleges in Polytechnics (100% CSS) 6.00 implemented due to administrative
reasons
The scheme could not be
10.{ XvI 3435'03'101'93' V(P)-Urban . 8.00 |implemented due to administrative
Environment Improvement Project
r€easons
4202-01-203-80- V(P)-New The scheme could not be
11. | XVII |Govt.Autonomous Colleges and New 5.00 implemented due to administrative
Govt.deemed Universities for Kerala reasons
4202-01-203-83- V(P)-Colleges The scheme could not be
12,1 XVH [|Infrastructure Upgradation 20.00 [implemented due to administrative
Programme(CIUP) reasons
4202-01-800—91-.\./('P)-.Sett1ng up of Planned activities could not be
13. | xvi infrastructure facilities in G.V.Raja Sports 8.00 implemented fully as envisaged due

School, Thiruvananthapuram and GVHSS
Kannur (One time ACA)

to administrative / technical reasons.
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i

: Gramt Noo | Name of the Scheme (Hesd of Account é;!zzsgg Reusons for surrender
The payment for the works are made
14 XVII 4202-02-105-90- V(P)-Development of 500 based on the completion or progress
' other Engineering Colleges ' of the works sanctioned hence
savings.
d
4202-02-800-85- V(NP)-Projects under g :S"'egag’f;‘: g)’r thl‘z t"iv(f;kjrarfomis‘;
15. XVII  |Legislative Assembly Constituency Asset 10.00 of the worksmganctione dp hirnce
Development Scheme (LAC ADS) savings
d
4202-03-102-99- V(NP)-Projects under g:;gaggng: (fgfnthl‘z t‘i";’;lfrarfomis‘:
16.| XVII [Legislative Assembly Constituency Asset 10.00 of the works I; anctione dp hgernce
Development Scheme (LAC ADS) savings
2210-01-110-12- V(P)-Tertiary Cancer -
17. | XVIII |[Care centre scheme of NPCDCS in 25.03 fgggzisg:tlienga:sn:mmed due to
Medical College, Kozhikode
2210-01-110-69- V(P)-Kerala Emergency .
18.| XVHI |Medical Service (108 Ambulance) (One 10.00 |Funds could not be utilized due to
. administrative reasons
time ACA)
19| xv 2210-05-105-82- V(P)-Government 6.50 No requirement of fund during the
) Medical College Thrissur (One time ACA) ) current financial year
2210-80-800-70- V(P)-Standardisation of N irement of fund during the
20.| XVIHI |Hospitals at District and General Hospitals 5.00 o requirement of Tun rng
. current financial year
- One time ACA
_ Due to the non-arrangement of work
21| xvm ‘glo 02-110-81- VINP)-Modernisation of | ¢ |1 e “ind could mot be utilised,
overnment Hospital, Pala .
hence the resumption.
2215-01-102-99- V(P)-Completion of Due to administrative reasons fund
22. XX Rural Water Supply Schemes other than 5.00 could not be spent. Hence the
ARWSP savings.
6216-80-190-98- V(P)-Saphaly am housing Due to administrative reasons fund
23. XXI scheme for EWS/LIG category(Right to 10.00  |could not be spent. Hence the
shelter scheme for houseless people to be ) savi )
implemented by Housing Board.) avIngs.
2217-05-191-80- V(P)-Integrated Housing Planned activities could not be
24.1 XXII |and Slum Development Programme (State 17.14  |implemented due to administrative
Scheme) reasons.
.. Planned activities could not be
2217-80-192-91- V(P)-Modernisation of . .. .
25.
XXII Slaughter Houses (50% CSS) 10.00 ;g;zl(;?slented due to administrative
Planned activities could not be
2217-80-800-74- V(P)-Integrated low cost . e .
26. XX sanitation project (100% CSS) 5.00 ;gngr:x;ented due to administrative
.. . Planned activities could not be
27.| xxu |?217-80-800-70- V(P)-Rajiv Awaz Yojana 100.68 |carried out to the extent anticipated.
(RAY) (50% CSS) - .
ence the savings.
2230-01-103-15- V(P)-Affordable housing Planned activities could not be
28.| XXIV |for unorganised Labour Plantation 10.00 |implemented due to administrative
Rehabilitation Scheme reasons.
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\\ {arang No Name of the Scheme (Hend of Account) km&um of Reasons for surrender
Ny Surrender
. Funds could not be utilized
29.| XXV 123121?;)-01 -103-66- V(P)-Universal CHIS 10.00 |completely due to administrative
reasons, Hence savings
2225-04-283-99- V(P)-Housing scheme

30.| XXV [for divorced ladies from minority 5.00 Expenditure is less than anticipated.
communities

31 XXV 2225-03-800-86- V(P)-Assistance to 15.00 Expenditure is less than anticipated

C voluntary organisation (90% CSS) )
4225-01-277-89- V(P)-Construction of Expenditure is less than anticipated

32| XXV |\ tedical College, Palakkad 150.00

33 | XXIX 44.135-01—101—94- V(P)-Agri Malls (One 5.00 No claim under this Head of
Time ACA) Account, Hence the resumption.

. Scheme not implemented during the
34.| xxxi |2403-00-101-70- V(P)-Strengthening of 719 |financial year 2014-15, Hence the
veterinary services (ACA) .
savings.
Expenditure could not be incurred

35. ] XXXV |2515-00-101-68- V(P)-Suchithwa Keralam| 20.00 |due to administrative reasons, hence

the savings.

36 | xxxv 2515-00-198-35- V(P)-Setting up of 10.00 Expenditure could not be incurred

T Slaughter Houses in selected Panchayats ) due to administrative reasons

37| xxexvn 2851-00-102-42- V(P)-Seed Fund to 5.00 Expenditurfe (.:ould. not be incurred
Youth due to administrative reasons
4851-00-101-93- V(P)-Small Industry Expenditure could not be incurred

38. | XXXVII |cluster Development Programme (20% 22.50 |due to administrative reasons
SS)

39, | XXXVII 6851-00-109-74- V(P)-Kerala State Co- 8.98 Schemes not implemented during

s operative Textile Federation (TEXFED) ) the current financial year.

40. | xooxvim 4700-21-800-97- V(P)-Dam and 16.00 No expenditure durmg the current
Appurtenant Works year and hence the saving.

41. | xoexvin 4700-29-800.-86-AIBTP - V(P)- Assistance 30.00 No expenditure during_the current
for Mullaperiyar Project year and hence the saving.

42. | sooevin 4700-29-800-87—.V(P)-N.ABARD Assisted 15.00 Expt?ndlture is lumte.d to actual
(RIDF) Mullaperiyar Project requirements hence saving.

43, | XXXV 4700-29-800-97- V(P)-Dam and 5.00 No expenditure durmg the current
Appurtenant Works year and hence the saving.
4701-25-800-97- V(P)-Dam and No expenditure during the current

44. | XXXVl Appurtenant Works 10.00 year and hence the saving.
5452-01-190-99- V(P)-Kerala Tourism No expenditure during the current

45. XLII . 6.50 .
Development Corporation year and hence the saving.

46.| XLVI |2235-02-103-80- V(P)-Gender Park 660 |MNo expenditure incurred, hence the

resumption.
Total 699.26
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Appendix 2.9
Surrender (X one crore or more in each case) in excess of actual savings
(Reference: Paragraph 2.3.9; Page 59)

(Tin crore)

S , ) Total ) Aspount Amount
N, Numiher and pawe of the Grant Gt Savings surrendered su'rrefnfiefeti
1130 Sk iUy
Revenue - Voted
1. g‘a%r;sc‘}l:;{ral Income Tax and 24572|  13.58 29.04 15.46
2. VI Land Revenue 475.52 70.38 74.89 4.51
3. VIII Excise 221.80|  34.49 38.66 4.17
4. XIII Jails 93.02 1.10 2.26 1.16
5. | XxIv g ooun Labour Welfare and 01805| 15219| 16477 12.58
6. | XXVII Co-operation 284.81 35.74 40.82 5.08
7. | xxvin Isvgrsvci‘zgsne"us Economic 13454] 1542 19.17 3.75
8. XXX Food 1113.46 25.95 27.33 1.38
9. | XXXIV Forest 486.99 39.75 62.27 22.52
10. | XLII Tourism 151.96 6.61 8.15 1.54
Total 412587| 395.21 467.36 72.15
Capital - Voted
1. X1V gg;?r:;ﬁzigzﬁ?&ngeﬁ?ces 3.05 1.89 3.75 1.86
12. | xvii goieation, Sports . Art and 54388| 23626 240.60 4.34
13. | XXX Food 75.00 5.35 6.74 1.39
Total 623.93] 24350 251.09 7.59
Capital - Charged
14. Public Debt Repayment 14192.36| 8349.59 8359.11 9.52
Grand Total 18942.16| 8988.30 9077.56 89.26
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Appendix 2.10
Details of saving of Y one crore and above not surrendered

(Reference: Paragraph 2.3.10, Page 59)
(T incrore)

\tf Number and name of the Grant/a giﬁm;;riaﬁtm Savings sufrigg;fed siﬁiff;;:;
Revenue - Voted
1. I State Legislature 5.77 2.11 3.66
7 I Heads of States, Ministers and 141.79 09.78 4201
Headquarters staff
3. I Administration of Justice 32.04 27.56 4.48
4. IV Elections 7.49 0.83 6.66
5. VII Stamps and Registration 22.76 8.76 14.00
6. X1 ppowict Administration and 47.19 26.36 20.83
7. X1y Stationery and Printing and Other 3422 2273 11.49
Administrative Services
8. XV Public Works 245.57 183.09 62.48
. XVI Pensions and Miscellaneous 114.68 113.45 1.23
10. XVII Education, Sports-, Art and Culture 1285.37 943.58 341.79
11. XVIII Medical and Public Health 699.17 149.58 549.59
12. XIX Family Welfare 148.52 17.75 130.77
13. XXI Housing 59.84 37.21 22.63
14. XXII' Urban Development 948.83 945.74 3.09
Welfare of Scheduled Castes,
15. XXV Scheduled Tribes, Other Backward 533.94 469.86 64.08
Classes and Minorities
16. XXVI Relief on Account of Natural 36.36 2087 6.49
Calamities
17. XXIX Agriculture 51291 340.44 172.47
18. XXXI Animal Husbandry 48.98 45.52 3.46
19. XXXII Dairy 8.79 2.64 6.15
20. XXXIII Fisheries 74.35 70.54 3.81
21. XXXV Panchayat 195.62 169.82 25.80
22. XXXVI Rural Development 1031.40 963.47 67.93
23. XXXVII Industries 91.28 61.48 29.80
24. | XXXVII Irrigation 97.87 36.77 61.10
25. XXXIX Power 72.63 0 72.63
26. XLI Transport 34.10 31.99 2.11
27. XLVI Social Security and Welfare 301.13 144.71 156.42
Total 6832.60 4945.64 1886.96
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~
sg\ Number andoume of the Grant Appropriation Savings A_:m_um‘ Saviﬂgs_ m}t
Na. surrendered | surrendered
Revenue -Charged
8. Heads of States, Ministers and 14.92 177 13.15
Headquarters staff
29. XLI Transport 17.11 0.01 17.10
Total 32.03 1.78 30.25
Capital -Voted
30. XII Police 61.62 54.31 7.31
31. XV Public Works 208.11 162.48 45.63
32. XXI Housing 46.59 30.52 16.07
33. XXII Urban Development 13.30 0.02 13.28
Welfare of Scheduled Castes,
34, XXV Scheduled Tribes, Other Backward 245.67 240.30 5.37
Classes and Minorities
35. XXVHI Miscellaneous Economic Services 1361.72 1171.15 190.57
36. XXIX Agriculture 126.08 10.13 11595
37. XXXII Dairy 1.93 0 1.93
38. XXXV Panchayat 242.17 225.69 16.48
39. XXXVII Industries 365.83 153.92 21191
40. XXXVIIT Trrigation 645.03 336.67 308.36
41. XXXIX Power 41.93 2.74 39.19
42. XLI Transport 118.61 97.07 21.54
43. XLV Miscellaneous Loans and Advances 2.77 1.35 1.42
44. XLVI Social Security and Welfare 27.30 11.34 15.96
Total 3508.66|  2497.69] 101097
Capital-Charged .
45. XXXVII Irrigation 3.85 0.11 3.74
Total 3.85 011 3.74
Grand Total 10377.14 7445.22 2931.92
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Appendix 2.11
Cases of surrender of funds in excess of ¥10 crore on 31 March 2015
(Reference: Paragraph 2.3.10, Page 59)
(€in crore)
e Amouni
\‘;‘Rm Major Head and Nomenclaturs xg::fgef Surven- | Percent
RN ABQCaiiny dered
II 3451 Secretariat-Economic Services 292.98 96.06 32.79
VI 2506 Land Reforms 17.33 17.33 | 100.00
X 4055 Capital Outlay On Police 91.44 54.31 59.39
3435 Ecology And Environment 36.18 21.27 58.79
XVII 4202 Capital Outlay On Education, Sports, Art And 54358 240.60 4426
Culture
3425 Other Scientific Research 136.46 36.31 26.61
XVII | 4210 Capital Outlay On Medical And Public Health 297.07 104.75 35.26
XX 6215 Loans For Water Supply And Sanitation 150.00 96.65 64.43
4215 Capital Outlay On Water Supply And Sanitation 118.20 43.65 36.93
4216 Capital Outlay On Housing 34.25 1652 | 48.23
XXI 6216 Loans For Housing 39.40 14.00 | 35.53
2216 Housing 121.80 37.21 30.55
XX 2217 Urban Development 1264.88 945.74 | 74.77
Capital Outlay On Welfare Of Scheduled Castes,
XXV 4225 Scheduled Tribes, Other Backward Classes And 285.83 240.20 84.04
Minorities
XXVII | 5475 &@pital Outlay On Other General Economic 1419.78 | 1171.15| 82.49
Services
XXX 3456 Civil Supplies 44.14 19.85 | 44.97
XXXI | 4403 Capital Outlay On Animal Husbandry 15.30 1220 | 79.74
XXXIV | 4406 Capital Outlay On Forestry And Wild Life 65.47 2330 | 35.59
Capital Outlay On Other Rural Development
xxxy | 4513 Pr(f’grammes y P 460.00 | 22569 | 49.06
2515  Other Rural Development Programmes 483.45 169.82 | 35.13
XXXVI 2501 Special Programmes For Rural Development 319.60 135.65 42 44
2505 Rural Employment 2372.51 744.02 | 31.36
XXXVII 4851 Capital Outlay On Village And Small Industries 79.20 38.63 | 48.78
4885 Other Capital Outlay On Industries And Minerals 160.99 46.41 28.83
4700 Capital Outlay On Major Irrigation 176.92 115776 | 65.43
XXXVII | 4711  Capital Outlay On Flood Control Projects 213.21 82.78 | 38.83
4701 Capital Outlay On Medium Irrigation 437.73 138.24 | 31.58
XL 5051 Capital Outlay On Ports And Light Houses 94.32 4584 | 48.60
XLI 3075 Other Transport Services 64.91 21.60 | 33.28
6003 Internal Debt Of The State Government 1384295 | 8349.81 60.32
Total 23679.88 | 13305.35
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Appendix 2.12

Pendency in submission of Detailed Contingent bills against Abstract
Contingent (AC) bills drawn from 2013-14 to 2014-15

(Reference: Paragraph 2.4.1, Page 60)

(Ind

\\‘ Name of Drawing and Disbuysing Officer Mumnth of drawal | Amowrd
October 2013 230000
April 2014 653000
1. |Accounts Officer, District Police Office, Thrissur (Rural) September 2014 1000000
October 2014 900000
October 2014 400000
2. [Accounts Officer, District Police Office, Thrissur February 2014 150000
3. [Accounts Officer, District Police Office, Thrissur City September 2014 1200000
n Administrative Assistant, India Reserve Battalion, RV Puram, May 2014 204000
Thrissur September 2014 200000
July 2014 740000
5. |Accounts Officer, District Police Office, Ernakulam(Rural) September 2014 3033768
October 2014 900000
6. |Tribal Extension Officer, Amballur July 2014 10000
7. |Superintendent, District Jail Kollam September 2014 100000
8. |Accounts Officer, District Police Office, Palakkad October 2014 900000
9. |Assistant Soil Chemist, Soil Testing Laboratory, Thrissur October 2014 75000
10. | Principal Agricultural Officer, Thrissur November 2014 1500000
11. |Government Veterinary Poly Clinic, Kunnamangalam November 2014 1380000
12, }S)lelil(:y?l:zzrrmary Surgeon, Government Veterinary Hospital November 2014 51000
December 2014 75000
13. [Superintendent, Central Prison, Thiruvananthapuram January 2015 50000
February 2015 1212560
February 2015 300000
December 2014 50000
14 Superintendent, Special Sub Jail, Neyyattinkara December 2014 20000
February 2015 50000
February 2015 20000
15. |Superintendent, District Jail, Kollam December 2014 100000
16. | Superintendent, Women's Prison, Viyyur December 2014 40000
17. |Child Development Project Officer, ICDS, Ottapalam December 2014 18750

116




&2

Appendices

:: Name of Drawing and Disbursing Officer Month of drawsl | Amount
18. |Government Veterinary Dispensary, Venkitangu January 2015 49000
19. | Superintendent, Special Sub Jail, Thiruvananthapuram February 2015 50000
'120. [Superintendent, District Jail, Thiruvananthapuram February 2015 150000
21. | District Officer, Kerala Public Service Commission, Erakulam February 2015 100000
February 2015 62000
2. Joint Director, State Institute of Technical Teachers Training and March 2015 200000

Research, Kalamassery

23. |Superintendent, District Jail, Viyyur March 2015 200000
24. |Superintendent, Special Sub Jail, Chittur March 2015 50000
Total 16424078
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Appendix 2.13

List of controlling officers where amounts exceeding ¥50 crore in each case

remained un-reconciled during 2014-15
(Reference: Paragraph 2.4.2, Page 61)

(Tin crore)

;‘ Name of the controlling ufficer "‘::;é(:;‘gi:?
1. |The Director, Public Instruction, Jagathy, Thiruvananthapuram 8031.95
2. | The Commissioner, Rural Development 2278.88
3. | The Director, Higher Secondary Education 1512.08
4. | The Director of Scheduled Caste Development 1065.98
5. |The Director of Panchayats 707.39
6. |The Director of Technical Education 590.36
7. | The Director of Animal Husbandry 522.13
8. | The Director of Scheduled Tribe’s Development 515.03
9. |The Secretary, Transport Department 298.78
10. |The Secretary to Government, Social Justice Department 297.35
11. |The Director, Vocational Higher Secondary Education 265.48
12. |The Director, Sports and Youth Affairs 235.97
13. |The Director of Tourism 234.94
4. El;c) :rfrczeertljry to Government, Health and Family Welfare 219.28
15. |The Director of Urban Affairs 198.70
16. |The Secretary, Local Self Government Department 190.51
17. |The Excise Commissioner, Commissionerate of Excise 187.31
18. | The Chief Engineer, Local Self Government Department 181.52
19. | The Director of Dairy Development 181.30
20. |The Director of Training, Industrial Training Department 165.22
21. | The Commandant General, Fire and Rescue Services 163.01
22. |The Chief Town Planner, Town and Country Planning Department 161.63
23. |The Director, Urban Affairs Department 141.08
24. |The Director of Backward Classes Development Department 136.21
25. |The Secretary, Planning and Economic Affairs Department 128.98
26. |Directorate of Coir Development 126.61
27. {The Chief Electoral Officer, Election Department 123.48
28. |The Secretary to Government, Science and Technology Department 122.49
29. |The Director, Directorate of Insurance Medical Services 122.22
30. |The Director, Survey and Land Records Department 117.22
31. |The Inspector General of Registration 107.74
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‘: 1 Name of the controlling officer ng;ﬁ;:gﬁ
32. |The Director of Employment 102.45
33. |The Secretary to Government, Power Department 93.62
34. |The Registrar, Cochin University of Science and Technology 85.08
35. |The Secretary to Government, Industries Department 70.09
36. |The District Collector, Kasaragod 68.69
37. | The Director, Regional Cancer Centre, Thiruvananthapuram 61.97
38. |The Secretary to Government, Cultural Affairs Department 58.09
39. {The Director of Ports 55.41
40. |The Director, Kerala State Audit Department 55.00
Total 19981.23
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